
Eighth XXII . 15 Monday November 24 86  
Agrahayano 3, 1908

Seventh  
Eighth

XXII C 1 2 0



CONTENTS 

No. /5) "Monday, November 24, 19861Agrahayano 3,1908 (Saka) 

Welcome to the Dutch Parliamentary Delegation 

Oral Answers to Questions 

·Starred Questions Nos. 

Written Answers to Questions 

Starred Questions Nos. 

Unstarred Questions Nos. 

285,287 to 289,291 
and 293 

286,290,292 and 
294 to 305 

2942 to 2977, 2979 to 
3015, 3017 to 3071, 
3073,3076 to 3175 

COLUMNS 

1-2 

2-30 

30-282 

30-44 

44-282 

Statement Correcting reply to USQ No. 877 dated 10th November, 283-287 
1986 regarding decision to open wholesale centres of SAIL 

Papers Laid on the Table 287-289 

Message from Rajya Sabha 289-290 

Statement Re: Bilateral Talks with Heads of Government/Heads 290-292 
of State During Second SAARC Summit held at Bangalore 

Shri Narayan Datt Tiwari 290-292 

Calling Attention to matter of Urgent Public Importance--- 293-316 

Situation arising out of reported acute power shortage 10 
various parts of the country. 

*The Signtmarked above the name of a Member indicates that the ques· 
lion was actually asked on the floor of the House by th~t Memb~r. 



Shri v.s. Krishna Iyer 

Shri Vasant Sathe 

Shri Barish Rawat 

Shri Raj Kumar Rai 

Election to Committee 

(ii) 

Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes 

Bills Introduced-

(1) Customs Tariff (Amendment) Bill, 1986 

(2) Bureau of Indian Standards Bill, 1986 

Matters Under Rule 377 

(i) Need for clearance of draft Bill on land ceiling sent by' 
Goa Government to Central Government 

Shri Shantaram Naik 

(ii) Need to make military education compulsory for all 
young students 

Shri Mool Chand Daga 

(iii) Demand for declaring certain development blocks of 
Pithoragarh, Chamoli and Uttarkashi districts of U.P. 
as tribal areas. 

Shri Harish Rawat 

(iv) Need to open Chief Regional Managers office at Brahmapuri 
(Ganjam) and also open evening branches at Aska junction 
and Bhanjanagar Bazar in Orissa. 

Shri Somnath Rath 

(v) Need to increase rate of compensation to farmers whose 
lands are acquired by the PDA in Delhi. 

Shri Bharat Sing~ 

COLUMNS 

293 
297-301 

293-297 
306-316 

301-303 
303-306 

316 

317 

317 

318-·324 

318 

318-319 

319 

320 

320-32l 



(iii) 

(vi) Demand of allocation of more funds to Orissa Government 
for construction of bridges and roads in Dhenkanal district 

Shri K.P. Singh Deo 

(vii) Need for construction of a mini underbridge near Vijaya 
Mahal Cinema House in Nellore (Andhra Pradesh) 

Shri P. Penchalliah 

(viii) Need to cfelete Articles 310 and 311 (2) (a), (b) and (c) 
... of the Constitution and also bring about parity between the 

pay scales of Central and State Government employees. 

Shri Ajoy Biswas 

Supplementary Demands for Grants (General), 1986-87-Contd .. 

Shrimati Parbha wati Gupta 

Shri Murli Oeora 

Shri V.S. Krishna Iyer 

Sbri Anadi Charan Das 

Shri Chintamani Jena 

Shri B.B. Ramaiah 

Shri Bapulal Malviya 

Shri T. Basheer 

Shri Somnath Chatterjee 

Dr .. Prabhat Kumar Mishra 

Kumari Mamata Banerjee 

Prof. N.G. Ranga 

Shri Narendra Budania 

Shri Ramashray Prasad Singh 

Shri Ganga Ram 

Shri R" J e~vara thinam 

COLUMNS 

321-322 

322-321 

323-324 

324-393 

324-328 

328-332 

333-337 

337-339 

·339-341 

341-344 

344-346 

346-348 

348-353 

353-355 

356-359 

359-362 

362-363 

363-364 

364-167 

367-363 



Shri Ram Nagina Mishra 

Shri B.K. Gadhvi 

(Iv) 

APPROPRIATION (NO.5) Bill, 1986-

Motion to introduce 

Shri B. K. Gadhvi 

Motion to consider 

Sbri B.K. Gadhvi 

Clauses 2,3 and 1 

Motion to Pass 

Shri B.K. Gadhvi 

COLUMNS 

368-370 

370-387 . 

393-395 

393 

395 

Statutory Resolution Re Disapproval of Coal Mines Nationalisation 395-415 
Laws (Amendment) Ordinance, 1986 

AND 

Coal Mines Nationalisation Laws (Amendment) Bill, 1986 
Motion to consider 

• Shrimati Geeta Mukherjee 

Shri Vasant Sathe 

Shri V. Sobhnadreeswara Rao 

Shri Satyendra Narayan Sinha 

Shri Banwari Lal Purohit 

Shri R. Annanambi 

Shri Girdhari LaI Vyas 

Half-An-Hour Discussion-

Trial Production by NALCO 

Shri K.P. Singh Deo 

Shrimati Ram Dulari Sinha 

Shri ChintamaDi lena 

Shri Somnath Rath 

395-396 

396-400 

400 --404 

404-408 

408-411 

411-413 

413-415 

415-430 

415-421 

421-424 
427-430 

424-425 

425-427 



LOK SABHA DEBATES 

1 

LOK SABHA 

Monday, Novemblr 24, 1986/AgralJayana 
3, 1908 (SAKA) 

The Lok Sabha m~t at Eleven 0/ the Clock 

[MR. SPEAKER in the Chair] 

WELCOME TO THE DUTCH PARLIA .. 
MENTARY DELEGATION 

[English] 

MR. SPEAKER: Hon'bJe Members~ I 
have to make an announcement. 

On my own behalf and on behalf of the 
Hoo'ble Mem'Jers of the House 1 have great 
pleasu re in extending our warm WC1cOfi1C to 
His Excellency Dr. D. Dolman, Speaker of 
the Second Chamber of the States General 
of the Netherlands and Lead~r of the Dutch 
Parliamentary Delegation and other Members 
of the Dutch Parliamentary Delegation who 
are now on a visit to India as our honoured 
guests. The other Hon'bIe Members of the 
delegation are !-

\1) Hon. Dr. Bert de Vries, M. p. 

(2) Hon. Mr. Thija Woltgens, M. p. 

(3) Hon. Mr. Erwin Nypels, M. P. 

(4) Hon. Mr. Robin Linscboten, M. P. 

(5) Hon. Jonkheer Govert van Tets, 
M. P. 

(6) Hon. Dr. Henk Waltmans, M. P. 

The delegation arrived here on Friday t 
21 November, 1986 morning. They are now 

1 

seated in the Special Box. We wish them a 
happy and fruitful stay in our country. We 
also convey our warm greetings and very 
best wishes through them to Her ~fajesty 
the Queen' the Parliament. tbe Govern .. 
ment and friendly people of the Netherlands 

ORAL ANSWERS TO QUESTIONS 

[TranJlation] 

*285. SHRI BALWANT SINGH 
RAMOOWALIAt: 

SHRI TEJA SINGH DARDI : 

Will the Minister of AGRICULTURE be 
pleased to state: 

(8) whether the Comm ission for Agri-
cultural Costs and prices bas recommendt'd 
Rs. 1(-'5/- per Quintal as procurement price 
of wheat for 1987·H8 ; 

(b) whether Government have accepted 
this recommendation; 

(c) whether Government have received 
representations against tbis recommenda-
tion ; and 

(d) if so. the reaction of Go"ernmcot 
thereto? 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWAN \): (.1) to (d). The recommenda-
tion of the Commission for Agricultural 
Costs and Price~ on Procurement Price for 
wheat for the 19h6· 87 crup to be ma rketed 
in 19~7. 8 ~ SC:lSon is under .. ICllve con~idera­
'ion of the Government and decisi,on ,hel'eon 
is likely to be taken shortly. 
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SHRI BALW ANT SINGH 
RAMOOW ALIA: Sir, the Minister has eva-
ded to give answer to part (c) of my ques-
tion, namely, whether Government have 
received representations against this recom-
mendation. No mention bas been made to 
this part of my Question. I will ask the hon 
Minister through you to answer first all this 
part of the question. There is widespread 
resentment among farmers on this account 
and because of this, the farmers have lost 
their confidence in the Government. There 
farmers are feeling that there is none 
to look after the interests of the farmers. 
Keeping in view the fact that the Govern-
ment has always maintained that increase 
in foodgrain procurement prices has an 
adverse effect on the price index and, at the 
same time, fixing a low procurement price 
made foodgrains production uneconomic 
for the farmers, what more steps is the 
Government taking to give relief to the 
farmers on the price front? 

SHRI YOGENDRA MAKWANA: 
There is no representation received against 
this. But there is a set procedure under 
which when we receive the report of the 
CACP, it is circulated to the States for their 
comments. We have circulated the report of 
the Agricultural Prices Commission to the 
States for which we have received the com-
ments from them. 

So far as the prices are concerned, earlier 
also I h1tve said 0') the floor of this House 
that we have to strike a balance between 
the consumers and the producers i. c" the 
farmers. We give remunerative prices to the 
farmer. I have with me the figures of 
1983.84 and 1984-8 ~ relating to the cost of 
production and the prices fixed by the 
Government which clearly show that there 
is an increase of price over the cost. We 
have also taken certain margin of profit in 
consideration. We give remunerative price~ 
to the farmers. 

SHRI BALWANT SINGH RA .. 
MOOWALI A ; The hone Minister has 
not come out with satisfactory answer, The 
hOD. Minister says that he has comparative 
study of the price rise in the prices of 
inputs as wen as the price of other commodi-
ties. But we do not need only the index or 
statistics. The farmers of this country want 
to know what steps the Government is takins 

at least to reduce the pricea of inputs. Is thero 
any measure in the mind of the Government 
ro~ a programme of crop diversification? II 
something beiDa done for alro-based iD-
dustry to safeguard she interests of the small 
farmers who are the backbone of the coun .. 
try's economy? 

SHRI YOGENDRA MAKWANA: The 
reduction of their prices of inputs is not in the 
hands of the Agriculture Ministry. Petroleum 
and other Ministries are concerned with 
rartiJiser and other inputs. So far al the 
scbeme of diversification is concerned, the 
Government has encouraged the farmers to 
adopt diverse crop patterns so that the far-
mer can switch over to other crops which 
are more remunerative than the traditionaJ 
crop. We are encouraging the faJmers in 
certain areas where it is not economical to 
grow the traditional crop, to switch over to 
ceratain other crops which can be more 
remunerative to the farmers. That is the 
scheme of the Oovernment. Oovernment il 
encouraging the farmers through the Kri-
shik Vidyan Kendra and lab to land aod 
other prograrnnaes. ' 

PROF. N. G. RANOA: My hone friend 
has asked not the State Governments have 
said. The hon. Minist er has not given reply 
to the question put by my hone friend. 

Secondly. in view of the fact that Jovern-
ment themselves have given subsidised food 
to the vulnerable sections of the people, 
what the bon. Minister means by 
consumers cannot include these people. 
It includes only those who are Vulnerable, 
who can be expected to pay. who are capa-
ble of paying. Earlier a question was put 
whether they are trying to achieve any kind 
of a parity between those people to who' 
can pay proper economic prices and those 
prices which are needed to cover the expen-
ses of the farmers. Their need is to act 
something more than the starvation prices. 
He bal not given a reply to that. The tbird 
thing is" as he has himself confessed now 
that in those areas where the production of 
foodgrains is not economical, this Govern-
ment, as well as the State Governments are 
trying to advise the farmers to take to 
some other crops; That means they are 
leaving them at the mercy of the market for-
ces. They are not comnig forward to protect 
the farmers. 

. SHRI YOGENORAt,MAKWANA : It 
IS Dot correct to say that the rarmers are 
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left at the mercy of the market forces. Let me 
tell the hon. Members, though you, that in 
1913·84 the cost of production of wheat in 
Bihar was Ra. 140.07 per quintal; in Haryana 
it was RI. 140.93 per quintal ; in Punjab it 
was Rs. 137.47 per quintal ; in Rajasthan it 
was Rio 136.02 per quintal. This was the 
cost of production Against those costs, the 
price given by the Government i. e. the sup-
port prices declared by the Government was 
Rs. 152 per quintal which is more then the 
cost of production. In 1984.85. also, the 
per-quintal cost of production in respect of 
Haryana was Rs. 141.31; Punjab.Rs. 136.33; 
Rajasthan Rs. 140.61 This is the cost of 
production. Against this, the Government 
declared Rs. 157 per quintal. So. when the 
Government fixes the . price, they take all 
factors into consideration and a little bit 
margin of profit is also there.. and then 
prices are declared. (Interruptions) 

PROF. N. G. RANOA: The question 
is : what is it that the State Governments 
have said? 

SHRI YOGENDRA MAKWANA: The 
State Governments are always recommending 
more then what the Agricultural Cost Prices 
Commission have recommended. Oujarat has 
recommended Rs. 230/-U.P has recommend-
ed Rs. 210/-; Punjab has recommended Rs. 
200/ ... Haryana has reconmmended Rs. 175/-
Orissa, MeghaIaya, HP, Maharashtra have 
recommended Rs. 165/ .. 

(lnt,,.ruptions) 

Thore are different elements which are 
Considered for fixing the cost of production. 
In certain areas, it is not economical, 
even though, they are cultivating. Therefore. 
tho price is more. But the Government bas 
to taken an over-an view, considering the 
major States whicb are Browing wheat •. 
(1",errllptiolll) 

[Translatio" ] 

SHRI NAWAL KISHORB SHARMA: 
Mr. Speaker, Sir. the hon. Minister has 
stated in his reply to the question tbat fair 
price is liven to the farmers, which is based 
on the cost of production. But the cost of 
production worked out as per the price 
formula is very less u compared to the 
pricel. I want to know: 

(a) Whether the losses suffered by thO 
farmers due to natural calamities like 
floods, drought, hailstorm etc., are takoo 
into account in tbe prjce formula? 

(b) Subsidy is provided on fertilisers to the 
small and medium farmers but recently 
we read in the newspapers that this 
subsidy is going to be withdrawn. Will 
you, therefore. assure the House that to 
maintain productivity by the small and 
m~dium farmers and to make production 
economical, this subsidy will continue? 

SHRI YOGENDRA MAKWANA: Mr 
Speaker, Sir, so far as the second part of the 
question is concerned, that is a very good 
suggestion which I have noted dowD. Relard-
ing first part whether natural calamities are 
taken jnto account or not. I would say that 
as it cannot be foreseen when the calamities 
will befall, possible losses due to this reason 
are not taken into account. But the Govern .. 
ment comes forward to help when natural 
calamities befall and at the time of occurrence 
of floods, cyclone~, hailstorm, drought etc. 
the Government of India assists the State 
Governments and the farmers and the house 
is informed about it. But these losses are not 
taken into account in fixing the prices of the 
commodities. 

[English] 

SHRI V. SOBHANADREESWARA RAO: 
Mr. Speaker Sir: The answer from the 
Minister is not satisfactory, you will also 
agree. There are mainly two aspects; firstly 
in spite of the calculations, the fact is that 
all the factors and the actual level of increase 
in the cost of production are not going to the 
airthmatics of the Agricultural Prices Com .. 
mission. Of course, the price of fertilizers is 

taken into account-nobody can deny that. But 
the labour cost which has increased over the 
time is not fully taken car~ of. 

The other aspect is that in the case of 
industrial products you are taking all the 
aspects into consideration and you are giving 
a reasonable price including some profit to 
the indust riea; whereas in the case of farmers, 
though you say that you are giving an ele-
ment of mar8in of profit; and insl'ite of the 
ract is that tbe agricultural product is the 
onty source of income to the farmers. In tbe 
name of consumers you are denying them 
proper remunerative prices. KeepiDg in view 
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lame factots liko natural calamities, wbiob 
the'llon. Member' has said, specifically in 
regard to the States which are by the side of 
the sea where there are frequent cyclones, 
APe previously have specificaJly recommen-
ded that a little over Rs. 51-per quintal more 
marlin should be paid to the farmers. Till 
DOW you havo not asreed to that for that risk 
element. 

PROF. N.G. RANOA: He has made the 
announcement bert'. 

(Interruptions) 

SHRI V. SOBHANADREESWARA 
RAO: Keeping in view that risk element will 
Government give t hem a higher price as per 
tbe recommendations of the APC. 

PROF. MADHU DANDAVATE: The 
Deputy Pr me Mini~tcr has assured )tou; 

SHRI YOGENDRA M·\KWANA: It is 
wrong to say that the tal,our. is not taken 
into consideration. The Agri~ultural Costs 
and Prices Commi .. "ion takes the actual 
wages paid to the labourers in a particular 
state while calculating the cost of production. 

SHRI v. SOHH,\NADREESWARA 
RAO : We are giving much morc than the 
minimunl wages. Sometimes three times. 

SHRI YOGENDRA MAKWANA: The 
labour that they have employed, including 
tbeir own 'abour is taken IOto consiJeration. 
Farmers, in the cour~e of farming are employ-
ing their own labour. Le., himself his wife 
and children, they afC al~o taken into conside. 
ration. In the paid out cost. the bullock 
labour. machine labour -hired or owned-
rent paid for lease on land, besides cash and 
kind expenses on use of material inputs such 
as seeds, fertilizers, manures. pesticides; irriga-
tion charges including diesel, electricity for 
operation of pumpsets arc all taken into 
consideration while calculating the cost of 
production. 

MR. SPEAKER: It is enough, we have 
taken 15 minutes for this question. 

SHRI YOGENDRA MAKWANA: The 
price is fixed taking all this into ccnsidera-
lion. There is no such proposal at present to 
cooaider. 

MR. 'SPEAkBR.: 1Ne)£t ~questfoil now. ,.". I I. 
Percentage of Fruit 8114 Vegetable Output', 

Proce.sed 

*287. SHRI N. SUNDARARAJ: Will 
tbe Minister of AGRICULTURE be pleased 
to state. 

(a) the percentage of fruit and vegetable 
output in the country which is processed; 

(b) how does it compare with Olher 
countries, particularly the agriculturally 
developed countries in Europe and countries 
like USA and Brazil; and 

(c) the steps being taken to ensure 
expansion of this under-developed industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (c). A Statement is 
given below. 

STATEMENT 

(a) Nearly 0.3 percent of fruits and 
vegetables produced in the country is pro-
cessed into various products. 

(b) No exact figure is available from the 
agriculturally developed countries. However, 
it has been estimated that about 50% of 
fruits and vegetables is processed in those 
countries. 

(c) The following steps havo been taken 
to ensure expansion of the fruit and vegetable 
processing industry in our country: 

(1) the Import of equipment and 'llachinery 
for processing has been liberalized and 
the import duty has been reduced. 

(2) Efforts are being made to increase 
production and productivity of fruits and 
vegetables to make them avaiJable inr 
sufficient quantity for processing. ' 

(3) Agricultural research for evolving suitable 
varieties for processing purposes is being 
taken up. 

(4) A plan scbeme bas been introduced f0 4 ' 

assistance to the State Governments; 
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of fruit and "lltable' processllll.' ' 

(5) A sepa.rate Corporation, nadlely, 'North-
castero Regional Agricultural Marketina 
Corporation Ltd. bas been set : up for 
fostering the growth of 'horticulture and 
'borticulture. based industry in North-
Bastern Region. 

(6) Modem 'Food Industry India Ltd. bas 
divorsified into fruit and vegetable pro .. 
cessing. 

(7) Fruit Preservation Centres have been set 
up in the States to train housewives 00 
the proce~sing of fruits and vegetables. 

SHRI N. SUNDARARAJ: Sir, com-
pared to other agricuitural1y developed 
countries which are processing 5.)0/0 of their 
food production, we process only 0.3% of 
the food produced in this country. I would 
like to know what are the actual steps which 
the Government is going to take in regard to 
the processing of food produced in this 
country, how long will it t:tke for us to come 
to a level of processiog 50% of our food 
production. 

SHRI YOGENDRA MAKWANA: Sir, 
the promoiional steps that have been taken 
for the processing indlustry in India are as 
foHow: 

<i) The import of equipment and machin-
-ery for processing bas been lIberalised 
and the impor,t duty has been reduced. 

(ii) Efforts are beiDI made to increase 
production and productivity of fruits 
and vegetables to make them available 
in sufficient quantity for processing~ 
Agricultural research for evolving 
suitable varieties for processing pur-
poses is being carried out. 

(iii) Fruit Preser~ation Centrds have been 
set-up in the States to train house-
wives on processing ot fruits and 
vegetables. 

(tv) A sepa·rate CorporatioD, namely, 
North-eastern Regional Agricultural 

'. I 1 ' ,Marketi~J C.o~l?oration Ltd. has been 
, . let up for roiterin8 tbe srowth of 

t ,'. 1 ~ 

, ~JIoItic\IItGr.· ,ad: :horttoultul'e . but. 
industry in Nortb,..caalorn ReSion. 

'(v). ,Modern Food Induatry India-Ltd. baa 
diversified into fruit and vegetable 
proceasing. 

(vi) Agfo-industrial CompleXes arc beial 
promoted by State Government to 
develop direct links with Ifower. to 
ensure tbem remunerative returns for 

their pIoduce. 

SHRI N. SUNDARARAJ: Apart 
from the stepes taken by tbe Govern-
ment for processing, we understand there is a 
collaboration between Agro-Industria) Corpor~ 
ation, Punjab and Pepsi. Is there any 
proposal Pending with the ·Government 
regarding processing of fruits with a foreign 
collaborator Bnd what action Government is 
going to take? 

SHRI YOGENDRA MAKW ANA: Sir, 
this is a matter concerned with the Ministry 
of Indu~try and not with the Ministry of 
Agricuture. 

SHR! P. KOLANDAtVELU: Sir, in the 
answer given by the'Minister it is atated tbat 
only 0.3 per cent of the fruits and vegetables 
produced in this country are being processed 
into various products but with r~ gard to 
tbe other question, namely. as compared to 
the other countries the statistics has not been 
given fully. Moreover it has be-en stated tbat 
no exact figure is available from tbe aari-
culturaUy developed countries. W'hy have 
Government not taken steps to get the 
statistics from other countries? 

PROF. MADHU DANDAVATB: Be-
cause tbey are inconvenient. 

SHRI p. KOL~NDAIVELU: May be. 
Wheo you have taken steps to liberaUte 
import of equipment and machinery for 
processing why have you not made efforts to 
get the figures? Secondly, you have stated in 
the stateillent that in other countries nearIy 
50 per cent of their fruits and vegetables a~ 
processed. When'such is the stage in otber 
couDtries why in India you have not takeu 
steps to increase tbe percentage? You have 
mentioned seven steps in your statement~ 



11_ how IODI thOle atepI are .,.. tat. 
aad "hat is tbe Del result ou, of It? 

SHU YOGBNDRA MAK.WANA: 
Tbere are a number of reasoul why fruit 
proceuinl industry bas not developed in this 
country. It II balically because in our homes 
we are making chutneys, pickles aDd 10 many 
tlrinas. That it not taken Into consideration 
wbeo we say 0.3 per cent. It is also process-
·Iq but that i. not taken into CODlideratioD. 

PROP. MADHU DANDAVATB: Then 
.tiD. is alao proceasina. 

SHRI YOGBNDRA MAKWANA: Sir. 
apart from tbat there are a number ot rea-
sonl. 

[Trcwlatlen] 

MR.. SPBAlCBIl: It is the farmers who 
are aderiog OD this account. (/ntewupllons). 

[",'IM] 

SHRI YOGBND RA MAKW ANA: I 
would like to live certain realons. They arc: 
Bilh coat or processed rruit. and vegetables 
via-a. vis fresh fruits and veletables due to 
blab packaainl cost and hilb excise and 
o,her levics. Most processing unit. are of 
small scale nature lackinl modern technology. 
Availability of most fresh fruits and velela. 
bios throuahout the year duo to a wide ranse 
or qro-climatic conditions prevailina in tbe 
couatry and popularity of traditional products 
like pickles, chutneys, sundried fruits and 
veptables, which can be easily prepared at 
home. Theae are tho few factors which work 
against the processina industry. Tbe main 
reasons is that fresh fruits are available iD this 
country in every season because of the vide 
raqe of aara-climatic conditions in our 
country. For export, we have taken steps to 
develop tbo industry, but it is for the entre-
preneurs to come forward. 

SHRI p. NAMGYAL: The Minister has 
atated that the Government' is coDiiderin, to 
set up a fruit and veptable developmeDt 
Corporation in tbe Nonh-Bast reaion only. 
AI you know. all parts of our country 
produce vOletables and fruits, whether it i. 
• temperate or a tropical or a lub-tropical 
ZODe. Why il that tbe Government not 
cODlidorfna to lOt up lUCia • CorporatiOD 
COftriDa tho .. tiro couotr)'? 

SIIlU YOGBNDRA MAK.W ANA: It II • 
IUgestioa lor makiq I DOte. 

[».,latIM) 

MR. SPBAKBR: 8bri Makwana. the 
IUlleation is that if you compare tbe position 
witb tbe foreian countries aDd if you wish 
that there should be diversification of aari. 
culture theD we shall have to IO~iD for pro-
cessinl. In the Horticulturo Board mectiDa 
also Sbri DhilloD had taken up this issue. 

SHRI p. NAMGYAL: He has replied to 
my supplementary. 

MR. SPEAKER: But it is necessary to 
undertake processinl and export. You 
have to do it. there is no other way. There 
is an urgent need ror processing and export. 

[Bnglilh] 

SHRI YOGBNDRA MAItWANA: With 
rererence to your observations, you are 
quite correct that we have Dot done a. 100d 
a proll'ess in food preservation aa ought to 
have been done. We have considered thll 
matter. We recently had a meetinl of tho 
Horticulture Board and we will come out 
with certain susgestions and I hope you will 
allo welcome tbem. 

[Trans lotion] 

SHRI K.D. SULTANPURI: This should 
be dono. 

MR. SPBAKER: You should complete 
with the help of latest technology. 
Shri Dbaram Pal Singh Malik. 

SHRI DHARAM PAL SINOH MALlIe : 
Before putting the question, I bave a point of 
order. 

MR. SPEAKER: There is DO point of 
order durin. tho question Hour. You ma)' 
stato the question number. 

SHRI DHARAM PAL SINGH MALIK: 
The point of order i. on my queadon. 

MR. SPBAKER; You may read out the 
qucstlOD number • 

SHlU DHARAM PAL SINGH MALIK: 
I aball ralae it durla. the questioo. QueatiOD 
No. 218. . 
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AYlIIaIaIIt, of CIaeap cItdIt to , .... 

-288. SRRI DRARAM PAL SINOH 
MALlEt: 

SHill SUBHASH YADAV : 

Will the Minister of AGRICUL TURB be 
pleased to state : 

(8) whether Government are aware that 
the hiah rate of interest on agricultural loan 
is makiol aariculturaJ product jon quite 
uoromunerative: 

(b) whether Government are allo aware 
or the various incentives given to farmers in 
other couDtries by way of concessiona) rato 
of interest or interest tree credit etc; and 

(c) if so, the steps proposed to be taken 
by Government to make alricultw:c a reaJly 
remunerative vocation' 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): <a) to (c). A Statement is 
liven below. 

STATBMBNT 

(a) to (c). The rates of interest on agri. 
cultural loans charged to ultimate borrowers 
by the Cooperative Credit Institutions, Com-
mercial Banks and R~lional Rural Banks are 
already low as compared to commercial rltea 
or interest. CurreDtly tbe rates or intereat 
on sbort-term aaricultural loans ranlc 
between 11.'% to 16.S0% per annum de-
pendiDg on the size of loans. The rates or 
interest charled on medium-term and Jons-
term loans range betwcn 10.('0% to 12.50% 
per annum depoodinl on the purpose of 
loans. It is estimated that around 40% ot 
alricultural credit is provided by the Institu-
tional Agencies. The prevailin, rates of htte-
rest on aaricuttural loaDS do not adversely 
affect economics of agricultural production. 

Government are aware or the rates of 
intel'ellt on aariculturalloans in som~ foreian 
countries. 

The Government's price policy ror eari. 
cultural produco. announced from time to 

time .. iDteDded to OatUN remuneratitt 
prices to the ,rowera tor their produce. 

SURI DHARAM PAL SINGH MALlE, 
Mr Speaker, Sir, I had submitted tbe queadOD 
In BDllish and its part <a> was AI follo.l: 

[.&wI",,] 

"Whether Government are lware that 
tho hlp ra to of intoreat OD aJl'icultural 
loan is making aarlcultural production 
quite unremunerative." 

[TrQ1lllatlon] 

It, Hindi tranalation submitted by the 
Parliament House is aIt0lcther different. It il 
injustice to the farmers. Not only the Nature 
aDd tbe Government, but everyone seems to 
be doing injustice to the farmers. Part (a) 
hal been translated 8S follows : 

'Whether Government are aware that tbe 
high rate of interest on agricultural Joan 
is makin, agricultural production quite 
remunerative. ' 

Tbe result was that at least 20 parli~ 
ment Members telephoned me. These who 
bave read this question in Hint1i told me 
that although I am a son of a farmer and 
am in the know of the tblnlS, even tben I 
have raised such a question. J request tbat 
this mistake should Dot be shown in the 
record. 

[Englilh] 

MR. SPEAKER. : This is really a serioUi 
thiDa. I will look into it. 

[Translation] 

You may ask the question from tbe 
English version, 

SHRI DHARAM PAL SINGH MALIK! 
Sir, the hone Minister has repHed that tbe 
prevailing ratcs of interest on agricultural 
loans do not advorsely affect the ecoDomics 
of alricultural production. I would like to 
ask the hon. Minister wbat is the percentllo 
of Carmer. who aro under debt? From tho 
Haures we have received it comes out that 90 
percent of Indian farmer. are under debt 
and rei_rdinl the remunerative prices 70U 



are meationing, I may tell· you that it is 
cornered by the intermediaries; farmers to 
DOt let anything. In paying compound inte ... 
felt t\l~ ~ave to sell eveo their la·Qd. In 
this connection I want tQ a~k whether the: 
Gov4roment would like to have a study to 
find out the Percentage of Indebtedness 
the awong the Farmers and the percentage of 
indebtedness awong industrialists and also 
bow much loan due from industrialists has 
~ written off and how much due from 
'armors has been writen off'! 

[English] 

PROF. N. G. RANOA: No loan is 
ever written off so far as farmers are concer-
bed. 

,(Tranliation) 

SHRI YOGENDRA MAKWANA : His 
suggestion is wide ranging and this cannot be 
done by my Ministry; Finance Ministry can 
do it. About tbe farmers, ( can ask the State 
Governments to provide statistics but regar-
ding industries. I cannot tell. the Finance 
Ministry can do it. However, we have noted 
tbe suggestion. 

SHRI ~HARAM PAL SINOH MALIK: 
Baa ever farmers' loan been written off? 

SHRI YOGENDRA MAKWANA : The 
State Government can write off the loans. 

(Interruptions) 

MR. SPEAK.ER : Kindly listen. 

SHRI GIRDHARI LAL VVAS : The 
hone Minister is not answering the question. 

MR. SPBO\KER : KindJy listen. If the 
anSWer is not given, we shall get the question 
asked agains but if you keep on interrupting, 
nothing will be understood. (Interruption) 

(E",ll,h) 

SHRI YOGBNDRA MAKWANA : Will 
yo~ please listen to me so that I can reply. 
If you shout like this, it IS not possible for 
me to reply. Credit is given by cooperatives 
or banks, ~omIOercia.1 bank~ and other insti-
tutions. These institutions and cooperatives 
arc under the control of the State Govern-
ment. Banks and other commerical institu-
tions arc under the Reserve Banks of India. 

So. it is difficult for me to say t])a( whatever 
.,' ~ 'I , " " 'I' I' ~, " • ~ ,,' .' I, 

loans they have taken, will be Wfltten'" off. J 
can simply write to. the, ,St.te Oov~rnl7;Jents. 
with regard to it~ It is not possible for 
Governmeat of India. 

SHRI V. SOBHANADREBSWARA 
RAO : There subject of industries" also li. 
with the State Government also., and the. 
Central Government has written off hundreds. 
of crores of rupees worth loans of industria .. 
lists in the name of bad debts. 

SHRI DINESH GOSW AMI: The ques .. 
tion has not been answered. The question 
is whether there is a discrimination in favour 
of industrials in matters of repayment; whe-
ther they are treated leniently and agricultu. 
rist.; are treated harshly. You must have 
some figures or some information. 

SHR[ YOGENDRA MAKWANA: In 
industry. the rare of interest is much higher 
compared to agricultUre, the rates of ioterests 
is from l'.S to 16.5 % ' whereas fOf indust-
rialists it is more than) 70/0. 

MR. SPEAKER: Sh'i Subhash Y'adav. 

[Trans/ation] 

SHRI DHARAM PAL SINGH: Mr. 
Speaker, Sir, I have still tll ask my second 
supplementary. 

MR. SPEAKER: You have already 
asked three questions. 

SHRI DHARAM PAL SINGH MALIK: 
One of my questions related to correcting 
the original question and my second question 
was an eKplanation. ActuaUy, I have asked 
just one question. 

MR. SPEAKER; In fact I had raised 
the question. 

SHRI DHARAM PAL SINGH MALIK: 
I have asked -just one question. I have not 
asked the second question, My second ques-
tion is that at present holding§ with the 
farmers are ·very smalJ. Presently 90 to 95 
percent of the farmers come under the cafe· 
gory of marginal or small farmers. 1 want to 
know whether the Government will prepare a 
scheme '·under which runds may be made 
available to the marginal and small 'farmers 
or agricultural labourers to give them incen-
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tive to set up lome indum, or .tart a 
trade? 

SHRI YOGBNDRA MAK.WANA: 
There are several schemes for the farmers 
which relate to aara-industries but tbere is 
DO time to discuss all those schemes. 

[E",IIIh] 

If they want they caD put another speci. 
fic question on that subject i.e. about the 
schemes, because there are a Dumber of 
8chemes. 

[Translation] 

RAO BIRENDRA SINGH: Mr 
Speaker, Sir, allow a discussion on it. 

(Interruptions) 

SHRI SUBHASH YADAV: Mr 
Speaker, Sir, answer to my question and 
Shri Malik's question should be given by 
our senior Mintster, Shri Dhillon. The han. 
Members of the House will agree that from 
the reply given to the question, it appears 
that this Ministry to whom the welfare of 
the farmers has been entrusted is not ready 
to bear that responsibility. Had this reply 
come from the Finance Ministry, I would 
not have felt sorry but unfortunately. this 
reply is coming from the Agriculture Mini8try 
to whom the welfare of the farmers. who 
torm 80 percent of the population, has been 
entursted. Mr Speaker, Sir, you will agree 
that as Chairman of the Kisan Sabha you 
have raised this question on many forums 
and the former Agriculture Minister Rao 
Birendra Singh too has asked the Finance 
Ministry on many forums to reduce the rate 
of interest on loans liven to the farmers. 
The Prime Minister of the country and the 
President of the National Congress Com-
mittee, Sbti Rajiv Gandhi said in a meetina 
of the farmers in Chandigarh that tbey would 
reduce the rate of interest on tho loans bcina 
given to the farmers. In spite of tbis, the 
Alriculture Ministry of the Government of 
India is replying in this way. I think tbere 
cannot be greater misfortune of tho farmers 
of this country. 

MR. SPEAKER: Ask tbe question. 

SHRI SUBHASH YADAV: Be has 
written that the price poJicy and the rate of 

interest do Dot affect the cconomica of all'i-
cultural production. I want to bow from 
the hon. Minister on what facts and figures 
be would provo b.fore this House that the 
economics of the aarlcultural production I. 
Dot goiDg to be affected. Secondly. be hq 
said tbat-

[En,/Lf"] 

The Government are aware of the rates 
of interest on the agricultural loans in some 
foreian countries. 

[Tranllatlon] 

I want to know from the hone Mfnister 
·as to whicb are tllose countries? I want to 
know what arc the interest rates in Pakiltan 
and other neigbbourin, countries like China, 
Japan and Nigeria? If the rate of interest is 
low the cost of production will also be Jess. 
Then the farmer invests more aDd produces 
more and when he produces more he lets 
better prices as compared to his cost. Ho 
would be in a better position to compete in 
tbe international markets also. I want to 
know which are the countries which do Dot 
charge interest from the farmers? 

MR. SPEAKER: It is enough. 

[Engll,hj 

SHRI YOGBNDRA M AKW ANA : 
Sir, ho wants to know about the rate of 
interest in other neighbouring countries of 
India. 

In Sri Lanka, the ratc of interest is 
ranginl between 9 J /2 per cent to 14 percent 
for small farmers. 

[TranJlation] 

SHRI SUBHASH YADA V: Tell us 
about Korea and Pakistan also. 

[BIIIlish] 

SHRI YOGBNDRA MAKWANA: l 
am giving you for all countries. Why are 
you bothered about only Pakistan? 

In Indonesia, for working capital, it is 21 
per cent, for investment purpasos) it is 103 
per ceat. 



In PhilUpmes, it taopi from 1"2 per cent 
to IS per cont, depending upon the scheme. 

,t. Malaysia, the interest free loans are 
graoted -to borrowers, whose incomes are 
below povorty line. Commercial rates are 
chan,ed from 11 per cent to 12 per cent to 
better off clienteless. 

In Pakistan, it is 11 per cent per annum, 
for all ty.pel of inputs, loan and term invest· 
ment. 

In Thailand, it ranges from 14 per cent 
to 16 per cent, depending on the ,purpose 
and amount of loans. 

In China, it ranges between 4.32 per cent 
to 7.20 per cent, deDending on the period of 
loan and purpose of loan and South Korea, 
it ranles between 13 per cent to 18 per cent. 
I have no figures .. 

PROF. N.G. RANOA: In China, it is 
only 4 per cent. 

(Interruptions) 

SHRI YOGBNDRA MAKWANA: 
Why J do you give running commentary, 
Professor, when I am speaking? If you want 
to ask me, you can ask me any question, 
but to this running commentary I cannot 
rep)y. In different countries, the rates of 
interest are different. 

PROF. MADHU DANDAVATE: The 
hone Minister in his written statement SlYS, 
"Currently, the rates of interest of short-
term agricultural loans range between 1].5 
per cent to 16.5 per cent per annum depend· 
iog on the size of loans." 

Sir, I would specifically like to know 
from the hon. lVlinister that as far as the 
farmers are concerned, it is not merely the 
concession given on the rate of interest but 
more important than that is, the norms of 
creditworthiness. Especially is drought prone 
areas and even other areas, tbe farmers feel 
that, when they seek loans from the various 
banks to which you are referring the norms 
of the creditworthiness are so rigid that poor 
rarmers are finding it very difficult even to 
let the loans at the concessional rates which 
they bave mentioned. In view of this, will 
you be prepared to revise the norms of cre-
dit.worthiness, and take note of tbe fact 

that in certain couatries, eva the capacity 
of a farmer to produce-i.e. his productive 
capacity-is also considered as a Dorm of 

'credit-worthiness and OD tbat basis he is 
offered the loans? Will you consider tbat 
proposition in our country? 

SHRI YOGENDRA MAKWANA: I 
have taken note of what the Professor has 
suggested. 

( Intlrruptions) 

PROF. MADHU DANDAVATB: He 
bas only taken note of it; what will he do ? 

MR. SPEAKER: He has noted them 
down. 

PROF. MADHU DANDAVATB: As a 
champi In of the farmers, are you satisfied 
with this. Sir? 

(Interruptions) 

[Translation] 

SHRI YASHPAL SINGH (Saharanpur): 
Mr Speaker, Sir. I want to know from the 
hon. Minister whether there is any differ-
ence in the rate of interest on the loans 
given to the farmers and the loans given to 
industrialists? Agricultural interest is more 
and industrial interest is less. The agencies 
giving agricultural loan charge 12 to 13 per-
cent interest and just now the hOD. Member 
has said that it ranges between 11.5 to 16.5 
percent. In my region it is 18 percent and 
after six month. it is added in the principal 
resulting into 24 percent. Will the hone 
Minister, therefore, reconsider it and try to 
lessen the rate of interest on agricultural 
loans? 

SHRI YO:JENDRA' MAKWANA : 
First this interest is lesser than what is , 
charged On industrial loans and interest on 
sbort term Joan il between I1.S to 16 
percent. The cooperative banks charse bel-
ween 11.5 to 14 per cent and commercial 
banks cbarge 1I.S to 16.S per cent. Relard .. 
ing medium and long term 108.111 the inter-
est is cbarged between 10 to 12.S perceDt 
per annum. The suggestion has come for 
its reduct·ion and tbat bas been noted. 

SHRI 
(Jhabua) : 

DILEEP SINGH BHURIA 
Mr Speaker, Sir J th~c Ire 
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.... cooperatt" _ci.. at the State 
level, distriet 1m} and tebsU level for 
fioanciDI tbe farmers. Bvery agency charges 
3 pertent interest "hleh ultimately comes to 
20 to 24 percent to the farmers. I waot to 
koo" why do you not set up a liolle agency 
which may finance the farmer. directly? That 
way be will have to pay only 4 or S percent 
Interest. Rave you any such proposal in 
mind? 

SHRI VOOENDRA MAKWANA.: 
The cooperative banks are at the rural level. 

[English] 

N ABARD is aD apex bank which does 
refiDancing. 

[Tran.rlation] 

They finance tbe farmers directly. So 
far as rate of interest it concerned it de-
pends upon the interest which the banks also 
have to give, for tbe borrowinls which they 
have to make. For their sbares also, they 
have to pay dividend; for the loans which 
they raise from higher banks and other banks 
and from NABARD tbey have to pay tbe 
interest ; and then tbey bave to add certain 
charges. That makes the rate of interest. 

[Translation] 
SHRI MOHD. AYUB KHAN 

(Jhunjhunu) : Mr. Speaker, Sir, on 21 
and 22 November tbe bon. Speaker, Dr. 
Bal Ram Jakhar, and myself' toured Sikar 
and Jhunjbunu. The farmers' eondition is 
miserable thore and they are reeling under 
the grip of famine. In view of tbe condition 
ot the farmers, will the hone Minister pro-
vide them interest-free loan? 

[Eng/lah] 
SHRI YOGBNDRA MAKWANA: 

So far as droosht is concerned, Government 
of India is sanctioning a ceiling of expendi-
tur., to the State Government. So far as 
intcrest .. freo loans are concetned, it is a 
8ullcstioD. 

DecllDe In ShrImp catch on Coat of 
Aadbra Prad .. 11 

*289. SHRJ T. BALA GOUD : Will 
the Minister of AORICUL TURli be pleased 
to state: 

<8> whetbet' OOvil1llDCDt are aware of 
the fact tha' shrimp catch has faUea tbis 
Ve&f, off tbe coast of Andhra Pradesh; if so, 
the steps takea in this regard; 

(b) whether Govornment have monitored 
the extent of the fall in shrimp laadillll 
from July, 1986 as compared to tho gorro .. 
ponding period last year; and 

(c) if so, the details thereof' 

THE MiNISTER OF STATE IN TAB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) to (c). A Statement i. 
aiven below. 

STATEMENT 

(a) As per inforn:ation received from 
the Government of Andhra Pradesh there is 
no deciine in shrimp ca tch off the coast of 
Andhra Pradesh during this year. The catch 
during 1985-86 is 10,506 tonnes as compared 
to 8,887 tonnes during 1984-85. 

(b) and (c). Information available also 
indicate that there has been no fall in 
shrimp catch during the season beginning 
from July I Q86 as compared to the corres-
ponding period of Jast year. The catcb per 
day of small mechanised boats are reported 
to be 85-150 Kgs. in July.September 1986. 
During the same period the catch per voyage 
of the deep sea fishing vessels operating from 
Visakhapatnam was 5-6 tonnes of shrimp as 
compared to 4·5 tonnes during the corres-
ponding period of lY8S. 

SHRI T. BALA GOUD: What ia the 
target for the year 1986-871 

Is thero aoy chance Cor improvement. if 
10, the details thereof? 

SHRI YOGENDRA MAKWANA: The 
target of fish production in the Seventh Plan 
is 34 lakh tonnes -20 lath tonnes from 
marine fish and 14 lakh tonnes from inlu4 
fishery. There is ample chance for improve-
ment in the catch of the fish. 

PROF. P.l. KURIEN: The hon. Miailter 
has gi'YCD a reply saying that there was DO de-
cHne of catch in the Andhra Pradeall Coat 
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lut year. I aaroe with him. II it • fact that 
oar catoh is decliniDI over the yean because 
of tbe low catch in tbe western coastal area. 
and .. pecially in the calc of shrimp, there is 
• depIction of resources over tbe last two 
year&. In view of that. haa bis Ministry let 
an, proaramme of conservation of resources 
aDd bett .. resource manalemont" 

SHRI YOGBNDRA MAKWANA: I 
~e with the Professor so far a. the COD-
Iel'V&tion of the resourCes are concerned; we 
are not giving permits for the trawlers which 
arc only catching prawns. So rar as other 
resources are concerned, we have lot sood 
potential. 

PROF. p. J. KURIEN: Do you asrce 
tbat there is a depletion of resources in the 
western coast? 

SHaI YOGENDRA MAKWANA: Yes; 
10 far a. Kerala is concerned, it is dlht; 
there is a decline in the landinss of prawn. 

SHRI ANANDA GAJAPATHI RAJU : 
Reaarding the catch of shrimp, it is usually 
the big tra wIer owners wbo are catching 
all the shrimp; and the small catamaran 
owners and boat men are not able to catch 
any shrimp because big boat men are 
Iweepinl awa, all the catch. Will the hone 
Minister see and let us know the SaUtes 
relating to the catch of shrimp by the small 
boat men owners? What steps will be taken 
10 protect their interest? 

SHat YOGENDRA MAK.WANA : For 
protectinl interest of small fishermen, we 
have fixed the area and the area is deep 
lea; trawlers can fish beyond 12 nautical 
mUea in ea.t coast and 24 nautical miles in 
tho west coast. 

Rec:opltiOD of AleDcies Supplying Work 
Foree 

*29J. SHill BANWARI LAL PUROHIT: 
WiD the Minister of LABOUR be pleased to 
Kat. : 

Ca> whether there Is any statutory rule, 
order or leneral practice to recolnise private 
laeociel engalocl in supplyin. work force to 
Oovel'DlDalt or aemi.oovernment Corpora. 
tlon' jete. 

. (b) if 10. tbe Dames of such aleDCi .. 
recoJDiIed iD Mabaruhtra; and 

(c) what is the position and role of such 
aaenciea vis·a-via the Employment Exchanp? 

THE MINISTBR. OF STATB OF THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): <a> and (b). ~o, Sir., However, 
as per the Contract Labour (Regulation and 
Abolition) Act, 1970 tho Licensing Officers 
are appointed by the appropriate Government 
for issuina Licenses to contractors authoris-
ina them to undertake or execute work 
through contract labour in accordance with 
the licences issued to them. 

(c) There is no role of the Employment 
Exchanges in this regard. 

[Tranl/allon] 

SHaI BANWARI LAL PUROHIT: 
Mr. Speaker, Sir, contract labour is exploited 
everywhere. Keeping in view this aspect, it 
has been decided to abolish contract labour. 
Contract labour i. always exploited whether 
it is tbe private sector or public sector. On 
the ona hand the Government preaches that 
private sector should abolisb contract labour 
system and on the other hand, contract 
labour system is encouraged and the contract 
labourers are exploited in public sector. 

I want to know from the hon. Minister 
as to what arc the norms for the licensing 
ofBcer, who select. the contract labour, to 
issue licence to tbe contractor so that it is 
ensured tbat the poor labour is Dot exploi. 
ted? 

[Englllh] 

SHaJ P.A. SANGMA : Pirst of aU, 
there bu not been a decision to abolish the 
contract labour as such. In fact, the Act is 
known as the Contract Labour (Regulation 
and Abolition) Act. So, tbere is no decision 
of tbe Government for totally abolishinl 
contract labour. 

SeeoDdl" OD tbo POiDt of exploitation, 
well. we do act complaints here and there 
but wbenever specific complaints come we 
inquire into them aDd ask the State Govern-
menta to look into tho cases wbere the 
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QPl'OPJ' .... GOWI'DlQIDt • tiae'Slate ·Oovem. 
meat. 

As regards tho Dorms, Sections 11, 12 
and 13 and 14 of the Act deal with the 
liceDsin. of the contracts and while issuing 
the contract certain luidclinea are axed iD 
the form of minimum wages and workinsa 
bours and so ODe 

[TraM/atlon] 

SHRI BANWARI LAL PUROHIT : 
What steps the Government propose to take 
to abolish private contract or system and to 
encourage the labour societies so that there 
is no exploitation of labour? 

[English] 

SHRI P.A. SANGMA: In a valt country 
like ours, it will be very difficult to totally 
rule out the role of tbe private -senc!es and 
I d l not think that it will be possible for 
the Government to do everything. But the 
number of licences so far issued, since the 
inception of the Act is not very large com-
pared to the size of tbe country ·-it is 
26,224 only. 

[Tr"""latio11 ] 

SHRI BANWARI LAL PUROHIT : 
Mr. Speaker, Sir, I want your protection. 
My question has not been replied to. My 
question is simple; whether the Government 
is doing anything to form labour societies? 
Is there any policy in this connection or 
not so that contractors may not exploit the 
labour? If you are going to do any thina 
tben say ·yes', otherwise say 'No'. 

SHRI BHAGWAT JHA AZAD: Neither 
he will say ,No' nor 'Yes'. 

[E",llsh] 

SHRI P.A. SANGMA I Yes Sir. Labour 
associations can be formed under the 
Contract Act itseJf; tbere is DO difliculty for 
that. 

{TrlWIalloll 1 
SHRI GIRDHARI LAL VYAS: Mr. 

Speaker, Sir, I want to know whether the 
Labour Department has been set up for the 
welfare of tho labour or the privato &pad.? 

Earlier labour .at to foreip COUOUill 
WM aploite4 much. JCeepiq that 10 vi ... 
new l08i~JatioD was eaactod. Now tbeII 
people are beiDa exploited hero but you .., 
that keepiDI in view tho VutDCIS of tho 
country no action can be taken. Theu what 
steps are you takilll to check exploitation of 
tbcae labourers so that the exploitation ot 
tbeae poor labourers by private coatractora 
is Itopped? 

The Labour Department can Deither 
ensure the depositation of the providcot 
fund of the workers nor caD jt act tho 
contribution deposited for E81. It cannot 
also protect the rights of the labourers. Thea 
what for it has been act up? 

[E1I6111hJ 
SHRt P.A. SANGMA: Labour laWI 

are certainly formed to protect tho interestl 
of the workers. But while they are there to 
protect the interests of tbe workers. I think 
we should not foraet that any Jaw In this 
country has ultimately to protect the interestl 
of the country. But we arc certainly for the 
labour and our bas been goinl prosreSllveJy 
towards protecting the interests or the 
Jabour, 

[Trtlllllatlon] 

SHRI GIRDHARI LAL VY AS: He il 
givina totally a wrong reply. 

[English] 

SHRI THAMPAN THOMAS: Prom 
this question what is found is. there can be 
a contract to do a work. But how CIA 
there be a contract to supply human beinp7 
That il the thrust of this qUeltjoD, that is, 
a contract can be liven to finish a wort. 
and the Contract Reptation Act is tor that 
purpose. But, in this country there is a 
system that human beiDP are lupplied aDd 
someone else lets the monoy. Will the 
Government bring a law to abolish lucia 
supply of human beiDII and aomebody die 
Fttlna moneJ1 This is tho question and I 
think that the Government .hould take step. 
to abolish IiceoaiDa of private persona. 

SHRI P.A. SANGMA: As the term 
contract implies. now this manpower i. 
recruited mainly for the construction activity 



... " Ii of •• -'.,or." saNti. A. ;eraon. 
two las u~tltakell the cobItruetk;n tf:tlvlty, 
ft fli6y DOt be l10Saible for 'him to mobiHse 
ttl .. manpower 08 bls own. That f. why, 
_, bave reau1ated it. If somebody can 
mo1Sflfse human power, we have allowed 
&at. Bat '" can certaiDly look inte> it. 

SHltI THAMPAN THOMAS: That 
should be the policy. 

[n-rtatlimj 

SHRI R.AM PYARB PANIltA : Mr. 
Speak.er, Sir. I want to submit to the bon. 
Mialster that ia the GovemmeDt Undertak-
inas like NBce the employees who bave 
been workins for the last 10 to IS years are 
beinl removed from service and are beins 
replaced by thel:.mployeea supplied by the 
coolfactora but the same is not being done 
Iii an()ther Government Undertaking, namely 
Jqpcc. In NPCC casual workers are giVeD 
preference and ooly after they have been 
provided work, ether workers are given 
6mployment. Will the Government. there-
fore. end this discriminatory poJicy io the 
Clovemment Undertakings and issue orders 
to provide work to the old workers in 
NBCC. 

lEngl18h] 

SHRI P.A. SANG MA : The Act applies 
both to the private as well as the public 

.etI6r. Tbertrcwe,·the A~· CMl~ tat ... 
to NDCC also. As far as the specific cIM* 
tion relatinl to NBCC i, . concerned, I 
require a separate notice. 

SHRI RAM PYAR.B PANrKA: M, 
queStion bas not been replied to. 

Spoage Iron Ualu 

*293. SHRI CHINTAMANI JBNA : Will 
the Minister of STBB L.. AND MINES be 
pleased to state: 

(8) the number and location of sponge 
iron units fUnctioning in the country and the 
annual product ion of sponge iron in each 
unit; 

(b) whether Government arc considerina 
to establish more apoDle iroD plants In the 
country to meet the indigenous demand and 
also for export; 

(c) if so, the number of plants likely to 
be established during the Seventh Five Year 
Plan period; and 

(d) whether there is any proposal to 
establish a plant in Orissa, if so, tbe site 
selected, the expenditure involved and the 
time by which it is likely to be established? 

THB MINISTER OF STEEL AND 
.MINES (SHRI K.C. PANT) : (8) to (d). A 
Statement is given below. 

STATEMENT 
1'Ilree S'pOoae ireD units are at present in production in the country. The location and 

fl'OduCtion is as follows : 

Name Location Annual production Ib tonnes 
1985-86 1986-87 

upto 
October'r986 

1. SpOhRe Iron India Kothaaudam 44,'00 26,2SO 
Ltd,., Hyderabad A.P. 

2. Orissa Sponse Nata.iLrh 
IrOQ Limited Iteonjhar (Orissa) 80,362 . 45.59' 

3. IPITATA Spoose Jteonjhar 9,000 
IrOD Ltniitecl (Or"'a) ----r -_ ..... --

Total 12.(,862 '*0 843 
" I ---- ----



AGRA!lAYANA t •• 901 (SdKA) 

No, Sir. 

Govemmeot 40 not proposo to establish 
any IPODP iron plants in the country durin,· 
the Seventh Five Yoar Plan. 

SHRI CHINTAMANI lENA: May I 
know from tbe hon. Minister th' indigenous 
requirement of spoDge iron by tho end or 
Seventh Plan and the target of indisenous 
production of sponse iron during tbis period? 
What is the percenta~e utilisation of exist-
ing plants? May I know how many such 
letters or intont and national licences have 
been issued and how many units have Dot 
yet started the production' What is the 
reason for their not starting the production? 
What acti on has been taken by the Govern-
ment so th at production should start? 

SHRI K.C. PANT : At present th" 
installed capacity for sponge iron production 
~s about 300 thousand tonnes. The produc .. 
tion last year was about 125 thousand 
tonnes. This is relatively a new technology 
which has come into the country and we 
are encouraging it. So far as new capacity 
is concerned, now this then has been deli. 
cenced and In 1985 a very large number of 
units have been relistered. Actually 137 
units have been registered. By the end of the 
Seventh Plan the likely production of sponge 
irOD would be in the neighbourhood of a 
million tonnes. 

SHRI CHINTAMANI JENA : In reply 
to Unstarred Question No. 2867 on 6th 
December, 1985 in the House the hone 
Mil1ister .had replied tbat we imported in 
1983-84 23, 710 tODnes. 

In 1984-8S it was 42,170 tonnes. So, 
taking these aspects of the problem into 
account, may I know from the boo. Minister 
whether the States like Orissa where raw 
materials are available in plenty, will be 
given priority in aivins Letters of Intent and 
Industrial Licences, etc. for setting up of 
sponge iron industry? 

SHRI K.C. PANT: Sfr, of the tbree 
functioning units, two are already in orissa. 
There are in aU ftve units which have lot 
either industrial licences or regiliteratioD 
certificates in the State of Orissa, and If 
more resister. we arc certainly not ,oi~1 to 

disC01Jl'lp that. M I .tcl, DOW· it is • cteJI. 
CODIId lDC1U1try -4, tiler4'oro, reahtratloia' 
is possible in Orissa. 

MR. SPBAItBR : Question Hour II ovor 
DOW. 

WRITTBN ANSWERS TO QUESTIONS 

[£116118111 

Produedoa or Fertllizen 

*286. SHRI BALASAHEB VIKHJf 
PATIL: Will the Minister or AGRICUL. 
TURE be pleaSed to state : 

(a) the likely production of nitrogenous 
and phosphatic fertilisers during 1986.87 
a.aiDst the estimated prodUction thereof; , 

(b) whether Government are considerins 
a proposal to reduce the post-tax return for 
fertilizer plants to 11 per cent from tbe. 
present 12 per cent of net worth at 80 per 
cent capacity utilisation; 

(c) whether raising level of capacity utili-
sation to 85 per cent is also under considera-' 
tion; and 

(d) if so, the efforts being made in. 
this direction? 

THB MINISTER OF AORICULTU,RB 
(SHRI G.S. DHILLON): (a) Whilo tke 
production of Nitrogen is likely to equal 
the annual target of 51.75 lakh tonnes, the 
production of Phosphate is expected to be 
J 6. So lakh tonncs as aaainst the taract of 
17.7S lakh tonnes, duriDB 1986-87. 

(b) and (c). No, Sir. 

(d) Doe. not arise. 

CODstructlon of Bridge over Jamuoa 

*290. SHRI RAM DHAN: Will tbe 
Minister of URBAN DEVELOPMENT be . 
pleased to state : 

<a> ttae present sta,e or the proposal 
to construct a bridge on river Jamuna .tJear 
Shanti Van ~n Pelbi~ an~ 
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I, 

(b) cht stepI takeD'by Ooftl'DlDeat to 
4Istrlbute boa", tf" OD tho exlstiDl bridle 
ID Delhi? 

THS MINISTBR. OF URBAN DBVS· 
LOPMBNT (SHRIMATI MOHSINA 
~IDWAI) : (a> At present there is no such 
proposal. 

(b) A new bridle over tbe river 
Yamuna is under constrdction near the 
IDter-State Bus Terminal (lSBT). After the 
completion of this bridse, tho entire heavy 
trafBc from I.S.B.T. and nearby areas will '*' over tbls brid,e and tbe old railway 
brldse will be used for lisbt trame, 

Fiaanclal Aalatance to Calcutta 

.192 SHRI SANAT KUMAR 
MANDAL : Will the Minister of URBAN 
DBVELOPMENT be pleased to state : 

(a) whether accordin8 to a recent UN 
ltady, Cal~utta is in sbambles; 

(b) if so, tbe salient features of this 
.tady; and • 

(c) the assistance, financial or other-
wile Union Government propose to render 
tbis metropoUtan cl~y to check its further 
deterioration? 

THB MINISTFR OF URBAN DBVE-
LOPMENT (SHRIMATI MOHSINA 
KIDWAI): (a) and (b). The UN study entitled. 
"Population Growth and Policies jn Mega .. 
cities" is critical about inadequacies or 
plannin. strateaies in Calcutta and absence 
of proper and comprehensive analysis in 
formulatina the same. It stresses that factors 
Uk. emp loyment, population growth, urban 
economy I must be accounted for while plan-
ning for tbe future growth of Calcutta and 
iDtfJll'ation estabisbed between economic 
and physical planning. 

(c) . Besides financina various Centrally 
auIIted project. like construction of second 
Hool1y Bridge, Metro Railway and Circular 
Railway and making provision in the Gaola 
Action Plan, substantial funds have been 
aecored from tbe World B.ank under the 
Calcutta Urban Development project. and 
Caleatta Urban Transport Pro~t, 

Re*aetutiDI of Realonal New. let up 

-294. SHRI V.S. VIJAYARAGHAVANJ 
Will the Minister of INPOltMA nON AND 
BROADCASTING be pleased to state: 

Ca> whether there is a proposal to r. 
tructure and expand the re,ional news set 
up of All India Radio; and 

(b) if so, the details thereof? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.~. PANJA): 
<a> Yes, Sir. ' 

(b) 10 the VII Five Year Plan of AIR~ 
there is a Software Plan Scheme under which 
the existing 42 Regional News Units of AIR 
proposed to be 8treqtbe"od and modernised 
with a view to ensure better flow of news 
to the News Units. Broadly the details are : 

(0 Provision of teleprinter to the Rogional 
News Units for linkage with tbe 
General News Room, AIR, Delhi and 

(ii) Setting up of a News Bureaa in the 
News Services Division of AIR with 
network of Correspondents. 

EPP Arrears Outstanding Against Employers 

*295. SHRI K. RAM ~MURTHY : Win 
the Minister of LABOUR be pleased to 
state: 

<a) the Region-wise arrears of provident 
fund outstanding against the employers as 
on 31 July, 1986; 

(b) the arrears of provident fund invol .. 
ved in sick industrial units; and 

(c) the steps taken to ensure that 
worker. provident fund dues arc properly 
deposited without any delay and accounted 
for? 

THB MINISTER. OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The iDformation as on 
311t Ju1y~ 1986 is not readily available. 
However, a statemcDt sbowin. the rqion-
wise poaitiOD of arrears as 011 3l.3.198~ I, 
aiVID below. 



, .. (1,) ~Iq to avaRablo 'IDtormatioD, 
about' a •. 19 crOtel were due from lick 
iDdUStrial units (iDClucliDI tbo estabUsh· 
aaents whlcb wero cl~ or are under 
liquidation pr hate been taken over/nation-
alised by the GovernmeDt); 

(c) The EPf authorities are tUiD, the 
follewin, It epa UDder the BP' Act ,. 
recovery of PF dues :-

0) The du. are tirat determined UDder 
section 7 A of the Act; 

(Ii) If the dues are Dot deposited by the 
due date, rev.uc recovery corti8cates 
are beina issued to collector. under 
section 8 of the Act for reaUsation of 
tbo out.tandiol amount; 

(UI) PrOiecuti().DI cases arc filed .,Ilut 
defaulter. UDder section 14 of the 
Act; 

(Iv) In "cases 01 non-payment or employees' 
share 01 contri bution, complaints are 
Bled under section 406-409 IPC; 

(v) Damalcs are beina levied under 
section 14B of tbe Act for belated 
payments. 

In the case of jute mills, which accounts 
for 3/4th of the arrears in respect of exemp-
ted sector, a decision has been taken to 
make a deduction of 8 per cent from out 
of the amount payable to defaulting jute 
mills 011 all purchases OD Government 
account and to adjust the amount so realised 
against the outstanding dues. 

STATBMENT 

81. RelioD Unexempted Arrears Exempted Arrears 
No. establish- (RI. in establish- (Rs. in 

ments lath) ments lakhs) 

1. Andbra Pradesh 9SS 136.40 2 5.77 

2. N.B. Region 224 57.73 4 . 3.10 

3. Bihar 936 197.45 10 688.46 
4. Delhi 268 147.32 1 4.27 
S. Gujarat 378 140.97 3 37.62 
6. Baryana 208 275.'11 1 1.31 
7. Karnataka 182 1:8.61 2 1-6.85 

8. Kerala 412 182.36 S 91.81 

9. Madhya Pradesh 611 1189.25 4 57.65 
10. Maharashtra 438 66'.04 12 131.06 
11. Oris. 685 197.21 5 57.06 

12. Punjab 391 68.02 

J3. . Rajasthan 223 85.1S 3 3.4l 

14. Tamil Nadu 69S 550.78 4 8J .15 

15. Uttar Pradesh 812 ~61.9S S 25.96 

16. Weat BeDlal 1135 846.75 78 7218.18 

T~I : 8593 58)0.(0 139 8423.66 

> 
" . , ' 
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Noaa-tiea bJlII411 for POit of Dlnctor 01 
~ 'PadIk: B,oaclealtIDI'Dn,."..t 

*296, DR. A.K. PATEL: 
SHal C. JANGA REDDY : 

WUl the Minilter of INPO&MArrION 
AND BROADCASTING be pleased to ,state: 

(~) whether his atteniQn .hu been drawn 
to a rlPort appeariog in a periodical 'Tho 
Week' dated 24-30 AUlust, 1986 ,roprdinl 
nomination of an officer for the post of the 
Director of the Asian Pacific Broadcasting 
Development; 

(b) the (acts of the case; and 

(c) whether any autdelinel have been 
laid don for makinl nomination for such 
pes .. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BR.OADCASTING (SHRI A.K. PANIA) : 
(a) YOI, Sir .. 

(b) and (c). The nomination for tho post 
of Director, Asia-Pacific Institute of Broad-
castinl Development, was made keepinl in 
view the ,uidelines issued by the Government 
in thlt regard. The Institute, after consider-
ation, decided to select tbe nominee of ano-
ther couDlry. 

Speeial AIIlstance to Farmers of rc:.ttncl 
in Kera). 

*297. SHRI VAKKOM PURUSHOTHA. 
MAN : Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether there is any other agricultural 
land in India like the paddy fields of Kut-
tanad ia leerala, which is below the sea 
level; 

(b) if 80. whether any special assistance 
II liven to the farmers of K uttanad takin, 
into consideration the additional expenditure 
incurred by them for dewatering and streng-
theniol of bunds, etc,; and 

low ~flllJ ~. iDclu~~ •. ,J:*It11 ~1'" ~ are 
located "in the Coutil stateS C)f' QuJarat" 
Mabaraabtta. Kamal,la, KeraIa. r'~':. 
Nadu. ADdbra Pradesh. Orlsla aDd W_ 
Ben .. l, and also in' the Vnion Territoriet of 
Goa, Diu, Daman and And"toaD & 'NIcObar. 
In addition. the Couta) areas Just above ttie 
sea lovel are also affected by bilh tides. The 
iDfo~_ oa the uea 01' qrlcultural ~:laDd. 
be)ow,_lewliin die OOWltry II not .... ' 
able. . 

(b) The KeraJa State Government ID4 
ICeral. Land Development Corporation' il 
livin. financial SUpport for the dewaterin. 
to the farmers of Kuttanad. For fertiliSeR, 
subsidy at tbe rate of Rs, 100 per ha. i. ·allo 
given by State Government. III addition, 
50% eublicly lor pesticides for control of 
brownhopper a.4 Jeaf roller dia __ , is allo 
liven. Further, the lCilemca implemented by 
the Department or Soil Conservation and 
Alriculture also help in tbe development of 
Kuttanad area. For buoding in Kuttanad 
the Keral. Land Development Corporation 
aDd the State GovernmoDt have apent 
Rs. 10.00 crores so far by raising institutional 
finance by Korala Land Development 
Corporatiotl. 

(c) Does not arise in view of rep), to 
part (b). 

[Translation] 
Development of Satellite Tow. UDder 

Natiooal Capital Resio_) PlaD 

*298. SHRI DILEEP SINOH BHURIA : 
Will tbe Minister of URBAN DEVELOP. 
MENT be pleased to sta&e : 

(a) whether a schome bas been chalked 
out for development of sateJ.i.te towns UDder 
the National Capital Relion plaD; 

(b) if 10, the names of the towns 
includefl; 

(c) whether Gwalior Cfty of Madhya 
Pradeab hal also been included in the 

- ••• " " -" ••• ~ 'h scheme; and . 
(C). jf not, whether Government propose 

to help tbole farmers by livins special (d) the time by which tho scheme is 
assistance? likely to be Implemented ? 

THB MINISTBR OF AGRICULTURE 
(Dr. O.S. DHILLON) : (a> Yes, Sir. Such 

THE MINISTBR OF UR.BAN 
DBVBLOPMBNT (SHRIMATI MOHIINA. 



,II .1' ........ 

... ' ~s~{*} ... (It). t ..... I .... DweIep-
~l·for" Nattoaal 0. ..... ...... 
..,...owed ., ,1M Natioaal Oapital ,·RtIIon 
,._,.. Board,' with 298' A.D. a. 'the ' ..... 
.,ac ... ".vi....,. that oipt tawas/ 'com-
.,... widUa tho RIJi- will &0 dewIoped 
OD a priority ba., ·Ie eollaboratioa widl tbe 
lOVemmeDtI of the participatiq States, to '* '. litO' ftesaUl'e till Delhi al!d provide 'for a 
~ "*' viable i Il'owth of "tbe .... 00. 
,.... ... , eomfJlexes are : Meerut, Hapur, 
...... bt.1thutJa complex, R.l1htd, Pani-
pet. PalMi, ltewari ... Bhiwadi-Daruhera com-
fla aDd 'AI_r. The development wiD be 
tttouabt ,about in pbases aocordiDI to .. 
... ilability of resourcCl. 

(c) No, Sir. 

"gllp of HPT. 

• 299. SHRI VIRDRI CHANDBR JAIN: 
WID the Minister of INFORMATION AND 
.OADCASTING be pleased to state : 

(a) tho aames of tho places where hiah 
power transmitters arc beiDa set up ; 

(b) the proafCSS made so far ; 

(c) whether Central Govemme.o.t pro-
pose to .ive preference to tbe border areas of 
Rajasthan in setting up Television centres 
there; and 

(d) if 10. the time by which these centres 
~IJ be let lip ? 

THB MINISTER OF STATE 01' THB 
MINISTRY OF INFORMATION AND 
*tOADcASTIMG (SHft.!' A.It. PANJA): (a) 
.ite! (b). (I) A.' a fjatt of the on-lbing VI 
Pm sCbtmes, ~'fab ~r (li)I{W I IKW) 
TV transmitters are, at preMot, uader "'IM-
mentatiom at the followiol places:-

II. Me~ State/UDioa TerrifGrY ~tl_ 

I. Assam (i) Silchar 
(fi) Dibruaarh 

~~Chal Pradelh 
lit Manipur 

"C. ," I: .",l1a)'i 

,'t' .' ,~ ....... 

Im,hal 
(I) sMI_ 

'(fl) t_ 
AlAwl 

•• 
7 • 

Traaamittel's at A,.nala, SneMr aed 
K-ohfma are dpeoted to be comrnt8ioned by 
tie ... of 1986-17 and the reat ., the tlId 
of 1987-88. 

(ti) BatabJishment of 21 bj.b power 
(IOICW IIKW) TV tcansml·tter at tbe fOllow-
ina locations is included in the VII Plan of 
Doordarshan:. 

Sl. State /U nion 
No • Territory 

1. Aodhra Pradesh 

2. Bibar 

3 . Gujarat 
4. Baryana ,. Himachal Pradesh 

6. Karnataka 

7. Madbya Pradeth 

8. Maharalbtra 

9. Orissa 
10. Rajasthan 

11. Sikkim 
12. Tamil Nadu 
13. Uttar Pradesh 

Place 

(I) Tfrupati 
(Ii) Anantapur 
(i) Katlhar 

(ii) Daltonaanj 
Bbuj 
Capital 
Shimla 

(I) Dharwad 
(li) Shimosa 
(i) Jabalpur 

(ii) Gwalior 
(iU) Jagdalpur 

(i) Auranpbad 
(iii) Ambajogai 

Bhavanipatna 
(j) Kota 
(ii) Jaisalmer 

(Iii) Barmer 
.Oangtok 
Ramesbwaram 
Bare i lIy 

In addition VII .Plan includes estabU.b .. • • tnent or high power (IOKW) kansmltter. at 
Delki, Bombay. Caleut ta and Madra. for 
eentco. 

Sitea have already been ~naJised at most 
01 tl2e locatioDS Cor new VII Plall transmitter •• 
Ordrea tor part of the equipment have been 
placed. 

Ce) .ad (4). The !lOrldaJ lead tim. for 
settiD, up a hiah power (IOKW) TV ,~,raDl­
mtt* fi 3.4 -,em after ~t 01 
Wb.rk~ at lito. n t. atcorclilill, expect;d -tItt 



:39 ...... '~ .... ., 

... ' .. tl'lDlmitters uaCJer :¥U?lan (loclIId· 
tal 'laose in tbe border aqtp ()I Rajasthao, 
i.e., Barmer and Jaisalmer) would be com-
miasioDCd by tho ond· of .tho VII PIaB period, 
aubject to annual allecatiOD of adoeJ,*o 
fundi and timely .vailability of equipmeat. 

[E",II,h] 
AUlataDce to HI ... dIIl Ptatledl for 

Eartltquake Relief 

*30D. SHRI K.O. SULTANPURI : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the Central assistance sought by 
Himachal Pradesh Government to provide 
relief and rehabilitation for the people 
affected by earthquakes in the State during 
the last one y.-ar; and 

(b) tbe amount given by Union Govern-
ment Cor the purpose? ,. 

THE MINISTER OF AGRICULTURE 
(DR O,S. DHILLON): (a) and (b). The 
Government of Himacbal Pradesh sought 
Central assistance amounting to Rs. 95.68 
crores towards relief for earthquake damages 
during the last one year. A ceiling of 
expenditure of Rs. 4.61 crores has been 
approved for the purpose. 

lTransla t ion] 

Construction of Roads in Dacolt Infested 
Areas of Madbya Pradesb 

*301. SHRI MAHENDRA SINGH: 
Will tbe Mini&ter of AGRICULTURE be 
pleased to state: 

<a> tbe number of roads to be conll-
tructed under First and Second staps of 
,Dacoit Biimination Scheme In the dacolt 
infested areas for whicb estimates have beeD. 
received from the Government of Madhya 
Pradesh for sanction; 

(b) whether Union Government bave 
accorded 6Daneial, sanction for the conltrcu-
tion of all of these roads; and 

(0) if not, tbe reasons for tho dOlay' 

THB MINISTER OF AGlllCULTURe 
(DR. G.S. DHILLON): <a> .to (c). Durin. 
1985-86 the Government of Madh)'a 
Prad.h had sent proposala for coDltnlCtiOD 

. of two;..... fa ....... a,. ... · ./' ...... 
~ n.. .. Its ",', ....,.oaed~~f~~ 
19M-87, _be State QovenlIJJcDW - ""JIIO" 
peaals for construction of 13 ' ....... 
road... Of the .. , 12 roads were 1UIOtI0Md 
by the Go_ament of India. oat read .. 
dropped due to tbortap of IUD'dI. 

Por 191'-86 .. d 1'16-17, the eNtIar. 
approved for tho ICbeme.r Road Develop. 
ment in Special Problem Areas of Uttar 
Pradesh, Madbya Pradelb and B.ajastbafa 
wore RI. 4 croros ad Ill. IS crores respoc.. 
tivel,. Out of this, tho ,hare of'Madb,. 
Pradesh was as. 1.04 crores aDd Ra. 3.90 
crores respectively, the total abare of 
Madhya Pradesh for two years being 
Rs. 4.94 crorea. An equal amount bas to be 
provided for the scheme by tbe Stato from 
its own resources. Thus, the total outlay for 
Madbya Pradesh for two yean works out to 
lb. 9.18 crores. K.eopin. in view tho 
availablility of fundi on year to year. basil. 
it has been decided to sanction road worb 
upto 2000/. of the annual a)location of tbe 
State. AccordiD,ly. 14 road work. costinl 
about Rs. 19.83 crores were sanctioned for 
tbe two years. The roads lanctioned were 
identified iD tho first pbase of tbe state 
project. 

ReMarcb oa FertJlizen 

*302. DR. CHINTA MOHAN: Will 
the Minister of AGRICULTU~ be pleased 
to state: 

<a> wb other MuabroolDl could be • 
IUbstitute tor cbemical fertiliaera and whe-
ther any .tud), hal bee. cooductcd by lnel_ 
scioDtista as in W.t ladies; 

(b) whether any progress bu' beeri 
made in' ReiD eD bio-.CortUilcrl and if ... 
the details thereof; and 

(c) tbe total oxpenditure incurred OD 
R. • D and IUCCOII ac"loved jo practical 
ter~.? . 

THB MINISTER OP AGRICULTUlUI 
(DR. 0.8. DHILLON): (a> No, Sir. 

'(b) YOI, Sir. Much ... .,..... bas beIb 
mad. in R&D on bio.f«ti1izel'l throuah: 



... ..,. ........ -
. , ." .~Q .. AD ,. ladl. -coorctftIated ' ....... 

t Project.' 08 aiolelical : NitropD 
Fixaticlt .(I:JNF). ", !. : 

Qi) Indo-VS 'Senior SCientitl~:. P&nC;';. op 
Agricultural Research O,D Biolollcal 
Nitrogen fixatloli' ' 

, ' l/", 

(iii) State Aaricultural anc;! trad.itional 
, universities. 

. So. far location IDd crop 8palCific 
etlicient strains of Rhizobiun;a" ,,,uotobactor, 
BJuegreen alsae and AzoUa ,have been 
developed which can successfully be used in 
crops and can substitute chemical nitr()geo 
by almost 2S;;30% of the requiremeot of tbe 
cro,s. A technique for freeze dryins of 
Rhizobium .culture has been develqped 
for' easy transportation of the culture. AJ$O 
effidfent carriers have been identified for 
Azotobactor fDr easy transportation· and 
longer shelf Ufe. 

The Government of India sanctioned a 
National Project on Development and' Use 
of BiofertiJizers in March, 1983. The Pr.o-
ject envisages setting up of one. National 
and six Regional Centres. 40 Sub-Centres 
for production of Blue, Green AJagae have 
already been sanctioned. 

·UNDP Project with an outlay of US 
$772 000 has been approved by Depu. of , . 
A$r~cuJturc for the production. maintenance, 
quality control and distribution of biofer-
tiliSers in the '·country. 

(c) The expenditure during VI Plan on 
the first two pr ojects has been' Rs. 127 
Lakhs (Rs. 67 for coordinated Project OD 
BMP 'and Rs. 60 for Indo-US, pro,ramme.) 
The increasing use, of these cultures by 
f~~ers h~ve. been t~e pr~ct,ic~~ ac~jevement 
of the Project. The culture. 'or 'blofertitisers 
are ~eing distributed . to "t\b~ farmers from 
the "arious research iustfturiont' and l'Alri-
Qu~tw:~l Uoiversitjes i~ the country. 

I '. .; .:. r. 

State Labour Courtl4.':D.1 witb Labour 

,',' 

, C~ l)',~e~ ~e~~1 S~~~ .. 
*303 .. 1811&1 eJAGA,NHATH ·Jl411')W\1¥.: 

SHRI MULLAPPALLY RAMA-
, .' t .• ', CIIIA-MDRaN:- \ 

f l.J'l,., ~ I ~ , '\ 

.iI,ta ..... r'.,~!LA.BQRl~.~!~"IP~, 

, 'J)I'.I"bethor:~, haw, ~ 
to util_ dle len. of aU. It,.a. ~"abo. 
Courts to take up cUes that fall un(fer' the 
ct:eatre .. Ipbere' to ' .. are tlla'. woran pt 
speedy justice; and . < ,'. • 

(b) if 10, tbe detail. of the . proin1DmeI 
and schemes of Government In thia reIard'~ 

THE MINISTER OF STATB OF THB 
MINISTRY OF LABOUR. (SHRI, ·P.A . 
SANGMA): (a) and (b). The . IlldUltl'iaI 
Disputes Act, 1947 provides for~. ,sq~t4IM 
up of Labour Courts and Indtlstriar'~ii~ 
bunals bY the Centrad and State: Gewrn-
ments in their respective spheres. Section 
33 C (2) of the Act enables the, Gc~tral 
Government to specify Labour eour~ 
constituted by the State Governments tor 
purpose of computatiQn of benefits fdr~ 
workman .. Certain Courts in the Statea have 
been notifled for this purpose. With ~ vi~ 
to make it easier for workers to apPt~.Cll· 
tbe nearest Labour Court in re.~t of 
matters covered by th is provision,' i( has, 
been decided that aU Labour Court. let up' 
the State Government should be specified 
tor this purpOse. An amendment wu' ... 
m.de in Section 10 of the Act to provide 
that in respect of a dispute jn relatJoe to 
which the Central Government is t_ 
approprjate Government, it shall be cam· 
petent for the Central Government to refer~ 
the same to a Labour Court or Industrlalj 

Tribunal, as the case may be, cOOltic~te4 by 
the ·State Government. Disputes are beiq 
referred by the CentraJ Government &0 
State Labour Courts/Tribunals under this' 
provision. 

Lou to Tobac:co Growei'll I.. Kanatab 
aDd Anclhra Pradesh 

*304. SHRI V. SOBHANADR8I!s." 
WARA RAO: Will tbe Minister 01 "~*'~ 
CULTURE be pleased to state: 

(a) whether it has come to the notice 
of Union Government that the tobaCco 
srow","s in Karnataka anel Andhra Pr"'b I' , . ~ aro put to serious losses due to dallp'" 'oft 
.1Id black shaak diseases in tobacco: 

.. 
, (') whotb .. Tobacco Researcll .ltatiooa 

at lfunsur and llajahmundry have IUgest. 
to OoveromOl)t to supply Ridomil' ............. , 
.roWers thro_b Tobacco Boud ...... 



MVYIlIP •• 4· ... , ....... W .. " .. 
AItbIIture DePirMleat to .ootmIy 
t6otroftbese diseasel' of tobatco; .ud 

(c) If 10, the reaction of GOy ..... t 
thereto? 

THB MINISTER OF AGRICULTURE 
(DB. O.S. DHILLON) : (a) Yes, Sir. 

(b) Yes, Sir. 
(c) Tho funlicidc 'Ridomil' ia Dot 

aftilabl. in tho country. 

[2HultltlOll ) 
....... e by BUnCO For Projects ID 

State. 

-30'. SHRI HARISH RAWAT: Will 
the Minister of URBAN DEVELOPMBNT 
be pie • ., to .tate: 

Ca) the banclal and other assistance 
provided by tbe Houling and Urban 
Development Corporation durins tbe last 
Cwo years tor various housing projects in 
States, State-wise; 

(b) whother tbe assistance of HUDCO 
lID beeD balanced to all the States; and 

(c) if not, the reasons therefor and the 
.tepa being taken by Government to enlure 
equitable participation of HUDeO in res-
pect of Statea which have in the past not 
lOt requisite assistance? 

mE MINISTER OF URBAN DEVE· 
LOPMENT ,(SHRIMATI MOHSINA 
JaDW AI): (a). A statement is given below. 

, (b) and (c). While every effort is made by 
Bousio. & Urban Development Corporation 
to make balanced allocation of loaa funds to 
aU States/Union Territories on tbe criteria 
of.rea aad population, the actual sanction. 
aacI releases are dependent on the schemel 
receited from the atates and union territories. 

'1 

STATEMENT 
De Amouat of Loan Sanctioned ", 
IWDCO te ConstructloD Apaeles In 
Vam- States/UTI DurlDa Last % Yeats. 

"t./UT 
2 

(Its. int eroror) 
1'984-85 1"5.16 

3 4 

I' 2 '§, t 
'1 , 

"01?'" ,.,' MtM 'T$ 1·" .. ,')=, 

'. Bihar 
4. Gujaral 
5. Haryaoa 
6. Himachal Pradelb 
1. Jammu cl lCaahmir 
8. lCardatata 
9. Kerala 

10. Madhya Pred.1t 
J J. Mabarashtra 
12. Manipur 
13. Meshalay. 
14. Na .. laDd 
JS. Orina 
16. Punjab 
17. Rljaathaa' 
18. SitldlD 
19. Tamil Nadu 
20. Tripura 
21. Ultar Pradeth 
22. West Ben .. ) 
23. Andaman & Nicobar 

'.41 
30.96 
11.11 
1.90 
0.00 

12.79 
15.42 
'.91 

~9.37 

0.50 
0.07 
0.00 
8.'70 
8.27 

30.61 
00.30 
33.10 
0.27 

63.79 
1.93 

IsJand 0.00 
24. Arunachal Pradesh 0.00 
25. Chandilarh 3.29 
26. Dadra N ..... & Haveli 0.00 
27. Delhi '1.32 

•• , 
111a 
27.05 
~.91 
0.44 
4.92 
~.49 

41.4 
14.94 
38.89 
0.00 
0.00 
0.00 
l'~5J 

9.45 
24.41 
OAO 
I8~M 

0.21 
65.33 
'.43 

0.00 
G.OO 
2.43 
0.00 
2.06 

28. Goa Daman &, Diu 0.45 0.41 
29. Lakahdweep 0.00 0.00 
30. Mizoram 0.04 0.00 
31. Pondicbcrry 0.00 0.84 ----- ...... - ...... _ 

TOTAL: 252.88 

Memoraaclma SlIbmltted 8, PresIdent or A ....... 

lNl. SHill ULI PRASAD PANDBY: 

SHal ASDUl. 
A"SAaI; 

Will the tdinilter of INI'ORMATION AND 
BRO'ADIOAKJNa Ilte· f1tUId to' .... , 

(a) whether a ...... _ demaadiq 
Incr ... in tile capacit1 of traasmitter 0' 

24.36 
0.28 

47.63 .... tdJftDf keYN ft· 'PMo.' ..... .,-or. 
0.37 Doord .... baD Studio at Pam. &ad ..... 



~ • III I" 'E lIS , 

tilt pIGb ..... ,of· .......... ' ....... from 
m.e .......... ed ,"Ibl •• Pataa OD :30 
..... 1_ br t .. ··IbIf ... of bldl!Wia 
'Uta, . *WIIIIII* JoUl'.-l" AllecladoD j 
aDeI 

(b) if so, tbe action taken 10 'ar in tbis 
reprd1 

THB MINISTER OF STATB OP DIB 
MINISTRY OF INPORMATION AND 
BROADCASTING (SHU A."-. PANJA) I 
<a> Yea, Sir. 

(b) A statement contaiDiq tbe roquiaiCl 
information il aiven below. 

STATEMENT 

TIle Action tak.. Ie ....,ect of ftI'f.u. de=.ndI coataloed in tbe MemoraDdIlJD 
lab .. lltecl b, the All India Urdu Newspaper. Jouroali.t4AssociatioD to the formu 
Mlal.ter of State for I.formation aDd Broadcaltiq at Patna on JO.3.15 and the acUoa 

taken aplDlt tiaem. 
s. No. DImond Madt 

1. Daily broadcut of Urdu news from 
AIR, Pato. 

2. Upar.dinl ~the I'0wer of Patna 
transmitter from 20 KW MW to 
100 KW. 

3. Settfna up of a TV Studio Centre at 
Patna. 

4. R.elea!e of increased quantum or 
advertisoment to Urdu Newspapers. 

S. ,ConatructioD 0' a separate otlce 
build;oa. for, PIa QfIco at, Pama. 

6. Iacrou. itt f1lo ltd" ItrOD,tll of 
Am ...... 

Action Taken 

The Bihat Stations of AIR viz., Pataa. 
BhagaJpur, Dharhaoga and Ruehi an 
even now relay i 01 news bulletins in Urdu. 
In ad.ciition, DharbaDla and PatDa are 
oril'Dating programmes in Urdu for a 
daily duration of 55 minutes each while 
RaDCbi is broadcaatina a weekly bulletin 01 
45 minua .. duration. Thore is no proposal, 
therefore. to origin at. Urdu bullotias from 
Patna. 

This project is already under implementa. 
tion as a continuing VI Plan Scheme. 
Besides, a scheme to replace tbe eUltin. 
1 KW MW transmitter or commercial 
channel at Patna by 3 KM FM transmitter 
has been included in the VII Plan of 
AIR. Its implementation would, however. 
depend upon 00 actual availability of 
funds. 

A scheme for setting up a full ffedpd TV 
Studio Centre at Patoa i. included ilt the 
VII Plan of Doordarshan. Ita implements· 
don would also depend upon tho actual 
availability of funds. 

DAVP already makes use of Urdu news. 
pipers adequately in the matter of reloa~e 
C)f advertisements in accordance with tile 
publicity requirements and availability et 
funds. 

This is Dot considered possible ill vic. 
of constraints OD financial rcsourCOS. 

Tho sanctioned 5trensth of ttle .... 
Unit ill AIR, 'Patna is u per tb. prClQl'lbtll 
8 ...... 



_Mt··:~, 

t ·· ..... 1 ... .,DDA t. ReI ....... ' 
Sad. B ..... Delhi 

2943. SHRI RAM PUJAN PATEL: 
Wil, . ._· N,iai". ·of URBAN DEVELOP· 
MENT be pleased to state : 

(a) wbether Government have received 
representations about the issue of notices by 
tbe DD A to .ome rofu.ees of Abata Kidara, 
Sadat Baar; 'Delhi OD tbe basil 01 wronlly 
.... ued:,dama .. ; 

(b) if so, tbe details of such complaiats; 
and 

. (C) tbe' action Government propose to 
tfte in the matter? 

TRBi'MINISTBR OF STATB IN THE 
MINISTR.Y OF URBAN DBVBLOPMENT 
(SHill DALBIR. SINGH): <a) and (b). 
Yil, Sir. a representation was received 
thrOUlb an M.P. allelin, as •• ment or 
IDeorrect dama ... 

(c) DDA havo reported that tbey bave 
Issued. DoticQs that for levy of damages upto 
31.3.t981 to refugees who are covered under 
the 'O_dlll Assurance' and that the rate of 
damaaes levied is tbe old rate and not the 
new'revised rate. They have denied that 
a"cslmen t . of damagcs in rcspect of the 
refuleei' 'of Ahat. Kidara, Sadar Bazar, 
Delhi bas been done incorrect1y. Assessment 
of damages are in the natUre of quasi.judi. 
ct.1 : prOCfeGiDls under the public ~remises 
(BvictioD 4)1 Unauthorised occupants) Act 
ud tho par.., can 10 in appeal to Session 
Court in case thoy feel auricved. 

MlnerallDdultry In Bihar 

21«. DR.. SUDHIR. R.OY: Will the 
l6litter of STEEL AND MINBS be 
J1eated to .tate : 

(a) whether poor exploitation work has 
baid) hit the Mineral· miDiol 'industry' in 
Bibar ; aad I , 

~:';f(b) It ,0, the remedial Itep~, ~k. OIl in 
tDll dlttd? 

.. 11'111 M .. I ..... ,.;epi .AIB Itttl'flll! 
DBMI.T"BN~·tH'" MIMBS ,)',IN )'iIIB 
MI.ISTllfi"· OP :,4 ,1ft8I.i /' IilCli , ,-

,(SHRrMA1'J 'MId: ,DULARI,' liN."') 
(a) No, Sir. 

(~) Does D9~ ~ise. , 

Saney of Mabarasbtra lea bed 

845. SHRI PRAKASH V. PATIL: 
Will the Minister of STBEL AND MINES 
be.pleue4-.tQ Mate : 

, (I) wbeth~ tHe C)ll:' sbore:' 'Sea .bed of 
Maharashtra has been surveyed to find out 
the existence of minerals embedded therein 
and 

(b) if so, the details df the ftndiblS? 

THB MINISTER OF STATB IN THE 
DEPARTMENT OF MINES IN THB 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA) : (a) 
Yes, Sir 

(b) Off shore sea bed of Maharashtra 
bas been surveyed in two areas i.e. off shore 
area of Ratoagiri and around Arnala Island. 
In the formet concentration of ilmenite in 
the sands atongwith Monazite, Zircon, Rutile 
and Garnet is noticed whereas in the latter 
investigation for mercury is in progress. 

Marine Acquarium·Cum .. Researcb Centres in 
West Bengal 

2946. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of AGRICULTURE bo 
pleased to state : ' 

(8) whether it is a fact that a marine 
acquarium-cum·rescarch centre bas been set 
up in Disha in West Bengal to conduct re-
search on selected marine farms ; and 

(b) if 80, tbe proposed functions of tho 
centre and the financial a ssistance earmarked 
for the purposc? 

THE MINIST~~ OF: STATE IN THB 
DEPARtMSNT O'P i\GlUCULTUIiE AND 
COOPERATION' (tN" I Tkif' MI~USTR Y OF 
AG:RICULT~RI . (SHRI " YQGBNDRA 

. " I' > .. )"1'''' ,.' , 

MAKWANA) : (a) and :~~""r ~ marine 
acquarium.cum·B.OIOI1'Ch (Matre'ill Dilba in 



w.t ..... u.. "-a .• .,,,. A tog! ...... 
aao for W .. t ...... 1 alQOuQtiaa to •• ·614 
crores hal been cl_.04 ua_ fJlai9b • 
scheme namely Marini Acquarium-cum-Re-
search Ceatr. io. Di8ba' has bleD inclUded 
with an outlay of Rs. 1.97 crora. PI_iDa 
Commission will monitor the proarOlI of 
the scheme. 

Crop~.Sc"'" 

2947. SHRI AMARSINH RA1'HAWA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

<al wbether any .directives have been 
issued by Union Government to tbe State 
Governments to introduce Crop losuranco 
Scheme compulsoritY for tho aafeauard of 
farmers against natural calamities ; 

(b) if 80, the r.sponse given by the 
State Governments ; and 

(c) whether Government propole to eD-
act a law in tbis tesard ? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOOENDRA MAKW ANA): (a> and (b). 
No. Sir. However, 16 State Governments 
and 4 Union Territories have so far adopted 
the scheme. Some other State Governments 
are likely to adopt the scheme. 

(c) No, Sir. 

Import of Newsprint from Greece 

2948. SHRIVIJAYN. PATIL: Will 
the Minister of INFORMATION A~D 
BROADCASTING be pleased to state: 

(a) whether India is facins shortase of 
newsprint; 

(b) whether it is proposed to import 
newsprint from Greece; 

(C) if so. tbe terms. and conditions on 
which newsprint is to be imported from 
Greece; and 

(d) the steps taken by Government to 
encourage manufacture of' newsprint in 
India? 

THB MINISTER OP STATB OP THE 
MlltflSTIlY OF INPORMATlGR AM> 

BaOADCASl'ING.c8HaJ A.E. 'A"'At)· 'j' 
(~ lad ..... MWlPriac prod ... II ,_ 
sulkrieot to meet tbo requireJDeaMI of ... 
...... per iDdue&ry aDd beDoe tile IhertI .. J 
i. made up throup i.port of newaPriat. 

(b) ucI (0). AI tbls II • OC"'NMPCIIl 
matter, It would'DOt be in public IDtereat to 
diva. the deta fll. 

(d) The sharp increase in prod~ioD 
of indiFnoUi newlpriot from ",oro M. T. i 

in 1979-80 to 2.8 lath tonnes in 19844$ hal 
been achieved with the commi .. iouiq of 
additional newsp.rint mills. The Newsprm. 
Allocation Policy for the liconsiDi years 
198E-87, and 19~7 ... 88 a copy of which .. as 
placed on tbe Table of Lot Sabba on 
1l-11-!()86, a180 colataine a Dumber 01 provi-
sions aimed at eocouralinl the lI'owtb 01 
the indigenous newsprint industry • 

Production of Mustard and Rapeleed 

2949. SHRI R.M. BHOYB: Witl tbe 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have fixed tb. 
t&rlets for production ot rape1leod and 
mustard durin. tho Seventh Pive Year . PIaD 
period; 

(b) it so, the details ther~r; 

(C) wbether Government have selected 
certain State/districts to acbieve the taraets 
in tbis reprd; and 

(d) if so, tho details thereot? 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OP AGR.ICULTURB AND 
COOPBRATION IN THE MINISTRY OP 
AGRICULTURB (SHRl YOOBNDRA 
MAKWANA): {a) and (b). The productioD 
taraet for Rapesed .. Mustard durin, the 
torminal year of Seventh Five Year Plan 
(1989-90) hu been fixed at 3.82 MillioD 
toones. 

(c) and (d). In order to acbieve the 
tUlet. a Centrally Sponsored National 
Ollseeds Development Project (NODP) tor 
the development or oilleeds includiDI Rape-
aeed-Mustard is in operation in important 
eUseed. Il'OWiDI States. Ia all, J 3 States viz. 
AIIaIa .. ailw, Ghjarat, Har1U&. Hf_CM' 



P ...... ; laaaIIu '.' 'ltaa!Ualr~ • ..,. 
P ... Il. Or_, PuDjab. 'R.jall.a. IMim. 
u.. Pradesb .nd West Ben .. l 'lIIlye, bela 
....... for' Rapeseed-Mustard develo,ment 
under the project (NODP). 

' ......... nf Radio Statlool, MedIa .. 
WMw,_ Siler' W.,e Traaaalttellia 

E .. tera Reaioo Statts 

,29~OI' SHl\1 PIYUS TIRAKY : Will 
tbe 'Mi~i.ter of INFORMATION AND 
Bit OAPCASTINO be pleased to state : 

(a) whether a number or radio stations 
and medium wave and short wave trans-
mittetl are proposed to be installed in the 
!astern Iteaion States and border areas; 

,(b) If 10, the detail. of the proposal and 
lht prOposed locations thereof; 

(c) whether priority is proposed to be 
liven to 'instal 8 radio 1tation at A,ipur-Duar 
b) JaJpaisuri district, Weat Benlal. and 

medhbD ,and 'sbOIt 'WI. uua....... _ 
Toran,_}. a _tiff 8re1 of Cooch-Bobar 
diltrict, West : .... 1; ... 

(d) it lOt bJ wheD ,and if Dot, tb, 
I'CIIIODI ,thorofor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.E.. PANJA) I 
(a) Yes, Sir. 

(b) 'Details are aiveJl in tbe statements' 
I and II liven below. 

(c) and (d). The district. of Jalpaipri 
and Coach-Bihar are already receiving radio 
coveraso from the Hiah Power Transmitter 
at Si liguri and the Short Wave transmitter 
at Kurseonl. There is, therefore, no pro-
posal for the setting up of a separate Radio 
Station at Alipur-Duar aad tbe installation 
of MW and SW transmitters at Tufaolanj in 
W~t Ben.al. 

STATBMENT .. I . 

s. ,No. 
1 

J. 

Sebemes for Eastern Region States DuriDa the VDth Plan Period 
Stat" LocatiOD Facilities propoled to be provided 2 ---------3-------------------------4~--------------

Assam J. Tezpur 
2. Kokrajbar 
3. Jorhat 
4. Nowlong 
S. Hafiong 
6. Dhubri 

1. Oal1hati 

2. Dibruaarh 

New Radio StatioG' 
'2 X 10 KW MW Tr., and Studios. 
2 X ]0 KW MW Tr.t and Studios. 
2 X 5 KW PM (Local) 
2X3 KW PM (,,) 
2X3 KW PM (I.) 
2X3 KW PM (,,) 

Additional Facllitl.8 at Existlul StadOD. 

(i) Modernisation and refurbishiDI of 
existing studios. 

(ii) Replacement of 10 KW SW Tr. by 
SO KW SW Transmitter. 
UparadatioD of 100 leW MW to 
300 KW MW Tr. 
New Radio Statlonl 

.1. Cbur. Chaudpur 2X3 KW PM (Local) 

1. lrnpbal 
1 

Additional F.clllti •• at Eslltlag St.donl 

(i) ProvlaioQ of ' SO KW SW Tr. 



1 

3. 

4. 

5. 

6. 

.., .. 

2 

NalllaDd 

Sikkim 

Tripura 

3 

I. Iowa 

1. Shillonl 

2. Tura 

I. Mokokchuna 

J. Kohima 

J. Oanatot 

J. Kallaabahar 
2. Balooia 

West Benp! J. AsaDsoI 
2. Munhictabad 

1. Calcutta 

4 

!iII'." IlatlODJ 

2X3 K,W PM (Local) 

Addltt.d14'aeUiU. at Es.IstIDI Statlonl 

New Integrated service for NE R.eaiOD 
OIl 50 KW SW transmitter. 

ZO K W M W Tr. woth Studios. 

New RH" StatioDs 

2)( 3 KW PM (Local) 

Additional Facilities at EsietiDa StatioDl 

(I) Upgradation of power of existiD, 
2 KW SW Tr. to '0 KW SW. 

Additional Facilities at Esiltinl StatlOD 

(i) 10 KW SW Transmitter. 

(ii) Permanent set up with 20 KW MW 
Transmitter. 

New radio Statioas 

(Sub. division) 2 X 3 KW PM (Local) 
(Sub-division) 2 X 3 KW PM (Local) 

New Radio Stations 

2 X 3 KW PM (Local) 
2 X 3 KW PM (Local) 

Additional Faellitles at EsJlting StadODS 

(i) RefurbisbiDI and modernisation of 
existiDI studios. 

(JI) Introduction of multichannel record-
iDI and stereo trasnmission facilities. 

. (iii). ~lacemeDt of exiltjDI 
20 KW MW Tr. (Old) by 
20 ICW MW Tr. (New) 

(iv) Replacement of existiDI 
2.5 KW MW Tr. by a 
10 KW MW Transmitter. 

(v) Replacement of exiatina 
10 leW SW Tr. by a 
50 KW SW TNDlmit ••• 

(vi) Replacement of exl.tiDI 
SO KW MW TI. by' : 
100 KW MW transmitter. 
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8, 

9. 

Mizoram 

Arunachal 
Pradesh 

2. ItUl'tOODl, (i) Replacement of existing 

I. SiJJpri 

Lunaleh 

1. Ziro 

J. Passi.bat 

2. Tezu 

3. TawaDI 

4. Itaoapr 

20 KW SW Transmitter by 
50 KW SW Transmitter. 

(li) Installation of 20 KW MW 
TraDsmittCl' . 

New Radio Stations 

2 X 3 KW PM Transmitter t Multi-
purpose studios. 

New Radio Statio ... 

2 X 3 Jt.W FM(LocaI) 

Additional Facilities at Eslstlng Stations 

(i) Provision of permanent mu,lti-purpose 
atudios. 

(li) Uparadation of existing low power 
MW Transmitter by 10 KW MW. 

(i) Provision of permanent Multi-purpose 
studios. 

(ii) Upgradation. of existing Low Power 
MW Transmitter to 10 KW MW. 

(i) Up&radation of existinl Low Power 
MW Transmitter to 10 KW MW. 

(i) SO KW SW transmitter. 

(ii) Permanent set up with 100 KW MW 
uansmilter. 

STA TBMBNT-II 

Lilt of SdaellellDdadecllD the 7th Plan (1985-90) for Pro,ldiDI C.,erage In the 
Border Areas 

s. No. State/Union Place Scheme 
Territor), 

J 2 3 4 

1. Auam Dhubri 2X3 FM Tr. Multipurpose Studios 
(Local> 

2. Hlmacbal PradOlh kiDllaur I KoW MW Tr. 
f.dlid_). 

(Without Studio 

,. Jammu as Eubmtr EaraD 1 E.W MW Tr., Multipurpose 
ItudiOi. 
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1 3 ., Jammu " ltasb~l~'" "·P~DCh 

. 5, Jammu &: ICaahmir Katbua 

.e 4 .------ -
2. X 3 K.W PM Tr. MultipurpOSo 
atudios (Local) 

2 X 3 KW PM Tr., Multipurpose 
Itudios (Local) 

cs. Ma11ipur Cburachalldpur 2 X 3 lC.W PM Tr., Multipurpose 
Itudlo (Local) 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

IS. 

16. 

17. 

18. 

Punjab 

Rajasthan 

Rajasthan 

Tamil Nadu 

Tripura 

Tripura 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Wcst BCDlal 

Mizoram 

Bhatinda 

Barmer 

Jaisalmer 

Tuticorln 

lC.ailashabar 

Beloni. 

Chamoli 

Pauri/Srinaaar 

Pithoragarh 

Uttarkashi 

Murshidabad 

Lunaleb 

T.B. Ward at £SI HOIpital' VI_bapalllam 

2951. SHRI S. PALAK.ONDRAYUDU: 
Will tho Minister of LABOUR be pleased to 
atate: 

<a> whethu there i. aDY proposal pend-
fDI with the MiD.try to construct a IS 
beded T.B. Ward at the ESI HOlpital 
Vilakhapatnua, Aadhra Pradella ; aDd ' 

"(a) If eo, the tale. lor the dela, and 
tb. time b7 whicb tb. ward will start 
fuDctJoDiq , 

2 X 3 KW PM Tr., Multipurpose 
Itudio (Local) 

2xtO KW MW Tr •• Multipurposo 
studio. 

lX' KW FM Tr., Type I (R) 
Studio. 

2 X 100 KW MW Tr. t Type I tR) 
studios. 

2 X 3 K.W PM Tr. Multipurpose 
Studio (Local). 

2 X 3 KW PM Tr., Multipurpole 
Studio (Local). 

1 KW MW Tr. t Multipurpose Studio. 

1 KW MW Tr., Multipurpose Studio. 

1 KW MW Tr. t (Without studio 
facilities). 

1 KW MW Tr. (Without studio 
facilities) 

2 X 3 KW PM Tr. Multipurpose 
Studio (Local). 

2. X 3 KW PM Tr.. Multipurpose 
Studio. 

THB MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) and (b). The construction of 
IS beded (T.B.) ward in the ESI Hospital, 
Viaakhapatnam is almo,t complete. The 
Government of ADdhra Pradesh have, there_ 
fore. been requested to make necessary 
arranaement for earJy (i;ommissioning of the 
war •• 

BoldJDI of IaterDatioual~JI'j)m F.sti,.' 

2952. DR. B.L. SHAILESH:! Will tbe 
Miniltor ot IMFORMATION AND iUlOAD. 
CASTING be pleased to Itatc: . 
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(a) whether the next International :Film' 
Festival is being held in the capJtal during 
January; 1987 ; 

(b) if so, ,he names of countries parti. 
cipating therein; 

(c) the steps proposed to check malprac-
tices in the sale of tickets ; 

(d) the criteria for selection of films for 
the Indian Panorama ; and 

(e) the estimated expenditure involved in 
the holding of this festival '/ 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) Yes, Sir. 

(b) Invitations have been extended to 
all countries with whom India is baving di-
plomatic relations. It is expected that most 
of the film producing countries will participate 
in tho festival. 

(c) The Directorate of Film Festivals 
has constituted a Theatre Management Com-
mittee to supervise the printing and sale of 
tickets. Assistance of the law and order au· 
thorities of Delhi Administration will also be 
taken to check malpractices In the sale of 
tickets. 

(d) According to the Indian Panorama, 
1987 Regulations, the best feature and short 
films-not exceeding 21 in each category, 
produced in India and certified during the 
period between 1st September 19~5 and 
31st August J986 (both days inclusive), dis-
tinguished by cinematic, thematic and aesthetic 
excellence are selected by an All-India Selec .. 
tion Panel from amongst the films entered 
by the Producers for inclusion in the Indian 
Panorama 1987. 

(e) Rs. 80.40 lakhs. 

Parties Held by NBCC 

2953. SHRI MOHANBHAI PATEL: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether tbere are directives from 
Government that all Government Under-
takings ~hould hold their official parties only 
in ITDC botels ; 

'" (b) wtiether serving'hal't' drhiks"ls· PIa:. 
bibited at ofBcia. parties as per GoverninClit 
directives ; 

(C) whether Government are ,ware that 
the NBCC has violated both these directives 
many times by holding parties in hotels other 
than ITDC and also by allowing drinks and 
getting the expenditure thereon adjusted 
against other items; and 

(d) the total number of parties held dur-
ing the last three Years, year·wise their venue 
and yearly expenditure incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes. 

(b) Yes. 

(c) The NBCC had as the times held 
parties in hotels other than ITDC in view of 
either the non-availability of suitable party/ 
banquet room in ITOC hotel or for oper-
ational convenience. It is not correct that 
drinks were served in these parties except in 
the solitary case. The concerned officer was 
suitably advised by the Corporation to follow 
scrupu)ously the Government instructions on 
the subject, in future. 

(d) The details are given in the state .. 
ment given below. 

STATEMENT 

Parties beJd by N.B.C.C. 
(a) No. of Parties and expenditure thereon. 

(1) Total 
number of 
parties held 

1983.84 
42 

1984·85 
39 

1985-86 
26 

(2) Yearly Rs. Rs. Rs. 
Expenditure 78,369.69 1,20,297.30 94,518.71. 

(b) Venue of the Parties 

1. Taj Mahal Hotel" New Delhi 
2. India International Centre, New Delhi 
3. Woodland Restaurant, Lodi Road, 

New Delhi. 
4. The Qber9i Hotel,. New Delh.~ 
5. Taj Palace Hotel, New Delhi. 
6. Kanishka Hotel ~cw Delhi. 
7. ;Hyatt Regency Hotel, New Delbi. 
8. Windsor Mano Hotel. Banplex .. 
9. Hotel Oberoi Towers, Bombay_ 
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10. Ambassasor Hotel, Bombay. 
11. Hotel Maurya Place, New Delhi. 
12. Oberoi Intercontinental, New Delhi. 
13. Ashoka Hotel, New Delhi. 
14. Akbar Hotel, New Delhi. 
15. Hotel Yuv Raj, Angul. 
16. Hotel Taj Mahal, Bombay. 
17. Hotel Sufital Surya, New Delhi. 
18. Ramakrishan Mission Institute or 

Calcutta, Calcutta. 
! 9. Hbte) Neel Kamal, Angul. 
20. Hotel Vikash, AnguJ. 
21. Khyber Restaurant, Delhi. 
22. Swarn Cbudha, Batasore. 
23. Vikram Hotel, New Delhi. 

Commissioning of '!V Second Channel in 
Madras 

2954. SHRI C.K. KUPPUSWAMY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state the 
progress made in the introduction of second 
channel at Madras Doordarshan ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASI]NG (SHRI A.K. PANJA) : 
Orders for the 10 Kilo Watt TV trans. 
mitter required for the purpose have been 
placed on the manufacturers. The second 
channel transmitter at Doordarshan Kendra, 
Madras is expected to be commissioned dur-
ing 1988.89 on receipt of equipment. 

Allotment of Land to InlJtUutioDS by 
L&DO In Delhi 

2955. SHRI ANANDA PATHAK: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

Office in Delhi and New Delhi during the 
last three years ; 

(b) the institutions out of them which 
have rented out their buildings in part or 
full for commercial purposes and the rent 
received by them; 

(c) whether it is in violation of the terms 
and conditions of the lease; 

(d) if S0, the action taken by Union 
Government in this regard; and 

(e) if not. the reason~ therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF THE URBAN DEVELOP .. 
MBNT (SHRI DALBIR SINGH) : (a) to (e). 
The infornlution is being collected and will 
be laid on the Table of the House as soon as 
the same is compiled. 

Implementation of Rural Development 
Programmes in Andbra Pradesh 

2956. SHRI C. SAMBU: 
SHRI MANJK REDDY: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the performance of Government in 
implementing the schemes Jike IRDP. 
NREP. RLE3P, TRYSEM and DPAP in 
Andhra Pradesh ; and 

(b) the amount allocated for 
schemes in 1981, 1984, 1985 and 19861 

these 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-

(a) the particulars of institutions to MENT IN THB MINISTRY OF AGRI. 
whom the land had been allotted for institu- CULTURE (SHRI RAMANAND YADA V): 
tiona 1 purposes by Land and ,Development (a) and (b). A statement is given below. 

STATEMENT 
Financial and physical progress of achievements undfr (RDP, NREP, RLEGP, TRYSEM and 

DPAP in Aodhra Pradesh during tbe fast four years 

Year 

1983-84 
1984-85 
1985-86 
1986-87 

Allocation 
(Rs. lakhs) 

2640.00 
2640.00 
2666.33 
3739.77 

IRDP 
Utilisation 
(Rs. lakhs) 

2808.13 
3155.31 
3109.28 
2242.88 

(upto Sept. 86) 

Physical tar-
get (No. of 
benetici ar ie s) 

198000 
198000 
144000 
228500 

Physical 
achievement 
(No. of bene-
ficiaries) 

249259 
273328 
180115 
108489 

(Upto Sept. 86) 



Year 

1983-84 
1984-85 
1985-86 
1986-17 

Year 

1913-84 
1984-85 
1985-86 
1986-87 

Year 

1983-84 
1984-HS 
1985-86 
1986-87 

Funds releued 
includinl State 

NOVEMBER. 24, 1'" 

lJtiJiaation 
(Rs. latbs) 

.mploymeot lID,ratloD 
(Lakb Manda,l) 

share (Rs. lakhs) Tarlet Achievement 

4008.21 
4534.90 
3936.05 
547'J.I0 

Availability 
of funds 
(RI. lakhs) 
990.00 

4040.10 
4947.00 
4739.00 

Punds 
released* 
(Rs. latbs) 

2.32 
3.82 
7.09 

29.18 

3718.66 
4809.25 
4735.80 
2506.70 

(upto Sept.) 

RLEGP 

Utilisation 
(Rs. lakh~) 

4473.13 
5037.18 
3715.81 

298.50 
235.00 
183.00 
258.70 

265.68 
270.73 
214.48 
119.17 

(upto Sept.) 

Employment pner.tion 
(lakh mandaya) 

Tarlot Achievement 

231.11 
163.00 
251.88 

217.55 
224.99 
159.61 

(upto Sept.) (upto S~Pt.) 

TRYSEM 

No. ot No. ot No. ot No. of 
youth trained SC/ST in Womln in 
trained youth lelf. trained trained 

employed youth youth 

10,071 8,277 ',503 4,194 
10,460 5,492 4,316 6,394 
7,388 4,389 3,348 3,386 
6,862 2,860 4,052 3,643 

(upto Oct. 1986) 

.Central share of funds relealed tor strengtheninl or infrastructure under TR YSEM. 
Expenditure on training is incurred under IRDP. 

DPAP 

Year Alloca. Expendi. Area trea- lrrip- Area Employ-
tion ture (Rs. ted under lion covered ment 
(RI. lakhs) lakhs) soil COD- poten- under aenera-

servatioD tial Fores- ted 
(00 Heet.) created try &; (000 

(00 Hec.) Palture mandays) 
(00 Hec.) 

1983-84 990.00 751.S1 6.79 64.42 232.13 3053 
1984-15 99,0.00 816.23 101.81 87.27 22.62 2394 
1985-86 828.00 807.91- 5»9.96 83.83 14.P4 1455 
1986-87 1035.00 74l~4l '0.68 30.94 ~6.8' 8.~~ 
(upto Sept.) 

·Pro~ilioa.l 



2951. SHRI R.ADHAKANTA DIGAL: 
Will the Minister of URBAN ·DBVSLOP. 
MENT be pleased to atate : 

(a) whetber any auidelines bad been 
.eat . to the State OO.vernmenta, to provicie 
bom.t.ad land/plot to tile laodlcss ; 

(b) if so, the number or"land'" people 
in different States who 'bad been aiveD home. 
stead land durios the Sixth PlaD ; 

(c) how many land less people have 
boen given homestead land/plot in Orissa as 
on 30 September, 1986 ; and 

(d) the details thereof? 

THE MINISTER. OF STATB IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
Yes, sir. A statement indicating number of 
]andless people in different Stltes/UTs. who 
had been allotted land durin. tbe Sixth Five 
Year Plan uDder tbe scheme of the allotment 
of house sites is liven below. 

(c) and (d). Since the inception of the 
scheme of the allotment of house-sites 
to landless workers in 1971. 4,05, 868 families 
have been allotted house sites (upto Sep., 
1986) in the State of Orissa. 

Sl. 

1. 
2. 
3. 
4. 
s. 
6. 
7. 
8. 
9. 

10. 
11. 

STATEMENT 

Allotment of'Houwe sites to State 
Government/UT Administration dari. 

Sixth Five Year Piau (198()"8S) 

No. States IUts. House sites 
Achievement 

Andbra Pradesh 15,49,726 
Assam 81,698 
Bihar 85.987 
Oujarat 4.07,570 
Haryana 9',OtO 
Himachal Pradesh 739 
Jammu & Kashmir 2,151 
Karnataka 4,1',796 
Kerala 22,641 
Madhya Pradesh 1,36,512 
Maharashtra 1,77,362 

12. ,Ori ... 1,27,127 
13. "Puejab 4,930 
14. Rajasthan 3,46,201 
IS. Sikkim 
16. Tamil Nadu 13,27,408 
17. Tripura 24,071 
18. Ultar Pradesh 5,55,332 
19. West Benlal 40,401 
1. A " NIsland 3,855 
2. D" N Havell 113 
3 .. Delhi 14,540 
4. Goa, Daman & Diu 3,'22 
5. Lakshdweep 20 
6. Pondicherry 8,~87 

Toeal 54,33,509 

Rice and Wheat Prodactfvlty 

29t;8. SHRI\.1ATI BIBHA GHOSH 
GOSWAMI: Win the Minister of AGRI-
CULTURB be pleased to state: 

(a) the per hectare productivity of rice 
and wheat in India during J985-86 region .. 
wise and State-wise ; and 

(b) the State-wise production of rice 
and wheat during above period ? 

THE MINISTER OF STATE IN THB 
DEPART~BNT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURB (SHRI YOGENDRA 
MAKWANA): (a) and (b). A Table givinl 
State-wise production and productivity of 
rice and wheat in tbe country during 1985.86 
is aiven in the statemeDt below. 

STATEMENT 
State-Wise Producti,lty and ProductJon 

of Riee aod Wbeat-198S-86 

State Productivity Production 
(Kp/bectare) (Lakh tonn .. ) 
~----- -----

Rice Wheat Rice Wheat 
1 2 3 4-5-

Andhra Pradesb 2209 621 76.6 0.1 
Alsam 1155 1082 28.S 1.0 
Bihar 1128 1646 60.7 31.4 
Oujarat 924 1815 4.5 7.8 
Haryana 2797 309~ 16.4 52.6 
Himachal Pradesh 1381 845 J .2 3.0 
Jammu &: Kasb.mir 2210 747 5.9 1.7 
Kamataka 1799 451 18.7 -1.2 
E ..... 1714 11.6 
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Madh,a Pradesh 1161 
Maharashtra 1416 
Orissa 1191 
Punjab 3199 
Rajasthan 909 
Tamil Nadu 2507 
Uttar Pradesh 1488 
West Bengal 1555 
All-India IS68 

3 
1146 
731 

1912 
3S31 
2209 

1992 
1894 
2032 

4 S 

.57.6 41.3 
21.8 6.4 
52.0 1.1 
54.5 109.9 
1.2 39.2 

56.0 
82.0 Ui4.8 
78.3 S.8 

641.S 468.9 

Supply of drlnklDE water to problem 
Villages in Karnataka 

29S9. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) how many villaaes in Karnataka 
still remain as problem villages. as on 31 
March, t 986 ; 

(b) the number of problem villages out 
of them provided with potable drinking 
water during 1986·87 ; and 

(C) the details thereof? 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF RURAL DEVE-
LOPMENT IN THE MINISTRY OF 
AGRICULTURB (SHRI RAMANAND 
YADAV) : (a) to (C). Out of the 15456 
identified problem villages left uncovered as C 

on 1.4.1980, 15443 villages were provided with 
at least one source of safe drinking water 
during the Sixth Five Year Plan. On the 
basis of a fresh survey, the State Govern-
ment identified 172 ~ I probJem villages/habi-
tations. In 1985-86, a coverage of 9621 
villages/habitations was reported by, the State 
Government. Thus on 31.3.86 the number or 
villagcs/babitations remaining to be covered 
was 7673. 

No. of villages/babitations reported as 
covered during 19f6-87, upto September, 
1986 is 22~7. 

Workers/Labour Sent from Andhra Pradesh 
to Gulf countries 

2960. SHRI MANIK REDDY: Will tbe 
Minister of LABOUR be pleased to skilled 

. the total number of skilled/semi. skilled 
workers and labourers who went to Gulf 
countries from Andbra Pradesh, year wise 
sinee 1983 till date? 

THE MINISTBR. OP STATS OP THE 
MINISTRY OF LABOUR (SUR! P.A. 
SANGMA) : Statewise information is Dot 
beina maintained. 

Implementation 01 Land Acquisition Act 

2961. PROP. NARAIN CHAND 
PARASHAR: Will tbe Minister of AGRI. 
CULTURE be pleased to refer to the reply 
giveD to Unstarred Question No. 4291 on 
the t9 December. 1983 rClardina implemen. 
tation of Land Acquisition Act and state : 

(a) the number of occasions on which 
tbe Central Government exercised the fUDC-
tions under Article 258 (1) of the Constitu-
tion for acquisition of land for Central pro-
jects/institutions under the Land Acquisition 
Act, 1894 and the details thereof . 

(b) whether the entire process of land 
acquisition for Central Government projectsl 
institutions is proposed to be streamlined 
in view of the considerable time lag in 
acqoisition of tbe land by tbe State Govern. 
ments for Central Government ; 

(c) if so, the nature of streamlining; 
and 

(d) if not, the steps taken to expedite 
the acquisition of land for the construction of Central projects ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURB (SHRI RAMANAND YADAV): 
(a) Information is beina collected. 

(b) to (d). The Land Acquisition Act. 
1894 has been comprehensively amended by 
Land Acquisition (Amendment) Act. 1984 
providing time frame for completion of land 
acquisition process. According to amended 
provisions, the declaration under Section 6 of 
the Act has to be published within a year of 
publication of notification under Section 4 
(1) and the award haa to be made within 
two years of the dato of publication of 
declaration. In case, the award is not made 
within this prescribed time. the proceedings 
shall lapse. In view of this, it is expected 
that there would not DOW be delay in 
acquisition of Jand. 
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Probl_ of Boaded/Mi .... t La6our, fll , Itoae Q1iawfel 

2962. PROF. MADHU DANDAVATB: 
Will the MiDister of LABOUR be pleased to 
stato : 

<a> whether it is a fact that the problem 
of bonded and milrant labour in stonc 
quarries in States like Haryana is becoming 
more acute aDd even the directions of the 
Supreme Court are violated; and 

(b) if so, whether Government propose 
to intervene to improve the conditions in the 
atone quarries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): <a) and (b). The Supreme Court 
hadissucd directives with regard to workins 
conditions etc. in stone quarries and stODe 
crushers in DistrictFaridabad, Haryana. The 
Commissioner appointed by the Supreme 
Court had reported existence of bonded 
labour and inter· State migrant workmen in 
atone quaniesa nd stone crushers in Farida-

bad. 

Compliance with the directives of the 
Supreme Court has been reviewed periodi-
cally in tripartite meetings beld in the Labour 
Ministry and suitable instructions are issued 
to the Iconcerned agencies regardiol enforce-
ment of labour laws and compliance with 
the directives of the Supreme Court. 

Reports about compliance of directives 
have also been filed in tbe Supreme Court 
both by the Central Government and by the 
State Government. The Supreme Court has 
observed in July 1986 that the Government 
of India has taken every step to ensure tbat 
the labour law. arc observed and the direc-
tives of the Court are carried out. 

[TrtllUlatlon] 

ConstructIon of Market aod Cinema Hall 
10 Motla KbaD by DDA 

2963. SHRIMATI VIDYAVATI 
CHATURVBDI ! Will the Minister of 
URBAN DEVELOPMBNT be pleased to 
refer to the reply liven to Un starred Ques-
tion No. 2150 OD the 2nd April, 1985 regard. 
in, construction of market and cinema hall 
in Motia Khan by J;>DA aDd ,Itate ~ 

(a) ,,,bother DDA has SiDCC started 
construction or cinema balJ, hotel, .boppliJl 
centre, etc. . aJongwith ahe construction of 
houles at Mofia Khan, Delbi; 

(b) if not, the reasons thorefor; 

(0) whether hundreds of unauthorised 
jhuggles are still part of the land in Motil 
Khan where Government had planned to 
construct cinema han, hotel, shopping 
centre, etc.; and 

(d) if so, the time by which these jhullis 
will be removed and the time by which 
construction of cinema hall, hotel and 
shopping centre, etc. is likely to be started 
thereby DDA according to the plan for 
Motia Khan? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF URBAN DBVELOPMENT 
(SHRI DALBIR SINGH) : (a) No, Sir. 

(b) and (c)" The final approval of 
DUAC for the Motia Khan Complex (resi· 
dential and commercial) has not been 
received. Further a major part of the land 
is heavily encrcached upon by jhugai dwellers 
who have filed a writ petition in the Supreme 
Court and obtained stay order against their 
dispossession which is still operative. 

(d) Unauthorised occupants can be 
removed only after the court stay has been 
vocated. The commercial projects would be 
started as soon as the final approval of the 
Joint Project is received from the DUAC and 
the jhuggies are removed. 

[£1I8/lsh] 

Vacant Po.ts of Prellding Otllcers In 
Central Industrial Tribunals at Calcutta 

and Asansol 

~M. SHRI PURNA CHANDRA 
MALIK : Will the Minister of' LABOUR be 
pleased to sta te : 

(a) whether it is a f'act that the posts of 
Prosiding Officers in tho Central IndUitrial 
Tribunals at Calcutta and Asansol arc Iym, 
vacant for tbo last two )'ears resultina in 
hardship to tho workmen of Coal Jndia 
Limited; 

(b) if' 80, the detaHs thereof; and 



(c) the stopa tetea or proposed to be 
taken to appoint Presiding otBCers in the 
Tribunals at the earliest? 

THE MINISTR. OF STATE OF THE 
MINISTBRY OF LABOUR. (SHltl P:A. 
SANGMA): <a> to (C). ' The post of Presidiol 
()jicer, Central Ooveroment Industrial'Tri-
bllDaltoeum .. Labour Court, Caloutta remainocS. 
v ..... t from lQ.3.1986 to 30.Q,t98f;. It has 
since been filled up on 1.10.1986. The post 
of Presiding Officer, Central Government 
I DdUltrl al TriYunal .. cum-Labour Court, 
Alan'o1 has been lying vacant since 21.2. 
1985. The judicial officers selected for the 
post declined the offer. Government have 
approacbed the High Court of Calcutta for a 
panel of retired District and Additional 
District Judges. 

ChU AmeD'ltl .. to~Vill.geI of Deihl by 
MCD 

2965. SHRI SYED SHAHA'BUDD)N : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) the names of urbao l vinaps i? the 
Delhi Municipal area with the population of 
each viii age; 

(b) whether Municipal Corporation of 
ntlbi provides civic amenities to these 
villalos on par with the surroundiRI urban 
areas; 

(c) whether Government are aware at 
the deficiencies in this reaard; and 

(d) iC so, the steps taken by Govern· 
ment· te' improvo .. dofiCiuci .. 'l 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMBNT 
(tHR,l DALBIR SINGH): (8)' Tllere are 
lOb :1ttban villages- loated in tbe urbanisablc 
limits of master plan of 14. 81 atld also dec-
lared as urban by notification under Section 
"07 <a> or M'. C.D. Act, a8 atven' in the 
Itatemetlt below. A'S' per' tbe 198'.1 oeDa18. 
the population of these 106 viDa .. was 
comt'uted to be ap.c-ox~matel" 4,08,000 (four 
tnhs) I*'I00S. 

(b) Balic ci¥ic ameaiti. liko construc· 
tion of roads. path. & laDOI, CODltructtOD of 

laltale a 'S'~w. Dtatal".eoDatractlon of com-
munity latrines, construction or community 
bal1l.·electrileatiOD, '&tUb and open' apaces, 
wat'efl IUPPly' and 8OWetagc, are heiDI" provid-
ed by the MCn to 2' and the DDA to 72, 
(Total : 96) or thoso urban villages under a 
plau'scbeme 01 the (!ofttDment of India i.e. 
"Scheme for D~)opmeDt of Urban Vill.ges 
or Delhi" at an estimated cost of'Rs. 2067.3J 
lalehs In a pb'ued manner during Sixth and 
subsequent Pive Vear Plan. Ten of these 
urban villages have been declared as slum 
and their development from the year 1981-82 
onwards is being taken care of under the 
scheme • 'Environmental Improvement in 
Slum Areas." 

(c) and (d). Government is aware of the 
deficiencies and bas reJease more funds 
required for the pi aoned development of 
these villages as' envisaged in the "Scheme" 
in a systematic and pbased manner. A con-
stant review of the work executed by the 
two executing agencies i.e. MeD aDd DDA. 
is' made at regular intervals. 

STATEMENT 
Li.t of 106 urban village. located in the 
urbani.able limits of Master Plao 1981 
and 81so declared 8S urbao by notification 

oader seetioB'50? (a) of M.e.D. Act 
1. Asalatpur 
2. Asadpur 

S. 3. Basant Gaon 
4. Basai Darapur 
,. Bagumpur 
6. Ber Sarai 
7. Bharola 
8. Budhela 
9. Dhirpur 

S·IO. Garhi Jharia Maria 
11. Garhi' Peeran 
12. Gazipur 
13. Ghonda 
14. Haidcrpur 

S-15. Hari Nagar Ashram 
16. Haasanpur 
17 •. Pfauz Kbu 
18. Humayanpur 
19. Ihilmil Tiharpur 
20. lop Bai 
ll. Jwala Hen 
2'2. Kacbh'pur 
13. Xalu Sana 
24. KanaI' Duman 
25. ltatwarfa· Sarai 
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s.S-1f. ~titrlt 

28. Kbizrabad 
29. Khurcji IC.has 

11·3tt 'ltllotri 
9t. E'iltmngarlt 

S-32. Kotla Mubarkpur 
33. Lado Sarai 
34. M*dlpur 
35. Makaoodpur 
3~. Maololpur ICburd' 
37. Mandavli Fazalpur 
38. Masbiprh 
39. Masjid Moth 
40. Mauzpur 
41. Mehrauli 
'42. Muairka 
43~ NanIRI R.ara 
44. NaolU Jaleb 
45. Nangloi Sayed 
48. ltaraina 
47. Okbla 
48. Peepal Thala 
49. Pitampura 
SO. Posangipur 
51. Rampura 
52. Sabipur 
53. Sarai Juliana 
'4. Shah pur Jat 
55. Sbakarpur Khas 
56. Shakurpur 
57. Sbalimar 
58. Shokb, SaraJ 
59. Tamur ~ 
60. Tatarpur 6'. Tehkband 
6l.W~ 
63., ' Adcbiui 

8-64. Arkpur Baah Mochi 
65. Badarpur 
f.6. Badli 
67. Behlo" 
68. Cbawkhandi -8.,. Cbirll \DeIIai 
70. Dhaka. 
71. Chonda Necmka 
12. ,Dho~I, 
7J •. Baua RM.i~ 
'M., Ja~. 
75. Ji" Sarai 
76. Kaitwara "",',. ....QJ1UI' 
'71.. 'x. ... pu' 'RIIJIa 

" i 19t, ,!Daapar (ltart,. 
18.1Charara 

.11. ,.Mft· 
82. MaI8tIIIc 
83. Madanpur K.b~ 
'4~ Malikpur Chhawni 
85. Mandoli Itachi 
16. Neo.,1J)u~' ""D, 
87. Mobpalpu 
88. Mobammadpur 
89. Naharpur 
90. NanlU Rarapur 
'1. B.ajpur Cbhawni. 
92. !titbata 
93. Saboli 
94. Sadbora Italon. 
95. Samebpur 

8.96. Sarai KalekhaD 
97. Baral, SlHthji 
98. Sbadipur 
99. Seelampur 

100. Tfhar 
10'. Tuthlakabad 
I02~ Sbabdara: 
r.03. 'Us man pur 
104. wazirabad 
105. Yasar Sarai 
106. Zamroodpur 

Note: "S" denotes villages declared as 
Slum. 

Collection of DevelopelDnt Cbarses by 
DBA ia.J_1 KuaaJa.,Dllhi 

2966. SHRI LAltSRMAN MALLICK: 
Will the Minister of URBAN DBVELOP-
MENT be pleased to refer to tbe repl, liven 
to Un starred Question No. 4016 on the 
December. 1985 teaardin. collection of 
development charges by DDA in Jbeel 
ICuranja, Delhi and state : 

(at whether DBA Ita. recovered' tflc 
balance of Rs. 500/- '(tom cacti oP tBe 
encroachers in Jheel Kuranja. Delhi and the 
teheme '1If 'diftiol dtem and' provid'iOl·-them 
•. keroative shea' has been implemented; Bntt'. 

(b) it Dot, the reasons or dolay· asd;·. 
time by which this Ichome i. liko))' CO be 
implemented , 

THB MINISTER OF STAnt IN ,THB 
~NISTRY OF I laBAN DBVBLOPtrfSNl 
~HRl DALBIR SINGH) : (a) No,. Sir.' . 

, {ar)J a.... Dot. __ . pellibib to- '!tn",,-" ........ _:o,' .... NIIa' .. 'to.,coII1 



.. Ite4 by Itam Lila eoqa.tteo &&ainlt 
DDA. The matter II lub.Ju4iqa. : 

W .... BuklEEC T ... Rnte" of OperatlOD 
Flood Proanmme 

2967. DR.. A. ItALANIDHI: Will the 
Ni.iIler of AGIlICULTURB be pleued to 
atate : 

<a> whether the jolDt BBC/World Bank 
Minion on Operation Flood II ha. submitted 
ita nport; 

(b) jf so, the maiD India.. of tbe team; 
ad 

(c) the action taken by Government 
tIleron? 

THE MINISTER OP STATB IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTRY 
OP AGRICULTURE (SHill YOOENDRA 
MAKWANA) : (a) No report bas been rccci-
ved. 

(b) and (c). Does Dot ariae. 

Maharublra EledrOlD1elt Limited, 
ChaDdapen 

2968. SRR.I GURUDAS KAMAT : Win 
the Miniater of STEEL AND MINBS be 
pleued to state : 

(a> whether Maharashtra Electrosmelt 
Limited, Cbandrapore has been taken ovor 
bJ the Steel Authority of lodia (SAIL); 

(b) if 10, whether poor performance of 
~tr. Blectrosmolt Limited bas promp-
ted the tab over; and 

(c) tho action takeD or proposed to be 
lakOD by Government to improve the per-
formaoco of Mabarasbtra Blectrosmelt 
Limited 7 

THE MINISTER. OF STEBL AND 
MINBS (SHRI K.C. PANT) : <a) YOI, Sir. 

(b) A combinatioD of various' factorl. 
lucb' I •• riae In cost of electric power. • 
~OD ill demand for ferro manaaneae ia 
eM "odd ,markot aDd atcol procluotioD c;:oata 
-' WBL becomiD8 UDeOOIlGID_l, prompe.ed 

tho GoVenunent or Mahar" tcp approach 
the GOYerDmeDt of India I~" '. tat.-
over of MEL by SAIL. 

(0) Some of the stepa played to be 
taken for improviDI the performaace of 
MEL are 

- Existing facilities availablo for pro-
duction of ferro mIDganese will be 
utilised fully to maximise produc-
tion. 

- Tbese facilities will also be utilised 
for production of other rerro alloy. 
to the extent feasiblo. 

- Steel production at MEL. which had 
been stopped since 1982, will be re-
Itarted. 

AUotmeDt of Plot. by DDA Vader Rohlal 
Scheme 

2969. SHRI ZAINUL BASHER: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether DDA had Jauncbed a pro-
ject called Rohini in earJy 1981 for allot-
ment of plots to the people of different 
income groups: 

(b) whether the app]lcants reaistered 
under New Pattern Scheme 1979 were 
allowed to aet their registration transferred 
to Rohini; 

(C) whether sucb applicants were pro-
mised priority in tbe matter of allotment of 
plott; 

(d) ifa, whether allotment haa been made 
to all such applicallts; and 

(c) if not, the time by which tbe aUot-
ment will be made to them' 

THB MINISTER OF STATB IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (C). Y., 
Sir. 

(d) and (e). Yel, Sir. OD" few real-
stranta haw been left O'fCr aotl,tbc1 will .,. 
aecommoGated ID tho ~' chaw likely te 
be held in earlY 1987. 
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2910. SHRI G.M. BAN.ATWALLA: 
Will tho Minilter of AGRICULTURB be 
plealed to Itlte: 

(a) the Dumber of blockl in Mlbara. 
ahtra recoln.sed as droulhtpronc and for 
which Central aSlistance is sranted; 

(b) tbe rate of assistance per block; 

(c) wbether Government of Mahara. 
sbtra have requested Union Government to 
recognise 13 more blocks as drooaht 
prone; 

(d) if 10, decision taken with reasons 
tor the same; 

(e) whether Gove1'nment of Mahara • 
• htra bas asked .for increase in the rato ot 
Central. assistance and; if so, the details of 
tbe increase sought; and 

(f) Oovernmenfs reaction thereon with 
reasons for the .ame? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF RURAL DEVELOp· 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND YADAV): 
(a) and (b). In ~aharashtra 74 blocks in 
12 districts have been identified as chroni-
cally drought prone areas and covered 
under Drought Prone Areas Programme 
(DPAP). The total a1Jocation per block 
under DPAP during 1986-87 is Ra. IS lakbs 
to be shared equally between 'the Central 
Govt. and the State Oovt. 

(c) to (f). In the Conference of State 
Ministers in-charge of Rural Development 
held in New Delhi on 24.10.86, Minister of 
Rural Development, Maharashtra sUllested 
that 13 more blocks of the Stato may ~ 
recognised as chronicallY drought prone and 
should be brought within the fold of DPAP. 
He also su,gested that the allocation under 
DPAP should be increased as tbe existing 
allocation of Rs. 15 lakhs per block wal 
inadequate. However, the present coverage 
ot the programme is baled 00 tho criteria 
laid down and recommendations made by 
the Task Porce, as modjfted by tM" Icter.;' 
c1cpartlOental Group iil 1984, and haa been 
liVID dcet to from 191'·16. A~tioa of 

fwad. for DP AP UDder the Seventh Plan bal 
boon ma4e koopina in view this pr0lt-aune 
coverale. Moreover. this prOll"amme is onl, 
of a luppl0m0nml nature aDd to acbiove the 
".ired results, Decouary luidelinos haft 
been i.sued to bat.rate thi. proaramme 
with rural employment programmea like 
NREP and RLEOP, anti-proverty pro-
lramme of lROP, other State/Centralsch.mea 
and also with· funds released lor ICAl'Citr 
reUer. 

It is, therefore, not considered desirable 
to make any cbanse in the coveras" and tbe 
scale of ... istanee under DPAP duriDi the 
course of the Seventb Five Year Plan. 

Remo,al of Jhaals Fro. Vacant PIoIl 
io Pascblm Vibar 

2971. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of URBAN 
DBVELOPMENT be pleased to Itate: 

(a) tbe vacant plots in Block A-4 
Puchfm Vibar; 

(b) whether these plots are propose to 
be allotted and it SOt when; 

cc) whether about 100 jhuggis have como 
up on these vacant plot.; 

(d) if so, whether DDA proposes to 
remove these jhu,gis; and 

(e) if not, the reasons tberefor? 

THB MINISTER OP STATS IN THB 
MINISTRY OF URBAN DEVBLOP-
MENT (SHRI DALBIR SINGH): (a) and 
(b). Plots Nos. 122-127 in Block A-4. 
Paschim Vihar have not been allotted due 
to encroachments. ThelO plot. will be 
allotted arter encroachments havefboen 
removed. 

(c) to (e). About 70 jUBli. are Hilda," 
on these plots and will be removed by tho 
D.D.A. in due course. 

Setting up of Air Sta~ ia West 
BeuaaI 

2972. SHRI ZAINAL ABBDIN: Win 
the Mini.ter of lNPORMATION ANI) 
.aOADCASTINO be ploasect to state: 



(I) the names cd Radio Sf.tfoM In ·the 
COUDtry. State-wise; . 

(\1) wbetber it is • fact that tbe number 
tJf'luch .tatiOftt is comparatively much l_ 
Ib· 'West 'Beqal than in other major St.toII, 
If- 80, the reaS01l1 therefor; and ,.. 

(C) whether 'Gogemment prGJ)Ole to lOt' 
., .... laltiODi ,in Wcst Benaal to eliminate 
the existing imbaJance in tbis regard; if, 10, 
tbe details thereof and if not, tbe reason. 
therefor? 

1HB Ml'NlSTER. 01' 'STA1'B OP 
THE MINISTRY OF ]NFOltMA1'IO!i 
AND BROADCASTING (SHRI A.K. 
PA1QJA): (a) Details 8!0 ,indicated in the 
statoment given below. 

:,b) No. Sir. The radio coveraae in 
W~st Bcnlal which is 91 % by area and 
94% by population, is higher than the 
Dalional averalO. 

(c) The Radio coverage in West Benlall 
il quite satisfactory. Yet, AIR has included 
iD the 7th Five Year Plan. schemes to set up 
new radio stations at Asansol and Murshi-
dabad. It is also proposed to upgrade the 
existing Alit Transmitters at Calcutta, 
SiliSuri and Kurseong. 

STATEMBNT 
List of Existing Radio Stations as on 

15.11.1986 

i.No. Name of Statej 
Union Territory 
and place or Radio 
Stations 

~I) (2) 

1· .t\DdIua Pradeab 

(i) Hyderabad 

(il) Vijayawada 

(iii) Vishakhapatnam 

(iy) Cudd .... 

(v) Adilabad. 

2. Allam 

(i) Gu"ahati 

No. of Radio 
StatioDI in the 

state. 

(3) 

5 

I U 
1 

.. . ,' 

(Ii) ,SUckr 

(Iii) Dibrqarb 
3,._ 

0) Patrla 
(iI) Ranchi 
(iii) Bbaaalpur 

(k&) Dlrbhaup 

· ... ~t 

(I) Ahmedabad 

(ii) Baroda 
(iii) Bhuj 

(iv~ R.ajkot 

,. Haryana 

(I) Rohtak 

6. Himadaal Prade'" 

1. (i) Simla 

7. JaDIIDU aad E •• hlDlr 

0) Srina.ar 
(U) Jammu 

(iii) Lob 

8. Karaataka 
(i) Baqaloro 

(ii) Bbadrawad 

.:(iU> D.harwad 

(Iv) OUl",. 

.............. 
3 

4 

4 

1 

I 

6 

(v) Maaaalore/Udipi 

(Yi) ~rsOle 

' ....... 
(i) Alleppey 

(Ii) CalicDt 

(iii) Tricbur 

(Iv) Trfvandram 

I •• M ............ 
(I) AlllbiaI'-
(iI) Bhopal 

4 
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1 2 3 1 2 3 

(iii) Chhatarpur (v) Jodhpur 

(iv) Gwalior (vi) Suratgarb 

(v) Indore 18. Sikkim 1 

(vi) JabaJpur (i) Oangtok 

(vii) Jagda)pur 19. Tamil Nadu 5 

(viii) Raipur (i) Coimbatore 

(ix) Rewa (ii) Madras 

11. Mabarashtra (iii) Tiruchirapalli 

(i) Aurangabad 
(iv) Tirunelvelli 

(ii) Bombay (v) N agercoil 

(ii) Ja18aoo 20~ Tripura 

(iv) Nagpur (i) Agartala 1 

(v) Parbhani 21. Uttar Pradesh 
(vi) Poona 

(i) Allahabad 
(vii) Ratnagiri (ii) Almora 
(vii) Sangli (iii) Gorakbpur 
(ix) Sholapur 

(iv) Kanpur 
12. Manipur 1 (v) Lucknow 

(i) Imphal (vi) Mathura 

13. Megbalaya :1 (vii) Najibabad 
(ii) Shillong (viii) Rampur 
(ii)' Tura (ix) Varanasi 

Naga)and 1 22. West Bengal 
(i) Kohima 

(i) Calcutta 
IS. Orissa 3 

(i) Cuttack 
(ii) Kurseong 

(i!) Jeypore 
(iii) Silliguri 

(ii) Sambalpur 23. Andaman and Nicobar Islands 1 

16. Punjab 1 (i) Port blair 

(i) Jalandhar 24. Aruoacbal Pradesh 4 

17. RaJa.tban 6 

(i) Jaipur 
(i) Itanagar 

(iil Passigbat (ii) Ajmer 
(iii) Bi kaner 

(iii) Tawang 

(iv) Udaipur (iv) Tezu 
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1 2 

25. CUndlgarb 

(i) Chandigarh 

26. Delhi 

(i) Delhi 

27. Goa Daman Diu 

(i) Panaji 

21. Pondlcberry 

(i) Pondicherry 

29. Mizoram 

(i) Aizawal 

3 

1 

J 

1 

1 

Total: 92 

Wage Committee Set up by Central 
Board of Trustees Employees Pro-

vident Fund 

2973. SHRI HARIHAR SOREN: Will 
the Minister or LABOUR be pleased to 
state: 

(a) whether the Wage Committee set up 
by Central Board of Trustees, Employees 
Provident Fund has received representations 
to remove tbe anomaly in the pay scale of 
Superintendents; and 

(b) if so, whether the Wage Committee 
would consider to redesignate the post of 
Superintendent as Section Officers and 
bring their pay scales at J)ar with that of the 
Union Government and Employees State 
Insurance Corporation? 

THB MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) A Pay Committee has 
been set up to go into the question of 
fitmeDt removal of amomalies, jf any, in , 
the adoption of the revised pay scales, and 
any other relevant matters keeping in view 
the entirety of recommenda tions of the 
Fourth Pay Commission on which Govern-
ment decisions have been announced. 

(b) It is premature to say anything 
about this at this stage. 

PublicatioD of Air Publications 

2974. SHRI SATYAOOPAL MISRA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Government propose to re-
start the publication of 'Betar Jagat' and 
other similar publica tions connected with the 
A.I.R. ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) Out of the eight fortnightly Akash-
wani journals, four journals, namely Akashi 
(Assamese), Betar Jagat (Bengali), Nabho-
vani (Gujarati) and Vani (Telugu) were 
closed down as these journals have been in-
curring losses over the years and were not 
likely to become self-supporting. There is no 
proposal to restart any of those journals. 

(b) Does not arise. 

Krishi Vfgyan Kendras in Bihar 

2975. DR. O.S. RAJHANS: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) the number of Krishi Vigyan Kendras 
in Bihar and the names of the agencies run-
ning them; 

(b) whether it is a fact that in the Mon-
ghyr Krishi Vigyan Kendra neither adequate 
number of officers have been appointed nor 
infrastructural facilities exist there ; and 

(c) if so, the steps taken to improve the 
condition of the said kendra ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTR.Y OF 
AGRICULTURE (SHRI YOGENDIlA 
MAKWANA): (a) There are 8 Kri.hi 
Vigyan Kendra. in Bihar. The locations of 
these Krishi Vilyan Kendras and the names 
of the respective asencies rumina them are 

as follows:-
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S. No. Name of the KVK with 
locations 

1. Krishi Vigyan Kendra, Morabadi, 
Ranchi. 

2. Krishi Vigyan Kendra. Sokhodeoora, 
Nawadah. 

3. Krishi Vigyan Kendra, Monehyr. 

4. Krishi Vigyan Kendra, Banka, Distt. 
Bbagalpur. 

5. Krishi Vigyan Kendra, Jaganathpur, 
Distt. Singhbhum. 

(i Krishi Vigyan Kendra, Agwanpur, 
Distt. Saharsha 

7. Krishi Vigyan Kendra, Sujani, 
Deoghar. 

8. Krishi Vigyan Kendra, Hazaribagh. 

(b) and (c). The growth of Krishi Vigyan 
Kendra at Monghyr under Rajendra Agricul-
tural University, Pusa, Samastipur (Bihar) 
has been relatively sloW. Nevertheless, the 
Indian Council of Agricultural Research has 
repeatedly requested the Vice-Chancellor of 
the university to look into the matters for 
early redressal. Fortunately t the university 
has taken the following steps to lDlprove the 
working condition of the Krishi Vigyan 
Kendra at Monghyr : 

(I) filling up of all the positions of the 
Krisbi Vigyan Kendra; 

(ii) Developing the physical facilities in-
cluding buildings and farms; and 

(iii) provi~iDg adequate funds in time. 

Exemption of Central Government Pro-
perties ID States from Property Tax 

2976. SHaI NITYANANDA MISRA: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Central Government pro-
perties located in the States arc still exem-
pted from property tax deny ine the local 
bodie. a substantial revenue; 

ImpJe entina Agencies 

.. _--_ .. _----- -- ----------
Rama Krishna Mission Ashranl,· 
Morabadi, Ranchi. 

Gram Nirman Mandai, Sarvodaya 
Ashram, Sckhodeora, Nawadah. 

Rajendra Agricultural University, 
Pusa, Sanlastipur. 

-do-

Birsa Agricultural University, Rancbi. 

Rajendra Agricultural University, 
Pusa, Samastipur (Bihar). 

Santhal Pahadia Sew a Mandai, Baidb-
yanath, Deghar. 

Holycross Polytechnic, Hazaribagb. 

(b) whether doing away with this exemp .. 
tion requires an amendment to the Constitu-
tion; and· 

(c) if so, whether such an amendment 
is sought to be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The Central 
Government properties located in the State. 
are exempted from property tax under 
Article 285 of the Constitution of India. 
However, the Government of India pay the 
service Charges for specific services rend-
ered by tbe local authorities. The Central 
Government companies/corporations do not 
enjoy such exemption. 

(b) Yes Sir. 

(c) The Government has nO proposal 
at present to introduce an amendment to 
ttie Constitution. 

Set-Back to Irrigation Development 

2977. SHRI R.S. MANE: Will the 
Minister of AGRICULTURE be pleased '0 
.tate : 
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(a) whether Government are awaro that 
by withdrawing the S.F.D.A. scheme all 
over the country and the lift irrigation 
scheme in some parts of the country, 
the farmers are suffering financially and 
there is a setback to irrigation development 
in some parts of the country like Western 
Maharashtra; and 

(b) if so, whether Government contem-
plate to reintroduce this scheme in such 
parts of the country where it is absolutely 
necessary? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINTSTRY OF AGRI. 
CULTURE (SHRI RAMANAND 
YADAV): (a) and (b). The Small Farmers 
Development Agency Programme was 
merged with Integrated Rural Development 
Programme when IRDP was extended to all 
the blocks in the country in October, 1980. 
The identified beneficiary families under the 
IRD Programme are free to t2ke up any 
scheme including minor irrigation either 
individually or in groups for which subsidy 
and credit are made available. 

To further encourage mi nor irrigation 
activities under IRDP, since September, 
1985, there is now no monetary ceiling 
limit on subsidy though percentage ceiling of 
25%. 33 1/3% and 50% as the case may be 
continues as before. Further under com-
munity minor irrigation projects where 
more than 50% landhldoers in the Ayacut are 
IRDP small and marginal farmers and they 
own no less than 25% land, the subsidy 
ceiling for each IRDP family in such case 
will be 50%. The cost apportionment is for 
each group member will be in proportion to 
their land as a percentage of total land in the 
Ayacut. Assistance under IRDP wjJJ, 
however. be restricted to projects costing 
upto Rs. 2 lakhs per block. 

In addition to the above. for encouraging 
minor irrigation activity, the Department of 
Agriculture & Cooperation has initiated a 
massive programme in the form of a 
Centrally sponsored scheme of assistance to 
small and marginal farmers for increasing 
agricultural production in all States. inc1ud-
'nl Maharashtra. Under this 6cheme a 
pJ:'ovision of Rs. 3.50 lakhs per block per 

annum as subSidy has been provided for 
minor irrigation component.· Required 
credit is raised from financial instituti ons. 

The above would indicate that the above 
two programmes of Government provide 
for minor irrigatioD activity. 

Appointment of Head of the Nuclear Research 
Lab., IARI 

2979. DR. G. VIJAYA RAMA RAO: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that the post of 
Head of the Nuclear Research Laboratory 
at Indian Agricultural Research Institute 
has been lying vacant for a considerable 
time; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINI· 
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Yes, Sir. 

(b) Non-availahility of a suitable 
scientist. 

Setting up or Joint Venture Fertilizer Pro· 
ject in Tunisia 

2980. SURI H.N. NANJE GOWDA: 
SHRI O.S. BASAVARAJU: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether India and Tunisia have 
agreed to set up a major fertilizer project in 
that country as a joint venture; 

(b) ir so, whether both tbe countries 
have agreed to set up a joint working group 
for the establishment of the fertilizer pro-
ject; 

(c) whether the unber of agreements for 
different types of fertilizers needed by the 
two countries have also been signed; and 

(d) If so, the details thereof? 

THE MINISTER OF ST~TE IN THE 
DEPART\~ENT OF FERTILIZERc; IN 
THE MINISTRY OF AGRICULTURB 
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(SHRI R. PRABHU): (a) There are 
proposals for setting up joint venture ferti-
lizer plants for phosphatic and potashic 
fertilizers in Tunisia. However, no decisions 
bave been taken. 

(b) to (d). Do not arise. 

Supply of Harmful Wheat Seeds in Bihar 

2981. SHRI THAMPAN THOMAS: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that 50,000 
quintals of wheat seeds treated with harmful 
pesticides were sold to Bihar Government 
between 1982 to 1985; 

(b) ir so, the details thereof; 

(C) whether Magisterial enquiry into the 
sale of wheat to poor people by a Patna 
Magistrate has revealed this fact; and 

(d) if so, the action taken by Govern-
ment in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION 'IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (d). The required 
information is being conected from . various 
sources. The same will be laid on the Table 
of the House as soon as it is received. 

E'faluation of Crop Insurance Scheme 

2982. Sf1RIMATl USHA CHOU-
DHARI: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether a recent evaluation of 
insurance scheme by the International Food 
Policy Research Institute showed that the 
crop insurance programme had not benefited 
the poorer and the small farmers who form 
the majority in the country; 

(b) if so, tbe details thereof; and 

(c) the improvement suggested (or mak-
ing the crop ;nsuranco programmea mor~ 
purposeful? 

THE MINISTBR, OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (8) to (c). The Government 
of India is not aware of any evaluation of 
crop insurance scheme conducted by the 
International Food Policy Research institute. 
The present Comprehensive Crop Insurance 
Scheme has been under implementation in 
the country since kharif 1985 season and it is 
too early to draw any conclusions regarding 
its merits and demerits. As per indications, 
the scheme has benefited the farming com ... 
munity to a large extent. 

Reduction in I~and Acreage Under Cotton 
Cultivation 

2983. SHRI MATI KISHORI SINHA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is a proposal under 
consideration of Union Government to 
reduce the land acreage under cotton cultiva-
tion in the country in view of a large surplus 
stock of cotton; 

(b) if so, the details thereof and the 
steps taken in this regard; and 

(c) the steps proposed to be taken to 
avoid shifting of cotton cultivation to other 
crops and to dispose of the surplus stock of 
cotton? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (c). 
The G overnrncnt of India have endeavoured 
to impress upon the major cotton growing 
States to divert area from cotton to oilseeds 
and pulses. No targets regarding diversion of 
area were, however t fixed. In order to dispo8o 
of the surplus stock of cottoo, a long term 
Export Policy has been announced under 
which 6 lakh bales of cotton will be ex-
ported per year on continuous basis for 
three years. Also. Cotton Corporation of 
India has adopted modified sale~ terms for 
increasing consumption of cotton within tbo 
country. 
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(TrlJ1ls/ allon] 

IAlodless AgrieultQl'al Labourers 

2984. SHRI R.P. SUMAN: Will the 
Minister of AGRICULTURE be pleased to 
state the number or landless agricultural 
labourers in the countrY, State-wise and the 
number of Scheduled Caste and Scheduled 
Tri be labourers among them? 

THE MINISTER OF STATE IN THB 
DF.PARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURB (SHRI YOGENDRA 
MAKW AN A): The number of landless agri. 
cultural labourers as such is not available 
from the Population Census 1981. However, 
the Statewise total number of agrjcultural 
labourers with break-up lor Scheduled 
Castes and Scheduled Tribes is given in the 
Statement below. 

STATEMENT 
Landless Argicultural Labourers 

........ ------...... - .... --
S. No. St.lte/UTs. 

2 
--- --.<-- --

1. Andhra Pradesh 
2. Bihar 
3. Gujaret 
4. Haryana 

5. Himachal Pradesh 
6. Jammu & Kashmir' 
7. Karnataka 
8. Kerala 
9. Madhya Pradesh 

10. Maharashtra 
11. Manipuf 
12. Meghalaya 

13. • Orissa 
14. Punjab 

IS. Rajasthan 
16. Tamil N;tdu 
17. Tripura 
18. Uttar Pradesh 
19. West Bengal 

20. Others 

ALL-INDIA* 

Number of 
Agricultural 
Labourers 

3 
)33.2 
73.7 
24.9 

5.9 
0.4 
0.6 

36.6 
19.2 
4r..6 
64.7 

0.3 
0.6 

24.0 
10.9 
7.6 

60.4 
1.5 

51.8 
38.9 

1.2 
)55.0 

(in lakh numbers) _._-_ . 
Number of Number of 
Scheduled Castes Scheduled 
Agricultural Tribes 
Labourers. Agricultura 

Labourers 
4 5 

27.3 6.9 
26.9 5.0 
3.2 7.9 
3.7 
0.2 neg. 
0.1 

10.6 3.2 
5.4 0.6 

11.5 17.4 
8.4 12.5 

neg. neg. 
neg. 0.5 

6.7 8.5 
7.9 
3.2 1.3 

25.6 0.9 
0.3 0.6 

26.0 
IS.1 f.2 
0.4 0.1 

]82.5 71.7 

* Excludes Assam where Census could not be held owing to disturbed conditions prevailing 
there at the time to 198 t Census. 

NOTE A person who worked in another person's land for wages in cLcsb, kind or share of 
crop was regarded as an agricultural labourer. Such a person had no risk in cultiva-
tion but merely worked in another person's land for wales. Aa 81ricultural labourer 
had no ript of lease or contract OD land OD which h. worked. 

DOI.-ncaliliblo 



· 
93 ""tt'll A1IIW'" AGRAHAYANA 3, 1908 (SAK.4) Wrlnen AIISMWI 94 

[Engillh] 

Posts Sanctioned for Doordarsban 

2985. SHRI YASHWANTRAO OADAKH 
PATIL : 

SHRI MURLIDHAR MANE : 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether new posts of Additional 
Director General and Deputy Director 
General and other senior officers have been 
sanctioned for the Doordarshan; 

(b) whether augmentation of staff in 
other cadres is also being done ; and 

(c) the rea')ons and justification therefor 
and whether this will bring ahout streamlin-
ing in the functioning and performance of 
Doordarshan ? ' 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Yes, Sir. One post of Additional Diecc· 
tor General and three posts of Deputy Direc-
tor General with posts of supporting officers 
and staff have been created for str.engthening 
the Administration, Finance and Training 
Wings at the Headquarters of Doordarshan. 

(b) Yes, Sir. 

(c) To meet its constantly growing re-
quirements to improve its functioning and 
performance. Doordarshan endeavours to 
restructure .. modify and expand its organisa-
tion 10 that the content and quality improve 
rurther. 

Allocation of Funds to States Under Rural 
Development Programmes 

2986. SHRI H.~. DORA: 
SHRI M. RAGHUMA REDDY: 
SHRI C. SAMBU : 

Will the Minister of AGRICULTURE be 
pleased to atate I 

(8) the total amount spent on National 
Rural Employment Programme and the 
number of beneficiaries Statewise ; 

(b) whether Government propose to in-
crease the allocation under Integrated Rural 
Development Programme, Rural Landless 
Bmployment Guarantee Programme and Na-
tional Rural Employment Prolramme to 
provide employment to the rural people; 
and 

(c) if so. the details thereof 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): 
(a) A statement indicating the amounts 
spent on National Rural Employment Pro-
gramme during the Sixth Plan (1980-81 to 
1984-85) as also in the years 1985-86 and 
1986·87 is enclosed. The achievements under 
the programme are monitored i" terms of 
man days of employment generated and not in 
terms of number of persons benefited. Accor-
dingly, the employment generated under the 
programme State-wise is also indicated in the 
statement given below. 

(b) and (c). Seventh Plan outlays for 
Integrated Rural Development Programme, 
National Rural Employment Programme 
and Rural Landless Employment Guarantee 
Programme are Rs. 2358.81 crores (inclusive 
of State sbare), Rs. 2487.47 crores (inclusive 
of State share) and Rs. 1743.78 crores res-
pectiveJy. 

As against these, aUocation made for the 
first two years of the Seventh Plan (1985·86 
and 1986-87) under these programmes are as 
under: 

Programme Allocations made (including 
the value of foodgrains in 
case of NREP and RLEG P) 

IRDP 
NREP 
RLEGP 

1985-86 1886·87 
(R8. in croces) (Rs. in crores) 

407.36. 
337.21 * 
606.33 

543.82* 
442.65· 
633.65 

*lJlclusive of State ahare. 
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Media PJanning and Compu t('rfsation 

2987. SHRY NARSINO SURYAWANSHI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state the 
teps taken for HMedia planning and com-

Sputerisation" in the field of advertisements? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
Computerisation has been introduced in the 
matter of preparation of statements of space 
taken and expenditure incurred on advertise-
ments released to newspapers. categ,Jl'y-wise 
and language-wise to facilitate more cfikicnt 
··media planning." 

Lease of Coconut G:uJen in Andaman 
and NJcobar Is'ands 

2988. SHRI G.S. BASA VARAJU ; Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether co~onut gardens in Anda-
man and Nicobar Islands have been leased to 
private companies; 

(b) if so, whether during British time 
Government used to maintain these gardens; 

(c) whether these coconut gardens are 
not being maintained properly by the private 
companies; 

(d) whether there is a demand that these 
coconut gardens should be maintained by the 
Cocon ut Board ; 

(e) if so, whether Government are exam-
ining this proposal ; and 

(f) if not, the reasons thereof? 

THE MINISTER OF Sf ATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (al and (b). Coconut gardens 
in Andaman and Nicobu hlands have been 
leased to private company and mdividuals. 
British Governmeot maintained these gardens 
for the settlement of prisoners. 

(c) Some of the coconut gardens leased 
to private individuals/company are neglected 
condition. 

(a) to (f). The Coconut Development 
Board bas suggested that management of 
these plantation uni ts may be vested with the 
Board so that these can be rejuvenated. The 
Board has been asked to furnish certain in-
formation in this regard. 

[Translation] 

RO}lalty on Minerals 

2989. SHRI MAHENDRA SINGH: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether the amount of "mineral 
royalty" is outstanding against the Central 
ec;tablishments in Madhya Pradesh ; 

(b) if so, the details the amount out-
~tanding ; and 

(c) the action being taken by Union 
Government to enliure payment of the out-
standing amount ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHR[MATI RAMDULARI SINHA) : (a) 
to (C). The information is being collected 
anti shall be laid 011 the Table of the House. 

[English] 

Promotion Prospects for CPWD Junior 
Engineers 

2990. SHRI P.R. KUMARAMAN-
GALAM: Will the Minister of URBAN 
DEVELOP~1ENT be pleased to state :. 

(a) whether any cadre review of junior 
Engineers Cadre in CPWD is conducted and 
implem~nted ; 

(b) whot are the pro~pects for Junior 
Engineers for promotion to the grade of 
Assistant Engineer after cadre review and 
implementation and normally how much 
period would be involved for a J.E. to get 
promotion as AE ; and 
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(c) the policy of Government to reduce 
the 26 years stagnation of tbe lEs. In 
CPWD '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SlNGH) : (a) A cadre re-
view of the Junior Engineers' cadre in 
CPWD has been undertaken. Since the re-
view has not so far been completed, the 
question of implementation does not arise at 
this stage. 

(b) Since the review is yet to be fina-
Hsed, it is not possible to indicate details as 
to how much time will be taken for promo-
ting Junior Engineers after the cadre review. 
At present it takes about 25 years on tbe 
Civil side and 20 years on the Electrical 
side for a J.E. to be promoted as AE. 

(c) Cadre review has been undertaken 
only to remove stagnation among the J.Es. 
in the CPWD. 

[Translation] 

Setting up of TV Centre at Begusarai 

2991. PROF. CHANDRA BHANU 
DEVI : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether there is any proposal to Set 
up a full fledged Doordarshan Centre at 
Begusarai ; 

(b) whether Government have taken any 
action in this regard ; and 

(c) if so, the details thereof '1 

THE MINIST. OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) No, Sir. 

(b) and (C). Establishment of a low 
power (lOOW) TV relay tran~mitter at Begu-
sarai has been included in the VII Plan of 
Doordarshan. Action for procurement of 
equipment bas been initiated. 

lodira Houling Scheme 

2992. SHRIMATI PATEL RAMADBN 
RAMJIBHAI MAVANI : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether there is any proposal to 
provide houses to one crore Scheduled 
Caste persons throughout the country under 
"Indira Housing Scheme" during 1990 ; 

(b) if so, the details of the scheme; 

(c) the number and other details of the 
houses allotted so far to Scheduled Castes 
and the people of backward and other 
classes under this scheme in Gujarat and 
other States and Union Territories; and 

(d) the number of houses built and 
allotted in Delhi and Gujarat during the 
perkd J January, i(}82 to 30 June, J9H6 
under different schemes by various agencies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND YADAV): 
(a) and (b). Indira Awaas Yojana for cons ... 
truction of houses for Scheduled Castess, 
Scheduled Tribes and freed bonded labourers 
in rural areas has been launched during the 

. Seventh Plan as part of Rural Landless Em-
ployment Guarantee Programnle. It envisages 
construction of one million houses in the 
Seventh Plan. .o\l)ocation of funds for the 
Yojana is made on year to year basis. A 
total amount of Rs. 225 crores has been 
aJIotted fOl'the Yojana for the years 1935 .. 86 
and J 986-tO and a total of 3,13,574 housing 
unit~ co~ting Rs. 307 crores have been 
approved so far. 

(c) The State and Union Territory-wise 
statement of allocation of funds and units of 
houses approved under Indira Awaas Yojana 
so far is at Statement-I given below. 

(d) The information is given in 
Stateme nt-II beJow. 
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STATEMENT-I 

State-wile details ot' fuods allocated, value aod number or HOllsiog Units approved under 
lodira Afta. Yojans upto 31.10.1986 

81. States/U. Ts. 
No. 

1. Andbra Pradesh 

2. Assam 
3. Bihar 
4. Gujarat 
S. Haryana 
6. Himachal Pradesh 
7. Jammu & Kashmir 
8. ltarnataka 
9. ICeraia 

10. Madbya Pradesh 
11. Maharashtra 
12. Manipur 
13. Meghalaya 
14. Nagaland 
15. Orissa 

16. Punjab 
17. Rajasthan 
18. Sikkim 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. West Bengal 

V.Ts. 

23. A & N Islands 
24. Arunachal Pradesh 
25. Chandigarh 
26. D & N Haveli 
27. Delbi 
28. Goa, Daman & Diu 
~9. Laksbadweep 

~O. Mizoram 
31. Pondicherry 

Funds 
allocated 
(Rs. Jakhs) 

2172.00 

466.00 
3167.00 
730.00 
200.00 
138,00 
168.00 

1042.00 

929.00 

1758.00 
1782.80 

25.00 

34.00 
25.00 

996.00 

260.00 
72S.00 

18.00 
1866.00 

75.00 

3889.00 

1707.00 

18.00 
18.00 

S.OO 
9.00 

12.00 
25.00 
S.OO 

18.00 

18.00 

No. of 
Units 
approved 

26603 

3000 
39~40 

11750 
3227 
1462 
2997 

15798 

17173 

21732 
23000 

160 
230 
368 

712Q @Excludes 
Rs. 200,00 

3573 lakhs kept 
9741 aside for 
262 Research &: 

44852 Development 
1618 for SC/ST 
53518 Housing on 
25394 experimental 

basis 

100 

62 

180 

203 
111 
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STATEMBNT n 

I. IDformation 10 respect of House-site-cum 
construction assistance programme and Housing 

for Economically Weaker Sections for 
GuJarat and Deilli. 

Year 

1982-83 
J9R3-R4 
1984-85 
1985-86 

J982-83 
190(3 -84 
1984-85 
1985-86 

GUJARAT 

Houae sites Construe-
allotted lion 

(Familj,s) assistance 
(Families) 

121 r05 41588 
84867 43290 
65118 45156 
31198 37484 

DELHI 

2406 
4197 1000 
4608 )000 
4579 1000 

EWS 
Housing 
(Dwel-
ling 
Units) 

6974 
6474 

13380 
7251 

2131 

10327 
611 

II. No. of Houses allotted in Delhi by D.D .A. 

1982-83 General Housing 
Scheme 

M.I.G. 190 
L.I.G. 204 
Janta NIL 
1983-84 
MJ G. 2200 
L.1.0. 421 
Janta 58t 
1984-85 
M.1.0. 889 
L.I.G. 546 
Janta Nil 
J 985-1986 (Upto June, 1986) 
M.I.G. 1902 
L.I.G. 1780 
Janta 609 

New Pattern 
Scheme 

32 
107 
140 

J 151 
20.58 
1561 

72 
2296 
3495 

7132 
5908 
5608 

Sell Financing Scheme 

19fs2-83 1620 
1983-84 2893 
1984-85 2142 
1985-86 5205 

[English] 
Fisheries University for Kerala 

2993. SHRI A. CHARLES : 
PROP. K.V. THOMAS: 

Will the Minister of AGRICUL 1 URE 
be p leased to sta te : 

(a) whether there is a proposal to start 
a Fisheries University in the Seventh Five 
Year Plan period ; 

(b) if so, the details thereof ; 
(C) whether a request has been received 

from Kerala Government to the effect that 
the proposed Fisheries University be located 
in Kerala ; and 

(d) if so, the action taken thereon? 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE: (SHRI 
YOGBNDRA MAKWANA): (a) No, Sir. 
However, the Indian Council of Agricultural 
Research has taken a decision to develop an 
existing fisheries Institute of the Council 
into an institute with a "deemed-to-be" 
university status. 

(b) Question does Dot arise. 

(c) No, Sir. 

(d) Question does not arise. 

Appointment of National Commission for 
Drought Prone Areas 

2994. SHRI RAMASHRAY PRASAD 
SINGH: 

SHRI INDERJIT GUPTA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it is a fact that the Gujarat 
Government have demanded that a National 
Commission for drough-prone areas be 
appointed in view of the recurring drought 
in the State and in other parts of the country; 
and 

(b) if so, the details thereof and 
Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND YADAV) 
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(a) and (b). In the Conference of State 
Ministers in charge of Rural Developmont 
held in New Delhi on 24th October, 1986, 
Minister or Rural Development, Gujarat, 
sugaested that a National Commission should 
be set up to carry out an indepth analysis 
of the current strategy to assess the extent to 
which the goal of drought proofing: has 
been achieved. He observed that new initia-
tives and corrective measures might be calJed 
for to save vast tracts of drought prone 
areas from ravages of nature. 

The present design and content of 
Dronght Prone Areas Programme (DP A P) 
is based on the recommendations made by 
tbe Task Force in its report submitted in 
1982. The pn~sent coverage of the programme 
is based on the criteria laid down, and re-
commendations made by the Task Force, as 
modified by the Inter-departmental Group 
or 1984 and bas been given effect to from 
1985-86. Allocation of funds for DPAP 
under the Seventh Pldn has been made 
kcepina in view the strategy laid down in 
the above reports. It is not consjdered de-
sirable to make any change in the Pro-
gramme design, content and coverage 
during the course of the Seventh Five Year 
Plan. 

The Central Government do not, there-
fore. consider it necessary to set up any 
National Commissioo, as suggested by the 
Minister incharge of Rural Development, 
Gujarat, 

Coconut Development Scheme 

2995. SHRI p. KOLAN DAIVELU . 
SHRI p. A. ANTONY: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether any new scbeme has been 
formulated by Union Govt'rnment for re-
search work on cocon ut devell) pmcn t ; 

(b) whether it is being implemented in 
Tamil Nadu and Kera)a ; and 

(c) whether the scheme is successful 
enough in getting morc production for the 
farmers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 

AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE: (SHRI 
YOGENDRA MAKWANA): (a) No, 
Sir. 

(b) Research work OD COC\lnut is already 
in progress ill ramil Nadu and Kerala 
under the Central Plantation Crops Research 
Institute Centres in Kerala and the All India 
Coordinated Project on Palms io Tamil 
Nadu. It is being further strengthened 
during the VII Plan. 

(c) Yes, Sir, Productivity/hectare has 
increased from J 004 ~ nuti/ha to 10651 nuts 
in Tamil Nadu over the past 10 years. A 
slight decline from 4970 to 49 J 0 nuts/ha, 
is, however noticed in Kerala in the same 
period due mainly to the damages caused by 
the wilt disease. 

High Technology for Steel Sector 

2996. DR. V. VENK ATESH: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(d) whet.her Governmept have any new 
strategy under consideration for the use of 
high technology in the Steel Sector; 

(b) whether priority has been given for 
Research and Development programmes in 
the Steel Sector ; 

(c) whether Science Advisory Com-
mittee has hel.1 any meeting so far ; and 

(d) if so. the subjects discussed and 
decisions arrived at such meetings? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d) The Science Advisory Committee 
on )ron and Steel has so far held five 
meetings. The major subjects discussed in 
the various meetings include development of 
emerging technologies of Iron making e,g. 
KR and INRED process ; technological 
upgradation of SAIL plants with the help 
of imported as well as indigenously deve-
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loped technologies: improvement of raw 
material quality e.g. coal, coke, refractories. 
fluxes etc; interaction of R&D centres . 
with academic and scientific institutions etc. 
The Committee in its fifth meeting decided 
that based on its deliberations, an overall 
science and technology plan for the steel 
sector should be prepared identifying tbe 
thrust areae; and technology miSSIons. This 
plan is expected to be finalised early, 

Amount Allotted to Andhra Pradesh for 
Small a nd Marginal Farmers 

2997. SHRI V. TULSIRAM: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) the amout allottedfto Andhra Pradesh 
for assisting the small and marginal farmers 
during the current financial year and the cuc-
rent Plan period ; 

(b) the criteria adopted to identify the 
small and marginal fa r mcrs ; 

(c) the instructions issued to identify 
deserving farmers and the details there of; and 

(d) the extent to which funds were uti-
lised and the SlJcceSS achieved during the 
per iod so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN lHE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) Under the CentraUy 
Sponsored Scheme of Assistance to small 
and Marginal Farmers for increasing agricul-
tural production funds amounting to 
Rs.387.7S lakh have been released by the 
Government of India as Cen tral share to 
Andhra Pradesh during 198(-87 (Upto 
7.11.86). Grant.in-aid is aIIotted on annual 
basis under tbe scheme. 

(b) and (c). Detailed guidelines for 
implemtation of this scheme including the 
procedure for identification of the small and 
marginal farmers have is~used . to all the 
State Governments. The definition of small 
and marginal farmers, as accepted under the 
Integrated Rural Development Programme 
(IRDP) has been adopted as criteria for 
identi8eatioD of small and marginal farmers 
under this scbeme. The elisibility would be 

in terms of either ownership or cultivatio' 
of holdings of the prescribed size. The usua' 
income criteria as in the case of IRDP is no' 
applicable. The definition of the small an'" 
marginal farmers is given below: 

0) Small Farmer: A cultivator with a 1and 
holding of 2 hectares or below is a small 
farmer. A farmer having class 1 irrigated 
land, as defined in the State Land Ceilings 
Legislation. of one hectare or Jess will also 
be considered as a small farmer. Where the 
land is irrigated but not of the CJass-l var-
iety. a suitable conversion ratio may be ado~ 
pted by the State Government with a ceiling 
of 2 hectares, 

(ii) Marginal Farmer: A person with a land 
holding of one hectare or helow is a margi~ 

nal farmer. Tn the case of Class-I irrigated 
land, the celing will be 0.50 hectare. 

(d) Andhra Pradesh Government have 
reported that sum of Rs. 1737.66 lakh were 
utilised against Rs. )1.)9J.84 lakh released by 
the Government of India since inception 
upto the end of June, J 986. The progress 
achieved under various components of the 
scheme since its operation is indicated below: 

Component Achievement Upto 
June, 1986 

(i) Minor Irrigation 

(a) Number of wells! 
tube-wells con!o. trueted. 

(b) Number of pumpsets/ 
diesel engines/ electric 
motors installed. 

(ii) Number of seed minikits 
distributed (In lakh) 

(iii) Area covered under land 
developlP'~'nt (Hectare) 

35451 

37364 

3.28 

123.17 

Approval of Water Supply Schemes for 
Rajasthan 

2998. SHRI RAM SINGH YADAV: 
Will thl! Minister of AGRICULTURE be 
pleased to state : 

{a, whether it is a fact that due to acute 
famine and drought condil1ons in Rajasthan, 
a large number of wells and tube-wells have 
gone dry this year ; 

(b) whether it is also a fact that Govern-
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ment of Rajasthan bad submitted schemes of 
drinking water supply for financial sanction 
to the Union Government; 

(c) whether approximately 225 schemes of 
drinking water supply of district Alwar, Rajas-
than are pending with tbe Central Public 
Health Environmen ,al Engineering Organisa-
tion Cel1, for financial sanction; and 

(d) if so, the steps taken by Govern-
ment to accord approval to the schemes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MlNISTRY OF AGRlCUL-
TURE (SHRI RAMANAND YADAV): (a) 
The Govrnment of Rajasthan has submitted 
a memorandum seeking Central assistance 
on account of drought. 

(b) Yes, Sir. 

Rural Water Supply schemes to be taken 
up under the Centrally Sponsored Accelera-
ted Rural 'Vater Supply Progfi.. mme (ARWSP) 
are submitted to the Union Government for 
technical sanction by States, includi og 
Rajasthan. 

(C) and (d). No schemes pertaining to 
district Alwar, Rajasthan. are pending for 
sanction with the Central Public Health & 
Environmental Organisation (Rural Water) 
Supply}. Department of Rural Development. 

Publication of Employment News 

2999, SHRI V S. KRISHNA IYER: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of copies of Employment 
News published every month; and 

(b) the amount spent on printing and 
the amount received on the sale of these 
magazines every month? 

THE MINISTER OF STATE OF THE 
M.NJSTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) During 1985-86, on an average 12,98,350 
copies of Employment Ncw.s in English, 
Hindi & Urdu were published every month. 

(b) During 198'\·86. tbe average monthly 
expenditure on printing of Employment News 
in English, Hindi and Urdu ... RI, ll.S2 

lakhs. As against this. the Weekly earned an 
average monthJy revenue of Rs. J 6.72 lakhs. 

Construction of Drains in Developing 
Colonies 

3000. SHRI KAMAL NATH: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether any proposal is under the 
consideration of tbe Delhi Development 
Authority to bring in a new system which 
will obviate the need for constructing small 
medium and major drains in the developing 
colonies to minimise the cost of construe-
ction; 

(b) if so, the details thereof; and 

(c) the time by which the scheme will be 
implemented '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No Sir. 

(b) ~ no (C). Do not arise. 

[Translation J 

Reduct ,) n of Cost of Houses for Weaker 
Sections 

3001. SHRI K.N. PRADHAN: Will 
the Minister of URBAN DEVELOPMENT 
be pleased 10 state: 

(a) whether Government have made any 
efforts to reduce the cost of houses allotted 
to persons belonging to economically weaker 
sections; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Ver, Sir. 

(b) In urbJn areas, experimental pro-
jects are being undertaken by the National 
Buildings Organisation to promote adoption 
of new techniques and materials. In rural 
areas the NBO Regional Housing Develop-
ment Centres take up low cost demonstra-
tion of rural housing projects to promote 
improved use of locally availa bl. materials 
and appropriate low cost tocboolol1 for 
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rural housing. The NBO and its Centres 
are also assisting the State Govts. in im~ 
piementation of tbeir large scale housing 
programmes especially with the objective of 
reducing the cost of construction. 

[English] 
Gaswbasrd fertilizer plant at Shahjahanpur, 

U.p. 
3002. SHRI JITENDRA PRASADA : 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it is a fact that the propo~­

ed g3s-based fertilizer plant at Shahjahanpuf, 
Uttar Pradesh is very much behind ~chcdlllc; 

(b) if so, the reasons for delay; and 

(c) the action Government propose to 
take so that the plant is completed within 
the schedul~d time? 

THE \'llNISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. PRABHU) : (a) to (c). The promoters 
of the Project have not taken adequate 
steps for speedy imrlementation of their 
fertilizc~ project at Shahjahanpur. Govern-
ment ir ::"'~Iularly reviewing the progress of 
implerner'tation and the promoters have been 
advised, from time to time, to expedite the 
execution of the project. 

Features on Life of Freedom Fighters 

3003. DR. K.G. ADIYODI : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to State; 

(a) whether there is any proposal to 
bring out more features on the life of free 4 

dom fighters, especially on Gandhlji. Nchruji 
Netaji and others. similar to the programme 
telecast by Doordarshao, namely, 'Raj Se 
Swaraf; and 

( b) if so, the details tbereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) ~ 
(a) Yes. Sir. 

(b) These programmes would cover 
features on eminent Indian including 
freedom fighters, who by their unique 
achievements different spheres had helped 
buildina independent India. However these 

will be independent TV programmes and not 
necessarily SPC'lnsored serials like 'Raj .. se-
Swaraj'. 

Production of Ginger 

30fl4. PROF. K.V. THOMAS: Will the 
Minister of AGRJCUL TURE be pleased to 
state : 

(a) whether Kerala Government has 
declared a support price for ginger; and 

(b) if so, the aid given by Union 
Government to Kerala for implementing the 
support price scheme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE M1NISTRY OF 
AGRICULTURE (SHRJ YOGENDRA 
MAKWANA) : (1 i Kerala State Govern-
ment in their Order dated 20th June, 1986, 
introduced a market intervention scheme for 
gjn~cr fixing R.;;. 1000/- per quintal as the 
support price. 

(b) State Government of Kerala has 
not sought any assistance from Central 
Government for implementing the scheme. 

AJJocati(ln of Funds for Social lorestry 
3005. DR. T. KALPANA DEVI : Will 

the' finister of AGRICULTURE be pleased 
to state: 

(a) whether it is a fact that 20 per cent 
of the funds for National Rural Employment 
Programme were allocated for Socia1 Forestry 
but due to revised guidelines only 10 per 
cent is heing given to Forest Departments 
and the bJlance to Panchayati Raj .r 
DRD '; and 

(b) if so. the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RA\1ANAND YADAV)= 
(a) and (b). TiJJ the year 19 4-85 100;0 of 
the aI1oc;ltion~ under NationaJ Rural Em. 
ployment Programme were earmarked for 
socia} forc:stry. This was raised to 20% 
during the year 1 85-~6 and 2)% from the 
current year. 

The works under the programme includ-
ing social forestry works can be executed by 
involving Panchayati Raj Insdtutions and/or 
specialj sed agencies I Oepartmen ts cono:.auKl. 
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While some of the States execute most 
of the social forestry works through Forest 
Departments, in case of others these works 
are executed partly by involving Forest 
Department and partly the Panchayati Raj 
Institutions etc. 

ModerDdation of Rourkela Steel Plant 

300n. SHRI BRAJAMOHAN MOHAN· 
TV : Will the Mini:. .. ler of STEEL AND 
MINES be pleased tot sate : 

(a) whether the funds allocated for 
modernisation of Rourkela Sfeel Plant are 
being internally generated; and 

(b) if not, their source, with details ? 

THE MIN!STER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) and (b). 
In the VJl Plan, a provision of Rs. 3()O 
crOres has been made for modernisation and 
technological upgradation of Rourkcla Steel 
Plant. During this Plan period. SAIL is 
expected to fund all its capital SciH>Il}CIi 

through internal resources. Joan"i frl)m the 
Steel Dc:velopment Fund and borrowings. 
SAIL will not seek any budgetary support 
from Government. 

Expansion of TV Network 

3007. SHRI P.R.S. VENKATESAN: 
Will the Minister of ,INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have any pro-
posal to expand the TV network in the 
Southern States, specially in Tamil Nadu in 
the district of Madurai/Kanyakurnari; and 

(b) if not, whether Government propose 
to instal TV relay centres in these districts ? 

THE MINISTER OF STATE OF THE 
MlNISTRY OF INFORMATION AND 
BROADCASTiNG (SHRI A.K. PANJA) : 
(a) Yes, Sir. 

(b) TV service is available m Madurai 
and Kanyakumari districts from the high 
power (lOKW) transmitter at Kodaikani 
Setting up a high power transmitter at Ramc_ 
shwaram and low power (JOOW) tran"milters 
at Dharmapuri, Nagarcoil and Cuddalore in 
Tamil Nadu is includt"d in the VI I Plan. The 
VII Plan also includes establishment of a TV 
.u.dio centre at MCldurai. 

Delay In Construction of Haldia Fertilizer 
Factory 

3008. SHRI SOMNATH CHATTERJBE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) when is the Haldia FertiJi~er Factory 
expected to commence production; 

(b) the amount so far invested for the 
same; and 

(c) the reasons for delay in completing 
r-thc construction? 

THE \1INISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THe MINISTRY OF AGRICULTURE 
(SHRI R. PR "'BEC; : (3.) No firm date of 
sustained commercial production can be 
i ndicatcd, at present. 

(b) An amount of Rs.469.77 crores h 1 S 
been spent upto September, 1 ')86. 

(C) The main reasons for delay in the 
construction of the project were delay in 
the civjl works due to poor soil conditions, 
changes in the source of sup ly of equip-
ments, delay in the supply of critical equip-
ments by the suppliers, etc. 

Accident in Bbilai Steel Plant 
3009. SHRI M. RAGHUMA REDDY: 

Will the Minister of STEEL AND MINES be 
pleased to state: 

(3) whether a number of workers in 
Bhilai Steel Plant were killed and injured 
w.hen a big wall col1apsed on them on 19 
October, 1986; 

(b) whether any enquiry has been made 
into the matter and the causes of the accident 
assertained ; and 

(c) if so, the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) Presumably, 
reference is being made to an accidently. at 
Bhilli Steel Plant on 18th October, 1986 

t 
when a wall in the Steel Melting Shop area 
col1apsed after being hit by an operating 
fork lift. Seven persons had been injured 
of which five died later on. 

(b) and (c). A Committee under the 
Chirmanship of Additional General Manager 
(Maintenance Services) was constituted to en-
qUIre into the cause of the accident and to 
suggest measures so as to avoid such accidents 
in future. Tbe tindinlS and recommoDdatiODi 
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of the Committee are given in the statement 
given below. 

STATEMENT 
FJDdJngs 

The findings of the Committee constituted 
under the Chairmanship of Additional 
Manager (Maintenance) to enquire into the 
accident in the Steel Melting Shop area of 
BbiJai Steel Plant, arc as follows: 

i. The Forklift operator could not con-
trol the forklift. . 

~. The streng~h of the waH at the portion 
where it collapsed was inadequate to 
withstand the impact. 

3. The workers who got injured were not 
t'xpected to be at the spot because it 
was neither their place of work nor 
their authorised place for taking rcst 
meant due to its proximity to a railway 
track for carrying moltc:n iron and 
wherr. hot metal splashes are likely to 
occur. 

Re(ommcnl'ations 

The Committee made the following re-
commendations for preventing recurrCIlce of 
such accidents in future: 

1. The closing walls made in the shed in 
question should be dismantled fortwith 
and re-made in accordance with ap-
proved drawings. 

2. Unauthorised entry to outside of the 
shed should be permanently closed by 
crcl,..ting suita ble structures on either 
side of the shed to ensure that nobody 
is able to go there. 

3. Every department may examine the 
presence of unauthorised temporary 
sheds and have them dismantled jf 
these are no longer required. If sheds 
are r~quired at some places, these may 
be constructed only with the permis-
sion of Management and in accor-
dance with the approved drawings. 

4. Workers and supervisors must be given 
strict instructions that before the start 
of the work and during free or idle 
periods, they sbould remain in the 
rest shelters or other authorised places 
only. Periodic chcckiDI must be made 

or such places which are unsafe in-
t 

accessible, but can provide a place 
for doing things which are not per-
mitted Suitable action should be taken 
against persons who go to unautho-
rised places. 

5. Suitable placards/notices prohibiting 
presence of people at such' places 
should be displayed both in English 
and Hindi. 

Monitoring of Utilisation of Funds for Rural 
Development in West Bengal 

30\0, SHRIMATI GEETA MUKHER-

JEE: 

SHRI AJAY MUSHRAN 
SHRI NARAYAN CHOUBBY : 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it is a fact that Government 
are planning to intensify monitoring of the 
utilisation of the central funds for rural 
ucvdopn1ent in \Vest Bengal; 

(b) if so, whether such monitoring is 
done in any other State : 

(c) if not, the reasons for doing so in 
West Bengal; and 

(d) the progress made in this regard ? 

1HE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP 
MENT IN THE MINISTRY OF AGRICUL: 
TURE (SHRI RAMANAND YADAV) ; (a) 
to (d). The Government is regularJy moni-
toring the utilisation of Centra) Funds for 
Rural Development in all the States including 
We~t Bengal. The n1onitoring is done through 
periodic;)l reports, field inspections and 
discussions with the State officers. The release 
of every instalment of Central funds for 
these programme is conditional on the proper 
utilisation of the funds relea~ed earlier. In 
addition monthly concurrent evaluation on 
random ~ampliDg basis has been introduced 
for Integra led Rural Development program-
mes. 

Jmpro,ement in Cultivation of Ddt! Leaf 

3011. SHRI HANNAN MOLLAH: Will 
the Minister of AGRICULTURE be pleased 
to state: 
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<a> whether Government have taken any 
steps to improve the cultivation and grow-
illl 01 betel leaf; 

(d) whether Government have under-
taken any research and development pro-
aramme on betel leaf; 

(c) whether Government have fixed any 
remunerative price for the betel leaf growers; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) whether Oovernment propose to 
take proper steps in this regard? 

THE MINISTER OF SrATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE lSHRl YOGENDRA 
MAKWANA): (a) and (b). Various 
measures including research programmes 
have been faken to develop as well as to 
unprove culthatioD of betel leaf. These 
inter alia include (i) Providing loans to 
growers by N ABAR D through cooperatives 
both for cultivation and irrigation facilities. 
(ii) supply of plant protection chemica is 
and feItilisCls through Cooperatives and 
other dealers; and (iii) Implementing All 
India Coordinated Research Project with a 
view to work out practical measures for 
control of diseases. betterment of agro-
techniques and selection of improved varie-
ties by the Indian Council of Agricultural 
Research. 

(c) No. Sir. 

(d) Does not arise. 

(e) For all agricultural produce, Govern-
ment do not fix remunerative price. 

(f> State Governments are providing 
assistance in the production and marketing 
of betel leaf to ensure remunerative prices to 
the growers. Further,' a scheme for research 
on control of diseases on betel leaf is also 
being implemented by Indian Council of 
Agrieultural Research for increased produc-
tion and high returns to the growers, 

[Translation] 

Sereeniog of Bhojpuri Films on T. V. 
3012. SHRI RAJ KU-A AR RAI: Will 

the Minister of fNFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total number of Bhojpuri fillDl 
and of those in other languages shown OD 
Television during the year 1985.86; 

(b) whether Government propose to 
show at least one Bhojpuri film ever) month 
either on Sunday or any other day; 

(c) if so, the time by which it will be 
done: and 

(d) if not, the reasons therefor'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) During 1985.86, 127 feature films in 
Hindi and 70 feature films in other Indian 
languages including two in Bhojpuri were 
telecast on Doordarshan. 

(b) to (d). Only National Award winn-
ing best films in regional languages and also 
those shown in the Indian panorama of 1985 
and subsequent years are considered for 
telecast on the national network of Door-
darshan by rotation. If Bhojpuri films 
fulfil1ing the above criteria are offered by 
producers/rightholders for telecast will also 
be considered alongwith other regional 
language films for national telecast. 

[English] 

Consumption of Fertiliser in Kerala 
3013. PROF. P .J. KURIEN: Will the 

Minister of AGRICULTURE be pleased to 
state: . 

(a) the per capita consumption of 
fertilisers in Kerala; 

(b) the national averaae; and 

(c) the steps being taken to increase the 
per capita consumption? 

THE. MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) and (b). 
Based on J 981 population census, per capita 
consumption of Fertilisers (N + P. 0 -1- K 0) 
d . 98' 2 S Z 

UflOg 1 I· 2 10 Kerala and the country 
was 3.73 and 8.86 Kilograms respectively. 
The per hectare Fertiliser (N +P,05+K:aO) 
consumption dUring t 981·82 for Kerala and 
the country was 30.6~ and 34.25 Kilograms 
respectiyely. This increased to 49.13 Kilo-
arams per hectare for Koral, and 50.61 
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KiloJl'ams for the country durinl 1985.86. 

(c) The steps taken to increase tbe 
consumption are given in the statement 
gIven below. 

STATEMENT 

St~P8 Taken to Increase Fertiliser 
Consumption 

(1) Adequate and timely availability. of 
fertilisers through domestic production 
and import has been ensured. 

(2) An Intensive Fertiliser Promotion 
Campaign in selected districts where 
consumption potential exists and at 
present the consumption is low, has 
been launched. The number of districts 
covered under the scheme has been 
raised from 67 in 1981 to 104 at present. 

(3) Delivery of fertilisers is made on 
Government account upto Block level 
aU over the country, instead of upto 
Rail head destination as hithertofore. 

\4) The distribution margin to the distribut-
jng agencies was increas~d by about 
22% w.e.f. 15.8.1981. This bas been 
further increased w.e.f. 20.5.1983. 

(S) The quantum of short-term loans to the 
States for purchase and distribution of 
agricultural inputs, including fertilisers 
bas been raised from Rs. 130 crores in 
1979-80 to Rs. 2uO crOles in J 980-8l 
and 1981-82. to Rs. 250 erores in 198':-83 
and to Rs. 260 crores in 1983-84, 
1984-85, 1985.86 and 1986-87. 

(6) In order to ensure easy availability of 
fertilisers near the consuming Centres, 
the number of sale points were raised 
from 1.11 lakh on 30.11.1981 to 1.56 
lakb on 31.3.]985. 

Setting up of T.V. Studio at Bhubaneswar 

3014. SHRIMATJ JAYANTI PA T. 
NAIK: Will the Minister of INFORMA. 
TION AND BROADCASTING be pleased 
to state: 

(a) whether adequate Television studio 
facilities have not been provided in Orissa; 

(d) whether the proposal for construc-
tion or a fuU .. ftedged studio at Bhubaneswar 
has not been given due consideration; 

(c) if so, the reasons therefor; and 

(d) the steps taken to set up a foll-
fiedged T.V. studio at Bhubaneswar? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) A Programme Production Centre has 
been fUDctioning at Cuttack since 1974. 

(b) t.o (d). A ,cherne for establishment 
of full-fledged T.V. Studio Centre. with 
sateJlite upJinkjng facilities, at Bhubaneswar 
has been approved. The site for the stUdio 
centre has been taken over and action has 
been initated for inviting tenders for 
construction of the building. Orders for 
long~de1ivery equipment have been placed OD 
the manfacturers. 

Norms Applicable for Drought Prone Areas 

3015. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Union Governmnet contem-
plate to declare De Ihi as drought prone 
area, in view of the scanty rains this season; 

(b) the norms applicable for decJariDI 
an area as drought prone area; 

(C) whether these norms apply uniformly 
throughout the country; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANANn Y ADA V): 
l a) to (d). The existing coverage of Dro. 
ught Prone Areas Programme (DPAP) is 
based on the criteria laid down, and 
recomendations madeJl by the Task Force in 
1982 as modified by the Inter-departmental 
Group in 1934 and has been given effect to 
from 19.')5.86. The important consideration 
in deciding the coverage has been Rainfall 
cum Irrigation status of areas

t 
besides 

certain administrative factors. and these 
criteria were applied throughout the 
country. 

Delhi is not covered under DPAP and 
there is no proposal at prescnt to extend the 
coverage of the programme so as to include 
Delhi. 

Safety of Workers in Industrial Units 

3017. SHRI P.M. SAYEBD: Win tbe 
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Minister of LABOUR be pleasad to state ; 

(a) whether Government are adopting 
new measures for the safety of workers in 
the industria] units ; 

(b) if so, the details thereof; and 

(c) whether necessary steps are also con· 
templated to educate the labourers to make 
them aware of the possible health hazards 
and if so, the details thereof ? 

.THE MINJSTER OF STATE OF THE 
MJNISTR Y OF LA-BOUR (SHRI P.A. 
SANGMA : (a) to (\.!). The Factories Act 
1948 is the principal leglslation for regulating 
all aspects regarding industrial safety and 
health of persons employed,lin factories. I he 
Act is administered by thc~\State Government~ 
and U.T. Administrations. Government have 
also circulated a National Progamme for 
coordinated action plan'~ for control of 
hazards and protection of occupational 
health and safety of workers to State Govts., 
workers' and employers' organisations. speci-
fying therein various obligations of all con· 
cerned for ensuring safe working conditions 
in industrial units. There are also proposals 
for bringing out comprehensive amendments 
to the Factories Act. 1948 which would in-
clude, amongst others, special provisions 
relating to hazardous industries and workers' 
participation in safety management in such 
industries. 

The Central Labour lnstit ute, Bombay 
and three Regional Labour Institutes at 
Calcutta. Kanpur and Madras organise from 
time to time programmes for training and 
educating workers and representatives of 
Trade Unions on proper work practices for 
occupational safety and health :md for pre-
vention of accidents. 

Misappropriation of Emloyees P,'ovident 
:Fund 

3018. SHRI MURLIIJHAR MANE: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of case of misappropria. 
tion of workers provident fund that have 
come to the notice of Government during 
the last three years ; 

(b) the action taken by Government In 
these cases ; and 

(c) the measures proposed to be taken 
by Government to improve the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SIIRI P.A. 
SANGMA): (a) An on 31.3.1986, 8593 un-
exempted and 139 exempted establishments 
were in default in payment of the provident 
fund contributions. The arrears in respect of 
some of these defaulters include the emplo-
yees' share of contribution deducted from 
the wages of the employees but not deposited 
which constitutes an offence of misappro-
priation. 

(b) The E.P.F. authorities had during 
the last three years filed 2835 complaints 
under S:ctiOD 40('/409 IPC against tbe em-
ployers who had failed to deposit the emplo-
yees' sbare of contribution. 

(c) The B.P.F. authorities have been in-
structed to cJosely nlollitor thc cases of non .. 
payment of employees' share of contributions 
and to file complaints with the Police autho .. 
rities in every case of default. They have also 
been asked to keep c]ose liaison with the 
police authorities to ensure speedy investi. 
gation and charge sheeting of the employers 
against whom prima facie cases are estab. 
lished. 

U Dsold Stock of Steel 

3019. SHRI SRIHARI RAO: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) Lhe value of the unsold stocks of 
steel and the causes for increase in udsold 
stocks; and 

(b) the steps being taken to ensure pro-
duction and to reduce the unsold stocks of 
steel 7 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) The stock 
of saleable steel with SAIL as on J.1 0.1986 
was approximately 7.57 lakh tonnes valued at 
about Rs. 444 crores. These stocks are con .. 
sidered to be of the optimum levels and are 
not unusuaJly high. 

(b) The steps taken to optimise produc-
tion from S AIL Plants are as under : 
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t. Ensuring adequate availability of inputs 
of the right quality and in tho required 
quantity. particularly the coking 
coal including import of J ow ash coking 
coal. 

2. Optimisation and augmentation of cap-
tive power generation. 

3. Systematic maintenance of equipment. 

4. Strict adherence to technological norms. 

S. Moulding a new work culture which 
focusses primarily on better team work 
and higher levels of discipline. 

6. Modernisation and technological up-
gradalion. 

7. R&D efforts for improving product.ivity 
and efficiency. 

The measures being oken by SAIL to 
sitmuJate sales and thereby leduce the stocks 
include inter-alia: 

Intenshe customer contact with assur-
ances of committed deliveries within 
specified time schedules; 

Selective credit facility. 

Package deals-- both instant and forward 
-for promoting sale of non-moving 
stocks. 

Permitting disposal of defe;;tives and 
damaged materi als as well as old and 
non, movins stocks through tenders. 

[Translat ion] 

Increase in Agricultural Pro~lIcts 

3020. SHRI BALWANT SINGH 
RAMOOWALJA : Will 1he Minister of 
AGRICULTURE be pleased to state: 

(a) whether Oovernmcn t's attention has 
been drawn to the report of Dr. E. Bezouze-
waski, representative of India in Food and 
AgricuJture Organisation, in which a number 
of suggestions have been made to increase 
the agriculture production in India; 

(b) ir so. the details of the suggestions 
made in tho report : a.nd 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) and (b). Yes, Sir. A copy 
of the press report based on an interview 
granted by. Dr. E. Bojadzievski FAO ,Re-
presentative in India and Bhutan is laid on 
the Table of the House l Placed in L;brary 
See. No. LT 3382-A/86]. 

(c) Government differs with the con-
clusions drawn in the: Report. The Green 
Revolution in India has been ushered through 
the application of the results of agricultural 
research. Oreat emphasis is being placed on 
extension to educate the farmers to use 
imoroved . practices for increasing produc-
tivity. 

Range of T. V. Transmitter at Suratgarh 

30~1. SHRJ ,MANPHOOL SINGH 
CHA UDHAR Y: \ViII the Minister of 
INFORMATlON AND BROADCASTING 
be pleased to state whether the range of 
Suratgarh Doordarshan is likely to be 
extended? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
No, Sir. 

[English] 

Setting up of New Pesticide Quality Testing 
I~abora tories 

30,~2. SHRI AJAY MUSHRAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(3) whether there ;<; a proros~ll to 
establish new' pesticide quality testing 
laboratories in the Seventh Five Year Plan; 

(b) if so, the places where these labora-
tories w iJ I be located; and 

(c) whether Government propose to 
consiJc{ Jaba Ipur as one of the locations 
considering the fact that JabaJ.pur is the 
Headquarttrs of Agricultural University Qf 
Madbya Pradesh? 
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THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THB MINIS. 
TRY OF AGRICULTURE (SHRI 
YOOENDRA MAKWANA): (a) to (c). 
No Sir, there is no proposal to establish new 
pesticides quality testing laboratories by the 
Government of India in the Seventh Five 
Year Plan. However, to supplement the 
efforts of the State Government's the 
Central Government have already sanctioned 
a scheme during the Sixth Five year I'lan for 
setting up of S Regional Pesticides Testing 
Labs at Chandigarh. Bombay, Kanpur, 
Hyderabad and Calcutta to cater to the 
needs of various regions of the country. 
The Regional Pesticide Testing Lab. for the 
Central Region at Kanpur would also cater 
of the requirement of Madhya Pradesh. 

Employees of Hindustan Samachor and Sama-
char Bharti 

3023. SHRI KUNWAR RAM: Will the 
Minister of LABOUR be pleased to State: 

(a) the number of employees of Hindu· 
stan Samachar and Samachar Bharti who 
have been rendered unemployed after the 
withdrawal of An India Radio subscription; 

(b) the number of employees, category-
wise, who have been employed by PTI/UNI 
after the withdrawal of AIR subscription; 
and 

(c) the steps being taken to absorb lIle 
rest of the employees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) As per information 
received from Delhi Administration on 
17.3.86 the number of employees rendered 
unemployed is as follows: Samachar Bharati 
119. Hindustan Sarnachar 60. 

(b) and (c). PTI and UNI both have 
absorbed 52 employees each. The process of 
absorption is continuing. 

Price of Chemical Fertilisers 
3024. SHRI GADADHAR SAHA: Will 

the Minister of AGRICULTURB be pJeased 
to state: 

(a) the price per tonne of chemical 
fertilisers year-wise from 1984-85 to 1'86-87; 
and 

(b) the total amount of additional 
resources coJJected through price bike, year-
wise from 1984 to 19861 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGBNDRA 
MAKWANA): (a) The price~ per tonne of 
different chemical fertilisers from 1984-8S to 
1986.87 are given in statement-' below. 

(b) During the period 1984·86. the 
prkes of chemical fertilisers were increased 
w.e.f. 31st January, 1986 due to which 
there was reduction in payment Of subsidy 
amounting to Rs. 22.27 crores on indigenous 
fertilisers and Rs. 12 crores on imported 
fertilisers in 1985-86. 

The j ncrease in fertiliser consumer 
prices does not always result in reducing 
the net burden on subsidy as this depends 
on the cost of production of fertilisers, cost 
of imported fertilisers and overal1 consump. 
tion in the country in any particular year. 
The year-wise amount of subsidy provided 
by the Government is at statement ... 11 
below. 

STATEMENT I 

Retail Pri~es of Major Fertilisers Under 
St tutory Price Control 

(Figures in Rs. jtonne) 

SI. Name of 
fertiliser Prices Prices 

No. from from 
29.6.83 31. J .1986 

1. 2 3 4 

1. Urea (460/0 N) 2150 2350 

'1. Ammonium Sulpbate 
(20% N) 1500# 1650 

3. Calcium Ammonimu 
Nitrate (25%) 1550# 1700 

4. Calcium Ammonium 
Nitrate (26%) 16S0@ ]770 

5. Muriate of Potash 
(60% K) 1200 1300 

6. Sulphate or Potash 
(SOCZ'o K.) 19;0 2100 
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1 2 3 4 

7 •. Di-ammonium Phosphate 
(18-46 .. 0) 3350 3600 

8. NPK (t7-17.17) 2400 2600 
9. NPK (15-15-15) 1950 2100 

10. NPK (19-1 ~.19) 2750 2930 

11. Ammonium Phosphate 
Sulphate (20-20.0) 2400 2600 

12. Nitro-Phosphate (20-20-0) 2200 24(JO 

13. Ammonium Phosphate 
Sulphate (16·20-0) 2150 2300 

14. Urea Ammonium 
Phosphate (24-24 .. 0) 2800 ~OSO 

1 S. Urea Ammonium 
Phosphate (28-28-0) 3350 3600 

16. NPK (14-28-14) 2800 ' 3050 

17. NPK (14_35-14) 31S0 3400 

18. NPK (10-26-26) 2750 2950 
19. NPK (12-32-16) 3000 3250 
20. Triple Super Phosphate 

(46% P) (Granular) 2400 2600 

21. Triple Super Phosphate 
(Powder) 2200 2400 

22. Single Super Phosphate 
(Powder) (14% ptO!) 750 820 

23. Single Super Phosphate 
(Powder) (16% P 205) 850 950 

24. Single Super Phosphate 
(Granular) (16% P206) 1000 1100 

25. Ammonium Chloride 
(25% N) lSOO@@ 1700 

26. Anhydrous I\mmoni'l 3S00 3770 

@} Price effective from 7.9.1984. 

@ @. Brought under Statutory price control 
w.e.f. 19.4.85. 

* Brought under Statutory Price control 
w.e.f. 21.8.1984. 

Note: Tbe above prices represent the 
maximum retail prices exclusive of 
sales tax and other local taxes. 

STATEMENT·n 
Ameunt of Subsidy Paid on Fertilisers Doring 

tbe last Five Years 

Year 

1981.82 
1982-83 
1983 .. 84 
1984-85 
1985-86 
(Estimated) 

Subsidy on 
indigenous 
ferts. 

27S.()0 
550.00 
900.00 

1200.00 
1600.00 

(Rs. in crores) 
Subsidy on Total 
imported 
ferts. 

100.22 
55.36 

14J .83 
727.31 
323.00 

375.22 
605.36 

1041.83 
1927.31 
1923.00 

Slum Problem In Metropolitan Cities 
3025. SHRI MOHO. MAHFOOZ ALI 

KHAN: Win the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government have made 
any assessment with regard to the percentage 
of migration from rural areas to the urban 
areas during 1986 (till date) as compared 
with the percentage of migration during 1984 
and 1985; 

(b) jf so, the details thereof? 
(C) the extent to which the rise jn 

percentage of rural migrants has contributed 
to the rise in the population in slum areas 
in the metropolitan cities like Bombay, 
Calcutta, Delhi and Madras during the last 
three years; and 

(d) the extent to which the urban hous-
ing need bas risen as a consequence thereof 
and the measures contemplated by Govern-
ment to tackle the problem of rising slums 
in the country'! 

MINISTER OF STATE IN THE 
Ml Y OF URBAN DEVELOPMENT 
(SH I ALBIR SINGH): (a) to (d). No 
data is available since no such survey has 
been conducted by the Central Government 
or by the State Government during the 
years 1984, 1985 or 1986. 

The Government seeks to improve the 
livability in existing slums by providing 
basic amenities therein under the State 
sector scheme of Environmental Jmprove-
meat of Urban Slums. Simultaneously 
efforts are being made to restrict the growth 
of slum population in metropolitan cities by 
developing small and medium towns under 
the Scheme of Integrated Development of 
Small and Medium Towns. 
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Setting up of Steel IDd Aluminium 
Company by Blrla. 

3026. SHRI RAM BHAGAT PASWAN: 
Win the Minister of StEEL AND MINES 
be pleased to state : 

(a) whether Government have allowed 
Birlas to set up steel 8Dd alumina factories 
during 1986 ; 

(b) if so, the details thereof; and 

(c) whether permitting the private 
sector to set up steel plants will have any 
adverse effect on public sector steel plants '1 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) No, Sir. 

(b) and (c). Do not arise. 

Production of Steel 

3027. SHRI NARAYAN CHOUBEY: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether production of Steel during 
the first half of the current financial year 
bas fallen Rhort of tbe target; and 

(b) if so, the plant-wise details of the 
target and production during the period and 
the reasons therefor '1 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) and (b). 
Targets and production of saleable steel at 
the SAIL steel plants during April-Septem-
ber, 1986, are indicated below : 

('000 tonnes) 
Target Actual 

Bhilai Steel Plant 1222 . 901.9 

Duraapur Steel Plant 338 282.3 

Rourkela Steel Plant 590 488.7 

Bokaro Steel Plant 1029 622.2 
Indian Iron &: Steel 

Co. Ltd. 246 238.4 
---

SAIL Group 3~2S 2533.5 ---
The major reaSODS for shortfall ii, 

production were :-
1. Severe power reauictioDI from D.V.C. 

2. Problems of adjustlnent to changed 
work practices adopted to achieve better 
organisational and technololical discipline. 

3. Oxygen shortage at Bokato due to 
damage to a turbo compressor on account 
of an accident in July, 1986. 

4. Fire in July, 1986 in tbe new captive 
power plant of Bokaro putting Unit No. I 
out of commission. 

5. Break-down in Blast Furnace No. 6 
of Bhilai during September, 1986 Jeading to 
its stoppage for 19 days. 

Government Accommodation to Journalists 

3028. SHR1 SATVENDRA NARAYAN 
SINHA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

<a) whether accredited journalists in 
Delhi are entitled to Government accommo-
dation; 

(b) if so, how many Government 
houses ar( occupied by them ; and 

(c). whether any decision has been taken 
by tbe Union Government to abolish this 
entitlement ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) 110 Govt. houses are occupied by 
them. 

(c) No, Sir. 

Construction of Flats in Ashok Vjhar 
Under SeJf Financing Scheme 

3029. SHRI ZULFIQUAR ALI 
KHAN : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of category II cfc III 
fiats constructed by DDA under the Self 
Financing Scheme in Ashok Vihar (Phase 
IV) and offered to regi~tered persons till 
date; 

(b) the reasons for not holding the mini 
draw of fIass in the above categories as per 
Government notice published in 66The States-
man" dated 24 January, 1986 ; 

(c) wheth er any change in the charges 
payable by the rClistrants in contemplated 
by Government before allottinS these fiats ; 
and 
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(d) if so, the details in regard ? 

THE MINISTER OF THE STATE IN 
THE MINISTRY OF URBAN DEVELOP. 
MENT (SHRI DALBIR SINGH): (a) 324 
category .. 11 and 81 Cate·III fiats are under 
construction at Ashok Vihar, Phase-IV. 
299 Category-II fiats and 81 of Category-III 
flats have been al1otted. 2S Cate.II flats 
have been offered to allot tees of Shalimar 
Bagh, Pitampura Pkt·I and East of Mukher-
jee Nagar, where flats have not been con-
structed. But no allottee of Ashok Vihar 
have been left OUt. 

(b) The mini draw could not be held as 
announced by D D A since the fiats could 
not be conlpleted by June '86 as scheduled 
because of delay in execution or 'electrifica-
tion work by the DESU. 

(c) and (d). The final costing or the 
fiats not yet been done by the DDA. 

Officials of Doordarshao facing 
DiscipliDary Action 

3030. SHRl P.A. ANTONY I Will 
the Minister of INFORM A TION AND 
BROADCASTING be pleased to state: 

(a) whether any officials of Doordarshan 
are facing disciplinary action or CBI inquiry 
for charges against them; and 

(b) if so, the number thereof '1 

THE MINISTER OF STATE IN THE 
MINJSTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Yes, Sir. 

(b) Disciplinary action bas been 
initiated against 41 officials of Doordarshan 
out of whom two have retired and ODe is in 
AIR at prcsl:nt. One official of Doordarshan 
is facing a CBI inquiry. 

W orkiog of Coo perative Group Housing . 
Societies in Delhi 

3031. SHRI KAMAL CHAUDHRY: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given 
to Unstarred Question No. 2374 on the 4th 
August, 1986 regarding working of co-opera-
tive group housing societies in Delhi and 
stato : 

(a) the number of cooperative group 
hOUSing societies registered with tbe Resilter 
of Cooperative SOCieties, Delhi : 

(b) whether complaints have been 
reeetvQd against the group bousinS societies 
which have Dot held elections accordiDI to 
amended Rule 62 of Delhi Cooperative 
Societies Rules, 1973 for more than three 
years upto 30 Juno, 1986 ; 

(c) if so. the particulars of such societies 
and the act jon taken alainst them in this 
regard; 

( d) whether there are societies which 
have not held mandatory annual general 
meetings durtnl the last three years i.e. 
1984, 1985 and 1986; and 

(e) jf so, the particulars thereof and the 
action taken or proposed to be takon against 
them in this regard ? 

THB MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a> 2001. 

(b) Yes. 

(c) The particulars are given in the 
Statement.! laid on the Table of the Houlc. 
[Placed in Library. See No. LT-3304/86]. 

(d) Yes. 

(e) The names of the societies are giveD 
in the statement-II laid on the Table of the 
House, [Placed in Library, See No, LT-3304/ 
86]. The Registrar, Cooperative Societies, 
Delhi have started issuing requisition under 
Section 30(1) of the Cooperative Societies 
Act to the societies to hold elections. An 
Election Cell bas also been established under 
the supervision of the Deputy Registrar to 
monitor the general body meetings/elections 
of the societies. 

Achievement of Objective of Urban Land 
Ceiling Act, 1976 

3032. SaRI MURLI DBORA: Will 
the Minister of URBAN DEVBLOP~BNT 
be pleased to state : ~ 

(a) whether the Urban Land Ceiling 
Act, 1976 'has achieved its objective of 
bringing down the prices of houses in urban 
ar~as so as to bring them within easy reach 
of tbe masses ; 

(b) if not, whether Government bave 
any new proposal in this reprd; and 
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(c) tbe extent of land acquired under the 
Act in the past decade fot housina for the 
weaker sections '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The objec-
tives of the Urban Land (Ceiling and Regu-
lation) Act, 1976 are; to impose a ceiling 
on vacant land in urban agglomerations ; to 
acquire such land in excess of ceiling limit ; 
to regulate the construction of buildings on 
such land; to prevent concentration of 
urban land in the hands of a few persons 
and speculation of profiteering therein, and 
to bring about an equitable distribution of 
land in urban Sllglomerations to subserve 
the common good. The Act has achioved 
its objectives partically. 

(b) Government have no new proposal 
in this regard at present. 

(c) So far, tbe State Governments etc. 
have acquired 16,533.97 Heett. of vacant 
land under the Act. 

Price Fixed for Flats Under C.lb DoWD 

C.telor, Scbeme 
3033. SHRIMATI D.K. BHANDARI: 

Will the Minister of URBAN DEVELOP· 
MBNT be pleased to state : 

(a) tho price fixed for flats in each 
category under the special scheme announced 
by Delhi Development Authority in 1979 
OD casb down and hire purchase basis ; 

(b) whether lome priority lists for 
persons registered under the New Pattern 
Scheme, 1979 have been prepared; and 

(c) if so, the details of the priority lists 
and the reasoDS why these liats have not 

. been made a priced publication? 
THE MINISTER OF STATB IN THB 

• MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a) The disposal 
price at which dwelling units are allotted to 
the beneftciaries is based OD tbe actual cost 
to the DDA which varies according to the 
pJjDtb area and design otc. The disposal 
Prices of recently completed houses has been 

"~'Ax.ed and it ranges from Rs. 87,200/- to 
Its. 1,75,6ooJ- for the MIG catclory, 
as. 52,100/- to Rs. 1,18,200/- for the LIG 
category and Rs. 35,100/- to Rs. 42,100/-
for Janta flats both OD cash down aDd hire. 
purchase basis. 

(b) Yes, Sir. 

(c) The Ii.t i. I)repared on the basis of 
computerised numbers and original seniority 
positions are being maintained in the 
computerised numbers. Efforts are being 
made by the DDA to make the Jist a priced 
publication. 

ProductioD on Various Crops 

3034. SHRI JAGDISH AWASTHI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the quantum of paddy, oilseeds, 
groundnuts, pulses, grams, surgarcane. 
cotton and jute produced in each State and 
Union Territory during 1984-85 and 1985.86 
separately ; 

(b) the price of each of these itoms; 
and 

(c) Statewise acreage of land used for 
cultivation of these crops ? . 
T~ MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN 1HB MINISTRY 
OF AGRICULTURE (SURI YOGENDRA 
MAKW ANA) : (a) Production of specified 
crops in 1984-85 and 1985.86 in each State 
and Union Territory are given in Tables 1 to 
8 laid on the Table of the House. [Placed in 
Library. See No. LT-33'5 /86]. 

(b) Average monthly wholesale price 
index numbers during the crop ,ears 
1984-85 and 1985-86 are given in Table 9 
laid on the Table of tbe House. [Placed in 
Library. Se. No. LT-3305j86]. 

(c) Data on State-wise acreage of land 
used for cultivation of the specified crops is 
given in Table 1 to 8 laid on the Table of 
the House. [Placed in Library. See No. 
LT-330S-86]. 

£PF dues againlt Joint Stock Private 
aod Public Limited Companies 

3035. SHRI V.N. GADGIL: Wi]J the 
. Minister of LABOUR be pleased to state : 

(a) the Dumber of employers who failed 
to make their provident fund contributions 
durinaI984-SS ; 
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(b) the Dumber of Joint Stock private 
and public limited companies out of them ; 
and 

(c) the Dumber of companies prosecuted 
for failure to make tbeir contribution ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : Ca> According to available 
information. 8'6S employers of uncxempted 
establisbmen •• were in arrears of provident 
fund contribution as 00 31.3.1985. 

(b) Separate records in respect of Joint 
Stock private and public limited companies 
are not beina maintained. and heDce the 
information is not available. 

(c) The information in respect of above 
mentioned companies is not separately 
compiled. However. during the year 1984-85, 
the BPF authorities bad filed 5446 prosecu-
tions uDder lection 14 of the BPF Act for 
non-payment of provident fund contribu-
tions and 832 cases were filed in' tbe Courts 
under section 406/409 IPC alainst the 
employers for nOD-remittance of tbe emp-
10yOOl' share of contribution deducted from 
the waps of the employees. 

New. CaptioDed "Pesticides Killers of 
Human Too" 

3036. SHRf KAMLA PRASAD 
SINGH: Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether attention of Government has 
been drawn to the news item "Pesticide. ; 
Killers of human too" appearing in tbe 
Hindustan T'mes dated 5 November, 1986 ; 

(b) if so, the measures proposed to be 
taken to prevent acuto and choronic poison-in. and environmental demagel caused by 
pesticides ; and 

(c) how many human beings have died 
in each or the last three years because of 
poison Ina by pestiCides, with details thereof? 

THB MINISTBR OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THB 
MINISTRY OF A~RICULTURB (SHR) 
YOGBNDRA MAKWANA) : (a) Yes, Sir. 

(b) The report referred to bal focussed 
the attention on problema of reaidues of 
BBC ud DDT and other insecticides. 

AI a matter of policy no insecticide is 
authorised for use till it has been examined 
and cleared by a body of experts known as 
Registration Committee. Even when tbe 
insecticides have been so cleared they arc 
required to he used in accordance with the 
guidelines laid down with respect to safety. 
Even the package containing the insecticide 
ia to be accompanied. statutorily, by a leaf. 
let containing the directions for its use. 
safety precautions and information regarding 
anti.dote statement etc. A waiting period is 
also prescribed afler proper studies. 

" 2. The incidence of accumulation of 
residues in green Vegetables and fruits as 
referred to. could have been the result of 
non-observance of the guidelines resardinl 
waiting period. 

3, To obviate sucb contingencies highest 
emphasis is being laid on the trainina of 
piant protection functionaries who are 
engaled in extension work and allo the 
farmers. These training programmes arc 
conducted in the Governmental institutions 
and alao by the pesticides manufacturers. 

As reprda DDT and BHC, they were 
referred to an Expert Committee under the 
Chairmanship of Dr. S. N. Banerjee for a 
detailed study and for a recommendation 
with regard to their continued future use. 
The report has been received. A decision on 
the recommendations will be taken after they 
have been examined taking into account all 
the relevant "facts. 

(c) Tho State Governments have been 
alked to notify the functionaries vested with 
tbe responsibility of making such reports to 
them who in turn are to report the cases to 
Secretariat of Registration Committee/ 
Central Insecticides Board. 

The Secretariat has received the (ollow. 
ins reports in the last 3 years : 

1984-NIL 
1985-0ne death from Haryana due to 

accidential ingestion of Aluminium 
Phosphide. 

1986-Two deaths from Punjab dB' to 
Ingestion of pesticide for luicideJ 
purposes. 

.Six deaths from Gujarat due to conta-
mination of edible oil with Cblorpyri. 
phOi. 
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Morning TransmlssioD by ~rsbaD 

3037. SHRI SHANT ARAM NAIK : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Doordarshan proposes to 
start morning transmission; 

(b) if so, the nature and duration of the 
proposed morning proarammes ; and 

(c) the details thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
<a> Yes, Sir. 

(b) and (c). The duration of the morn-
ing transmission was contemplated as about 
60 minutes from 7 A.M. ; however, the 
details of format, duration etc. have not yet 
been lnalised. 

UtillsatloD of Micro-Wave TeebDolop to 
extend 'IV transmission facilities to 

Interior Parts of Hilly Area 

3038. SHRI HUSSAIN DALWAI: Will 
the Minister of INFORMATION AND 
BROADCASTINO be pleased to state : 

(a) whether Government propose to 
utilise micro-wave technology on a large 
scale to extend T • V • transmission facilities 
to interior parts of hilly areas ; and 

(b) if not, the reaaons therefor? 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) aDd (b). Microwave linkaSes provided 
by the Department of Telecommunications 
on demand from Doordarshan art used for 
relay of TV programme, VII Plan of 
Doordarshao includes provision for more of 
such circuits. However, satellite modo of 
transmission of TV signals used by Door-
dar.han is more cost effective, particularly 
for hilly areas. Establishment of a large 
number of low power (100 Watt} and very 
low power (2 X 10 Watt) TV transmitters. 
utilisina the satellite mode for relay of 
prosrammes, is included in the VII Plan, 
for extendins coverage to hilly areas. 

Drougbt In GaJarat 

3039. SHRI RANJIT SINOH GAEK-
WAD: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether failure of monsoon in 
Gujarat has created an unprecedented 
drought condition and acute shortage of 
drinking water ; 

(b) whether scanty rain has resulted into 
failure of Kharif crop in Gujarat ; 

(c) whether the State Government have 
made any representation for Central assis-
tance to meet the drought and water scarcity 
conditions, if so, the demand made and the 
financial assistance made a vaila ble to the 
State; and 

(d) whetber Union Government are 
sending a team to assess the State's require" 
ments in view or the two successive scarcity 
years, if 80, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURB (SHRI YOOBNDRA 
MAKWANA): (a) and (b). The Govern-
ment of Gujarat in their prehminary report 
have stated that due to uneven rainfall and 
long dry spell during the south-west monsoon 
of 1986 drought conditions are developing in 
some parts of the State. Tbis bas also 
resulted in partail loss of Kharif crops in 
the affected areas of the State. 

(c) and (d). No memorandum seekins 
Central assistance has been received from 
the Ooverament of Gujarat on this account. 
A Central Team in sent to the State only 
after a memorandum giving details of the 
situ~tion and requirement of funds for 
tackling the same is received. 

Exploitation of Black Granite Mines In 
Aodhra Pradesh 

3040. SHRI E. A YY APU REDDY: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(8) the estimated sources of black granite 
in Andbra Pradesh; 

(b) the number of ~Iack granite mines j 

and 
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(c) whether there are new proposals to 
give assistance for full exploitation of black 
granite finds in Andhra Pradesh for export .. 
ins to foreign countries ? 

THE MINISTER OF STATE IN THE 
DB},ARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAMDULARI SINHA): 
(a) The sources of black granite in Andhra 
Pradesh are in the districts of Chittoor, 
Kurnool, Warangal, Anantapur, Khammam, 
Guntur, Nellore and Prakasam. 

(b) The number of black granite mines 
are 330. 

(0) The State Government have no such 
proposal. 

Indian Workers in Foreign Countries 

3041. SHRI RAHIM KHAN: Will tbe 
Minister of LABOUR be pleased to state: 

(a) whether occupation-wise and 
country.wise statistics of Indian workers 
working in foreign countries are maintained; 
and 

(b) if so, the details thereof, country-
wise and occupation-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) Yes, Sir. 

(b) Country-wise and occupation-wise 
statistical data for the year 1985 is gi\ten in 
the Statements I and 1I below. 

S1. 

ST A TEMENT -I 

PROFESSION WISE EMIGRATION 
GIVEN DURING 1985 

Name of No. of 

No. Profession workers 

(1) (2) (3) 

l. Carpenter 15,059 

2. Masen 15,227 

3. Labour ~3.278 

4. Driver 8,763 

S. Tailor 4,791 
6. Mechanics 3,772 

" I 7. Tecbnichn 2,605 

(I) (2) (3) 

8. Electrician 4,634 

9. Plumber 2,650 

10. Painter 2,678 
11. Steel Fixer 3,368 

12. Fitter 3,047 

13, Hospital Staff 1,205 

14. Operator 2,336 
IS. Cook 3,269 

16, Welder 1,651 

17. Salesman 3,372 

18. Housemaid/Houseman 2,232 
19. ()6ice Staff 2,168 

20. Engineers 537 

21. Foreman 420 
22. Others 25,973 

---
Total: 1,63,035 

---

STATE MEN T·II 

COUNTRY·WISE EMIGRAT10N 
CLEARANCESORANTED 

DURING 1985 

S1. Name of the No. of 
No. Country workers sent 

1. Baharain 11,246 
2. Iraq 5,855 

3. Jordan 159 

4. S. Arabia 68,938 

5. Libya 2A49 

6. Oman 37,806 

7. YAR/PDRY 2,090 

8. Qatar 5,214 

9. Kuwait 5,512 

~O. U.A.E. 21,286 

11. Singapore 201 

12. Algeria 503 

13. Others 1,776 
---

Total: 1,63,035 
---
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Disclosure of Source of Ioformatloa 
by Journalists 

3042. SHRI JAGANNATH PATT-
, NAIK: Will the Minister of INFORMA-

TION AND BROADCASTING be pleased 
to state: 

(a) Whether the General Body of the 
All India Newspaper Editors' Conference in 
Bhopal, tbroulb a resolution demanded that 
journalists should not be compelled to 
disclose the source of their information ; 
and 

(b) if 110, the reaction of Government in 
this regard ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
<a) The Government have seen Pre~s reports 
to this effect. 

(b) This matter was examined in depth 
by the Second Press Commission which 
opined that there is no absolute immunity 
for journalists from disclosing their sources 
of information. The Government have noted 
this recommendati on. 

Proposal. to EstabUsh a Central Marketing 
Organization for Marketing Fertilizers 

3043. DR. B.L. SHAILESH: Will the 
Minister of AGRICLUTURB be pleased to 
state : 

<a> whether a working group set up by 
tbe Centre to consider a proposal (0 estab-
lish a C~ntral organisation for marketing 
indigenous and imported ferti]jzers has 
suggested the setting up of a corporation to 
handle this business ; 

(b) if so, how far it will reduce the 
selling costs ; 

(c) whether the modalities of the pro-
posed corporation have been worked out; 
if so, the bload features thereof; 

(d) the capital outlay invol ved ; and 

(e) how long will it take to set up the 
proposed oorporation ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): <a) to (e). Tbe 
Workins Group has not submitted its 
Report so fa~. 

RegularlaadOl of Mutt .. RoD 
Employees In NBCC 

3044. SHRI MOBANBHAI PATBL: 
Will tbe Minister of URBAN DEVBLOP-
MENT be pleased to state: 

(a) tbe Dumber of employees emplo,ed 
as casual workers on monthly and muster 
roll basis iD Head Office and various units 
of National Buildinl Construction Corpora-
tion and their lcnsth of service : 

(b) wbether these employees are termed 
as casual although they have rendered more 
than 2 to 3 years of service in relular jobs, 
without break ; 

(c) whether tbese employees are allowed 
20 days leave with walCS, wblcb they are 
entitJed to, under tbe labour laws; 

(d) if not, the reasons therefor; Ind 

(e) the norms for their reaularisation 
and whether any time frame bas been fixed 
for their regularisation '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
The information is being collected aDd 
will be placed on the Table of the House. 

(c) The employees are entitled to 10 
day. leave in a calendar year as per NBCC 
Standing Orders certified by the Regional 
Labour Commissioner (Central). 

(d) Question does not arise in view of 
reply to part (c). 

(e) The information is contained ira tbe 
statement given below. 

STATEMENT 

NORMS AND TIME FRAME 

The NBCC has laid down the followinl 
procedure for regularisation : 

Nominal Muster Roll employees includ-
ina casual employees with S years experience 
are considerod for appointment on Works 
Establishment normaJly, twice in a year i.e. 
3 J st March and 30th September. Further 
tho W(!)l'ks Establishment employees are allo 
considered for appoIntment OD fOIular 
estabUmmeDt lubject to the followill8 Dorma: 



145 W"tt~n Answers AGRAHAYANA 3, 1908 (SAKA) 

Works Establishment employees with 
three years continuous service will be eligible 
for consideration for appointment to the 
Regular Establishment of the Corporation. 

OR 

Works Establishment employee~ with 
two years continuous service and having 
two years service on l':MR will be eligible 
for consideration for appointment to the 
Regular Establishment. 

OR 

NMR Employees with f'ive years service 
followed by one year service in the \\lorks 
Establishment wcll be eJigib!e for considera-
tion for appointment to the Regular Estab-
lishment. 

Employees arc required to undergo trade 
test wherever necessary followed ,by an 
interview before a duly appointed Selection 
Committee for the purpose. However, 
actual filling up of the posb i" subject to 
availability vacancies. 

Production of Gronndtlut 

3045. SHRI MOHANBHA( PATEL: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it is a fact that the demand 
of groundnut oil and groundnut is increas-
ing year after year to meet the demand of 
vanaspati units; 

(b) whether it is also a fact that the 
production of groundnut is declining; 

(c) if so, the reasons therefor; and 

(d) the name~ of groundnut producing 
States and the special mc~sures taken to 
increase the production of groundnut in the 
States "! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGHICULTURE (SHRI 
YOGENDRA MAKWANA): (a) No, 
Sir. Use of groundnut oil is not permitted 
for manufacture of vanaspati. 

(b) and (c). The· production of ground-
not fluctuates from year to year with the 
varyins we~tber conditions. 

(d) The groundnut production States 
are: 

Andhra Pradesh , Bihar, Gujarat. 
Karnataka, Madbya Pradesh, Maharashtra, 
Orissa, Punjab, Rajasthan, Tamil Nadu and 
Uttar Pradesh. In these States, a Centrally 
Sponsored National OHseeds Development 
Project (NO DP) is in operation under which 
financial assistance to the States is available 
on various inputs like seed, plant protection, 
farm implements, production of rhizobium 
culture etc. The project (NODP) also 
provides assistance for demonstration of 
improved cultural practices. 

Dismal Performance of H.F.C. 

3046. DR. SUDHIR ROY: \Vill tbe 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether performance of aU the uDits 
of the Hindustan Fertilizer Corporation is 
very dismal; 

(b) whether capacity utilisation of 
Barauni is only 25 per cent, Durgapur onl~ 
38 per cent and that of Namrup expansIon 
only 44 per cent; 

(c) whether capacity utilisation of Sindri 
Fortili!cr plant of the Fertilizer Corporation 
of India came down to a mere 3 per cent; 
and 

(d) if 80, the causes of such dismal 
perfllrmance and the remedial measures 
contemplated by Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) On the ba~is of 
capacity utilisation of the units of the 
Hindustan Fertilizer . Corporation, their 
performance can not be considered sati!-
factory. 

(b) Capacity utilisation of these units U 
given below : 

Name of Unit cap. utln. 

Barauni 61.1 

Durgapur 30.4 

Namrup.I~· ~~.~ 
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(c) No, Sir, it was 33.8% in 1985 .. 86. 

(d) The capacity utilisation of these 
units has been low mainly due to equipment 

. and power: problems. In Sindri, it was due 
to an unfortunate accident in syn. gas 
,"-ompressor in November, 1985. A Captive 
power plant at Durgapur has recently been 
commission~d. Government has also appro-
ved captive power plants for Barauni & 
Namrup units, Necessary steps to repair and 
replace defective equipments are taken from 
time to timc. 

Expansion of GuJarat Fertiliser Company 
3047. SHRI AMRISINH RATHAWA: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Gujarat State Fertilizer 
Company is planning to expand its plants to 
increase the production of fertilizers ; 

(b) if so, the details thereof and the 
estimates of production likely to be increased 
after expansion ; 

(e) whether the International Fmance 
Corporation. Washington has shown will-
ingness to partly finance the projects; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTJLIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) Yes, Sir. 

(b) The details are furnished below: 

Lakb tonnes per annum 
Ammonia Ammonium 

sulphate 

Existing 

Expansion 

After expansion 

3.30 

4.45 

7.75* 

2.28 

1.0,' 

3.28 

• Ammonia I and Ammonia II plants 
are proposed to be phased out. 

(c) aDd (d), Gujarat State Fertilizers 
Company Limited (OSFC) has reported that 
International Finance Corporation, Washing .. 
ton, has shown willingness to finance the 
expansion projects; there is no formal 
reference from Oujarat State Fertilizers 
CompanY Limited to Government, 

Cases Pending agaio.t NBCC ID 
Labour Office, New Delhi 

3048 SHRI AMARSINH RATHAWA: 
Will the Minister of URBAN DEVELOP • 
MENT be pleased to state : 

(a) ~hetber tbo National Building 
Construction Corporation Workers and 
Employees Association bad filed an appli .. 
cation under Section 25U of the Industrial 
Disputes Act and the hearing thereof beforc 
the Assistant Labour Commissioner. Delhi 
was over about five months back; 

(b) whether this provision is made 
applicable only against the private employers 
and not the Government Undertakings; 

(c) if so, the reasons for not taking 
Government corporation which' are supposed 
to be model employers within the ambit of 
the said provision ; and 

(d) the number of cases pending against 
the N.B.C.C. in Labour Office at Delhi and 
since how long ? 

THE MINISTER OF STATE IN THE 
MINISTRy'OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes. 

(b) This is not correct. 

(c) Question does not arise. 

(d) There are 8 cases pending against 
the NBCC in the Labour Office at Delhi, 
for periods ranging from 2 to 3 months. 

Agreement on BALeO Workers 

3049. SHRI ANANDA PATHAK: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether any agreement has been 
arrived in Bharat Aluminium Company Ltd. 
Korba on 24 February, 1986 regarding wages 
and . service condition of the workers; 
and 

(b) if so, the main features thereot ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRJMATI RAMDULARI SINHA) : 
(a) and (b). A Wage Agreement with 
Representative! Recognised Unions in respect 
of workers of the Company at i~s Korb_ 



AGRAHAYANA 3, 1908 (SAKA) 

Plant and Offices at various other places 
was signed on 17.2.1986, The agreement 
covers 6772 workmen, and non-executives. 
It provides for a minimum fitmcnt' benefit of 
Rs. 105/ ... plus an amount equal to two 
increments of the revised wage scale in 
each case amounting _ to net increase in 
emoluments ranging from Rs. 127/- to 
Rs. 226/- per month. It raises transport 
subsidy from Rs. 20/- per month to 
Rs. 1.45/- per day of actual attendance; 
night shift allowance to plant workers at 
Kobra from Re. 1! to Rs. 2/ per night ~hift: 
washing allowance whe.e admissible from 
Rs. 9/- Rs. 10/- and Rs. 15/- per month to 
Rs. 15/-, Rs. 17/-, and Rs. 2S/- per month. 
It allows Leave Travel Concession benefit to 
be enca~hed @' 75% of rail fare by entitled 
class not ex.ceeding Fint Class for a maxi-
mum distance of 1500 KMs each way and 
for a maximum of four adult tickets; 
reimbursement of local travelJing expenses 
ranging from Rs. 50/- to Rs. JOO/-per month 
and raising of mines allowance from R~. 37/-
to Rs. 69/- and Rs. 46 to Rs.86/- per month. 
Overall financial impact of the revision of 
wages and other fringe benefits as on the 
date of effect Le. 1.4.85 was estimated to be 
14.5 % of the total existing wage Bill. 

Consumer Price lndex 

3050. SHRI ANANDA PATHAK: 
Will the Minister of LABOUR be pJeased 
to state the con~umer prj~e index number 
for the working class (with 1960 as the base 
year) in each large town or city. year-wise, 
from 1980 to 1985 and first nine months of 
1986 ? 

THE MINISTER OF STAlE OF THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): A statement indicating the 
All India Consumer Price Index Numbers 
for indu~trial workers (with base 1960 = 100) 
for SO centre. year-wise from 1980 to 1985, 
and for the first eight months of 1986 is 
laid on the Table of the House. The 
figures for the month September, 1986 will 
be collected and laid on the Table of the 
House. [Placed in Library See No. L T .. 
3306/861. 

Coconut as animal feed in A and 8 
Islands 

30St SHRI SANAT KUMAR 
MANDAL : Will tho Minister of AGRICUL-
TURB be pleased to state : 

(a) whether coconuts arc beiDI used 
as feed for pigs in Nicobar in the Andaman 
Group of Islands at the rate of 4 to 6 a day, 
in the absence of any other feed: 

(b) the pig population in the Island; 
and 

(c) whether any steps have been taken 
to explore the provision of some alternative 
feed in the Nicobar Islands; and if so, tbe 
details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (c). 
Information has been sought from the 
Andamans and Nicob.ar Administrat~on and 
will be placed on the Table of the Hou~e. 

Amendment to the Standing Order 
for NBCC Workers 

3052. SHRI CHINTAMANI lENA: 
Will the Minister of URBAN DEVELOP. 
MENT be pleased to state : 

(a) whether the NBCC workers and 
Employees Associations had field an applica-
tion of amendment to the Standina Order as 
far back as May, 1985 ; 

(b) if so, the action taken thereon; 

(c) if no action has been taken so far, 
the reasons for delay; and 

(d) when these amendments are likely 
to be made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes. 

(b) to (d). The matter is pending with 
the Mi nistry of Labour jRegional Labour 
Commissioner (Centra). Kanpur. 

Award of BPT Work of NBCC 

3053. SHRI CHINTAMANI JENA: 
Will the Minister or URBAN DEV, LOP .. 
MENT be pleased to state: 

(a) whether Government have appointed 
a Committee consisting of Director General 
of CPWD and Director General of Shippiol 
for "going into the~' details of the award of 
BPT work of National BuiIdina Constrw-
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tion Corporation to MIs. Christian and 
Nellon of England alainst tbe decision of 
tbe Do_rd of Qirectors to Award the work 
to MIs. PIM of Yugoslavia (a Govt. 
Company) ; 

(b) whether the Committee has submit-
ted it, report ; if so, when and what are the 
fiodinas ; and 

(c) whether any responsibility has been 
pinpointed against any official or officials of 
the NBCC, if so, tbe action taken against 
those -offjcials ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (8) to (c). A 
Committee comprising Director General of 
CPWD and Director General of Shipping 
was appointed to examine inter-alia the 
work relating to tbe construction of oil jetty 
at Butcher Island i.e. BPT work with a 
view to finding out whether the Chairman-
cum-Managing Director or any other official 
of the National Buildings l, Construction 
Corporation bad shown any undue favour 
to the contractors viz. Mis. Christian and 
Nelson or had caused any loss to the 
Corporation. The Committee submitted its 
report dated 29th January, 1986 with the 
finding that the Chairman-cum-Managing 
Director of the Corporation had placed aU 
the relevant facts before the Board of 
Directors and tbe deciSion to appoint 
MIs. Christian and Nelson as construction 
associate was in order and no undue favour 
had been shown by the Chairman.cum-
Maoaging Director or any other official of 
the Corporation in the award of work to the 
contractor. 

Extension of Labour Accidents 
In.urance in Orissa 

3054. SHRI RADHAKANTA DIGAL : 
Win tbe Minister of LABOUR be pleased to 
state: 

(a) the names of districts in Orissa 
whore Labour Accident Insurance Scheme 
bas been extended , aDd 

(b) tho steps taken to extend this 
insurance scheme to other districts in Orissa 
toaether with dctai~ thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) There is no scbeme known 
as ·"Labo.ur Accident Insurance Scheme". 

(b) Does not arise. 

Employment in BALeO 

30S5. SHRI RADHAKANTA D}GAL : 
Will tbe Minister of STEEL AND MINES 
be pleased to state : 

(a) tbe total Dumber of persons who 
have been given employment by Bharat 
Aluminium Company Ltd. in its complex 
near Gandha'llardan in Orissa; 

(b) how many of them are from local 
areas; and 

(c) the percentage of SCs and STs 
among them and the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF SIEEL AND MINES 
(SHRIMATI RAMDULARI SINHA) ': 
(a) to (C). The total Dumber of 
employees on the rolls of Oandhamardan 
Bauxite Project of Bharat AluIt!!iDium 
Company Ltd. (BALCO J is 95. Of daia, 43 
persons have been given fre~h emplo)'ment 
and the rest have been transfcrred;from 
Amarkantak/Korba Projects of tWJ~. Com-
pany. or 43 persons, who have been':}: &,ven 
fresh employment, 41 belong to local' areas, 
Among these 43 persons 3 belona, to 
Scheduled Castes. However, there ;, no 
employees belonging to Scheduled Tribes 
among the local persons given employment. 
There are, however, 7 employees belonging 
to Scheduled Tribes from out of the to.tal 
strength of employees of Oandhamardan 
Project. 

Outlay for Urban Housing Water 
Supply and Sanitation 

3056. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 
URBAN DEVELOPMENT be. pleased to 
state : 

(a) the percentage of the total public 
octor outlay projected under the Seventh 

sFive Year Plan allotted for urban housing. 
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urban water supply and sanitation and other 
urban development programmes during the 
Seventh Plan period; 

(b) the details of distribution of amount 
for urban bousing, water supply. sanitation 
and otber development 'programmes respec-
tively ; and 

(c) the details of measures adopted to 
promote growth of new urban areas in order 
to control over-crowding in big cities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Urban 
Housing 1.05%. 

Urban Water Supply and Sanitation 
1.62%. 

Other Urban Development Programmes 
1.00%. 

(b) A statement is given below. 

(c) In order to ensure a balanced distri-
bution or urban population and slow down 
the growth of metropolies, a Central 
sponsored scheme of Integrated Develop-
ment of Small and Medium Towns was 
introduced which has boen continued during 
the VII Plan as well. During the period 
1979 .. 85, 235 towns were brought under the 
purview of tbe scheme and a total assistance 
of Rs. 63.57 crores was released to the 
various States/UTs. Th: VII Plan outlay 
for the Scheme is Rs. 88 crores and it is 
propose to cover 102 more townS under the 
Scheme during the VII Plan. 

STATEMENT 

DETAILS OF DISTRIBUTION OF 
AMOUNTS FOR URBAN HOUSING, 

WATER SUPPLY, SANITATION 
AND OTHER DEVELOPMENT 

pROGRAMMES 

SI. Schemes/Programmes 
No. 

(1) (2) 

URBAN HOUSING 

A. Stat.s and Union territories 

Seventh Plan 
. outlay 

(3) 

1. Social and Department Housing 1,276.02 
Schemes 

2. Police Housio1l Scheme 315.42 

(1) (2) (3) 
--------,~,--.--.-------

B. Central Sector 

There is total provision of Rs. 289.87 
crores in Central Sector pertainins to 
assistance to HUDCO. NBO etc. This 
amount is meant for aqtivities common 
to urban and rural housing. 

3. Housing and Urban Development 
Corporation 60.00 

4. National Buildings Organisation 4.00 

). Hindustan Prefab Ltd. 2.00 

6. General Pool Office and 
Residential Accommodation 165.00 

7. Plantation Labour Housing 2.00 

8. Science and Technology 3.00 

9. Dock Labour Housing . 0.21 

10. C.P.W.D. Trainina Institute 1.66 

I I. National Housing Bank 50.00 

12. International Year of Shelter 
for the Homeless and Inter-
national Cooperation 2.00 

WATER SUPPLY AND SANITATION 
States/UTs. Plan 

1. Urban Water Supf)ly and 
Sanitation 

Central Plan 
Other Programmes 

2,235.64 

35.61 

URBAN DEVELOPMENT PROGRAMMES 

A. States and Union territories 

(1) (2) (3) ----,----
1. Environmental Improvement 

of Slums 269.S5 
2. Urban Development programmes 

including Integrated Develop-
ment of Small and Medium 
Towns and National Capital 
Region 1,069.15 

3. Calcutta Metropolitan Develop-
ment Area and State Capital 
Projects. 294.58 
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(1) (2) 

B. Central Sector 

4. Integrated Development of 
Small and Medium Towns 

5" National Capital Region 

6. Research and Development 

7. Development of Displaced persons 

(3) 

88.00 

35.00 

2.01 

colony 1.50 

8. Removal of Cattles in Calcutta 1.50 

9. Urban Community Development 5.00 

10. National Urban Infrastructure 
Development Finance Corporation 35.00 

Central AssistaDce to Karnataka for 
Cattle Camp and Fodder Bank 

3057. SHRI SRIKANTA . DATTA 
NARASIMHARAJA WADIYAR': Will the 
Minister of AG RICUL TURE be pleased to 
stato : 

(a) whether Karnataka Government have 
sought Central assjs~aoce to set up cattle 
camps and fodder banks; and 

(b) if so, the amount sanctioned by 
Union Government to the State Government 
during 1985 .. 86 and 1986·87 for tbe purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SURI YOGENDRA 
MAKWANA) : (a) and (b). In the memo-
randa submitted by the Government of 
Karnataka 00 drought, the State Government 
had sought Central assistance for rodder 
supply and veterinary care under various 
beads including setting up of cattle camps. 
A ceiling of expenditure of Rs. 3.75 crores 
. each for 1985·86 and 1986-87 has been 
approved for cattle conservation veterinary 
care aDd Rupply and transportation of fodder 
including orlanising cattle camps. 

Drought Prone' Area in Karoataka 

3058. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) the areal in Kamataka State known 
as the .droupt prone areas ; 

(b) whether Government propose to 
implement some 10Dg terp1 measures to 
combat drought in the drought prone areas 
of Karnataka ; 

(c) if so, the steps taken 0: proposed to 
be taken in this reg~rd ; and 

(d) the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND YADAV): 
(a) 71 blocks of 11 districts of Karnataka 
were identified as chronically drought prone 
areas of the State, and these are included 
under the Drought Prone Areas Programme 
(DPAP). These blocks are indicated in tbe 
statement given below: 

(b) to (d). DPAP aims at restoration of 
ecological balance and optimum utilisation 
of the land, water, livestock and human 
resources to mitigate tbe effects of drought 
and reduce the fluctuations of income 
through integrated area approacb for 
infrastructure development. Soil and 
moisture conservatioD, development and 
productive use of surface and ground water, 
afforestration and pasture land development 
etc. are among the main components of the 
proaramme which held in drought proffing. 
This programme is of supplemental nature 
and to achieve the desired results, necessary 
guidelines have been iss.Ued to integrate this 
programme with rural employment program .. 
mes like NREP and RLEGP, anti poverty 
programme of IRDP, other State/Central 
Schemes and also with funds released for 
scarcity relief. 

STATEMENT 

LISTS OF BLOCKS COVERED UNDER 
THE DROUGHT PRONE AREAS 
PROGRAMME IN KARNATAKA 

STATE DURING THB 
SEVENTH PLAN 

Name of the District Name of the Block 

(1) (2) 

1. Bijapur 1. Badami 

2. Ba,alkot 
3. Bagewadi 

4. Bijapur 

5. Bilpi 
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(2) 

2. Tumkur 

3. Dharwar 

4. Belgaum 

(2) 
6. Hunagund 

7. Indi 

8. Jamakhandi 

9 Muddebihal 

10. Mudbol 

11. Sindgi 

1. Chikkanayakana-
ha])y 

2. Kortagere 

3. Madbugiri 

4. Pavagada 

5. Sira 

6" Tiptur 

1. Byadagi 

2. Dharwar 

3. Godag 

4. Haveri 

S. Hirekerur 

6. HubH 

7. Kalghat&i 

8. Kundagol 

9. Mundargi 

10. RanebenDur 

11. Roo 

12. Savaour 

13. Shiggaon 

14. Sbirahatti 

1. Albani 

2. Gokak 

3. Ramdurg 

4, Sa1IDdaui 

(1) 

5. KoJar 

6. Bidar 

7. Chikamagalur 

8, Chitradurga 

9. Gulbarga 

10. Bellary 

11. Raichur 

1. Ba lepally 

2. Bangarpet 

3. Ch iotamani 

4. Gudibanda 

S. Kolar 

6. Mulbagal 
7. SidJagbatta 

8. Srinivaspnra 

9, Malur 

t. Basava Kalyan 
2. Santhj!JUl 

3, Humnabad 

1. Kadur 

1, Challakere 

2. Chitradurga 

3. Holal.Kere 

4. Hosadurga 

5. Jagalur 

6. Molakalmura 

1. Gulbarga 

2. Afza]pur 

3. Alland 

4. Chittapur 

5. Sedam 

6. Shahapur 

7. Shorapur 

8. Yadgiri 

1. Hadagalli 

2. HarpanahaJli 

3. Kudligi 

4. Mellapuram 
(H.B. Halli) 

5. Sandur 

1. Kustagi 

2. Lingasugur 
3, Deodurga 

4. Yclburaa 
Total: 71 Blocks 

.---------~-----------------
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New laltitute for Temperate Fruits : 

3059. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of AGRI-
CULTURE be pleased to refer to the reply 
liven to Starred Question No. 710 on 6 
May, 1985 regarding production of fruits 
and veletables and state : 

(a) wbether a new Institute of Temerate 
Horticulture and four national centres for 
the promotion of research in horticulture in 
the Seventh Five Year Plan have been 
sanctioned ; 

(b) if so, the places 'where these have 
been opened, state-wise ; 

(C) if not, the likely date for opening 
. them alongwith estimated cost in each 
case; 

(d) the namelil of the four Centra 1 Re-
search Institutes, four All India coordinated 
researcb projects and seven ad-hoc research 
'scbemes fUnctioning at present; 

(e) the specific steps taken to promote 
the integrated development of horticulture 
industry : and 

(0 tbe outlay earmarked for research and 
development in horticulture for the years 
1986.87, 1987-88 ? 

THB MINISTER OF STATE IN THE 
DBPARTMBNT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGR.ICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (c). The previous 
question referred specifically to production 
of fruits and vegetables, while the question 
now asked covers entire horticulture. The 
proposal for expansion in horticulture 
research during VIIth Plan of the Indian 
Council of ASricultural Research covers 
establishment of two Central Institutes, 
8 National Research Centres, one Project 
Directorate and one Coordinated Project. 
The names of the new units, propoCied outlay 
for seventh plan and their locationl\ are 
Itven in statement-I below. 

Among the new units proposed, the 
. Institute at Lucknow and three National 
IResearch Centres have been' established 
, al indicated in the Annexture. For the rest, 
~aeparatc task forces have been constituted 
, to develop project proposals and suggest 

.suitable locations. Date of establishment 
in each case will depend on the availability 
of 1and and its acquisition (rom the State 
Government where tbese will be located. 

(d) Central Research Institute on Horti-
culture: 

1. Indian Institute of Horticulture Research, 
Bangalore. 

2. Central Institute of· Horticulture for 
Northern Plains, Lucknow. 

3. Central Potato Research Institute, 
Shimla. 

4. Central Tuber Crops Research Institute, 
Trivandrum. 

5. Central Plantation Crop~ RC!'Icarch 
Institute. Kasaraged. 
All India Coordinated Research Projects 
on : 

1. Fruits: This has now been split into 
three ifldependent projects viz. (i) Sub-
tropical and temperate fruits; (ij) Tropi-
cal fruits and (iii) Arid fruits. 

2. Tuber fruits. 

3. Potato. 

4. Vegetables. 

Apart from these, 8 more Coordinated 
Projects arc operating on other horticultural 
crops. 

Ad·hoc Research Scheme! : 

There are Eleven Ad.hoc schemes 
operating on fruits and vegetables presently. 
The list i$ given in statement·1I below: 

(e) Various steps such as production 
and distribution of quality planting materials. 
distribution of minikits of impro~ed 
varieties, laying out of demonstrations on 
improved agro-techniques, popularisation of 
plant protection and post-harve~t operations 
etc. have been taken up for development of 
horticulture. State-governments, are also 
implementing a number of schemes for 
development of horticulture from the State 
Plan funds. 
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(0 Outlays earmarked lor R.esearch aad (I) (2) (3) (4) 
DeveloPQleDt. . ,------------..;;..;..-_...;...;... ...... 

(Ra. in laths) 
1986.87 1981.88 
(Approx) (Approx) 

(Proposed) 

Research 1376.74 

1094.00 Development ---
Total 1546.59 2470.74 ---

STATEMBNT.I 

OUTLAY FOR NEW UNITS FOR 
HORTICULTURAL RBSBARCH 

DURING SBVBNTH 
PLAN PERIOD .. 

S. Name of Units Proposed Location 
No. outlay 

(1) (2) 

(Rs. in 
lakbs) 

(3) (4) 

I. Central Institute 

2. Central Institute of 175.00 Rehman .. 
Horticulture for khera 
Northern Plains (UP) 

2. Central Institute 50.00 to be 
for Re~earch OD 
Temperate Horticulture 

decidod 

II. National Research Centres 

1. National Research 
Centre for Citrus 

2. National Research 
Centre for Banana 

3. National Research 
Centre for Arid 
Fruits 

4. National Research 
Centre for Onion 
and Garlic 

5. National Research, 
Centre for Spices 

6. National Researcb 
Centre for Cashew 

75.00 Nagpur 
(MP) 

50.00 To be 
decided 

50.00 To be 
decided 

50.00 To be 
decided 

100.00 Calicut 
(Kerala) 

100.00 Puthur 
(ICarD.· 
tata) 

7. National Research 
Centre for Orchid. 

S. National Relearch 
Centre for Medicinal 
aDd Arematic Plants 

III. Project Directorate 
By upgrading t be 
existing All India 
Co-ordin.ted Research 
Project OD Veaetables 

IV. Coordinatod Project 
All India Co.ordibated 
Research Project on 
Tissue Culture of 
Horticulture Crops 

30.00 To be 
decided 

50.00 To be 
decided 

144.24 To be 
decided 

40.00 To be 
decided 

STATEMENT.II 

LIST OF AD·HOC RESEARCH 
SCHBMES ON FRUITS 

AND VEGBTABLES 

S. Name of scheme Location 
No. 

(1) (2) (3) 

1. Scheme for research on Coimbatore 
, under and unutilised (Tamil 
plantl, winaed beans. Nadu) 

2. Breedina garden peas Jaba1pur 
resistant to powdery (Madhya 
mildew Pradesh) 

3. Establisblnl Kartoli Kosbad Hill 
(Sweet Gourd) j .0. (Maha-
Memordica dioica L as rashtra) 
a cultivated vegetable 

4. Improvement of Kaghzi Rahuri 
Lime by selection (Maba-

rashtra) 

5. Developina alro-techno· Rahuri 
10BY for production of (Maha-
quality papain from rashtra) 
papaya 

6. Development 01 a,ro. MaIda 
techniques for cultivation (West 
of manlo Bengal) 

7. Improvement of minor Dapoli 
fruits .roWD in Kookao (Moa-
ReliOD ra,htra) 



(1) (2) (3) 

'I. Development of technology Raburi 
to control post-Harvelt (Maha-
losses of bonana rashtra) 

9. Rapid veaetative multi-
. plication of female date-

palm through tissue. 
culture 

Hillar 
(Haryana) 

Jo. Survey, collection, evalua- Faizabad 
tion and standardiza~ion (Uttar 
of Ageo.techniques of Pradesh) 
Aoo1a (Phyllanthu$ emblia L.) 
Bael (Atgle marmtlos 
correa) and Ber (Ziziphus 
mauritiana Lam) with 
reference to their cultiva-
tion in alkaline soil condi· 
tions 

11. Investigation for maximi-
sation of pineapple 
production in North 
Bengal 

Kalyani 
(West 
Bengal) 

EnhancemeDt of Veterinary Facilities 
3060. PROF. NARAIN CHAND 

PARASHAR ~ Will the Minister of AGRI. 
CULTURE be pleased to refer to tbe reply 
liven to Unstarred Questi~n No. 3496 on 
19 March, 1984 regarding veterinary facilities 
in rural areas during the Sixth Plan and 
state : 

<a) ihe 'Ilumber of 'feteriDai'y diapensa ... 
ricl/hospital. sanctioned for each Statt 
during. the financial year 1984-85 ; 

(b) whether State Government bad 
demanded any increase in this number 
during 1985-86 and 1986·87 and if so, the 
details thereof and the actual allotment 
made; and 

(c) the ItepS taken to ensure that the 
States open aU the above said isntitutions 
allotted to them durina the years 1985.86 
and 1986 .. 87 ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THB 
MINISTRY OF AGRICULTURE <SHRI 
YOGBNDRA MAKWANA) : <a> and (b). 
Veterinary hospitals and dispensaries are 
established by the States under state sector 
programmes. A statement showing state-
wi.e anticipated achievements of such insti. 
tutions duriog 1984.85, 1985 .. 86 and targetted 
ror 1986.87 is given below. 

(c) The Itates make efforts to meet tbe 
annual targets taking into consideration the 
emergent resource situations during the 
course of the year. 

STATEMENT 

State/Union Veterinary Hospitals Targets Veterinary Dispensaries Targets Territory -----_-._ ...... _..._-------
Anticipated Anticipated 

Achievements Achievements - ............ ---- -,__ ..... - ............ ----._._. 
1984.85 1985-86 1986-87 1984.85 1985·86 1986.87 

(1) (2) (3) (4) (5) (6) (7) (8) - -
1. Andhra Pradesh 251 256 261 1036 1451 1451 
2, Assam 25 25 2S 265 276 288 
3. Bihar 62 62 62 962 1056 1122 
4. Gujarat 230 250 270 @ @ @ 
S. HaryaDa 376 406 436 325 365 40S 
6. Himachal Pradesh 197 209. 221 393 419 444 
7. Jammu &; Kashmir 14 .15 17 498 537 S87 
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(1) (2), (~) ,(4) (5) (6) (7) (8) 

8. lC.~tab 35 35 3' .2 . 492 S47 

9. "crala (4-) 66 66 66 461 476 491 

1'0. Madhya Pradesb 748 748 748 1331 1331 1366 

11. Maharashtra 114 114 114 808 938 1002 

12. Manipur. 4S 48 SO 83 86 89 

13. Meghalaya 1 1 2 41 47 48 

14. Naaaland 3 3 4. 27 27 27 

IS. Orina 57 57 57 456 457 459 

16. Punjab 769 776 786 467 465 480 

17. Rajasthan S03 S03 503 585 585 585 

18. Sikkim 7 8 8 25 25 25 

19. Tamil Nadu 79 79 82 689 699 709 

20. Trjpura 5 7 9 45 47 49 

21. Uttar Pradosh 1363 1485 1544 @ @ @ 

22. West Bengal 109 114 120 531 SSt 591 

23. A & N Islands 7 7 8 2 2 1 

24. Arunachal Pradosh 73 74 . 76 

25. Chandigarh 3 4 4 

26. D & N Haveli 1 1 1 1 1 1 

27. Delhi 46 46 46 IS IS 23 

28. Ooa, Daman &: Diu 1 1 1 16 18 20 

29. Laklhadweep 6 7 8 

30. Mizoram 1 1 2 26 28 30 

31. Pondicberry 2 2 3 13 13 l' 
<+) Break up of hospitals and dispensaries earUer has DOW become available. 

@ Includod under hospitals. 
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3061. PROP. NARAIN CHAND 

PARASHAR : Will tl)e Minister of AORI-
CULTURB be plealed to state : 

(a) whether Govemmont have planned 
to open a Dumber of veteriDary dispensaries 
hospitals durin. the Seventh Pive Year 
P~; 

(b) if so, the number of such institutions 
. opened In 1985-86, State-wise and the 

tarlots for opening them within the remain-
ina years of tbe Seventh Plan, State-wile; 

(c) whether Government also propose 
to convert the existing stock men centre 
dispensaries into hospitals by upgrading 
them in the Seventh Plan ; and 

(d) if so, the number of luch conver-
sions upgradations contemplated. State-wise, 
for tbe entire plan period? 

TBI! MINISTBR 01' STATB IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THI! MINISTRY 
OF AGRICULTURE (SHRI YOGBNDRA 
MAKWANA) : (8) Yes, Sir. The State 
Governments havo planned to estabUsh 
veterinary hOlpltals and dllpoosaries durin. 
Seventh PlaD. 

(b) A .tetement sbowing statewise anti-
cipated achievements In respect of sottiDg 
up of veterinary hospitals and disp eotaries 
durJnl 1985.86 and target. for Seventh 
Plan (1989-90) is liven below. 

(c) and (d). Some exi.ting stockmen 
centre. would be uPlraded to dispensaries 
and dispensaries to bospitals. Tbe targets for 
establishment of new hospitals and dispen-
saries cover luch upsradationl as well. 

STATEMENT 

State/Union Veterinary Hospital. Veterinary Dispensaries 
Territories Antici pated Targets Anticipated Tarsetl 

achievements Seventh achievementl Seventh 
Plan Plan 

1985-86 1989.90 1985-86 1989.90 

(1) (2) (3) (4) (5) (6) 

1. Andbra Pradesh 256 308 1451 1497 
2. Assam 25 2S 2'7& 352 
3. Bihar 62 84 10S6 1300 

4. Gujarat 250 342 @ @ 
S. BaryaDa 406 526 365 461 

6. Himacbal Pradesb 209 257 419 SSO 

7. Jammu &: Kashmir 15 21 537 549 

8. Karnataka 3S 35 492 727 
9. Korala 66 66 476 534 

10. Madhya Pradesh 748 789 1331 2121 

11. Maharashtra 114 liS 938 1708 
12. Manipur 48 '3 86 87 
13. Meabalaya 1 3 47 52 
14. Napland 3 , 27 31 

15. Ori_ S7 57 '57 466 
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(1) (2) (3) (4) (5) (6) 

16. Punjab 776 969 465 367 

17. Rajasthan 503 103 58S 28S 

18. Sikkim 8 10 rzs 12S 

19. Tamil Nadu 79 129 699 864 

20. Tripura , 9 47 65 

21. Uttar Pradesh 1415 1766 @ @ 

22. West Bengal 114 139 SSI 716 

23. A &: N Islands 7 I 2 1 

24. Arunachal Pradesh 74 79 

25. Chandigarh 4 4 

26. D & N BaveU 1 1 1 1 

27. Delhi 46 46 1S 55 

28. Goa, Daman &: Diu 1 3 18 24 

29. Lakshadweep - 7 10 

30. Mizoram 1 3 28 32 

f 31. Pondicherry 2 S 13 11 

Kerala : Break up of hospitals " dispensaries earlier DOt available has now become 
available. 

@: Included under hospitals. 

NODB Fuods for Oil seed. Pro~ucdon 

3062. SHRI S. PALAKONDRAYUDU: 
Will tbe ~inister of AGRICULTURE be 
pleased to state : 

<a) whether National Dairy Develop-
ment Board proposes to release funds to 
increase production of oilseeds and for 
renovalion/development of oil mills in 
Rayalaseema district of Andhra Pradeah ; 

(b) if so, the details of the proposal 
and tho amount earmarked/sanctioned for 
tho purpose ; 

(c) tbe total amount avallablo wltb 
NDDB under Cooperative League of United 
States of America (CLUSA) and CIDA 
edible oil project' ; and 

(d) the allocation made and actual 
reloaao for the lalt three yoarl, State-wise 
and ,car-wise , 

THB MINISTER OF STATB IN THB 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURB (SHRI YOGBNDRA 
MAKWANA) : <a> Yes, Sir. 

(b) It is proposed to take up tho pro-
gramme iD tbe se!~cted District. of Ralaya. 
seoma region of Andhra Pradesh with tho 
assistance of Cooperative Union of Canada 
(CUe)· The detailt of the proposal aro yet 
to be worked out by the National Dairy 
Devolopment Bpard. However, ao amount 
to the tUDe of Rs. 25.28 crores has been 
tantadve)y ear.marked for the PW'POIO. 

(c) A lum of RI. 211 crores have beoD 
Icncrated throulh tbe a.le of edible oil 
received as a gift from the CLUSA aDd 
CUC. Tho cue operates throup Canacifaa 
lDternationaJ Development Aleney (CIDA). 

(d) Tho total allocation made and actual 
releases for the Jast 3 years Statewiae and 
YeanvilO are aiven below : 
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STAT£W'ISE 011ILAY AND' 

AMOUNT RELEASED 
(as. in lakha) 

Name of Project Amount released 

the State Outlay 83-84 84·85 85.86 

Gujarat 7242 1600 3907 4632 
Madhya 

Pradesh 3515 397 867 1633 

Tamil Nadu 1561 94 124 500 
Andhra 

Pradesb 1879 68 283 451 

Orissa 1912 163 339 629 

Maharalhtra 1748 117 317 

Karnataka 1477 27 107 

NOD-SUppl, of Water In LodJ Colony, 
New DeIhl 

3063. SHRI K. RAMAMURTHY : 
Will the Minister of URBAN DEVELOP· 
MENT be pleased to sta te : 

(a) whether the resident welfare associa-
tiona of Blocks 22 and 23 of Lodi Colony, 
New Delhi have brought the inadequate 
non-supply of water to the first floor fiats 
and servant quarters in the Blocks to the 
ootice of the concerned authorities ; 

(b) whether it is a fact that the overhead 
water storage tanks have not been function-
illg for more than & decade ; 

(c) whether It is also a fact tbat new 
storage tanks have Dot been provided to all 
the first floor Bats ; 

(d) how many malis/gardeners have been 
deployed for blocks 22 and 23 of the said 
oolony and whether t ,lawns and back lanes 
are bcins proper Iy mai1ltained ; and 

(e) if not. the action CPWD propose to 
take to give relief to the residents of those 
blocks on tbese aspects '/ - THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI OALBIR. SINGH): (a) Water to these 
blocks is beiDl supplied by the New Delhi 
Municipal Committee. It is not known if 
the association havo brought it to their 
notice. 

(b) No. The tanks do Dot fUD'ctlOD onl)' 
when water does not roach them due to low 
pressure. 

(c) No. The tanks arc replaced/provided 
in a quarter as and when the old tank 
becomes unserviceable. 

(d) Only one mali has been deployed 
and the maintenance of garden is satisfac-
tory. The maintenance of back1anes, is tbe 
responsibility of the New Delhi Municipal 
Committee/Municipal Corporation of Delhi. 

(e) Necessary action is taken in preven. 
tive inspection or on receipt of any com-
plaint by the Central P.W.D. 

[Translation J 
Damage of Crops due to Floods Etc. 

3064. SURI KALI PRASAD PANDEY I 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether due to storms, cyclone, 
floods and drought, agricultural production 
is likely to faU short of tbe targets set for 
the year 1986-87; and 

(b) if SOf the details of the crops 
damaged due to the aforesaid reasons in 
each State? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) and (b). 
Final estimates of production of Kb~rif 
crops in the country for the crop year 
1986.87 have not yet.fallen due from tbe 
States ; and sowings ror Rabi crops are still 
in progress in some States. As sucb, it is, 
too early to indicate whether .he agricultural 
production during 1986-87 may faU sbort 
of tho tareets set for the year. However, 
due to adverse weather conditions, drought/ 
floods faced in some of the principal pro-
duciag States. it is expected that production 
of rice tbis year may.decline as compared to 
a record output of 64.2 Million Toonos 
achieved in 1985 ... 86. Since the official 
estimates of production for Kharif. 1986, are 
Dot yet due, it is Dot possible to indicate the 
state-wise cxtent of loss in productioD,d.ao 
to drouaht/fioods etc, at prcsOllt." 
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""Time gI,en' to Coyerage of Polltleal Parties 
10 TelnlsloD and Akalbwanl 

News Bulletins 
3065. SHRI ZAINUL BASHER 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state; 

(a) the time of coverage in Doordarshan' 
and Akashvani news bulletins given to 
political parties in opposition namely, Telugu 
Desam ; Communist Party of India (Marxist), 
Communist Party of India. Anna D.M.K. 
Janata Party, Lok Dal and Bhartiya Janata 
Party during the period 1 January, 1986 to 
25 October, 1986 ; and 

(b) the criteria adopted for fixing the 
time of coverage ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) The Stations in the network of AIR put 
out nearly 180 news bulletins in different 
Janguages and dialects everyday in the Home 
service. Similarly, Doordarshan Kendras 
telecast news bulletins in the concerned 
regional languages. The time devoted in 
these news bulletins to different political 
parties is not kept centrally in a compiled 
form. 

However, tbe information regarding 
coverages put out by AIR in its three major 
central English bulletin8 at 0810 hrs., 1400 
hrs. and 2100 brs. during September and 
October, 1986 is given below: 

Parties Coverages -----------
Septem .. Octo-
ber'86 ber'186 

1. Telugu Desam 58 lines 39 lines 

2, Communist 
Party of 
India (M) 118 ,t 76 " 

3. Communist 
Party of India 15 " 40 " 

4. Anna D.M.K. 37 " 82 " 
5. Janata Party 106 " 100 " 
6. Lok Del 15 " 15 " 
7. B.J.P. 47 " 129 ,. 

(t' .t)rmaUy 12 to 13 lines are 
, read in a minute) 

As regards Doordarshan, the coveraae 
liven to sutb political parties In the national 
news tolecast ,from Delhi from January to 
October, 1986 is as below: 

Parties 

1. Tclugu Desam 

2. Communist 
Party of 
India (M) 

3. Communist 
Party of India 

4. Anna D.M.K. 
5. Janata Party 
6. Lok Dal 

7. Bhartiya Janata 

Duration 
(In minutes approx.) 

26.00 

51.00 

48.00 

15.00 

66.00 
31.30 

Party 81.00 

(b) There is no rigid allocation of time 
in the news bulletins for coverage of 
different political parties. The view point 
of the ruling party as well as of the 
opposition are reported in the news with 
regard to their news value. Both AIR and 
Doordarshan strictly adhere to tbe news 
policy and guidelines laid down by the 
Media Advisory Committee on the Official 
Media. 

[English] 
. Revamping Personne) Policies of leAR 

3066. SHRI MANIK REDDY: WiH 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether ·Government propose to 
revamp the personnel policies of Indian 
Council of Agricultural Research; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) and (b). 
The personnel policies of the Indian Council 
of Agricultural Research are constantly 
under review and improvements are affected 
wherever necessary after these are considered 
by the Go\'crning Body of the Council or as 
approved by the Government. At present 
a proposal to have tbe working of tbe leAR 
reviewed by an expert committee is under 
consideration. Its details are :yet to be 
finalised. 
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Proflt/LOll of H.klla Fertilizer Corporation 

3067. SHRI PRAKASH V. PATIL: 
WIU tbe Mini'tet of AGRICULTURB be 
pleased to state : 

(a> whether It is a fact that the Haldia 
Pertilizer Pactory was operated on a com-
pressor which COlt the Government Rupees 
lour crdres for a month; 

(b) the productloD and its value tbat 
was pined by the factory durinl that 
month; aod 

(c) the loss suffered per month during 
the last three yean ? 

THB MINISTER OF STATE IN THB 
DBPARTMENT OF FERTILIZBRS IN 
THE MINISTRY 'OF AGRICULTURE 
(SHRI R. PRABHU): (a) to (c). The unit 
at Haldla is still a project and profits/losses 
are assessed only after the start of com .. 
mercial production. The total cost of the 
three oxygen compressors, which are causing 
operational problcms, is about Rs. 2.52 
crores. 

Light Rail Transit Sy.tem for Deihl 

3068. DR. G. VIJAYA RAMA RAO : 
SHRI P.M. SAYEBD I 

SHRI MANIK REDDY: 
SHRI VIJAY N. PATIL : 
SHRI SATYBNDRA NARAYAN 

SINHA: 
SHRI AMARSINH RATHA WA : 

SHRI K.S. RAO : 

Will the Minister of URBAN DEVELOP. 
MBNT be pleased to atato : 

<a) whether it is proposed to introduce 
Llabt Rail Transit (LRT) system in Delhi; 

(b) whether an indepth study bas been 
carried out in this regard to conclude the 
suitability of tho system to meet tho growing 

, need of the Capital ; and 

(0) if 10, the details thereof and furthet 
steps proposed to be taken 1 

THB MINISTBR OF STATE IN THE 
MINISTR.Y OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): <a> and 
(b). No. Sir. 

(~ Does not ,risc, 

Laud 10iDI WRIte due to Water Loalua 
aDd SalJDatJOD 

3069. SHRI PRAKASH V. PATIL : 

SHRI T. BALA GOUD : 
Will tho Minister of AGRICULTURE bo 
pleased to state I 

<8> whether a lot of land Roes out of 
cultivation due to water-loSlin. and saU-
nation and new land is added every year 
under fresh irri&atioD ; 

(b) if 10, the land that has gone out of 
cultivation during tb, last three years, year. 
wise and State .. wise ; and 

(c) the steps taken to minimise the 
lossos due to water loggin& in each State 
during the last three years and the results 
achieved? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPBRATION IN THB 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) and (b). 
Waterloaging is caused by conditi~ns such 
as periodical flooding, over-flow by run-off, 
over irrigation, seepage, artisen water and 
lack of sub-surface drainage etc. In course 
of time some of these lands turn saline or 
alkalinc thereby reducing production poten-
tial of land under cultivation. Tho annual 
addition to the irrigation potential in the 
country i. of the order of 2.2 million ha. 
Yearwise and Statewise estimates of land 
loina out of cultivation due to waterlogging 
and salination are not being made. Tbe 
report of the National Commission on Agri-
culture (1976) indicates that a total area of 60 
lakhs ha. . was affected by waterlogainS and 
71.6 lakh ha. by salinity and alkalnity. The 
surveys carried out by Central Ground 
Water Board indicate that an area of 34 
lakhs ha. can be considered waterlogacd OD 
tbe basis of wator tab1e levels prevailing in 
the month of April. . The above area is 
located in both irrigated and un-irrigated 
area •• 

(c) Preventive and remodial measures 
are being taken which include lining of 
canals and water courses in selected reaches, 
conjunctive Ole of ground and surface water 
and introduction of scientific water ma~age­
ment practicOI. Centrally Sponsored Schemo 
of Command Area Development haa beeD 
launcbed In 133 major IDd medium irr;,a-
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tiOD projeata .. II States aacI ODe UDioa 
Territory for dlclODt &tUisadon or IrrlaatiOD 
water which Will also mini mae 10lsea due to _ .. oaam.-

TruItort Paclltl. In DeIJaJ 

3010. SHRI BANWAIU LAL 
PUR.OHIT I Will the Minister of URBAN 
DBVBLOPMENT be pleased to state; 

<a> whetber Government are aware tha.t 
rail and road transport facilities in tho pro-
posed Capital rellon townl around Delhi 
are Inadequate ; 

(b) if so, the auessment of Government 
in this re'lrd ; and 

'(c) tbe scheme formulated to improv~ 
traDapOrt facilities in the Capital region 
townl to improve communication with 
Dclbi'l 

THB MINISTBR OF STATE IN THE 
MINISTRY OP URBAN DEVELOPMENT 
(SHRI OALBIR SINGH) : Ca) Yea. Sir. 

(b) and Ccl. The Interim Development 
Plan -2001 for the devolopmeDt of the 
National Capital Relion prepared by the 
NCR PlanDing Board, envisages tbat 
reaiona1 transport policy for NCR. sbould 
promote and support the economic develop-
ment of the Resion and relieve tbe National 
Capital of traffic conllltion. Tbe propo .. la. 
inter .... Ua, incluclo tho followiDa :-

(J) To inter-cGDIlect with each otber 
tile i4entiled reaiooal urban centres 
throop road network ; 

(Ii) To connect the to,",s identified. 
viz •• Meerut, Hapur. Bwandshahr-
Kbarja CompJex, Rohtak, PaDlpat. 
Pal .. ), Rewari·Bbiwadi-Darubera 
Compl. ad AI .. r with Delhi by 
rast mode of road and ran trans-
pert; 

(iii) Dewlopment 'of ReaiouaJ Ran 
Bye.pau which will avoid Delhi; 
aD4 

(Iv) Completion 01 electrlflcatloll of rait 
rout- .lOOl tbt radial corridors fa 
tbo B.ealoD. . 

r».,,""] 
Plaaaeial Alllltaace to , .......... 

Labouren for Setd .. up 01 
laduRrlel 

3071. SHRlMATI USHA CHOU. 
DHARI : Will the Minilter of AORICUL-
TURE be pleased to ltate : 

(a) whether any scheme i. beiDa pre-
pared by the Department of RUral Deve1op-
meDl to provide financial assistanco to 
farmers and apicultural labourers so that 
they can start some industry or other trade ; 
and 

(b) whether UDder such scheme each 
family will be provided tho opportunity of 
starting any industry or some other trade' 

THB MINISTER OF STATE IN THE 
·DEPARTMENT OF RURAL DBVELOP. 
MBNT IN THB MINISTRY OF AGRl-· 
CULTURE (SHRI RAMANAND YADAV) : 
(a) and (b). No new scheme is beiDa pre-
pared at present by tbe Department of 
Rural Development to provide finaacial 
assistance to farmers and aaricultural 
labourers 10 tbat they can ltart industry or 
other trade. However, under the on-lolDl 
Integrated Rural Development Programme 
(IRDP), ideatiSed beneficiary famiU. 
including small aod marginal 'armers, qrj. 
cultural labourers and rural artisans are 
ass ii-ted with subsidy and credit to take up 
any enonomically viable activity iocllldin. 
tbose from industry and trade. 

[Englisltl 

Revision of PrIce of Janta Flats by D.D.A. 

3073. SHRI BALASAHEB VIKHE 
PATIL : Will tbe Minister of URBAN 
DEVELOPMBNT be pleased to state: 

Ca) whether it is a fact that the price of 
• 'Janata' flats measurin, about 26 sq. 
meter. bas been revised by DDA to 
Its. 55000/- from Rs. 8,000/- ; 

(b) if 80, how much additional amout 
is ,oIal to be realised duo to the iocreue 'D 
the price of Janata Bats ; 

(c) bow many new ftats in various 
catel0ries are under ~tNClloD clariDa tilt 
carront 1. ; ~4 



(d) whether Government ~' ,\t\) : (c). it',." tie feIlIIkIle 1Iipf. i~ 6ft 
improve tbe qualitr of CODatru~t1OQ of . the proP«*d Itt tf}e matter if ) . " -' , 
DDA fiats '1 " , " 

THE MINISTER OP STA TB IN THB 
M~~TJt.Y OF URBAN DEVELOPMENT 
(SH_I DALBIR SINGH): (a) and (b). 
The cost of 8,000' .. for BWS flat. as liven 
in the brochure issued for New Pattern 
Reaiattatioo, Schcme-1979 "as baaed on 
the cost structure prev~liUnl at ,that time. 
The j({is,posa) cost of flats Is worked out 
when' these get completed and depends upon 
the plinth area, de~i&D aDd tho rate at which 
the work is awarded to the contractor etc. 
The costing formula has been devised on no 
proftt no losB basi. in so rar as the over.U 
hOUling' proaramme is concernoci. In fact 
there is an element of subsidY in favour or 
BWS/Janata category flats. 

The disposal cost of Janata flats receDtly 
dispbled of raDled between lb. 35,100/- to 
Ra.42;OOO/-. 

(c) The number of bouses under con-
struction in the various catclories during 
1985-86 is as under : 

,EWS 26796 

LIG 19160 

MIG 18990 
Sf'S 18531 

---
Total 82787 ---

(d) Yes, Sir. 

Membership of Primary Agricultural 
Credit Societies 

307fi. SH·RI D,HARAM PAL SINGH 
,MALIK : 

SHRI SUBHASH 'YADAV : 

Will the Minister of AGRICULTURB be 
pleased to state: 

(a) the total membership of primary 
agricultural crodit soCieties iii the couDtry at 
the end of the year 1985 ; 

(b) .bether ,QoveralllOllt are, a_ace that 
enrolem~nt of new member. in these, sode-
tie~ is generally discouraged and no attempts 
are made to bring .ras~rOot people, la,ndless 
labnurers, vUlage artisans OCc A$ qOMP~' ; 
members of tbe society ; and 

THB MINISTER OP STATB~ltlNI,~. 
DEPARTMBNT OP AGRICULTURB 
AND COOPERATION IN THE 
MINISTRY 'OF A<Ht:ICVL111Itt!~(SHRI 
YOGBNDRA MAICWANA>: <8> As on 
30tb June, 1~,. '1». total mCl1)bcQiaip of~~he 
Primary, Aaricuitural Credit ' ~~ " 
(PACS) w., at ,4.!U croro •. 

(b) and (c). NQ, Sir, Universal member-
ship is OD,e of the basic princlplea on whicb 
cooperative societies are orlaniscd. Baaed 
on the recommendatl(;QI o( Committee to 
Review Arrangements for Institutional Credit 
for Agriculture and Rural Development 
(CRAPICARD) for extension of Member-
ship of Cooperatives, guidelines have been 
issued to all the Stato Governments for 
preparinl specific propammel to increa.e 
the membersbip of the locieties. Natioaal 
Bank for All'icuitare ·and R.ural {)eyelop. 
mont (NABARO) ha, also been emphasfliDI 
upon the State Governments the need, 
particularly, for enroliiDI l.adJ ... labour .. , 
villa .. arllsaus and other weaker seetiOlll U 
members of PACS. Por proteatJaa ,. 
interests of the tribal members, NABARD 
has adwi .. d fot 50% repr~tatioa 01 trt_t 
mcmtJers in abe maaapmeot of LarJOoCized 
Multi-Purpoae Societi. (LAMPS). 

SlalldDa ef· eeou.J GMerlllDeDt 0fBeeI 
, to Nagar 

3077. SHR.t BANWAltI LAL 
PUllORIT : Will the Minister of URBAN· 
DBVBLOPMENT -btl pleased to ltat. ! 

(a) whether Union GoverDblont be .. 
since taken any deciefoD to sbitt lOme of 
the Central GoverDmeDt OffIces from Delhi 
to Nqpur kcepiDa in view the heavy infJ~ 
into Delhi ; 

(b) , if 10, th" . n.~. ,,~r GovemmeDt 
Off~ca Iooat«M1 at Dolbi 'IIbJcb ar~ ,~ely to 
be shif* ~o, NaaPur dpr~, __ "AU_ plan 
period ; aDd . 

. " 

TAB MINJST'FR OF STATE ,IN' TAB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRf D~LBrR SINGH) : '(a) No, SIr. 

(b) Question dOlI Dot .Mt~~. 



(c) Accor4fna to deci .... 110.,'., 
IOIDO Oovemment Off_I .. ", liAal~1 
are proposed to be IIUfted, outside "', .Dot 
to NalPUf. Mattor r .... to ·aWftioI of 
more office. located ia ; ~ '0 .. Ide 
places will be considered by the GovernmoDt 
in due courae. 

3078. SHRI SANAT KUMAR 
MANDAL: 

SaRI YASHWANTlAO 
GADAKH ·PATIL : 

DR.. B.L. SHAILESH : 

Will tbe Minister of AGRICULTURE be 
pleased to atate : 

(a) whether a Cooferonce of State 
Ministers iocharge of Rural Development 
was beld in New Delhi during the last 
month; 

(b) if so, tho subjects discussed, parti-
cularly the neod for tile uplift 01' tho poverty 
strikcn rural people ; and 

(c) the aCiioD belDI taten to implement 
the various sugleltioDS mado at die Confer .. 
ence ? 

THE MINIStER OF STATE IN THE 
DBPARTMENT OF RURAL DEVELOP", 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHlU lIAMANAND YADAV): 
(a) Yes, Sir. A' CoDfereooe of State 
Ministers incbarso of Rural· DeveloPmeDt 
was held in the lut week of ~,..1.6. 

(b) The aaenda of the Conference cover-
ed all the m.ajor proarammel of pOllert)' 
alleviation includiDI Intearated Rural 
Development ProaramIDe (IRDi') ; .Develop. 
ment of Women & Children in R.ural Ateas 
(DWCRA); TrainlD. of Rural Youth for 
Self Bmplo,m •• t (TR. YSBM).; NatiGDal 
Rural Bmployment Programme (NRBP) ; 
and R.ural Landless Brnp.loymODt Guarant .. 
Programme (RLBGP). . 

(c) The con~lusioDi ..-rived at r' the 
~feroDce hav'~ .. *¥~~ .. ,04 for 
-VI'ICmcDWtiOD of die .~. 

.", ... P"_ ,ft~lturalID"'" 

307~. SHRI R..,. DAS; Will tho 
Minis.ter of A.GR.ICULTURS bo pleas04 to 
.tate the total rise in per cent in the price. 
of each agricultural input (includinll fertilizer t 
irda&Uon. tractor et~.) aDd aaricultural 
peoducts duriDJ the period 1983-84 to 
lt85-86 ? 

THB MINISTER OF STATE IN TUB 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE" 
MINISTRY OF AOIJCULTURE (SHRI 
YOOBNDRA MAKW ANA) : AccordiD, to 
tbe wholesale Price Index for 1985.86, the 
priQCI .. Qf"in.e~ioicios jncrcased by 3.i~/& aad. 
that of lractOJ'l rose by 14.140/. over the 
1983 .. 84 price level. In case of fertilizers, 
during the same period.. prices declined by 
0.22%. As regards Irrigation, the available 
informatioD indicates' that the last revision of 
Irrigation water Rates was made in 19S! by 
tbe Governments of Bihar and Madhya 
Pradesh only. Among the agricultural 
products, the prices of food articles rosc by 
12.22% aDd non.food articles increased by 
1.85% between 1983·84 and 1985-86. 

otBee Bearers or Animal Welfare Boar' 

3080. DR. A.K. PATEL: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) when the Animal Welfare Board was 
let up ; and 

(b) the particulars of the office boarers 
of thi. Board ,4Ul'iDl the past three years as 
also at present '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (S'-iRI 
YOGBNDRA MAKWANA) : <a} The Animal 
Welfare Board of India was set up OD 19tb 
Marcb, 1962. 

(b) pcodiDg reconstitution of the Board 
Dr. O.N. Sin,h. Animal Husbandry Com-
missioner to the Government of India and 
ex-officio Member of the Board <:ontiDued 
to discbarp Ithe functions of tbe Cba,itPlan 
of tbo Animal Welfaro Board from 30/'/81 
tD1 28/g/84. 
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Imt. Rukminl Devi Aralldalo was 
Dominated •• Chair-person of the Board 
with effect from 29/9/84 and continued to 
be the Chair-person till 24/2/86, when she 
died in office. 

Shrj M.C.Dala, M.P. was nominated as 
the Chairman of the Board with effect (rom 
4th July. 1986 and be continued to be its 
Chairman. The list of Dames and addressel 
of tho present Members of the Board is 
alVCQ io tbe Statemcnt liven below. 

STATBMENT 

ANIMAL WBLFARE BOARD MEMBER.S-
NAMES AND ADDRESSBS 

CHAIRMAN 

1. Shri M.C. Dala. M.P., 
No. 140, Parliament House, 
Dlrd Floor, 
New Delhi-IIO 001. 

MBMBERS 
2. Sbr. Madhavrao Scindia, M.P., 

Minister of State for Railways, 
(RepresentiDi Indian Board for Wildlife), 
7 AB THak Mara, 
New Delhi-Ito 001. 

3. Sbri P. Cbidambaram, M.P. 
(Minister of State for PersoDnel, 
Public Grievances and Pension), 
Tamil Nadu House, 
New Delhi-l10 001. 

4. Sbri Manvendra Sinah, M.P., 
506. External Affairs Hestol, 
New Delhi. 

,. Sbri Prakash Chandra, M.P., 
t07, North Avenue, 
New Delhi-IIO 001. 

6. 8hri C. Jao .. Reddy, M.P., 
127.129, South Avenuo, 
New Delhi .. 110 001. 

7. ami Era, Sambasivam, M.P., 
No. 37, South Avenue, 
Now Delbi-tl0 001. 

s. Shri Peel. Ramakri.bna, 
Secretary, 
ADdbra Pradesh lena Rabba SlDabam, 
GUDtur-S22003 (A.P.) 

9. Shri Tilak Raj, 
Honorary Secretll'1. 
S.P.C.A •• Amritaar. 
Dbab Waati Ram, 
Amritaar-143 001. 

10. Shri Raj Kishoro Sinlh, 
Secretary, 
State S.P.C.A. Bibar, 
ADUIl'ab Bbawan Post, 
SadaQuat Ashram, 
Patna-SOO 010 (Bihar). 

11. Sbri L.H.A. Relo. 
Special Secretary, 
Dept. of Poreat and Wildlife, 
Govt. of India, 
Krishi Bbavan, 
New Dclbl·l10 001. 

] 2. Dr. A.R. Chatterjee, 
Animal Husbandry CommisaioDel, 
Govt. of India. 
Ministry of Aariculture. 
Krishi Bhavan, 
New Delhi-110 001. 

13. Sui Y.N. Chaturvodi. 
Joint Secretary. 
Miniatry of Education and Culture, 
(DepU. of Bducatio.o), 
Govt. of India, 
Shastri Dbawao, 
New Delhi-l10 001. 

14. Dr. B.IC. V.rma, 
Director, 
Bmerloncy Medical Relief, 
Directorate of General of 
Health Service, 
55' ..... KIlman Bbavan, 
New De1IaI.I10 001. 

15. Sbri Vaidya Satish Sbarma, 
Manalina Director, 
Indian Mediclnos Pharmaceutical 
Corporation Limited, 
Mohan (Dllt. Alm.re), 
Via.Ramnaaar·244 71' (U.P.) 

16. Shri Amod Kumar, 
Municipal COUDcillor. 
lS89. Madraa R.oad, 
lCuhmere Glto, Rail"., Qua.rters. 
Now De11d-U. 006. 
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17. Dr. It.n .. b Sbankbal., 
21, Dhul.war GardeD, 
Jaipur-302 001. 

18. Capt. V. SUDdaram, 
PrClideat, 
Blue Cross of India, 
1, Fifth Avenue. 
Bellnt Nagar, 
Madraa-6QO 090. 

19. Miss CrYstal ROlors, 
HIS Sancturry, 
Durgapura, 
Jaipur.302 015. 

20. Smt. Sbanti Pabadia, M.P. 
Bikanor HOUle ADnexure, 
Pandara Road, 
New Delbi-l10 011. 

21. Shri Dashrathbbai M. Thaker. 
Honorary Secrotary, 
Bombay Humanitarian League, 
·Daya Mandir', 
125.127, Mumbadevi Road, 
Bombay-400 003. (Mabarashtra) 

22. Representative of Mebsana District 
Animal Welfare Society, 
Kapad Bazar, 
Vadnaaar-384 355 
(North Gujarat). 

23. Representative of Assam State 
S.P.C.A. 
Chbabra Bbawan. 
M.S. Road, 
Oauhati-781 001. (Assam) 

24. Reprolentative of MiDistry of 
Home Affair., 
North Block, 
Government of India, 
New Del hi. I to 00'. 

2'. Dr. Asbok Anant Padalkar, 
General Manager, 
Deonar Abottoir, 
Municipal Corporation of Bombay, 
Bombay. 

26. Dr. P.A. Balu, 
lDdiao VetorlDa17 AIIociadoa, 
Madraa. 

[7'1'.,1011011] 
V. of HiDdJ III ADI.a. Welfare Board 

3081. DR.. A.R. PATEL: Will tile 
MiDister of AGRICULTURB be pleued to 
Itate: 

(a) wbether tbe official work in Animal 
Welfare Board is not beiDa done in Hiodi 
and there is DO Hindi Officer in thi. Board • , 
and 

(b) if so, the steps taken iD this 
relard , 

THB MINISTER OF STATB IN TBB 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION IN THE (MINISTRY OF 
AGRICULTURE (SHRI YOOBNDU 
MAKW ANA) : Ca> and (b). No, Sir. Tho 
Board bas recruited a Senior Hindi Tra .. 
lator, apart from a Hindi Stenographer and 
a Hindi Typist. However the Senior Hindi 
Translator bas since rosilDed to join anolber 
organisation and steps have been taken to 
fill up tho post throup Staff SclectioD 
Commission. 

Criteria for PIDtion of laeome Limit 
of Small and MargiDal Farmers 

UDder I.R.D.P. 

3082. SHRI VIRDHI CHANDBR 
JAIN: Win tbe Minister of AGRICUL-
TURB be pleased to state I 

(a) the income limit fixed as criteria 01 
.mall and marlina) farmers below povorty 
line under tho Intearated Rural Development 
Programme; 

(b) the area of irriga ted and uDirriptoci 
land fixed ror allotment to ~ them iD plafOl. 
hill and desert areas, separately; 

(c) the criteria adopted for sucb allot-
ment of tbe land ; 

(d) whether it is a fact that tho area of 
land fixed for allotment in inilated aDd 
unirriaated areas in detert relion and tbe 
criteria adopted therefor ia very inadequate, 
as a result of which a number of poor 
farmers whose income is below tho prescri-
bed limit are unable to let any benefit ; 
and 

(c) If so, whether Government pro..,.. 
to consider thi. mattet afresb and make aD 
ameD4meot to increase the limit bed for 
allotment of IaDd in dClOl1 &real , 



THB MINISTER OF STAIB. IN DIE 
DBPAIU'MENT. OF RURAL DEVELOP-
MENT IN THB MINISTR.Y LOF AGRI-
COOL'rVRE(SSRr RAMANAND YADAV): 

((I) ;BuralfamiU. withQ IDDUal,inr.ome of 
lOIS tban tbe cut olf line of Rs. 4.800/- can 
be assilted under the Intcarated Rural 
'DevelOpmeJlt PrOll'8mme (IRap). For 
"amaR and marginal farmers &110 the same 
"iacomt crt1erfa applies. 

(b) to (d). IRDP seeks to assist families 
by provf4inl income Icncratina assets. 
Under this proaramme, nO allotment of land . l" ,id_1ed 'boaeficiaciea is taken up. 

~) DoeI oot Mise. 

~) 

Benfe. Rules for Mother Dairy 
Employees 

3083. DR. CHINT A MOHAN : 
DR.. O. VIJAYA RAMA RAO: 

Will the Minister of AGRICULTURE 
be pleased to state : 

<a) .. bether tbe M8ther Dair,. Delhi. 
a public aector unit created in 1973. have 
framed their Service Rules ; 

. (b) It so, whether tbere is a Proposal 
to' lay tbesc tRules 00 tbe Table of the 
House: and 

(c:) if the rules have not been framed 
yet, t he reasons for the delay and what rules 
aovern the service conditions of the staff? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRlCULTURE AND 
CooPBRATION I~ THB MINISTRY OF 
AGR.ICULTURE (SHRI YOGENDRA 
MAKWANA): <a> to (c).' Mother Dairy 
bad . .,ubmitted the draft standing orders in 
November. 1977 to the Certifying Officer '.or certi6catioD in accordance with the 
Industrial Bmployment (Standina Orders) 
Act.1 ] 946. Pending certification of the 
Draft . StaD,eliol Orders, the condition of 
.-pI01JDe1lt of the employees of Mother 
lhIl'1 are IOVll'Ded by M'odel Stamdjal 
0rderI. 

[Translation] 

Settlllg up of Air StadOD .. PItborapda 
District of Uttar Pradesb 

3084. SHRI HARISH RA:WAT: Wili 
thc Minister of INA>RMA110N AND 
BROADCASTJNG be pleased to state : 

(a) the time by wllich die work on 
setting up of an Akashwani Kendra in 
Pithoragarh district of Uttar Pradesh is 
likely to ~tart and tbe amO.QDt allocatfd for 
the purpose ; 

(b) whether land has been selected for 
the purpose ; and 

(C) jf not, the time by which thi. wort 
is IikeJy to start '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) to (c). AIR ha9 included a scheme for 
setting up a new Radio Scation at Pithoragarh 
with a 1 Kilowatt Medium Wave transmitter. 
The approved cost of the scheme i. 
Rs. 82.71 lakbs. A suitable lite of about 
6. S acrcs ij required tor l, this pur pOlO. No 
Government land is available. The State 
Government has been requested to acquire 
a private land. The area beJoul' to .moro 
than one owner. The State Government 
has not indicated any firm data for handiog 
over possession of the land. It is, therefore, 
not possible to give any precise indication 
regarding the date of commcncement of the 
work. 

Fish Farmlog 10 Uttar Pradesh 

308S. SURI HARISH RAWAT: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the amount proposed to be allo-
cated to Uttar Pradesh for encouragiDI fish 
farming during the Seventh Five Year Plan 
period; 

(b) whether it is. fact that amount to 
be spent for this purpose in tbe State is leel 
as compared to that in other Stat~ ; and 

(c) if so, tho stepc' proposed to be 1aba 
to ODCourqe fish farmiDI in the State ,. 
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TBBIMINISfBR. ·OF STATB IN THE 
DBPARTM8NT OF AGRICULTURB AND 
COOPERATION IN THE MINISTR.Y. OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) An outlay or Rs. 828.00 
lakhs has been approved for encouraging 
fish farming through Fish Parmer9s Develop-
ment Aaencies (FFDAs) in Uttar .Pradesh 
during the Seventh Five Year Plan period. 

sito. mll'bJ~. iron, ore, . calcite, cia" bawd"., 
glass sand. dolomite, alaucouit./potaah, 
diaspore/pyropbyllite, phosphorile, base-
metals t malDelite, soaPltODe, fll'Bl'bite, 
scbeelite. asbestol, barytes, a)'pSUm and 
calc tufa. 

(b) Yes. Sir. 

(c) Cement plants, glass works aa4 
dead burnt magnesite plants are in operation 
based on minerals like limestone, Ilus lind 
and magnesite respectively. One calcium 
carbide project and few mini cement plants 
are Proposed to be set up. A number or 
mining projects are io operation for exploita~ . 
tion of soapstonc, bauxite, phosphorite and 
pyrol'hyllite/diaspore both under Public 
and Private sector. Uttar Pradesb State· 
Mineral Development Corporation proJ)Olel· 
to set up mining and beneficiation projectt . 
for placer gold, scbeelite and base metala. 

(b) No, Sir. 

(b) To eocoura,e fish farming in the 
State, the followiog steps have been taken ; 

(i) Fish Farmer's Development 
Agencies ba ve been let up in 48 
districts (26 under the World Bank 
aided Inland Fisheries Project; 
2 under the Centrally sponsored 
sectors; and 20 under the State 
sector), for providing the necessary 
financial, technical and extension 
support to sc J ected and trained fish 
farmers, to popuiarise fish farming 
in rural areas. 

(ii) Six commercial fish seed hatcheries 
of 10 ha. size each have been 
established under the World Bank 
aides Inland Fisheries Project and 
Integrated Rural DcveloprneQt 
Scheme and four more hatcheries 
are proposed to be set up to meet 
the fish seed demand. 

(iii) A fisheries ext.ntion training 
centre bas been set up at Pant 
Nasar for training extension staff 
and progressive filb farmers. 

Major MID ...... In VIP. 

3086. SHRI BARISH RAWAT: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

<a) the names of major minerals found 
in Uttar Pradesh so tar ; 

(b) wheth~r aoy icheme bas been formu. 
lated to set ,up industries based on thesc 
miDerats in Uttar Pradesh; and 

J , 

. (c) 1'10, tbe details tbereof? 

THB MINISTER OF STATE IN THE 
DEPARTMBNT ·OE MINES IN THB 
MLNtST,RY OF STBBL AND MINES 
,SWfll:'WAtl .& \M pUL"Rl SINH,o\): 
(a~(Narn. Df m";or, .,,*all ~.iD'.j1Uttar 
Pr ... b 10 tar are Limestono, coal, an4a1u· 

[English] 
Kbarif Crop Production 

·3087. SHRI MANIK RBDDY : Will the 
Minister of AGRICULTURE be pleased &0 
state: 

(a) whether kharif crop production il' 
expected as per estimates for all the crops 
and if so, the details thereof; 

(b) whether consumer prices are expected 
to fall as a result of bumper crop to cater 
to the nutritional needs of those Iiyio. ·below . 
poverty Hne ; and 

(0) whether tbe estimates of veptahlu, 
fruit. the protective foods IDcludi. milil, 
eggs etc. will also be made alon, will khldf·· 
and tabi crops in order to encoW'ID pro-. 
duction and monitoring operati.n? 

THE MINISTER OF STATE IN THE 
DBPAI.TMENT OP AGlUCULTURB .AND 
COOPERATION IN THE MINISTRY OP 
AGRICULTURE (SHaI YOOBN~A , 
MAKWANA) : (a) Final estimates of pro-
duction or khartf crops bave Dot yet ftdIeD 
due from the States. AI loeb. it lei" " 
possible to indicate whether tbe prodUltiGb 
wOUld be short of the tarlots or othcnvi.e. 
However, due to adverse whether condttJQQs 
in some of tbe maj()r pro(~uciOI States, it Is 
antIcIpated that production of rice In this 
tbllrif at,1l)' dC(;line al ~mpared to a record 
prOduction ot 59.8 millioD toanea durma 
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1.5 tharif. Output of coane cereal., pulla 
aad lof1aeecla jn this kbarif bowever, are 
expected to be better tban lalt year. 

(It) Does DOt arise. 

(c) Bstimates of production of some of 
the fruits and vegetable crops are 
already published reBularly. Likewise pro-
duction estimates of milk and eus are also 
brought out every year. 

Resenadon of Seat. In IDCllan lastltute 
of Maa CommunlcatioD 

3888. DR. O.S. RAJHANS: Win tbe 
Miniater of INFORMATION AND 
BROADCASTING be pleased to state: 

<a) wbether 25 per cent seats have been 
reserved for the candidates from backward 
areu or States for admission in Journalism 
aDd Advertising Course in Indian Institute 
of Mass Communication ; and 

(b) if so, the number of candidates from 
such areu admitted in these courses during 
the last three years ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
<a> No, Sir. 

(b) DOCI not arise. 

Sale Penniss'oo of DDA Flats 

3089. DR. G.S. RAJHANS: Will the 
Minister of URBAN DEVBLOPMENT be 
plesaed to state : 

<a) whether it is a fact that the owner-
sblp of fiats of Delhi Development Authority 
are transferable on sale by the orilinal 
allotteea ; if 10, tbe procedure and conditions 
therefor; 

(b) whether a lar. Dumber of applies-
tloDi from aUottees of 0 D A flats are pend-
iDa lol' disposal with Delhi Development 
Authority and if 80. the facts thereof; and 

(c) the reasons for deJay in disposal of 
peadiDl applications (or sale permission ot 
D.D.A. nat. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF tJRBA'N DBVBLOPMENT 
(SHRI DALBIR SINGH): (a) The DDA 
allows transfer of flats on sale by tbe orilin.1 
allotteo OD paYDleDt of 50% of the un.ruM 

Increase in the value of land, provided the 
allottee has alread:r made full payment for 
the flat. The .1I0tteo has to apply in the 
prescribed (orm tor the permiasiOll. 

(b) NOt Sir. 

(c) Does Dot arise. 

DemolitioD of 111"1_1 TeatmeDta I. Capital 
3090. SHRI H.N. NANJE GOWDA: 

SHRI O.S. BASAVARAJU : 
Will tbe Minister of URBAN DBVELOP. 
MENT be pleased to state : 

(a) wbether DDA bas demolished 4S 
unautborised waUs and 57 rooms constructed 
in Vinod Naaar ; 

(b) if 80, bow many illegal tenements have 
been demo) ished in tbe capital durina tbe 
last three ,ears ; 

(c) the step§ taken by Government to 
stop construction of iUeaal buildings; and 

(d) whether any survey has been con-
ducted in tbia relard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : ca) Yes, Sir. 

Cb) 28,053. 

(c) The following steps have heeD taken 
to cbeck encroacbments and unauthorised 
construction : 

(i) A directive was issuod to all concerned 
that encroachmont. on public property 
should be checked in the very beginn .. 
inl and not aUowed to become per-
manent when it becomes difficult to 
remove them. 

(ii) The Delhi Development Act, 1957 t 
the Delhi Municipal Corporation Act, 
1957, the Punjab Municipal Act, 1911 
(As applicable to New Delhi Munici-
pal Committee area) aDd tbe Public, 
Premises (Evictioo of UDautborised 
()c:cUpants) Act, 1971 were ameoded 
in May. 1984 to declare unautboriled 
construction and eueroacbmcnt orpni. 
able offences and also provide for 
appellate Tribunals to bear" appeall 
aaainst the orders of the demoHtioll 
in Deihl to tbe exolusiOft of tt. 
JUlUdicdoa 01 CiYil Collrtl. Tbe pro. 
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visions relating to the declaration to 
these as cognizable offences bas been 
enforced last year. The provisions 
relating to setting 'up Appellate 
Tribunalt have also ,inee been 
enforced (with effect from 10.2.86) 
in respect of Delhi Municipal Corpo-
ratioD Act and Punjab Municipal Act, 
and 24.2.86 in respect of Delhi Deve-
lopment Act 

(iii) A meeting was taken by tbe Home 
Ministry on 18/;.85 in which guidelines 
were laid down for prevention and 
checking of unauthorised construction 
and it was decided to fix responsibi. 
lity for this purpose at fairly high 
level in tbe concerned organisations. 

(iv) The Delhi Development Authority 
has taken the following specific steps 
in dealing with encroachment/unautho-
rised construction: 

(1) Fresh encroachments are being 
removed through Mobile 
Demolition Squad of DDA. 
From 1.1.85 to 30.9.86, 17,339 
encroachments/unauthorised con .. 
structions were removed. 

(2) The Special Cell dealing with tbe 
illegal sale of land. has registe-
red 3233 cases and 4038 arrests 
have been affested. 

(3) Proceedings for prosecutions 
under the amended provisions 
of D~lhi Development Act, have 
been launched. 

(5) Instructions have been issued by 
the Lt. Governor to the S.H.Os. 
to check fresh encroachments. 

(5) Orders mak ing the concerned 
field Marf personally responsible 
at Vb r ious levels have been 
issued. 

Other local bodies and Land-owing 
Departments have also reported that they 
have been taken action for removal of 
encroachments under their juri$diction. 

(b) No survey bas been conducted in 
*bis re8ar4 ' 

Soviet Proposal (or Modernisatfoa 
of Steel Plant. 

3~1. SHRI H.N. NANJE GOWDA: 

SHRI G.S. BASAVARAJU : 

Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether the Soviet Union have pro. 
posed Rupees 400-crores modernisation and 
technology upgradation programme for two 
of the public sector steel ptants ; and 

(b) whether India has accepted the same 
and if not, the reasons thereof ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) and (b). 
Both sides are already cooperating and 
schemes have been jOintly identified for 
achieving the rated capacities at the Bhilai 
and Bokaro Steel PlaDts, to remove any 
bottlenecks and to improve the technical and 
economic indices and the quality of product. 
at these plants. 

Revamping or ESI Scheme 

3092. SHRI li.N. NANJE GOWDA = 
t 

SHRI G.S. BASAVARAJU : 

Will the Minister of LABOUR be pleased to 
state : 

(a) whether three expert committees have 
been constituted by the Union Labour 
Ministry to revamp the Emp]oyees' State 
Insurance (ESI) Scheme and made it success-
ful ; 

(b) if so, the time by which tbese expert 
committees are expected to submit their 
reports to Government ; and 

(c) the time by which Government would 
take a decision in the matter '1 

THE MINISTER'OF STATE OF THE 
M1NISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The Go\<ernment has 
decided to set up three ad .. hoc Committees 
to evaluate the working of the ESI 
Hospitals. 

(b) The committees will be liven about 
six months time from the date of constitu-
tion to submit their repQrt. 

(c) It i$ fOo early '0 indicate any *im~ 

Jimit. 
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Allocation of Steel to Backward Areal 

3093. SHRI H.N. NANJE GOWDA: 
SHRI AMARSINH kATHAWA: 

SHRI H.B. PATIL : 

Will the Minister of STEEL A~ MINES 
be pleased to state : 

(a) whether Union Government have 
decided to allocate more steel to backward 
areas; 

(b) if so, the total. quantity of steel 
proposed to be allotted to each region ; 

(c) whether consumers have been cate-
gorised into four categories; 

(d) if so, the details thereof ; 

(0) the extent to which the backward 
regions will be helped under this scbeme ; 
and 

(f) whether any distribution luidelines 
have been issued under tbis regard ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) to (f). 
Steel materials are distributed in terms of 
the distribution guideline. announced by the 
Joint Plant Committee. To help the units in 
backward areas, the proposed guidelines, 
shortly to be announed by the JPC, lay down 
that the entitlements of steel consuming units 
in these areas will be increased by 10% over 
the normal levels of entitlements. However, 
these guidelines do not not provide for 
diltribution of steel area-wise or region 
wile. 

In the guidelines, the consumers ha ve 
been divided into four categories in the 
order of priority. A,B,C and D. Status 
'A' consists of Defence, Railways, major 
Coatral Government departments/Undertak-
ings SSI corporations etc. Status 'B' incJudes 
consumers from the Government sector not 
included in Status 'A' MuniCipal Corpora-
tions, Municipalities, Zilla Pari shad , 
Panchayats and Panchayat Samities. The 
remaining consumers will come in Status 
'C' and 'D'. 

Evaluation Committee for CPWD 
Junior Engineer. 

3094. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any job evaluation Com-
mittee was constituted by Government after 
receipt or Fourth Central Pay Commission' 
Report to evaluate the job or Junior 
Engineers and Draftsman Grade I in the 
CPWD; 

(b) if so, what is the report of the Com-
mittee and what action Government have 
taken on the recommendation for a highor 
pay scale for the Junior Engineers than that 
for Draftsman Grade I ; 

(c) whether it is a fact that in June. 1986 
the tben Minister of Urban Development had 
requested the Finance Minister to accept 
the demands of bisber pay scale of tbe 
Junior Engineer with retrospective effect and 
arrears to be paid w .c. f. 1978 ; and 

(d) if so, tbe outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). Yes, 
Sir. The Committee bal made a Job 
Evaluation or the posts of Junior Enlineers 
and Draftsman Grade I. The report is und~r 

examination. 

(c) and (d). After the Fourth Central 
Pay Commission have submitted its report, 
the same was processed by an Empowered 
Committee set up under tbe Ministry of 
Finance. It was at this stage that tbe 
Ministry of Urban Development bad re-
emphasised that their suggession to maintain 
parity between Junior Engineers and Drafts-
man Grade I should be accepted. This was 
because the Fourth Central Pay Commilsion 
had rejected tbis suggestion. 

It was not found possible to aceept tbe 
change proposed by tbis Ministry. Govern ... 
ment have already approved the Pourtb 
Central Pay Commission's Report on this 
point. 
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Indian Films for IFF -

3095. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether some Indian Films have 
beeD sent for the International Film Festival 
to be held In London; and 

(b) if so, the detailes thereof '/ 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Yes, Sir. 

(b) In the London Film Festival, a non-
competitive festival, to be organised from 
13th to 30th November, 1986 the following 
Indian feature films invited by the festival 
authorities have been for particip-; tion by 
the Directorate of Film Festivals, National 
Films Development : 

1. Chidambaram 

2. Trikal 
3. New Delhi Times 

4. Rao Saheb 

Another films, 'GENESIS' bas also b~en 
entered in the festival, but by the company 
in Europe which holds the foreign rights of 
tbe film. 

Performance of Television Relay Centres 
in Andhra Pradesh 

3096. SHRI V. TULSIRAM: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) wbethor Government have received 
i, representations from the people of Andhra 
Pradesh complaining about the poor perfor" 
mance of Television relay centres in tbe 
State; , 

(b) if so~ tbe nature of complaints; and 

(c) the steps taken or proposed to be 
taken to improve the working of tbo tele-
vision system in the State to make it more 
popular? . 

THE MINISTER OF STATE OF THS 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PAN1A): 
(a) Yes, Sir. 

(b) There have been complaints tbat the 
reception of T.V. signals from tho higb 
power (10 Kilowatt) transmitter at Visakha .. 
patnam is unsatisfactory in certain pock~t8, 
particularly in the area right below the hill 
in the vicinity of the T.V. tower. There have 
also been occasional comp1aints about 
unsatisfactory reception from low power 
transmitters at Adoni. Kakinada and 
Rajamundry. 

(c) The transmitter at Visakhapatnam 
is functioning norma)Jy on full power of 
10 Ki110watt and provides satisfactory 
coverage upto a distance of about 140 Kms. 
where line of sight is available. In order 
to improve the reception in the shadow areas 
caused by the hills near the tower of 
this transmitter, it has been decided to set 
up a transposer at Visakhapatnam. Com-
plaints about low pOWf.r transmitters at 
Adonl, Kakinada and Rajamundary have 
been attended to from time to time. 

Guidelines to Aodhra Pradesh for Growth 
in Agriculture Sector 

3097. SHRI V. TULSJRAM: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the details of Guidelines issued to 
tho State Government of Andhra Pradesh 
for growth in agriculture lector ; 

(b) tbe extent to which such guidelines 
have been implemented in the State; and 

(c) the extent to which agricultural 
growth has helped the State Government of 
Andhra Pradesh in providing employment 
to tbe rural population durin a the Sixtb and 
Seventh Plans ? 
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TQB MINISTER OF STATE IN THE 
UEPARTMBNT OF AGRICULTURE 
AND COOPBRATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGBNDRA 
MAKWANA): <a> to (c). The Planning 
Commission issue guidelines to the Sta.te 
Government. including that of Andhra 
Pradesh for formulation of the development 
plans partaining to aU .ector. including 
Aodhra Pradesh for furmulation of 
tbe agriculture. 1 hese guidelines lay 
emphasis on the priority areas for the 
development of crop, animal husbandry, 
Ilbery and other sub-sectors. They are 
pneraUy kept in view by the States while 
formulating the plans. In addition, the 
Union Department of Agriculture & Coope-
ratioD allo issue guidelines for implementa-
tion of Centrally sponsored schemes to 
Increase agricultural production and produc-
tivity. The progress in food production in 
,be last five years in Andbra Pradesh is set 
out below: 

Year Food Production 

1985.86 104.68 

1984.85 96.15 

1983-84 118.81 

1982-83 111.72 

1981.82 114.13 

The expansion in the activities which 
baa led to the increased production in 
agricultural soctor has also helped create 
more employment on the farms. 

Families beat.flted under anti-poverty 
Programmes 

3098. SHRI V. rULSIRAM : 

SQRI JITBNDRA PRASAD: 

SHRI LAKSHMAN MALLICK: 

SHRI RAM PUJAN PATEL; 

SHRI SYED MASUDAL 
HOSSAIN: 

Will the Minister of AGRICULTURE be 
pleased to state ; 

(a) the number of families in States 
aSSisted under various anti-poverty pro-
grammes during the Seventh Plan period as 
on 30 September, 1986 ; 

(b) tho target fixed for this purpose ; 
and 

(c) whether the targets have been 
achieved and if not, the steps taken in this 
resard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRI· 
CULTURE (SHRI RAMANAND YADAV)= 
(a) to (c). Three major anti .. poverty pro-
grammos of the Department of Rural 
Development are Integrated Rural Develop-
ment Programme (IRDP), National Rural 
Employment Programme (NREP) and Rural 
Landless Employment Guarantee Programme 
(RLEGP). 

The target fixed by this Department and 
tbe Dumber of families assjsted under lRDP 
during 1985-86 and 1986-87 (upto September, 
1986) is given in statement-I Jaid on the 
Table of the Hous.. [Placed in Library. 
See No. LT.3307J86]. 

Under the NRBP and RLEGP the targets 
fixed for employment generation and the 
achievement in 1985-86 and 1986-87 (upto 
September, 1986) is given in statements II and 
III laid on the Table of the House. [Placed 
in Library. See No. LT-3307/86]. 

Annual targets for 1985-86 have been 
achieved. Progress during the current year 
up to September, 1986 is satisfactory. 

Central Scheme for UrbaD SanitatioD 

3099. SHRI V.S. KRISHNA IYER : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether there is any pr~posal before 
Union Government to introduce a Contra' 
Scheme to cover urban s~nitatioD ; and 

(b) jf not, whetber Government propose 
to introduce such a scheme to extend 
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financial aSlistance in the form of subsidies 
for setting up of sewerage treatment plants 
in the cities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (8) No. However. 
low cost sanitation in urban areas is a 
component of the Centrally sponsored 
scheme of Integrated Development of Small 
and Medium Towns. 

(b) No. However, loans are also available 
from LIe and HUDCO for taking up low 
cost sanitation schemf:'s by Municipal 
bodies. 

Proposal to raise per Capita Expenditure 
for slum Dwellers 

3100. SHRI V.S. KRISHNA IYER: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) the per capita expenditure incurred 
to provide basic amenities in slums; 

t b) whether there is any proposal to 
raise this per capita expenditure ; and 

(c) whether Government propose to 
give 75 per cent ~s subsidy on the above 
expenditure and 25 per cent to be borne by 
the State Govemmen ts ? 

THE MINISTER OF srATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The present 
per capita cost of provision for basic ameni-
ties in slums under the State sector Scheme 
of Environmental Improvement of Urban 
Slums is Rs. 300. 

(b) In the 23rd Meeting of the Central 
Council for Local Govt. and Urban Deve~ 
lopment held in Delhi in October, 1986, it 
was resolved that the aforesaid existing rate 
of per capita cost of Rs. 300/-s.houJd be 
immediately raised to a substantial extent 
(at least Rs. 500/-)· 

(0) No, Sir. 

Ceiling of Treatment 

3101. SHRI V.S. KRISHNA IYER: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state whether Housing 
and Urban Development Corporation will 

,increase the present ceiling of Joan from 
Rs. 12,( 00 per tenement to RI. 20,000 for 
economically weaker sections in view of the 
increase in cost of aU the buildjng materials 
and labour? 

THE MINISTER OF 5TATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): The limit of 
loan amount in respect of dwelling unit!» 
meant for economically weaker sections in 
urban areas has been raised from Rs. 9,700 
to Rs. 13,500 with effect from 23rd Decem-
ber, 1985. There is no proposal to increase 
it further for the time being. 

Implementation of operational 
Flood-II in Kerala 

3102. PROF. K.V. THOMAS: Will the 
Minister of AGRICULTURE he 'pleased to 
state: 

(a) the assistance given to Kerala for 
implementation of tho Operational Flood II 
Programme: 

(b) whether this scheme waa implemented 
in Malabar area in Kerala also; and 

(c) if so, the progress made by Kerala in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRJCULTURE (SHRI YOGENDRA 
MAKWANA) : (a) Indian Dairy Corpora-
tion (IDe) has disbursed a sum of 
Rs. 833.75 lakhs to Kerala upto the March, 
1985 under Operation FJood II proarammc. 

(b) No, Sir. 

(c) Does not arise. 

Autonomy to Public Enterprises 

3103. SHRT GURUDAS KAMAT: 
Will the Mini~ter of STEEL AND MINES 
be pleased to state whether Government 
propose to grant greater autonomy to public 
enterprises as has been done in the caso of 
Steel Authority of India Ltd. ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : There is DO 
such proposal. 
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World Bank Loan rer Urban Transport 
project in Bombay 

3!04. SHRI GURUDAS KAl\IAT: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether any World Bank loan 
would be made available for Bombay Urban 
Transport Project; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
and (b). Detailed schemes/proposals for 
inclusion in the Bombay Urban Transport 

. Project-II are at present being formulated by 
the Government of Maharashtra. After 
their receipt and on their scrutiny, it is pro-
posed to approach the World Bank for its 
loan-assistance. 

[TranslatiDn] 

Orange PlantatioD in Amravati Di~trict 

3105. SHRIMATI USHA CHOU· 
DHARI: Will the Minister of AfJRICUL-
TURE be pleased to state : 

(a) whether Government are aware that 
for the last ten years orange plantations in 
Amravati district are facing extermination on 
account of being infested with disease; 

(b) if so. whether any proposal to set 
up a research centre or introduction of 
disease eradication scheme is under consi-
deration with a view to eradicate the 
disease in orange plantations and to check 
further spread of the disease ; and 

(c) whether Union Government propose 
to associate NAFED for implementation of 
the scheme for processing, packing and 
marketing of oranges in Vidarbha? 

THE MINISTER OF STA TB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKW ANA): (a) The Government is 
aware tha.t orange p'antation in Vidarbha 
ReSion including Amravati district has been 

facing the problem of infestation of insect 
pests and diseases for about last 10 years. 

(b) The Indian Council of Agricultural 
Research has set up a fulfiedged National 
Research Centre at Nagpur in July, 1985 fOI 
evolving suitable control measures for 
important diseases of orange in that area. 

(c) NAFED has been helping in pro-
moting marketing of oranges grown in 
Amravati district by arranging their sale 
through its infrastructure in Azadpur Fruit 
and Vegetable Market in Delhi. NAFED 
however does not have any proposal at pre-
sent, to associate with the operations of 
processing and packing. 

(English] 

Plan to approve Unauthorised Colonies 
in Delhi 

3106. PROF. NARAIN CHAND 
PARASHAR; Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
reply given to Un starred Question No. 3095 
on the 15th April, 1985 regarding regulari-
sation of unauthorised colonies in Delhi 
and state: 

(a) the names of tho new unauthorised 
colonies which have sprung up and arc in 
existence at present ; 

(b) whether the Delhi Development 
Authority bas any plan to approve the 
unauthorised colonies during the Seventh 
Five Year Plan in a phased manner ; 

(c) the procedure and the guidelines 
followed in regularisation of unauthorised 
colonies ; and 

(d) the names of colonies proposed to 
be regularised during the current financial 
year? 

THE MINISTER OF STA TB IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINOH) : (a) As per 
existing po] icy of the Government unautho-
rised colonies in Delhi covering residential 
and commercial structures constructed therein 
upto 30.6.77 and 16.2.77 respectively are to 
be regularised by tho DDA and MCD. No 
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fresh survey hal been carried out by the 
MCD and DDA of the new unauthorised 
colonies that have come up after 1977. 

(b) Yes sir, but the DDA will consider 
only those colonies which are covered by 
the above policy. 

(c) The procedure followed for regula-
risation of unauthorised colonies is as 
(ollows :-

0) Physical Survey 

(ii) Socio-economic survey 

(iii) Superimposition of Master Plan/Zonal 
PlaD. 

(iv) Proposal on the base map to finalise 
alignment of trunk infrastructure and 
major roads. 

(v) Finalisatjon and approval of the plan 
from Technical Committee of DDAJ 
MCD. 

(vi) Demarcation of pockets required for 
community facilities. 

(vii) Acquisition of pockets required for-
community facilities and infrastruc-
ture. 

(viii) Estimates and approvals of develop-
ment works. 

(ix) Development of the colony. 

(X) Sanction of building plans. 

(xi) Connection of services. 

(xii) Transfer of the colony to MCD for 
the maintenance of the services. 

(xiii) Collection of premium by DDA in 
case of properties On Government 
land. • 

(xiv) Collection of development charges in 
various states. 

(xv) Disposal of commercial and other 
properties, if any, in the areas of 
unauthorised colonies. 

(d) Following colonies have been taken 
up for re,ularisation during current financial 
year :-

1. Om Vihar 
2. Nai Bast' Harijan 

Col,ony 

3. Arya Nagar 

4. Sadora Kalan Chowki 

byMCD 

by DDA 

byDDA 

No.2. by DDA 

Replat'cmcnt of Damaged Antenna of 
Rajkot Relay Centre 

3107. SHRI MOHANBHAI PATEL: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state 
whether the antenna of Rajkot Relay Station 
has been repaired/replaced ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
Yes, Sir. After necessary repairs. the 
antcnn:t system has been energised. 

Guidelines for Natora2 Calamities 

3108. SHRIMATI GEBTA MUKHER. 
JEE : Will the Minic;ter or AGRICULTURE 
be pleased to state : 

(a) the guidelines followed by Govern-
ment for declaration of an area as natural 
calamity (i.e. flood. drought etc.) affected 
area; 

(b) the benefits granted to the people 
of an area declared thus affected ; 

(c) whether it is uniform in all States; 
and 

(d) if not. the variations thereof? 
THE MINISTER OF STATE IN THE 

DEPARTME'JT OF AGRrCULTURE 
AND COOPERATION IN THE MINIS. 
TRY Of AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (d). 
The administration of relief in the event of 
natural calamities is primarily the responsi-
bility of the State Government concerned. 
It is f,)r the State Government to declare a 
particular area as affected by a natural 
caJamity. While relief and rehabilitation 
measures are taken by the respective State 
Government!; themselves, the Central 
Government supplement the efforts of the 
Stare Governments for meeting the situation 
caused by natural calamities. In case the 
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State' Government is unable to meet the 
lituation itself, it may submit a memoraD-
dum for obtain ina Central financial assis-
tance. The scale on which assistance is 
sanctioned is uniform for all States in terms 
of the recommendatioDs of the 8th Finance 
CommissioQ, as accepted by the Central 
Government. 

USSR Otter to Modemised Metallurgy 
Units 

3109. DR. G. VIJAYA RAMA RAO: 
Will the Minister of STEBL AND MINES 
be pleased to state : 

<a) whether USSR have offered their 
latest technology for metallurgy units and if 
so, the details thereof ; 

(b) whether this technology will be the 
best available in the world ; and 

(c) whether our own Rand D Units 
have contributed to any new developments 
not already known overseas and if so, the 
details tbereof ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) Both 
sides are already cooperating and have 
jointly identified schemes to remove any 
bottlenecks and to improve the technical and 
economic indices and the quaJity of products 
at tbe Bhilai and Bokaro Steel Plants. 

(b) The technologies that are being 
supplied by the Soviet Union have been 
found to be relevant for application in 
these plants. 

(c) The information is being collected 
and will be laid on the Table of the House. 

Establishment of Studio for Sambalpur 
Doordanhan 

3110. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state; 

(a) whether there is any demand for 
establishmen.t of a separate studio for the 
Sambalpur Doordarshan Kendra in Orissa ; 
and . 

(b) if so~ tb~ ,,,~ctjOD 9C QO~~~~lQent 

thereto? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROAt)CASTING (SHRI A.K. PANJA): 
(a) Yes. Sir. 

(b) There is no scheme in the Seventh 
Plan of Doordarshan to set up a TV Studio 
at Sambalpur. The Plan, however~ includes 
setting up of a full-fledged TV Studjo Centre 
with satellite-uplink facilities at Bhubanesh-
war to cater for the entire State of Orissa. 

[ Translation] 

Utilisation of Land of IARt 

3111. SHRI RAJ KUMAR RAJ: 
Will the Minister of AGRICULTURE be 
pJeased to state : 

(a) the area of land in hectares under 
the occupation of Indian Agricultural Re-
search Institute, Pusa, New Delhi and the 
extent of the area being utilised out of the 
same; 

(b) the reasons for non .. utilisation of 
the total area of the available land ; and 

(c) the purpose for which (ood-grains 
grown on this land are being utilised ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
"1INISTRY OF AGRICULTURE: (SHRI 
YOGENDRA MAKWANA): (a) The 
total land under occupation of I.A.R.I. is 
480 hectares, out of which 160 hectares is 
under buildings and road, etc. The remain-
iog 320 heet ares is under cultivation. 

(b) Does not arise. 

( c) The major part of the cultivated 
area is under experimentation. Small area is 
under nucleus and breeder seed productioD. 
Toe nucleus seed is used for further pro-
duction of breeder seed. The breeder seed 
is supplied to seed producing organizations 
for foundation seed production. Part of the 
seed is used for conducting outreach ex-
periments and minikit adaptive demonstra-
tion trials. The small quantity of produce 
from e~perimeDts is disposed off as arain. 
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Acquisition of Land in Manda,ali FazaJpur, 
Delhi 

3112. SHRI RAJ KUMAR RAI : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given to 
Unstarred Quest ion No. 4601 on the 11 th 
AUlest, 19i6 regarding acquisition cf land in 
Mandavali Fazal Pur, Delhi and state; 

(a) the purpose for which pieces of land 
under Khasra Nos. 598 and 600 were got 
vacated and the purpose for which these are 
beiDS utilised at present ; 

(b) whether Government propose to allot 
some land or share to rest of the people who 
have not been provided alternative land of 
houses; 

(C) if so, by what time ; 

(d) if not, the reasons therefor; and 

(e) the steps being taken or proposed to 
be taken by Oovernment for persons con-
nect with these Khasras ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Khasra Nos. 
598. 599 & 600 was acquired for planned 
development of Delhi of which Vacant pos-
session of land under Khasra No. 599 has 
been given to DDA on 23.7.86. The develop-
ment work on the land has not yet been 
started by DDA. Possession of Khasra Nos. 
598 and 600 has not' been taken over by the 
Government due to stay order by the Delhi 
High Court. 

(b) to (e). The questions do not arise, 
as all the above mentioned lands belong to 
Oaon Sabha and not to any individual 
oWDor. 

[Englilh] 

Handing over of River Front Land to 
Calcutta Corporation 

3113. DR. SUDHIR ROY: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a> whether river front of Calcutta along 
with Stiand Road appears to be in a bad 
state because of the refusal of the Calcutta 
Port Trust to band over the land to Calcutta 
Corporation ; and 

(b) whether Government propose to ren .. 
der any help to Calcutta Corporation in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). A 
report has been calJed from the Calcutta 
Port Trust and the Calcutta Corporation. On 
receipt of the report the matter wH1 be 
examined furtber. 

Land Acqoired for Daitori Steel Plant In 
Orissa 

3J 14. SHRI HARIHAR SOREN: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) the total land acquired for the esta-
blishment of Steel Plant at Dai1ari in Orissa; 

(b) the amount of compensation given to 
the people whose land has been acquired; 

(c) the amount spent on the payment of 
compensation and other preliminary works 
for the setting up of steel plant; and 

(d) the details thereof ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) 16.74 
acres of Government land have been acq-
uired for the Enabling Works of the project. 
No land has been acquired so far for the 
steel plant proper. 

(b) Does not arise as no private land 
has been acquired. 

(C) and (d). Rs. 555.13 lakhs bas been 
spent on the project upto the cud of 
Octoberll 1986. The details are given below: 

SI. No. Items 

1. Company's Reai-
strati on 

2. Fixed Assets 
3. Consultancy 
4. Soil investi-

gation, survey. 
enabHng works, 
sampling and testing etc. 

S. Establishment and 
administrative 
expenditure. 

Amount in 
lakh of Rs. 

40.00 

40.69 
182.82 
115.01 

176.61 

5'5.13 
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Agreement Among Countries on Wage I~evel 
of Workers in Gulf Countries 

3115. PROF. P.J. KURIEN: Will the 
Minister of LABOUR be pleased to state: 

(a) whether any agreement has been 
arrived at among the countries which are 
supplyio& labour to the Gulf countries, about 
the wage level of the workers : and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) No, Sir. 

(b) Does not arise. 

Damage due to soil Erosion, Siltation, Wind 
Erosion and Shifting Cultivation in Orissa 

3116. SHRIMATI JAYANTI PATNAIK: 
Win the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have made any 
estimate of the extent of damage in Orissa 
due to loild erosion, siltation. wind erosion 
and shifting cultivation ; 

(b) if so. the details of the total hectares 
of land eroded every year owing to the above 
factors; 

(C) the steps taken to check soil erosion ; 

(d) whether any Centrally Sponsored 
scheme bas been implemented therefor ; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN lHE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : <a) The Government of 
Orissa have estimlted that about 82 lakh 
hectares of land are affected by different kinds 
of soil erosion. According to the Task Force 
on Shifting Cultivation in India (October, 
1913), total area affected by shifting cultiva-
tion in Orissa is about 26.5 lakh hectares 
and the annuallY affected area is about 5.3 
lakh hectares. Nearly 30,000 hectares are 
reported to be affected by wind erosion in 
tho coastal areas. The information on area 
affected by silation is not available. 

(b) Estimates of lands eroded every 
year due to various factors have not been 
made. 

( c) Measures to check soil erosion have 
been taken both under State and Central 
sector soild conservation programmes. The 
measures consist of vegetative, engineering 
and improved management practices such as 
bunding, terracing, improved crop production 
technology horticulture plantations, afforesta-
tion, grassland development. gully control, 
stream bank control, check dams, water 
harvesting structures etc. Upto 1985.86, 
about 6.00 lakh hectares have been covered 
under different State and Central Sector 
soil conservantion programmes. 

(d) and (e). Following Centrally Spon-
sored Schemes have been implemented in 
Orissa State: 

(i) Soil Conservation in the Catchments 
of River Valley Projects of Hirakud, 
Machkund/Sileru and Rangali 'NIandira. 

(ii) Drought Prone Area Progamme in 
the Districts of Kalahandi, Phulbani, 
Sambalpur and Bo]angir, 

(iii) National Watershed Development Pro-
gramme for Rainfed Agriculture in the 
District of Koraput. 

(iv) Rural Fuelwood and Plantation. 

(v) Development Programllle for Rehabi-
litation of Podu Affected Areas. 

[Translation] 

Irregular Supply of Power to fertilizer 
factories 

3117. SHRI KALI PRASAD PANDEY: 
Will the Minister of AGRICULTURE be 
pleased to state 

(a) whether there has been a loss of 
more thaD half of the fertiliser production 
capacity because of irregular supply of 
power, jf so, tbe steps takep by Government 
so far to ensure regular supply of power so 
tbat full capacity of fertiliser factories could 
be utilised : 

(b) whether poor maintenance is one of 
the main causes for heavy losses in fertilizer 
factories and if so the action taken for better 
maintenance and storage of fertilizers ; 
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(c) the names of those fertilizer factories 
where maintenance arrangements are inade-
quate and the amount of money spent in the 
year 1985.86 or expected to be spent in 1986-
87 'as per requirement of each factory for the 
purpose; and 

Cd) the quantum of fertilizer proposed 
to be imported during the current year to 
meet the requirements of the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE: (SHRI 
RPRABHU) : (a) There has been loss of 
fertilizer production on account of irregular 
power supply though it does not amount to 
more than half the production capacity. 

The State Governments have been re-
quested from time to time, to exempt the 
fertilize; unjts from power cuts/restrictions. 
Besides, captive power plants have been and 
are being installed, where considered neces-
sary; to cope with the problem of unstable 
grid supply. 

(b) Loss of fertilizer production is due 
mainly to equipment breakdowns, caused 
inter alia by unsatisfactory maintenance. The 
fertilizer companies have, therefore, been 
asked to strengthen their turn-around manage .. 
ment and also the preventive and predictive 
maintenance procedures alongwith analysis 
of each case of breakdown. 

Most of the manufacturers have adequate 
storage capacity within their plants accord-
ing to standard norms. In addition, the <?en-
tral and State Warehousing CorporatIons 
have been advised about the overall need for 
storage of fertilizers in the field. 

(c) The maintenance ar~angements .. are 
inadequate in some of the Untts of FertilIzer 
Corporation of India and Hindustan Ferti-
lizer CorporatioD, which are faced with the 
problem of ab-initio design deficiency. equip-
ment imbalances., and also unstable powee 
supply from the State grids. 

The expenditure incurred on repairsj 
maintenance by Fertilizer Corporation bas 
been as follows : 

Amount (Rs. in lakhs) 
1985-86 1986-87 
(Actual) (Estinlated 

Fertilizer Corpor a-

(d) It is not in the publk interest to 
disclose the qua .. ntum of imports during the 
current year (1986-87). 

[English] 

Project Plans Submitted by the Government 
of Andhra Pradesh Under RLEGP 

3U8. SHRI SRIHARI RAO: 
SHRIMATI N.P. JHANSI 
LAKSHMI: 

Will the Minister of AGRICULTURE be 
pleased to state; 

(a) whether Government oC Andhra 
Pradesh have sent project plans to Union 
Government under the Rural Landless 
Employment Guarantee Programme for 
approval~ 

(b) if so, the details thereof; and 
(c) the action taken on the project 

plans? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND YADAV): 
(a) Yes, Sir. 

(b) and (c)~ Out of the eight projects 
received in the year ]986-87. seven have 
already been approved. One is under 
consideration pending receipt of clarifications 
and details from the State Government. A 
list of the projects is given in the statement 
below. 

STATEMENT 

Rural Landless Employment Guarantee Pro-
gramme 

Status of RLEG P projects received 
from Andhra Pradesh during 

1986-87 

Sl. Name of project 
No. 

Approved Remarks 
estimated 
project 
cost 
(Rs. Jakhs) 
.. ~ .. - .. --- .... ----

3 4 1 2 

1. Construction of 1273.28 
tlOD of India 3583 
Hindustan Ferti-

4194 houses for SCjST 
under Indira Awaas 

lizcr Corporation 1206 1312 Yojana .. 
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1 2 3 4 

2. Construction rural 
link roads, millor 312.00 
irrigation works, 
community irrigation 
wells. 

3. Construction of 1235.3~ 
community irrigation 
wells. 

4. Construction rural 136.83 
sanitary latrines. 

s. Construction of 50.60 
multipurpose com-
munity centres in 
DWCRA dsstricts. 

6. Construction of 
roads, community 
latrines, hostel build-
ings for SeIST, 
drinking water wells 
etc. 

3042.81 

7. Social forestry works. 869.05 

8. Social forestry works. Under Estimated 
consi-

deration 
project 
cost is 
Rs.59.25 
lakbs. 
Additi-
onal 
details! 
clarifica-
tions 
awaited 
from the 
State 
Govern-
ment-

EPF & ESI Arrears of Employees of Hindus-
tan Samachar and Samachar Bharti 

3119. SHRI KUNWAR RAM: Will 
the Minister of LABOUR be pleased to state: 

(a) the amount of arrears of workers 
of Hindustan Samachar and Samacbar 
Bbarti, on account of salary, E.P.P., R.S.I. 
and sratujty upto 31 March, 1986; 

(b) the steps taken by Delhi Adminis-
tration to help the workers to get their 
arrears, and 

(c) the results of the action taken by 
the Labour Commissioner of Delhi? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). According to the 
ESI/BPF authorities, the arrears of BSI/BPF 
dues against the two establishments were as 
given below :-

Name ofth~ 
establishment 

Mis. Hindustan 
Samachar: 

" Samachar 
Bharti: 

Amount in arrears. 
ESI EPF 
(Rupees in lakhs) 

3.00 (upto 17.16 (upto 
31.10.85) 31.3.86) 
3.19 (upto 12.02 (upto 
30.6.85) 31.12.85) 

Delhi Administration has reported that 
they had received certain comp1aints from 
Hindustan Samachar Karamchari Union and 
Samachar Bhani Karamchari Union alleging 
non-payment of wages. The matter was 
taken up wit h the management and the 
workers have been paid their wages upto 
December, 1985. Thereafter, no specific 
complaints regarding non-payment of wages 
has been received by them. They have, 
however, received certain complaints re-
garding non-payment of gratuity against 
both the managements. The Delhi Ad-
ministration is reported to be taking 
necessary action on these complaints in 
accordance with tbe provisions of the Pay-
ment of Gratuity Act, 1972. 

The ESI/BPF authorities are also takin~ 
necessary action for recovery of the arrears 
of ESI!EPF dues in accordance with the 
provisions of the ESI/EPF Act. 

[Translation] 

Newspapers and Journals Registered 
with Registrar of Newspapers 

3120. SHRI SHANTI DHARIWAL: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of newspapers and 
journals registered with the Registrar of 
Newspapers upto September, 1986; 
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(b) the number of newspapers/journals 
out of these which are being published 
continuously; 

(c) the number of newspapers/journals 
out of these which have not been published 
after 31 December, 1980; 

(d) whether Government are taking any 
action to cancel the registration of these 
papersfjournals; and 

(e) if so, the action being taken in the 
matter and if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) The number of newspapers registered 
with the Registrar of Newspapers for India 
as on 30-9 .. 1986 was 23,596. 

(b) and (c). As the pupJishers suspend 
or cease publication of a newspaper on their 
own without always informing the concerned 
authorities, it has not been possible for tbe 
Registrar of Newspapers for India to main-
tain authentic information in this respect. 

(d) and (e). The District Magistrate 
concerned is competent under the Press and 
Registration of Books Act, ]867 to cancel 
declaration in cases of irregular publications 
as per the provisions of the said Act. The 
titles which get so released are reported to 
Registrar of Newspapers for India from time 
to time and be is tbereafter free to allot 
them to other applicants. 

[English] 
DiscrepaDcies in Allotment Letters Issued 

by DDA for Flats in Vasant Kunj 

3121. SHRI MOHO. MAHFOOJ ALI 
KHAN: Will the Minister of URBAN 
DEVELOPMENT be pJeased to state : 

(8) whether there are wide discrepencies 
and disparities in the allotment letters issued 
to the prospective buyers of DDA flats under 
the self-financing scheme in Vasant Kunj 
and the actual structure that is coming up; 

(b) whether there is no quality control 
over the construction causing great resent-
ment amoDg the allottees; 

(c) if so. the reasons for the deviation 

from tho commitment made by the DDA In 
the allotment letters issued to the allottees; 

(d) the monitoring being exercised to 
maintain the quality of the flats; and 

(e) the steps contemplated by Union 
Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPME NT 
(SHRI DALBIR SINGH) : (a) No, Sir. 

(c) Does not arise. 

(b) and (d). DDA have got a Quality 
Control Cell to ensure maintenance of 
quality of construction including use of 
quality Material and conformity to specifica-
tions. 

(e) In view of reply to parts 
(b) & (d), this does not arise. 

Assistance to states for Agricultural 
Development 

3L22. SHRI PRAKASH V. PATIL: 
Will the Minister of AGRICULTURE be 
p leased to state: 

(a) whether Union Government extends 
scientific and technological assistance to 
states for developing better seeds, improving 
the technique of cultivation and also finan~ 
cial support; 

(b) if so, the nature of assistance given 
for the last three years, year-wise; and 

(C) the extent to which the assistance 
extended has augmented agricultural produc-
tion, particularly of pulses and oilseeds ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) The Indian Council of Agricultural 
Reseacch offers a~sistance to the States 
mainly through the agricultural universities 
in the nature of plan funds for the multi-
location. All India Coordinated Projects 
operated on a S-yearly basis. Cess Fund 
Schemes for short .. term research projects, 
foreign aided projects and for National Seed 
Project. The Council also arranges to obtain 
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from national and international sources 
tho valuable germplasm and breed ing 
materials for the State Agricultural Univer-
sities for developing better varieties of crops. 
There is a constant interaction between 
ICAR and the State Agricultural Univer-
sities in technical and scientific matters. 

(c) As a result of the support provided 
by ICAR as above, agricultural universities 
have contributed substantially in achieving 
the present level of production in the coun-
try. With regard to pulses production. 
there bas been a trend of slow and steady 
progress during the last several years i.e. 
129.6 lakh toones in 1985-86 as against 100.3 
lakh tonnes in the year 1980-81. Significant 
production gains have been achieved in case 
of arhar, urad, mung" gram and lentil with 
the help of improved varieties and production 
technology. 

In oilseeds, 265 improved varieties and 
hybrids toaether with agro-production~ pro-
tection technologies and location-specific 
remunerative intercropping systems have been 
~dentified as components for boosting per 
hectare yields. As a result, oilseeds produc-
tion has increased to 12.95 million tonnes 
dUring 1984-85 from 9.37 million tonnes 
during 1980-81. 

Improvement in Dryland Farming Technique 

3123. SHRI PRAKASH V. PATIL: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have draw.n up 
any plan to develop the technique of dry 
land farming or improving the exi~tjng one; 

(b) if so, the total area which is dryland 
in the country. State-wise and to what ex-
tent the food crop can b. raised; and 

(c) the details of the plan with particular 
reference to the programmes taken in hand 
to cover more areas in each State during the 
current Plan period? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGEND~A 
MAKWANA): <a> Yes, Sir. 

(b) A statement showing the net and 
ifOSS unirrigated area State-wise and total 
for the country is given below. 

No quantitative estimates of the extent 
to which food crop can be raised in these 
drylands has been made. 

(c) Development of dryland farmina 
through modern methods has been taken up 
by implementation of various State and 
Central Sector Schemes during the current 
Plan period. The States covered are Andhra 
Pradesh, Assam, Bihar, Gujarat, Haryan8, 
Himachal Pradesh, Jammu & Kashmir. 
Karnataka, Kerala, Madhya Pradesh, Maha-
rashtra. Manipur, Nagaland, Orissa, Punjab. 
Rajasthan. Sikkim, Tamil Nadu, Tripura, 
Uttar Pradesh and West Bengal. 

STATEM~NT 

Net & Gross Unirrigated Area-1982~83 
(Provisional) 

State/ Union Net Unlrri- (Thousand 
Territory gated Area Hectares) 

Gross Un-
irrigated ArIa 

Andbra Pradesh 7507 8251 
Assam 2124 2984 
Bihar 5959 6291 
Gujarat 7515 7667 
Haryana 1240 1747 
Himachal Pradesh 478 799 
Jammu & Kashmir 406 597 
Karnataka 8870 93;0 
Kerala 1921 2473 
1'J adhya Pradesh 16371 19471 
Maharashtra 16375 17271 
Manipur 75 113 
Meghalaya 143 ]57 
NagaJand 99 102 
Orissa 4915 6320 
Punjab 652 767 
Rajasthan 12442 14301 
Sikkim 64 91 
Tamil Nadu 3004 3298 
Tripura 217 343 
Uttar Pradesh 7342 12583 
West Bengal 3731 5170 
A & N Islands 33 35 
Arunachal Pradesh 94 138 
Chandigarh 3 4 
Dadra & Nagar Haveli 23 2S 
Delhi 13 35 
Goa Daman & Diu 120 129 
Laksha Deep 3 3 
Mjzoram 57 70 
Pondicherry 4 7 
All India 101800 120607 
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Small and Marginal Farmers Benefitted 
Vader IRDP 

3124. SHRISATYENDRA NARAYAN 
SINHA: Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether IRDP schemes benefit small 
and marginal farmers also; 

(b) if so, the percentage of small and 
marginal farmers benefited under IRDP 
scbemes; and 

(c) whether there is any proposal to in-
crease this proportion ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): 
(a) All families living in rural areas and 
having an annual income of less than 
Rs. 4,800 are entitled to benefit under IR DP. 
Small and marginal farmers falling in this 
category can also be assisted. 

(b) Percentage of sman and marginal 
farmers benefited under IRDP is not moni-
tored separately. 

(c) Does not arise. 

Team to Probe Working of I.e.A.R. 

3125. SURI DHARAM PAL SINGH 
MALIK: 

SHRI SUBHASH YADAV : 

SHRIK.RAMACHANDRA 
REDDY; 

DR. B.L. SHAILBSH : 

SHRI C. SAMBU: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is any proposal to 
constitute a high level team to go into the 
working of the Indian Council of Agricul-
tural Research; 

(b) if 10, the broad outlines of the pro-
posal; 

(c) the composition of the team; and 

(d) the time by which it will submit its 
eport to Government 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINlSTRY 
OF AGRICULTURE (SHRI YOGBNDRA 
MAKWANA) : (a) to (d). The matter is 
under consideration and details will be 
furnished as soon as it is finalised. 

Rehabilitation of Bonded Labour 

3126. SHRI RAJ KUMAR RAJ: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether according to the report 
prepared by the Planning Commission, it 
has been stated that praclically in all cases, 
no steps had heen taken by the concerned 
authorities to assess the background and 
choice of the beneficiaries in the matter of 
allotment of rehabilitation schemes of 
bonded labour; 

(b) whether there had been some short-
cOInings in the inlplementation of rehabilita-
tion of bonded labour· and , 

(c) if so, the manner in which Govern .. 
ment propose to remedy the situation so 
that proper attention can be given towards 
the rehabilitation of bonded labour? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) The Programme Evalua-
tion Organisation of the Planning Commission 
had conducted an evaluation ot the Cent .. 
rally Sponsored Scheme for rehabilitation of 
bonded labour in 1981 and i982 at 
the request of the Ministry of Labour 
and submitted its report in March , 
1984. One of the observations of the Pro-
gramme Evaluation Organisation related to 
non-formulation of rehabilitation Schemes 
in accordance with the background and 
choice of the beneficiaries. 

(b) and (c). Under the Bonded Labour 
System (AbOlition) Act, 1976, the responsi-
bility for identification, release and rehabilita-
tion of bonded labourers rests with the 
concerned State Governments. Central 
Govt. bas issued luidelines to the State 
Govts. from time to time for effective 
implementation of the rehabilitation schemes. 
The Central Government has also issued a 
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blue print sugge~ting how the rehabilitation 
schemes should be formulated. The State 
Governments have been advised to integrate 
the other anti-poverty Schemes with the 
Centrally Sponsered Scheme so that benefits 
accruing to the bonded labourers become 
substantial. 

Setting up of TV Relay Centre at Wynad 

3127. DR. K.G. ADIYODI: Will the 
Minister of lNFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propost~ to set 
up a T.V. relay Centre at Wynad; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) and (b). Establishment of a low power 
(lOOWatt) TV transmitter at Kalpetta in 
Wynad district is included in the vn Plan of 
Doordarshan. 

Government Advertisements to Regional 
Newspapers 

3128. SHRI NITYANANDA MISRA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the DA VP gives Govern-
ment advertisements to news papers in 
regional languages; and 

(b) if so, the amount spent during 1983, 
1984 and 1985 in giVing advertisement to 
Oriya newspapers with the names of the 
papers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Yes, Sir. 

(b) The amount spent by DA VP on 
release of advertisements to the Oriya 
newspapers/periodicals, the names of which 
are indicated in the statement below .. during 
the years 1983-84, 1984-8S and 1985-86 was 
as under:-

Year 
1983-84 
1984.85 
1985.86 

Amount (In Rs.) 
6,39,068/-
6,75,005/-
7,30 .. 072/-

STATEMENT 

Details of Oriya Publications Empane))cd With DA VP and During the Years 1983-84, 1984 -85 
. and 1985-86, 
1 !J83.84 1984-85 1985-86 

Dalliel Dailies Dallies 

1. Samaj. Cuttack 1. Sama;, Cuttack 1. Samaj, Cuttack 
2. Prajatantra, Cuttack 2. Prajatantra, Cuttack 2. Prajatantra, Cuttack 
3. Dharitree, Bhubancshwar 3. Dharitree, Bhubaneshwar 3. Dharitree, Bhubaneshwar 
4. Pragativadi, 4. p,agativadi, Bhubaneshwar 4. Pragativadi, Bhubaneshwar 

Bhubaneshwar 
S. Matrubhoomi, Cuttack 5. Matrubhumi, Cuttack 
6. Swarajya, Bhubaneshwar 6. Dinalipi, Bhubaneshwar 
7. Dina Lipi, Bhubaneshwar 7. Swarajya, Bhubaneshwar 
8. Hirakhande, Sambalpur 8. Khabar Khagaj, 

Bhubaneshwar 
9. !Chabar Kagaz, 

Bhubaneshwar 
9. Agnishik ha, Sambalpur 

JO. Asnishikha, Sambalpur 10. Dainik Asha, Berhampur 
11. Ganabarta. Sambalpur 11. Kurushetra, Rourkela 
12. Dainik Asha, Berhampur 

5. Matrubhumi, Cuttack 
6. Dinalipi, Bhabaneshwar 
7. Swarajya, Bhubaneshwar 
8. Khabar Khagaj, 

Bhubaneshwar 
9. Agnishikha, Sambalpur 

10. Dainik Asha, Berhampur 
11. Kurushetra, Rourkela 
12. Samvad .. Bhubaneshwar. 
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1983-84 

Weeklie8 

1. Rashtradeep, Cuttack 
2. Rourkela Reporter, 

Rourkela 
3. The Jansakba, 

Nowrangpur 

1984.85 
Weeklies 

1. Rashtradeep, Cuttack 
2. Ganabarta, Sambalpur 

3. Rourkela, Reporter, 
Rourkela 

4. Abhimat, Bhubaneshwar 4. The Janasakba, 
Nowrangpur 

5. The Nabeen, Behrampur 5. Abbimat, Bhubaneshwar 
6. The Dahan, Cuttack 6. The Nabeen Berhampur 
7. Tuesday, Bhubaneshwar 7. The Dahan, Cuttack 
8. The Bibartana, Cuttack 8. Tuesday, Bhubaneshwar 
9. Sabita, Bebrampur 9. Bibartana, Cuttack 

Others 

1. Sucharita, 
Bhuabaneshwar 

2. Paurasha, Cuttack 
3. Jhankar, Cuttack 

10. Gana Istahar, Sambalpur 

Others 

1. Sabita, Berhampur 

2. Sampadak, Jaipur 
3. Sucharita, Bhubaneshwar 

4. Baramza, Bhubaheshwar 4. Paursha, Cuttack 
5. Meena Bazar, Cuttack 5. Jhankar, Cuttack 

6. Utkalprasanga, 
Bhubaneshwar 

6. Bararnza, Bhubaneshwar 

7. BanafuJa, Bhubaneshwar 1. Utkal Prasanga, 
Bhubancshwar 

8. Asantakali, Calcutta 8. Banfula, Bhubaheshwar 
9. Jahanaraija, 

Bhubaneshwar 
10. Dogare, Cuttack 

9. Asantakali, Calcutta 

10. Kuniraija, 
Bhubaneshwar 

1985.86 

W~ekl/~$ 

1. Rasbtradeep, Cuttack 
2. Jansakha, Howrangpur 

3. Nabeen, Behrampur 

4. Tuesday, Bhubaneshwar 

5. Bibartana, Cuttack 
6. Gana Isthar, Sambalpur 
7. Dbakara, Sambalpur 

Others 

1. Sabita, Behrampur 

2. Sucbarita, Bhubaneshwar 
3 .. Jankar, Cuttack 
4. Baramaza, Bhubanesbwar 
S. Utkal Prasanga, 

Bhubaneshwar 
6. Banfula, Bhubaneshwar 

1. Asanthakali, Calcutta 

8. Sansar, Cuttack 
9. Takat, Cuttack 

10. Meena Bazar Cuttack , 

11. Kuni Raija, 11. Shishu Raija, Korapatt 11. Tiki Dunia, Cuttack 
Bhubaneshwar 

12. Shishu Raija, Korapat 
13. Takat, Cuttack 
14. Nabalipi, Puri 
15. Purama Darsan, 

Cuttack 
16. Gigisa, Bhubaneshwar 
17. Pratibesbi, Calcutta 

12. Sansar, Cuttack 
13. Takat. Cuttack 
14. Tiki Dunia, Cultack 
IS. Purama Dasan, Cut tack 

16. Gigisa, Bhubaneshwar 
17. partibeshi, Calcutta 
18. AmrutayaD, 

Bhubaneshwar 

12. Purama Dasan, Cuttack 
13. Oigisa, Bhubaneshwar 
14. Partibeshi Calcutta , 
15. Amrutayan, Bhubaneshwar 

16. Nabalipi, Puri 
17. Sanjeevani. Bhabaneshwar 
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Release of Groundnut Varieties 

3129. SHRI K. RAMACHANDRA 
REDDY: Win the Minister of AGRI-
CULTURE be pleased to state: 

(a) the number of groundnut varieties 
released by ICA R during the last ten years 
and the area under cultivation of these 
varieties in the country in 1985-86; 

(b) the varieties of groundnut evolved 
for chronic drought prone areas; and 

(c) the extent of the capability of these 
seed. to resist the dry spell? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) During the last 10 years, 
the ICAR has developed 23 improved varieties 
of groundnut. These varieties alter testing on 
farmers' fields were released by the different 
Central and State Varietal Release Com-
mittees. Under the present agricultural 
statistics system in the country, information 
on variety-wise area under cultivation is not 
collected at the aU-India leve1. However, 
the all-India area under groundnut (all 
varieties included) during the year 1985-86 
was 7.31 million hectares. 

(b) Eleven out of 23 varieties released 
are suitable for drought prone (rainfed) 
areas. 

(C) The extent of capability of these 
varieties to re»ist the dry spell varies from 
situation to situation, soil moisture status, 
crop growth stage and duration of dry spell. 

Creation of Development Authority for 
Cbronically Droupt Affected 

Areas 

3130. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether a representation has been 
received to create a development authority 
for chronically drought affected regions 
consisting of four districts in Rayalseema, 
two in Teleng.na and three in Karnataka~ 

and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRIRAMANANDYADAV): 
(a) No such representation has been 
received. 

(b) The question does not arise. 

Australian Assfltance to Orissa far Fisheries 

3131. SHRI NITYANANDA MISRA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that Orissa 
Government have requested the Govern-
ment or Australia to extend heJp to develop 
fishery industry (including deep-sea fishing) 
in the State: 

(b) if so, the details of the assistance 
sought; 

( c) whether this issue had come up for 
discussion wi th the high level Australian 
official delegation which visi ted New Delhi 
recently; and 

(d) if so, the decision taken in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMEN r OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) No, Sir. 

(b) to (d). Does not arise. 

Establishments in Arrears of EPF Amount 
Over One Crort' of Rupees 

3132. SHRI SYED SHAHABUDDIN : 
Will the Minister of LABOUR be pleased to 
state: 

(a) the names of unexempted esta-
blishments which are in arrears of over 
Rs. 1 crore in depositing the provident fund 
in respect of their employees; 
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(b) the names of the exempted establish-
ments which, on inspection were found to 
be committing irregularitjes in maintainina 
the accounts or provident fund of their em. 
ployees during 1985-86; and, 

(C) tbe names of establishments against 
whom prosecutions were launched in 1985-86 
and in the current financial year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) The following unexempted 
establishments were in arrears of over Rs. 1 
crore as on 31.3.86 :-

1. 

2. 
3. 
4. 
5. 
6. 
7. 
8. 

M/s. 

~ , .. 
" 
" 
,t 

" 

Gedore Tools India Ltd., 
Faridabad. 
Hope Textiles Ltd., Indore. 
Binod Mills Co. Ltd., Ujjain. 
Hind Cycle Ltd., Bombay. 
Bradbury MitIs Ltd H Bombay. 
India United Mills Bombay. 
Shree Sitaram Mills, Bombay. 
Laxmi Sugar & General Mills, 
Bardoi. 

(b) A statement showing the names of 
establishments which were found to have not 
transferred the PF contributions to the 
Board of Trustees is given below. 

(c) During tbe year 1985-86, 5,155 
prosecutions were launched against the de-
faulting unexempted establishments and 168 
prosecutions were launched against defaulting 
exempted estab lishmen t8. 

STATEMENT 

SI. No. Name of Establishment region wise, 

ANDHRA PRADESH 

1. Mis Alluminium Industries Ltd. 
2. MIs H.M.T. Ltd. 

BIHAR 

1. MJs K.E.W. Rolling Mill & Deveio. 
2. Mis Bihar State Sugar Co-op. Ltd. 
3. M/ s Modipur Sugar Cane Farm. 
4. MIs Bihar Firebricks & Pottery Ltd. 
,. M/ s Rohtas Ltd. 
6. MIs Parshwa Property Ltd. 

7. M/s Bihar State Road Transport 
Corporation. 

8. Mis S.K.O. Sugar Mills Ltd. 
9. MIs Sonevally Port land Cement Co. 

10. MIs Ashoka Cement Ltd. 

DELHI 

1. MIs Mohan Machines Ltd. 

GUJARAT 

1. MIs Shubalaxmi Mills Ltd. 
2. Mis Gaekwar Mills Ltd. 
3. MIs Vani Silk Mills. 

HARYANA 

1. Bharat Steel Tubes Ltd. 

KARNATAKA 

1. Mis Shri K.R. Mills. 
2. Mis Salar Jung Sugar Mills. 

KERALA 

1. Mis Allumioium Industries Ltd. 
2. M/s Kondotby p.e.c. Society Ltd. 
3. Mis Travencore Rayons Ltd. 
4. M /s Transformers & Blcctricals. 
5. MIs Alluminium Industries Ltd. 

Manur. 

MADHYA PRADESH 

1. Mis Burhanpur Tapti Mills. 
2. Mis Rajkumar Mills Ltd. 
3. MIs Hukumchand Mills Ltd. 
4. MIs Sajjan Mills Ltd. 

MAHARASHTRA 

1. Mis The Kbandesh Spg. & Wvg. 
Mills Ltd. 

2. MIs Jasmine Mills Ltd. 
3. Mj s Shreenivas Cotton Mills Ltd. 
4. M/ s Alock Ashdown & Co. Ltd. 
S. Mis Model Mills Ltd. 
6. Western India Spg. « Wvg. Co. 

Ltd, -
7. Finaly Mills Ltd. 

8. MIS Gold Mohur Ltd, 
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9. MIs Elpbinston Spg. & WVg. Mills 
Ltd. 

10. MIs The Oriental Metal Processing. 
11. MIs Cbangdeo Sugar Mills. 
12. MIs Rayond Wollen Mills' 

N.E. REGION 
1. Mis Assam Tribune, Gauhati. 
2. Mis Woodcrafts Provident Fund. 
3. MIs H.F.C. 
4. A.S.E.B. (·.aubati) 

ORISSA 

1. MIl Alluminium Industries Ltd. 
2. MIs B. T.M. 
3. MIs Straw Product. 

4. H.A.L. 
S. K..T.L. 

PUNJAB 

NIL 

RAJASTHAN 

1. M{ s Shri Gandhi Sewa Sadan. 
2. MIs Raj. State Mineral Dev. Corpn. 

Ltd. 
3. MIs Raj. State Tungustan Dev. CoP. 

Ltd. 

UTTAR PRADESH 

1. Mis Mgdi Spg. & Wvg. Mills Co. 
2. Mis Naraog Industries. 
3, MIs Almora Magnisite Ltd. 
4. MIs Scientific Instruments Co. Ltd. 
s. MIs Baeti Sugar Mills Co. 

TAMIL NADU 

1. MI. BinDY Bngineering Ltd. 
2. MIs Methur Textile Industrics Ltd. 
3. MIs Heekhridge Hewittic Easum Ltd. 
4. MIs Eswaron &: Sons Engincers Ltd. 

WESTBBNGAL 

1. MIs Kelvin Jute Co. Ltd. 
2. M/_ Melna Ltd. 
3, Sbrcc Ambica Jute Co. Ltd. 

4. 
S •. 

Anglo India Jute Mills Ltd. 
Dalhousie Jute Co. Ltd. 

6. Eastern Manufacturing Co. Ltd. 
7. North Brook Jute Mills Ltd. 
8. Empire Jute Co. Ltd. 
9. MIs Shri Gauri Shankar Jute Mills 

Ltd. 
10. 
11. 
12. 
13. 

14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 

26. 
27. 
28. 
29. 

jOe 

3t. 

32. 

33. 

34. 
35. 
36. 
37. 
38. 
39. 
40. 
41. 
42. 
43. 

Bird Jute & Exports Ltd. 
East Bengal Eogg. Co. Ltd. 
Variety Industrila Works Ltd. 
Westing House Saxby Tanner 
Ltd. 
India Hard Metals Ltd. 
Burn & Co. Ltd. 
India Standard Wagon Ltd. 
Benaal Potteries Ltd. 
Oriental Mctals Industries Ltd. 
Monini Mills Ltd. 
India Paper Pulp Co. Ltd. 
Heelaers Ltd. 
Amrita Bazar Patrika Ltd. 
Jugantar Ltd. 
Roberts Hudson India Ltd. 
Indian Health Institute & Lab. 
Ltd. 
Shree Hanuman Jute Mills Ltd. 
Steel & Allied Pvt. Ltd. 
Beni Ltd. 
Welford Transport Co. Ltd. 

Bird & Co. Ltd. Process Engg. 
Hooghly Docking Engg. Co. 
Ltd. 
W.S. Cresswal 
Ramoaggur Cane & Sugar Co. 
Ltd. 
Alluminium Mfg. Co. Ltd. 

B.B.I. Construction Co. Ltd. 
Bird & Co. Ltd. 

Sen Releigh Co. Ltd. 
Gouripure Co. Ltd. 
Budle Budge Jute Co. Ltd. 
Baranagar Jute Mills Ltd. 
Howrah Mills Ltd. 
Kalyan i Spinning Mills Ltd. 
Naffar Chandra Jute Mills Ltd. 
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44. 

45. 
46. 
47. 

48. 

49 .. 

SO. 
Sl. 

52, 
53. 

54. 
55. 
56. 

57. 

Kankinarrah Co, Ltd. 
Neihati Jute Co. 

Himalaya Shipping Co. Ltd. 

New Central Jute Mills 

Agarpara Co. 

Titagarh Jute Mills Ltd. 
Ganges Rope Co. Ltd. 

Victoria Jute Co. Ltd. 

The Angus Co. Ltd. 
Shyamnagar Jute Factory Co. 
Ltd. 
N uddea M ill Ltd. 
Ganges Manufacturing Ltd. 
Mining & Allied Machinery 
Corporation Ltd. 
Martin Burn & Co. Ltd. 

58, Delta Jute & Industries Ltd. 
59. Jatia Cotton Ltd. 
60. India Capacitors 
61. Rehabilitation Industries Cor-

poration. 
62. MIs Bengal Chemicals & Pharma-

ceutical Ltd. 
63. West Bengal Mineral Devlp. 

Corporation Ltd. 
64. MIs Agarwal Hardware Co. Ltd. 
65. MIs Ambotia Tea Estate Ltd. 
'6. MIs Colodoman Jute Mills Ltd. 
67. MIs' National Pipe & Tubes Ltd. 
68. Mis Wellington Jute Mills Ltd. 
69. Mis Scott '" Sexby Ltd. 
70. MJs National Rubber Co. Ltd. 
71. MIs Eastern Scale pvt. Ltd. 
72. MIs India Juto Co. Ltd. 
73. MIs Dunber Mills Ltd. 
74. MIs Bharat Brakes & Valves 
75. MIs The Shalimar Rope Works 
76, Mis Calcutta Chemicals Ltd. 
77. West Bengal State Electricity 

Board 

78. Thomas Duff & Co. Ltd. 

Total B5tablisbmcnts: 139 

Producers of Fertilizers 

3133. SHRt SYED SHAHABUDDIN : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the names of major producers of 
fertiI izers in the country; 

(b) whether each of them has its own 
distribution net work; 

(C) whether al1 of them are free to distri-
bute their product throughout the country; 

(d) whether agents of various producers 
offer varying incentives to their dealers 
ooerating in the same area to push their own 
sales; and 

(e) whether such competition among the 
public sector producers is desirable? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) The major ferti-
lizer producers in the country arel:-

t. Fertilizer Corporation of India Limited 
2. National Fertilizers Limited 
3. Hiodustan Fertilizer Corporation 

Limited 
4. Fertilizers and Chemicals Travancore 

Limited 
5. Rashtriya Chemicals & Fertilizers 

Limited 
6. Madras Fertilizers Limited 
7. Paradeep Phosphates Limited 
8. Indian Farmers Fertilizer Cooperative 

Limited 
9. Krishak Bharat i Cooperative Limited 

10. Gujarat State Fertilizers Company 
Limited 

11. Gujarat Narmada Valley Fertilizers 
Company Limited 

12. Coromandel Fertilizers Limited 
13. Sluiram Fertilizers & Chemicals 
14. IEL Limited 
15. Zuari Ageo Chemicals Limited 

16. Southern Petrochemical Industries Cor-
poration Limited 
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17. Mangalore Chemicals &: Fertilizers 
Limited 

(b) Yes) Sir, excert the companies at 7 
and 12 above. 

(c) No, Sir. 

(d) Yes, Sir. Such reports have been 
received. 

(e) The sale of fertilizers is governed by 
allocations under the Essential Commodities 
Act, and the need to adhere to the margins 
fixed by the Government has been empasised. 

Labour Dispufe at Arlam State Farm, 
Carmanore (Kerala) 

3134. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the labour dispute at ArJam 
State Farm at Cannan ore in Kerala has 
been settled, if so, the details thereof; and 

(b) whether the State Farm at Arlam has 
been;running at a profit during the past two 
years if so, the details thereof 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRTCULTURE AND 
COOPERATION IN TFIE lVHNISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) A settlement has bc~n 
reached between the Management of State 
Farms Corporation of India and the workmen 
of Central State Farm, Aralam on 1 } .S,ts6 
over the dispute of the interpretation and 
implementation of the award given by 
Industrial Trihunal. Calicut. Deta i!s of the 
terms of Settlement are given in the State-
ment below. 

(b ) The accl'unting year of the State 
Farms Corporation of India is from July to 
June. However, th~ accounts for the year 
1985-86 hav~ not yet been finalised. The 
details of profit/loss of the Central State 
Farm, AraJam. during t 983-84 and J 984-8 ~ 
ard givt'n below :-

Year 

J983 .. 84 
1984 .. 85 

Net Profit (+) I Loss (-) 
(Rs. in Jakhs) 

(--) 20.02 <+) 1.04 

STATEMENT 

Terms of Settlement :-

1. The Management agrees to implement the 
Award w.e.f. 1.1.1978. The arrears pay-
able to the Workers covered by this 
Award from 1.1.1978 to 31.5.1986 would 
be raid as described in clause below as , 
per the interpretation of the monthly 
wage rate of workers by the manage-· 
ment. Full salary as per the award would 
be given to the wor kers with effect from 
1. 6.1986. 

2. The arrears payable for the month of 
June and July 1986 would be disbursed 
before 10th September, 1986. 

3. Both the Management and the Unions 
agree that the dispute regarding the 
method of calculation of the fitment of 
salary of the workers as per the Award 
will be referred to the appropriate autho-
rity by the Government as per law. 

4. It is agreed that pending decision of the 
above authority the saJary of the Workers 
will be worked out as per the formula 
given in the Award and as worked out 
by the Management. Accordingly, the 
salary of the workmen as for the month 
of January t 1978 would be Rs. 224/- for 
men and Rs. 185 for women. 

5. The D.A. component of Inonthly wages 
shall be revised in accordance with the 
cbanges of cost of living index obtaining 
at Calicut. as stipulated in the Award. 

6. In so far as the payment of arrears for 
the period from 1.1.1978 to 31.5.1986 is 
concerned. the revised wages for the 
number of days worked by each worker 
shall be calculated in the manner as 
given in clause 4 above out of which the 
wages already paid in the existing wages 
shall be deducted and arrears payable to 
the workers shall be determined. Each 
worker shaH be paid 35% arrears as 
determined above in three instalments as 
indicated below : 

a) By December, 1986 

b) By June, 1987 

c) By J unc, 1988 

10% 
10% 

IS% 
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The representatives of the workmen 
agreed to forge the remaining 65% of 
the arrears for the period from 1.1. t 978 
~o 31.5.1986. It is also agreed that the 
workers Unions would not raise any fur· 
ther claim on this account in future. 

7. Increment as stipulated in the Award 
shall be paid as per law. 

Requelt for Taking Over of Visveshwariah 
Iron & Steel Ltd , Bhadravati 

3135. SHRI MULLAPALLY RAMA-
CHANDRA N: Will the Minister of STEEL 
AND MINES be pleased to state : 

(a) whether Union Government have re-
ceived any request. from the State of 
Karnataka for taking over the Visveshwadah 
Iron and Steel Ltd., (VISL) at Bhadravati; 
and 

(b) if so, the decision taken :n this 
regard? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) Yes, Sic. 

(C) Government of India do not propose 
to take over this plant for the present. 

Sale Price of Dairy Products 

3116. SHRI K. RAMAMURTHY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the price of milk being paid to 
the rural producer by the collecting 

agents/units under Operation Flood ]J in 
the States of Gujarat, MahaJ ashtra, Madhya 
Pradesh, Rajaslhan, Haryana, Punjab, Bihar, 
West Bengal, Orissa, Andhra Pradesh, 
Karnataka and Tamil Nadu; 

(b) the sale price of milk to the actual 
consumer in these States; and 

(c) the price of ghee, butter. cheese, 
milk powder being sold to tbe consumer by 
agencies working for or under Operation 
Flood Programme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPBRATION IN THE MINISTRY OF 

AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (C). All the milk 
collecting agencies/unit'! under Operation 
Flood-II in the States of Gujarat, Maha-
rashtra. Madhya Pladesh. Rajasthan, 
Haryana. Punjab. Bihar, West Bengal, Orissa, 
Andhra Pradesh. K~Inataka and Tamil Nadu 
are owned and managed by the respective 
disH. co-operativ~ Dairy unions/state level 
co-operative Dairy Federations and are 
under the overall control of the respective 
State Governments. price for the milk to 
be paid to the rural milk producers or tbe 
price of milk and milk products like ghee, 
butter. cheese, milk powder sold to the 
actual consumers are decided by the StatesJ 
State Cooperative Dairy Fcdcrations/Distt. 
Unions. The prices vary from State to State 
and from season to season. 

Setting up of Lower Power Trans-
mitters in Tamil Nadu 

3137. SHRI K. RA "IIA\fURTHY: Will 
the Minister of rNFORMA TION AND 
BROADCASTING be pleased to state: 

(a) the progre~s made in the setting UP of JO\1l 

power television transmitters at Dharmapuri, 
Nagarcoil and Cuddalore in Tamil Nadu; 

(b) the time by which the transmitters 
are likely to be commissioned; 

(c) whether these transmitters involve 
any foreign exchangc component; and 

(d) if so. the amount allocated and spent 
so far on each of the three transmitters? 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF INEORMATION AND 
BROAOCAS1ING (SARI A.K. PANJA) : 
(a) Orders for the equipment required for 
these transmitters have becn pl~lced. 

(b) The VII Plan of Doordar:-,han pro ... 
vides, inter alia. for establishment of a Jarge 
number of new TV transmitters. These 
transmitters can be installed only of phases, 
depending on the annual allocation of P1an 
resources, time required by the indigenous 
manufacturers to supply the req Jisitc equip· 
mcnt and overall prjorities. InstalJation of 
the proposed Hew low power transmitters at 
Dharmapu 1 i, Nagarcoil and Cuddaalore will 
allo depend on these factors. 



239 ",rltt.,. .4118., .. , NOVEMBER 24, 1986 Wrlnen AlUWrl 240 

(c) Yes, Sir. 

(d) The foreign exchange required for 
importina essential components is arranged 
by the jndilenous manufacture·rs from their 
own aUc*cations. 

Broadeasting at Air, Siliguri 

3138. SHRI PIYUS TIRAKY : WilJ the 
Minister of INFORf\1ATION AND 
BROADCASTING be pleased to stale: 

(a) the duration of broadcasting at All 
India Radio, SiHguri; 

(b) the details of the main programmes 
broadcast by An India Radio, Siliguri; 

(c) the languages covered by this Radio 
Station; 

(d) the details of broadcasts made in 
Santhal OraoD, Munda and other tribal , 
languages from AIR. Siliguri; 

(e) if not, the reasons ther~of; and 

(f) the steps taken to broadcast pro-
grammes in tribal languages 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) The average daily duration of broad-
casts from AIR, Siliguri is 12 hours. 

(b) The main programmes broadcast 
from AIR, Siliguri are music (folk, tribal, 
film, light and classical), news (Central and 
Regional) and Spoken Word Programmes 
(Drama, feature, tal1<s, education and 
special audience programmes). 

(c) The Station broadcasts programmes 
in Bengali. Nepali, English and lIindi. 

(d) The Station incJudes in its music 
programmes songs in Rava, Santhali, Dimasa. 
Boro and Rajbanshi dialects, 

(e) and (f) Programmes are broadcast 
by AIR Stations for the benefit of the people 

in the service area concerned through edu-
cation, entertainment etc. Therefore, pro-
grammes are broadcast in tbe primary 
language of the area concerned and in tbose 
language(s) /diaJect(s) when the population 
speaking them is not less than S% of the 
total population in that area. 

Allotment of Flats/Plots and Shops by DDA to 
SC& ST 

3139. SHRI PIYUS TIRAKY: Will the 
Minister of URBAN DEVLOPMBNT be 
pleased to state: 

(a) the total number of flats, plots, 
shops etc. allotted by DDA during the last 
three years, year-wise; 

(b) the number and percentage of 
allotments made to the Scheduled Castes 
and Scheduled Tribes separately during the 
Jast three years, year-wise; and 

(c) the criteria laid down by DDA for 
reservation/allotment of plots, fiats, shops 
etc. to Scheduled Castes/Scheduled Tribes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The 
information is being collected and will be 
laid on the Table of the House. 

Doordarshan Personnel For Training Abroad 

3140. SHRI PIYUS TIRAKY: Will the 
Minister of INFORMATION AND BROAD. 
CASTING be pleased to state the details of 
the Doordarshan personnel sent abroad for 
training in the last two years with duration 
and name of the country visited? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
The information is given in the statement 
below. 
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"lis of Doordanlum Penoaoel Seat Abroad for Training ID the Last Two Veiln 1984-85 

s. No. Name & Designation 

1. 2 

1984 

Period 

3 

.Name of tho country 
visited 

4 .. _,_ ........ -..... _ .. --------------------------
1. Sh. A.K. VUayaraghavan, SB 

DDK, Madras 

2. Sh. A. Dharmadhikari 
Prod. Gr. II 

3. She Kelly Mistry, Cameraman 
4. She S.G. Sane, Film Editor 
S. Sh. M.K. Parare, SEA DDK. 

Bombay 
6. Miss. Chitra Krisbnaswamy 

ARO, DDK, Madras 

7. 

8. 
9. 

10. 

11. 

12. 

13. 
14. 

IS. 
16. 

Sb. P.K. Subramaniam 
SEt DDK, Calcutta 

She R. Mahadevan, ASD 
She N. Krishnamurthy, 
Cameraman, DDK, Madras 

Mrs. Kusum Nangia, 
Producer DDK, Delhi 
Sh. Krisban Cameraman 
DDK, Delhi 

Sh. M.L. Dhar, ANE, 
DDK, Delhi 

She E. Krishna Rao, Prod. 
She R. Subramanian 
Cameranlan 
She K. Laxmana Rao, SR 
Sh. K. Poojary, EE U DK, 
Hyderabad 

17. Smt. Kamlini Dutt 
Producer, DDK, Delhi. 

18. Sh. M.N. Mehtani, Dir. (E) 

19. Kum. Bhakti Prabha 
Producer UDK, Delhi. 

20. She R. Shanmugasundram 
Reference Officer, DDK, 
Madras, 

21, Sb. Shivaji BaJa Phulsunder, 
Producer, DDK, Bombay. 

22. Sh. N. Alagappan, Camera-
man, DDK,r Jalandhar. 

23. Sh. K. Suresh Kumar, BE 
UDK, Hyderabad. 

19.1.84 to 12.3.84 

1 19.3,84 to 13.4.84 
I 
I r 
I 
J 

I 
~ 

J 
1 
~ 
j 

I 
~ 
I 
I 
J 

~ 
J 
1 
I 
~ • • I 

J 

16.4.84 to 18.5.84 

21.5.84 to 16.6.84 

16.4.84 to 18.5.84 

11.6.84 to 6.7.84 

16.7.84 to 27.7.84 

16.7.84. to 10.8.84 

16.~.84 to 14.12.84 

3.9.84 to 16.11.84 
17.9.84 to 21.9.84 

8.10.84 to 19.10,84 

8.10.84 to 2.11.84 

Japan 

Malyasia 

Malaysia 

Malaysia 

Malaysia 

Malaysia 

Sri Lanka 

Malaysia 

Netherland 

F.R.G. 

U.S.S.R 

Malaysia 

Sri Lanka 
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24. Sh. S.K. Labiri, Graphic 13.10.84 to 8.11.84 Bangladesb 
Artist/Superviser, DDK, 
Delhi. 

25. Sh. P.K. Mobanty. Scenic 13.10.84 to 8.11.84 Bangladesh 
Designer, UJ:¥<., Cuttack 

26. Sh. Zafar Ahmed, Produeer 16.10.84 to 19.10.84 Malaysia 
DDK, Srinaaar. 

1985 

1. Kum. Nalini Ramanna, 4.2.85 to 8.2.85 Malaysia 
Producer, DDK, BangaJore 

2. She Madhupendra Kumar, 25.2.85 to 1.3.8S U.S.A. 
DOE, 

3. She Atul Seth, ASE, DDK, I 25.2.85 to'5.4.8' Malaysia 
Lucknow. , 

~ 4. She B. Adhikari, Producer • 
D DK, Cuttack j 

s. She A. Vishwanath, ASE, 20.5.85 to 24.5.95 U.K. 
Delhi. 

6. Sh. S.H. Jakati, DE 23.5.85 to 24.6.85 France 
7. Sh. N. Subramanian. DOE -do-
8. Sb. Y. Venkataswarlu, SEt 23.5J<5 to 22.7.85 -do-

DDK, Delhi. 
9. Sb. Ved Rattan, ASE, DDK, 23.5.85 to 24.6.85 -do-

DDK, New Delhi. 
10. Sh. B.L. Madan, ASE, DDK, 23.5.85 to 15.7.85 -do._ 

Delhi. 
11. Sh. Avinash Acharya, Pro- 23.5,~5 to 17.6.85 -do-

ducer, DDK, New Delhi. 
12. Sb. C.D. Banerjee, DDB, 8.6.85 to 19.7.85 U.S.A. 
13. Sb, S.D. Gupta. ASE, 15.7.85 to 17.7.85 France 

DDK, Calcutta. 
14. She Yashpal Sharma. 10.7.85 to 20.7.85 Malaysia 

Producer, UDK, Delhi. 
1~. She Sbyamal Roy Chowdhary, 9.7.85 to 26.7.85. Malaysia 

Reference Officer, Calcutta. 
16. Sh. C. V. Ramakrishn8n. 18.7.8) to 7.10.85 Japan 

ASB. DDK, Bangalore. 

17. She G.S. Gunthcy, I 29.7.8S to 30.8.8S Malaysia 
Producer, DDK, Bombay- I 

18. She V.M. Kunte, Camera- ~ maD, UDK, Hyderabld 
I 

19. She C.Y. Kumulkar, FE , 
DDIC., Bombay. J 

20. Sh. D. Narayanan Swamy, 19.i.8S to 11.10.85 Malaysia 
SE, MCTV Be1a8um 
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21. Smt. Nimmi Gupta, 1 2.9.8S to 4.10.85 Phillipines 
Producer. I 

22. She U.N. Nayak, Camera- ~ 
man, UDK.. New Delhi. J 

23. Sh. ICasbmiri Lal 
DDK., DO:DD 

24. She Virendra Vijay. DE, DG:DD 
25. She V.D. Purohit, ANE, 

26. She Rajesh Bhatia, I 
Cameraman I 

27. She P.C. GuPta, SEA, 
Ir 

28. Sh. A.K. Raina. Film I 
Editor, DDK, New Delhi. J 

29. Sb. K. Selvaraju, News I 
Editor, DDK, New Delhi. I 

30. Sh. Manmoban Singh, r 
Cameraman, DDK, New I 
Delhi. J 

31. Sb. C.B. Pillai, AD (E), 
DG:DD 

32. She Manzoor-ul-Haq I 
Producer, , 

33. She Mohd. Asharif Mir, r 
Cameraman. I 

34. She Ali Mohd., Dar Film i 
Bditor, (DDK, Srinagar) J 

Expenditure 00 Floods and Drou&bt Relief 

3141. SHRI K. RAMAMURTHY: Will 
the Minister of AGRICULTURE be pleased 
to s~te : 

(a) the expenditure incurred on floods 
and drought relief during the lalt thr.e 
years, State/Union Territority .. wise and year-
wise; 

(b) whether areas which are subjocted 
to frequent drought and ftoods have been 
identi8ed; and 

(c) if so, the details thereof, State/Union 
Territory-wise '1 

THB MINISTBR OF STATB IN THB 

19.9.85 to 15.12.85 U.K. 

23.9.85 to 20.12.85 Yugoslavia 

14.10.85 to 8.11.85 Malaysia 

18.11.85 to 30.11.85 Malaysia 

25.11.85 to 13.12.85 Malaysia 

25.11.85 to 20.12.85 Malaysia 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAK W ANA) ; (a) Statements indicating 
the State/Union territory-wise ceiling of ex .. 
penditure approved for ftood, etc. and fot 
drought during the last three years, namely. 
1983-84 to 1985-86 are given in statement. 
I and II respectively given below. 

(b) and (c). 6tS blocks in 13 States have 
been identified as drought prODO under 
Drought Prone Area Programmo (DPAP). 
State/Union Territory-wise number of block. 
are given in statement III given below. The 
Ministry of Agriculture has not identified 
any area as frequently affected by Boods. 
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STATEMENT I 

The Detail, of Ceiiings of Expenditure Approved for Flood, Cyclone etc. 
During the Year 1983 .. 84 to 1985-86. 

(Rs. in crores) 

S. No. States/U. TS 1983·84 1984-85 1985-86 1 2 3 4 S 
1. Andhra Pradesb 96.70 29.74 J5.49* 2. Assam 11.07 39.12 22.10 3. Bihar 

38.02 20.92* 4. Gujarat 43.67* 
5. Haryana 17.07 1.55 7.94 6. Himachal Pradesh 8.29 2.73 12.40 7. Jammu & Kashmir 1.00 3.78 
8. Kamataka 3.29 
9. Kerala 2].33 134.79 10. Madbya Pradesh 6.59* .5.91 U. Maharashtra 24.69 14.19 12. Manipur 0.28 1.60 13. M:egbalaya 0.73 2.93· 2.61 14. Nagaland 0.77 0.24 IS. Orissa 22.98· 23.43 32.62 J6. Punjab 

60.88 17. Rajasthan 8.93 4.99 4.98* 18. Sikkim 1.97 6.33. 5.53· 19. Tamil Nadu 41.18 27.96· 66.81 20. Tripura 4.50 7.30 4.42* 21. Uttar Pradesh 56.44@ 57.24· 136.27$ 
~2. West Benga) 0.60 48.03 10.65* 23. Arunachal Pradesh 
24. A & N Islands 3.79 

25. Chandigarh Admn. 
26. Goa Daman & Diu 

0.007 
, 

27. Delhi 

28. Laksbadweep 
29. Mizoram 

0.27 30. PODdicherry 1.29 0.19 5.07 31. Dadra & N. Haveli 

• Includes assistance sanctioned in previous yeat tor utilisation in this year • 

@ In addition Rs. 8.00 crOl'es was sanctionod in 1985 .. 86 for 1983.84 llood. to 
Government of Uttar Pradesh. 

$ Includes Rs. 8.00 crorca sanctioned for IJ83.84 1Ioods. 
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STATEMENTS II 

The Ceilings of Expenditure Approved for Drought Relief During The Years 
1983-84 to 1985-86 

(Rs. in crores) 
S. No. States/U. Ts. 1983-84 1984.85-----1985::86 

1 
1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 

11. 
12. 
13. 
14. 
15. 
16. 
11. 
18. 
19. 
20. 

2 3 4 
Andbra Pradesh 28.26 ~4.42 

Bihar 8.<)8 
Gujarat 9.18 
Haryana 8,70* 
Himacha J Pradesh 12.70 
Jammu & Kashmir 
Karnataka 14.00 32.73 
Kerala 42.46 
Madhya Pradesh 22.29 11.38 
Maharashtra 11.63 30.63 

1.20· 
Orissa 24.65 2.95 
Punjab 6.35* 
Rajasthan 39.85 5.43 
Sikkim 0.13 
Tamil Nadu 59.15 
Uttar Pradesh 1.57 8.10 
West Bengal 30,59 
Arunachal Pradesh 0.09 
Mlzoram 1.43 0.84 
Pondicherry 0.44 

------------

* Sanctioned for cold wave, cotton loss and breach in canal. 

@ Includes assistance sanctioned during 1984.85 for utiJization in !985 .. 86. 

STATEMENT III 
State-Wise Details of Number of Districts aod Blocks Covered Under Drought 

Prone Area Programme 
, '----.--

5 
63.09 

31.83 
9.21 
2.l3@ 
3.12 

64.46 
2.30 

50.11 
61.56 
S 
6.ro@ 
8.14 

89.6S@ 

51.78 

0.24 
1.19 

SI. No. State Number 0/ Districts No. 0/ Blocks 

': 1. Andhra Pradesh 8 69 
2. Bihar 5 S4 
3. Oujarat 8 43 
4. Jammu & Kashmir " 13 ..... 

S. Kamataka 11 71 
6. Haryana 1 9 
7. Madhya Pradesh 6 49 
8. Maharashtra 12 74 
9. Rajasthan 8 30 

10, Orissa 4 39 
11. TauaiJ Nadu 6 43 
12. Uttar Pradesh 16 87 
J3. West Bengal 3 34 

") , 

Total: 90 flS 
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Auistance Under IRDP to KeraJa 

3142. SaRI' MULLAPALLY RAMA-
CHANDRAN: Will the Minister of AGRI .. 
CULTURE be pleased to the number of 
families 'assisted dUring the year 1985 .. 86 
under IRDP in the State of KeraJa witb 
particulars or total subsidy arranged and 
Joans advanced in the State during the 
period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MBNT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV~: 
71 376 families were assisted under lRDP 1Q 

K~aJa during 1985·86. The total subsidy 
disbursed in favour of beneficiaries was 
Rs. 775.28 lakhs and loan advanced 
Rs. 1677.23 lakhs. 

settiDg up of Miniog Research Institute 
a~ Coddapab, Audhra Pradesh 

3143. SHRI S. PALAKONDRA YUDU : 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether there is any proposal to set 
up a mining research institute at Cuddapab, 
Andbra Pradesh ; 

(b) whether the State Govcrnm.ent ~f 
Andhra Pradesh has sent a proposal an thIs 
regard; and 

(c) if so, the details of the proposal and 
the action taken by Government thereon '1 

.. THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAMDULARI SINHA): (a) 
The Central Government do not have any 
such proposal. 

(b) No. Sir. 

(c) Docs not arise. 

Development of Small and Medium Towns 
of West Bengal 

3144. SHRI SATYAGOPAL MISRA: 
Will the Minister of URBAN DEVELOP. 
MB NT be pleased to state ; 

<al whether Union Government have 
taken a decisioa to release some amount for 

the development of some small and medium 
towns in West Bengal during the Seventh 
Plan peri od ; 

(b) jf so, the details th~reof; and 

(C) tbe criteria for selection of towns 
under the scheme? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
Yes, Sir. DetaHs of releases made upto 
3J.10.86 are given in the statement below. 
Further release of funds would depend upon 
the progress of implementation and receipt 
of completed project documents in accor-
dance with the prescribed guidelines. 

(c) The Scheme of Intergrated Deve-
lopment of Small and Medium Towns covers 
small and medium towns with a population 
of 1 lakh and below. Preference is given to 
district headquarter towns, sub.divisional 
towns, mandi towns and other important 
growth centres so as to contain migration 
of population into large cities and serve the 
rural hinterland and ensure balanced deve-
lopment of the region(district as a whole. 
Final selection is made by the Central 
Government keeping in view the recommen-
dations of the State Government concerned. 

STATEMENT 

S. No. Particulars Amount 
(Rs. in lakhs) 

1 Amount released for the on- 15S.90 
• going schemes, during the 

7th Plan 

2 Amount released for the ncw. 48.80 
. towns, during the 7th Plan ........_...._._ 

Total 204,10 -- -_ ................. ,.......,_ ........ _------
*Only three out of the S towns allocated 

to the State have been covered upto 
31.10.86. 
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loCrodtlction of TV Serials om Writing. 
of Tagore 

3145. SHRI HANNAN MOLLAH: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) whether Government have any pro-
posal to introduce some TV serial, based on 
any of the writings of Tagore on the occasion 
of 12Stb birth anniversary of Guru Rabindra 
Nath Tagore; 

(b) if so, the details thereof; 

(c) the time by which it will be intro-
duced; and 

(d) jf Dot, the reasons therefor '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) to (c). Yes, Sir. One serial based on 
Tagore's short stories produced by Shri Bijoy 
Chatterjee is being telecast on Doordarshan 
at 9.55 p.m. on every fourth Saturday of the 
month with eft'e.:t from August 23, 1986. 

(d) Does not arise. 

Amount Allotted to Andhra Pradesh for 
Construction of Houses in Flood 

Affected Areas 

3146. SHRI T. BALA GOUD: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government have released 
funds recently to Andhra Pradesh for cons-
truction of houses in flood affected areas; 

(b) jf so, the details thereof; 

(c) the criteria followed for selecting 
tbe beneficiaries for this scheme; and 

(d) the monitoring scheme for watching 
the supervision fair and non-partisan selec-
tion of beneficiaries ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

. AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) and (b). The Central 
Government bas approved a ceiling of ex .. 

penditure of Rs. 1 i. 75 crores recently for 
repairs and reconstruction of houses damaged 
or destroyed due to floods in Andhra 
Pradesh. 

(c) and (d). It is the responsibility of 
the State Government to provide relief assis-
tance to the affected persons. The Govern-
ment of India do not deal with individuals 
in this regard. 

G.S.I. Survey in Prakasham District 
Aodhra Pradesh 

3147, SHRI C. SAMBU·: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether Geological survey of India 
(G.S.I.) have djscontinued the survey pro-
gramme in Prakasham district in Andbra 
Predesh; 

(b) if so, the reasons therefor; and 

(c) if not, tbe details of the survey? 

THE MINISTER OF sr ATE IN THE. 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): 
(a) No, Sir. 

(b) Does not arise. 

(C) Geological Survey of India is con-
tinuing systematic geological mapping in 
parts of Prakasham district. Some promising 
areas for copper-lead minerals were investi-
gated in detail but the results obtained so 
far are not encouraging. Detailed investi-
gation of certain favourable airborne anomaly 
zones is in progress. 

Freeze of Expendjture 00 commissioning 
of Haldia Fertilizers Plant 

3148. SHRI SANAT KUMAR 
MANDAL: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Government have ordered a 
freeze on all expenditure on the commission-
ing of the Haldia fertililer plant; a.nd 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
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THE ~fINISTRY OF AGRICULTURE: 
(SHRI R. PRABHU): (a) Yes, Sir. 
Ponding a comprehensive review, the Hindus-
tan Fertilizer Corporation Limited bas been 
asked not to incur any more expendi ture 
on commissioning activities but to confine 
the expenditure to payment of wages and 
.similar standing expenses only. 

(b) The review has become necessary 
in view of heavy cost over run and delay in 
commissioning. 

Foodgrains to Andbra Pradesh for 
'Food for Work' Programme 

3149. SHRI S. PALAKONDRAYUDU : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether any repre~eDtatjve has been 
received from Government of Andhra 
Pradesh for sanction of an additional two 
lakh tonnes of foodgrains for taking up 
-Food for Work' Programme in drought and 
flood affected areas; and 

(b) if so, the details of the rerresenta-
tion and tbe action taken thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND YADAV): 
(a) and (b). National Rural Employment 
Programme/Rural Landless Employment 
Guarantee Programme are normal Plan Pro-
grammes and foodgrains under these pro-
gramme are distributed to the States on the 
basis of a fixed criteria under which 50% 
weightage is given to the number of agricul-
tural labourers. marginal workers and 
marginal farmers and 50% weightagc to 
incidence of poverty. The foodgrains given 
under these programmes have been permitted 
to be utilised for payment of part of the 
wages of the workers engaged on drought/ 
flood relief works but no additional food-
grains are normally given for the purpose, 
Additional quantities are, however. some-
times released to the States based upon their 
performance etc. in the event of availability 
of foodgrains out of the overall allocations 
made under these programmes. The em-
ployment likely to be generated under rural 
employment programmes i.e. NREP and 
RLEGP is taken into account while deter-

mining the amouDt of this assistance but 
the assistance for drought aod flood relief 
works is provided separately under Scarcity 
Relief. 

In case of Andhra Pradesh the total 
quantity of foodgrains made available for 
utilisation during the year 1986-87 including 
the unutilised balance from the year 1985 .. 86 
comes to 1,90/405 M.Ts. Against this only 
a quantify of 45,117 M.Ts. is reported to 
have been utilised. As substantial qUantities 
of foodgrains allocated under NREP /RLEGP 
have remained unutilised, the request 
received from Government of Andhra Pradesh 
fer allocation of additional 2 lakh M.Ts. of 
foodgrains could not be acceded to. 

Sale of Asian Flats 

3150. SHRI RADHAKANTA DIGAL : 
Will the Minister of URBAN DEVELOp· 
MENT be pleased to state: 

(a) whether many luxury flats in Asiad 
village are still lying unsold; 

(b) ir so, tbe number thereof; and 

(c) how Government propose to make 
use of these fiats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). 315 
flats in the Asiad V iJ1age still remain to be 
disposed of. As per decision of the Govt. 57 
of these are car-marked for being sold to 
non-resident Indians against foreign exchange 
and the rest are to be sold by auction. 

Issue of 'D' forms and Completion Certificates 
for Vigyao Vibar 

3151. SHRI RAM DHAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) the number of applications for issued 
of '0' Form aud completion certificate 
received from builders in Vip an Vihar by 
the D.D.A. during 1985; and 
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(b) when were these applications received 
in DDA and sanctions/objections conveyed 
[0 the builders in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) During 1985 
the DDA received 14 'D' Form Applications 

and 7 Completion Certificate applications 
from the members of Vigyan Vjhatr Coopera-
tive House Building Society. 

(b) The details are given in statements 
I and II below. 

STATEMENT I 

Statement of Form 'D' for the year 1985, 1st January 1985 to 31st December 1985 
in Vigyan Vihar 

--_ .. _. ------.;--.~ .. -, .. -- --.---.------- --
Sl. No. plot No. CD~ Form D Form approved I rejected I 

applied on objection conveyed 

1. 17 21-11-85 10-12-85 Approved 

2. 29 11-6-85 23-7-85, Rejected, 
27-1-86 17-6-8' ) ApprovedJ 

3. 40 :.:9.:-85 4-9-85 Approved 

4. 41 61-12-85 28-2-86 Approved 

5. 43 15-1-851 24-1-8'5 Rejected 1 
;2.6-85 J 9-12-85 Approved) 

6. 55 7~11-85 25-2-86 Approved 

7. 58 30-12-85 20-3-86 Approved 

8. 78 5-12-15 19-12-8~ Approved 

9. 93 10-12-85 14-1-F6 Approved , 

10. 130 18.10.85 26-5~86 Approved 

11. 135 18-1-85 4-3-85 Approved 

12. ]9 1-7-85 13-\2-85 Approved 

13. 154 27-9-841 25-10-84 Rejected 
i -2-85 J 16-01-85 Approved 

14. 162 23-8-85 26-12-85 Approved 
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Completion Certificate (or the year, 19851st JUDe, 1985 to 31st December, 1985 in 
Vigyao Vibar 

S. No. 

1. 

2. 

3. 

4. 
S. 
6. 
7. 

Plot 
No. 

154 

135 

125 

43 
123 

42 
12 

Completion 
Certificate 
appllied on 

19.4.85 

27.5.85 

29.8.85 

27.12.85 
1.2.8~ 

19.4.85 

8.1.85 

Time letter 
for inspection/ 
letter for fixing 
up the time 
sent on 

25.485, 10.5.8S, 
17.7.85,6.8.85 

23.7.85 

Loss in Agricultural Production Due to 
Natural Calamities 

3l52. SHRI HANNAN MOLLAH : Will 
the Minister of AGRICULTURE be pleased 
to state : the State~wise loss of agricultural 
production due to floods and other natural 
calamities during the current year, in terms 
of quantity and money? 

THE MINISTER OF STATE IN THE 
DFPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 

Compound-
ing fee/penal. 
ty letterJob-
jection letter 
sent on 

Compounding 
fee letter issued 
on 12.2.86 
Rectification 
letter sent on 
14.5.86. 

Completion Remarks 
certificate 
issued on 

The completion 
certificate is 
pending due to 
the change in 
ownership from 
She B.P. Gupta 
to Smt. Rohini 
Gupta. The 
mutation letter 
due to cbange 
in ownership is 
req uired in this 
case. Party has 
been informed 
for the same 
latest on 2.6.86. 

2.9.86 
30.7.86 

20.8.86 

25.9.86 

MAKW ANA) : Final estimates of crop 
production for the year 1986-87 are not yet 
due from the States. It is, therefore, not 
possible to estimate th~ likely loss of pro-
duction at this stage. 

Assistance to Andbra Pradesb for Yeleru 
Reservoir 

3153. SHRI C_ SAMBU: Will the 
Minister of STEEL AND MINES be pleased 
to state: 
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(a) whether the State Government of 
Andhra Pradesh has sought rupees seventy 
crore assistance from Union Government to 
speed up the work on the Yeleru reservoir, 
intended to supply water to the Visakhapat-
nam Steel Plant; and 

(b) if so, the action taken in the matter? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) :(a) Yes, Sir. 

(b) Tbe matter is under consideration. 

Aquaculture Plan for West Bengal 

3154. SHRI SANAT KUMAR MANDAL: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether any long-term or short-term 
plan has been formulated in the field of 
Aquaculature (fi~h-farming); and 

(b) if so, its potential aimed at Blue 
Revolution, particularly with reference to 
West Bengal?, 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOtlER-\TION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) The plan for aquaculture in West 
Bengal aims at increasing productivity in the 
tanks already under pisciculture and bring-
ing under pisciculture more and more un-
utilised water areas by suitable development. 
For encouraging fish farming in rural tanks/ 
ponds in West Bengal 16 Fish Farmers 
Development Agencies (FFDAs) have been 
set up under the World Bank Aided Inland 
Fisherise Project. They have so far, brought 
under intencive pisciculture about 40,000 ha. 
of water area benefitting almost equal 
number of fish farmers. Extension and 
financial support l:- rovided for fish farming 
under this programme and various other 
schemes have led to increased productivity. 
West Benga) has also revolutionised fish seed 
production by adopting improved breeding 
techniques. For this purpose 3 commercial 
fish seed hatcheries have been set up with a 
seed production capacity of 43.5 million per 

annum, The fish production from inland 
fishery resources has gone up from 2.32 Jakh 
tons in 1979 to 3.50 lakh tons in 1984. The 
fish seed (fry) prodUction has increased" to 
5,000 mi11ion during 1985-86 from 300 
million in 1979.80. 

Mines Operating in Andhra Pradesh 

3155. SHRI T. BALA GOUD: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) the number of mines under operation 
in Andhra Pradesb; 

(b) the number than in Private and 
Public Sectors sector-wise' and , 

(c) the capacity of each mine? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): (a) to 
(c). According to avaiJable informations the 
number of mines reporting production in 
Aodhra Pradesh in 1985 were 41St of 
which 7:~ were in the pub) ic sector aDd 
337 in ahe private sector. Data on minewise 
capacity is not maintained. 

Lead ORE Reserves in M.P. 

3156. SHRI KRISHNA SINGH: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) whether presence of lead ore in con-
siderable reserves has been found in Madhya 
Predesb; 

(b) if so, the details thereof; and 

(c) the steps taken to determine tbe 
viability and economy of exploiting these 
reserves for commercial purposes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): (a) 
No. Sir. 

(b) poes not arise, 

(c) Negligible occurrences of lead ore 
associated with Copper and Zinc have been 
noticed in many districts of Madhya Pradesh 
bui these occurrences do not warrant com-
mercial exploitation. 
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News Item Captioned "Massive Food 
Losses due to Soil Erosioo" 

31S7. SHRI S.M. GURADDI : Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the attention of Govern-
ment bas been drawn to a news published in 
"Indian Express" dated 24 September ~ 1986 
captioned "massive food IO!lses due to soil 
erosion" : 

(b) if so, whether according to the 
report, 1200 crore tonnes of India's top 
soil is washed away annually down the 
rivers; 

(c) whether Government have examined 
the teport in details; and 

(d) if so. the action proposed to be 
taken to check the soil erosion '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRIcULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (d). 
The Government is aware of the press news 
"Massive Food Losses duo to Soil Erosion" 
published in Indian Express dated 24th 
September, 1986. However. the report in 
the Economist, London referred to in the 
news item has not been received. Regarding 
anoual Joss of 1200 crOfe tonnes of top soil 
as reported in the news item, the estimated 
figure reported in different documems in 600 
crore tonnes per year. 

The Government is aware of the pro-
blems and hazards of soil erosion in the 
country. Soil and Water Conservu'tion pro-
gramrr.e. to check soil erosion have been 
undertaken both under State and Central 
Sector since First Five Year Plan. Both 
engineering and vegetative measures are 
adopted. They consist of bunding. terracing, 
and levelling and shaping water harvesting 
structures, improved cropping patterns, 
control of gullies, reclamation of ravines 
reclamation of saline and alkali soils, affore-
station, grassland development, etc. depend-
ing upon the kind of problem in different 
types of lands. Upto the end of Sixtb Plan 
aD area of 29.3 million ha. bad been treated 
with various types of soil and moisture cQn-
servation treatments both under Central and 
State lectors. 

Cultivators Benefited under Crop 
Insurance Scheme 

3158. DR. KRUPASINDHU BHOI : 

DR. K.G. ADIYODI : 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the amount deposited by the culti-
vators as premium to the Crop Insurance 
Scheme; 

(b) the amount paid to the cultivators 
due to loss of crop so far ; and 

(c) whether the scheme is extendable to 
disease prone areas also? 

THE MJNISTBR OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) and (b). 
The details regar~ing premium collection 
and the claims paid under the comprehen-
sive crop insurance scheme are as under : 

Season Premium Rs. in crores 
charges Claims 

collected paid 

Kharif 85 9.33 80.93 

Rabi 198: -86 4,13 1.50 

Kharjf 86 8,75 Nil 
(as on 15.10.86) 

(c) Yes, Sir. 

Handing over possession of Plot by the 
Ministry to Centre for Women's 

Development Studies 

3159. DR. PHULRENU QUHA : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given to 
Un starred Question No. 7961 on the 28th 
ApriJ, 1986 regarding handing over posses" 
sion of plot to the Centre for Women's 
Development Studies by the Ministry and 
state; 

(a) whether the bungalow standing on 
the land allotted to the Centre for Women's 
Development Studies has been vacated and 
demolished ; 

(b) if not, the reasons therefor; and 

(c) the time by which possession will be 
, given to the said institution ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
Both the bungalows standing on the land 
allotted to the Centre for Women's Develop .. 
ment Studies have been vacated. One 
bungalow has been demolished and the other 
one is also being demolished. 

(c) The possession of the land will be 
banded over to the allottee Institution as 
soon as the land becomes available after the 
second quarter is demolished and the site 
cleared. 

Augmentation of Resources of 
Local Self Government 

3160. SHRI SHARAD DIG HE : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether the State Governments have 
posed to Union Govermuent the problem 
of augmenting the resources of local bodies; 

(b) if so, whether States have submitted 
any concrete proposals in this regard; 

(c) whether Union Government have 
considered the matter and jf so, their think-
ing in this regard; and 

(d) the names of State Governments 
which have set up municipal finance com-
missions and resource mobilisation com· 
mittees for considering methods of augment-
iog the resources of local bodies ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRf DALBIR SINGH) : (a) and (b). .In 
the 23rd Meeting of the Ceotral Council for 
Local Govt. and Urban Development held 
in Delhi on 15th and 16th Oct •• 1986. in 
which the Ministers and Secretaries incharge 
of Local Govt./Urban Development Depart-
ments from the States participated, it was 
resolved that-

(i) the question of devol ution of 
adequate share of resources to the Municipal 
Bodies from out of the Central and State 
Taxes and duties be referred to the 9th 
Finance Commission by the inclusion of this 
subject as a specific term of reference; 

(ii) the Govt. of India should be urled 
upon to take immediate measures to amend 
the relevant laws to do away witb tbe ceiling 

limit of Rs. 250/- of the existing tax on pro .. 
fe~sions trades, callings and employments. , 

(c) These Resolutions are under conside-
ration. 

(d) It is reported that the following 
Stace Governments have set up municipal 
finance commissions/resource mobilisation 
committees : 

1. Himachal Pradesh 2. Kerala 

3. Assam 4. Gujarat 

5. Karn~Haka 6. Maharashtra 

Live Telecast of Inaugural Ceremony 
of NAM from Harare 

3161. SHRI C. MADHAV REDDI : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether an inquiry has been made 
for cutting abruptly the live telecast of the 
inaugural ceremony of the Non-Aligned 
Movement from Harare; and 

(b) if so, the outcome of the inquiry 
and the steps taken to ensure that such 
mishaps do not recur? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b). Doordarshan could not telecast 
the inaugural ceremony in full of the Non-
Aligned Summit at Harare on 1st Sept~mber t 
According to confirmed information the 
inauguration was to take place at 1.15 p.m. 
(1ST). Doordarshan. therefore, booked the 
satellite for a duration of virtually two 
hours to relay the inaugural ceremony live. 
This was considered adequate in the light of 
the past experience. The ceremony at Harare 
started one hour and tcn minutes behind the 
scheduled time and Doordarshan had 00 

prior notice of it. However, as it became 
apparent that wilhin tbe time available, it 
would not be possible to relay the entire 
ceremony. efforts were made immediately to 
extend the sateJl ite time but extra time was 
not available as tbe satellite was booked by 
some otber country. As a result the live 
telecast was terminated as soon as the sate .. 
lIite time was over. However the video 
recordiDg of the remaining part of tbe 
inaugural ceremony was telecast at 9.S0 
p.m., same evening in a special programme 
entitled News from Harare. 



267 W"tte" AlIIWtJ" NOVBMBBR 24, 1986 

An official enquiry was ordered imme-
diately and the outcome of the onquiry was 
that Doordarshan was helpless in such a 
situation. 

Expansion of TV Network In Karnataka 

3162. SHRIMATI BASAVARAJES-
WARI : Will the Minister of INFORMA. 
TION AND BROADCASTING be pleased 
to state: 

(a) whether there is a proposal to 
expand TV network in Karnataka State; 

(b) the number of TV relay centres in 
Karnataka; 

(c) whether Government propose to 
instal TV relay centr.es in remote districts of 
Karnataka like Belgaum and Bijapur ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) I 
Ca> Yes, Sir. 

(b) Two high pOWer and twelve Jow 
power transmitters are, at present, fUnction-
ing in Karnataka. With the implementation 
of VII Plan schemes, there would be four 
high power and sixteen low power transmit-
ters in the State. 

(c) TV relay centres are already function-
ing at 8elgaum and Bijapur. TV coverage 
in these distr;cts is expected to improve with 
the commissioning of the high power 
transmitter at Dharwad during the VII Plan 
period. 

Promotion of Departmental Employees 
of I.T.I. Delhi 

3163. SHRI PIYUS TIRAK.Y: Will 
the Minister of LABOUR be pleased to 
atate : 

(a) whether the Union Public Service 
Commission recommended durin, July. 1982 
that departmental candidates for ClaSI I 
Senior Posts of Principal of Industrial 
Training Institute, Delhi should Dot be 
deprived of promotion to the post and the 

re quirements about educational qualifications 
m ay not be made applicable in case of such 
departmental candidates holding the feeder 
po sts on regular basis on the date of pro-
mu I,ation of the amendment ; 

(b) whether necessary proposals in order 
to amend tbe existing Recruitment Rules 
were sent to the Union Public Service Com. 
mission in November, 1982 ; 

(c) if so, whether these recommendations 
have been accepted by the Union Public 
Service Commission ; and 

(d) if not, tbe reasons for the delay and 
the time by which these are expected to be 
implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Intimation of the acceptance of the 
recommendatiooi by the U.p.S.C. bas till 
date not been received by the Administra-
tion. 

(d) In view of (c) above, the qUCltion 
does not arise. 

Possession of MIG Flats in Asbok Vihar 

3164. SHRf RAMASHRAY PRASAD 
SINGH : Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to 
reply given to Unstarred Question No. 3136 
on 17 March, 1986 regarding possession of 
MIG fiats in Ashok Vihar and state: 

(a) whether the D.D.A. flats (MIG) in 
Asbok Vihar are not yet ready 'and the 
allottees are still waiting for their posses-
sion ; 

(b) if so, tbe reasons therefor and the 
time by which the flats will be offered to the 
allottees ; and 

(c) whether the D.D.A. propose to pay 
interest to tbe allottees on the money 
deposited by them and if not, the reason 
tberefor? 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINOH) : (a) and (b). 
MIG Flats in Ashok Vihar have been com-
pleted on 30-9-86. Accordingly possession 
letters arc being issued to tbe allottees who 
have completed formalities and tlJod required 
documents. 
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(0) Yes. Sir. Interest at tbe rate of 7% 
till tbe date of completion of fJats, i.e. 
30-9-86, wHl be paid to the allottee! on 
their deposit and monthly instalments. 

Crop Insurance Scheme In Maharasbtra 

3165. SHRIMATI USHA CHOU-
DHARI: 

SHRI BANW ARI LAL 
PUROHIT: 

Win tbe Minister of AGRICULTURE be 
pleased to state: 

<a> the names of farmers enlisted for 
crop insurance in 1985 and 1986 in Maha-
rashtra and the claims put by them against 
crop losses ; 

(b) whether it is a fact that a large 
number of crop insurance claims are pending 
in Maharashtra ; 

(c) if so, the steps being contemplated 
by Government to clear the claims ; and 

(d) the steps being adopted for makin. 
the crop insurance prolramme more 
purposeful ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) The 
Dames or the farmers covered under the 
Crop Insurance Scheme during 1985 and 
1986 are not available. However, the details 
regarding total number of farmers covered 
under the scheme and the claims put by 
them for crop losses in Maharashtra are 
given below : 

Season 

Kharif 8S 
Rabi 85.86 
Kharif 86 

Total number 
of farmers 

covered 

4.87 lakhs 
0.24 lakhs 
6.81 lakhs 

(as on 15.10:86) 

(b) No, Sir. 

(c) Does not arise. 

Rs. in crores 
Amount of 

claims 
prepared 

19.78 
0.89 
Nil. 

(d) The present programme is beneficial 
to the farmers aod changes win be brOu8ht 
about as and when necessary. 

ReeogDltioD of Mayora .8 'First CftfzeaI' 

3166. DR. CHINTA MOHAN: 

. DR. G. VIlA Y A. RAMA RAO : 
Will the Minister of URBAN DEVELOP ... 
MENT be pleased to state : 

(a) whether a demand has been made by 
tbe All India Council of Mayors which met 
recently at New Delhi, for recognition of 
Mayors as 'First Citizens' ; 

(b) if so, Government response to this 
proposal ; and 

(c) the other important resolutions 
passed at the meeting ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALB1R SINGH) : (a) No resolu .. 
tion to th is effect was' passed by the 
Executive Committee of All India Council of 
Mayors at the meeting held in New Delhi 
OD 15th & 16th October, 1986. 

(b) In view of (a) above, does not arise. 

(c) A list of other Resolutions passed at 
the meeting is laid on the Table of the 
House [Placed in Library. See No. LT-3308 
A/86]. 

Deficiencies in Haldia Fertiliser Plant 

3167. SHRI NARAYAN CHOUBEY : 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) whether Union Government have 
come to know of some deficiencies in the 
Haldia Fertiliser Plant; 

(b) if so, the nature of deficiencies 
detected; 

(c) the steps taken after the recent study 
by Union Governmeot to improve the per-
formance of this plant; 

~ d) the amount of money spent in the 
plant in total (includina salaries or emp-
loyees and officers) : and 

(e) the production of aU types in the 
plant and cost in rupees for the same 
product ? 
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THB MINISTER OF STATE IN THB 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) Yes, Sir. 

(b) Design deficiencies and equipment 
problems, particularly in the oxygen com-
pressors have COme to notice. 

(c) No detailed technical study has been 
undertaken recently. 

(d) The total amount apent on the 
Project upto September, 1986 is Rs. 469.77 
crores. 

(e) Durin& trial production (from 
November, 1985 to October, 1986) the pro-
duction and its value were : 

Product Production Value in 
in MT Rs. laths 

Urea 23900 985.64 

Methanol 3292 201.30 

N itropbosphate 16805 623.63 

Stoppage of Production of Haldia 
Fertilizer Corporation 

3168. DR. PHULRENU GUHA : Will 
tbe Minister of AGRICULTURE be pleased 
to state: 

(a) whether it is a fact that Hindustan 
Fertiliser Corporation, Haldia Division bas 
stopped all production in commission 
activity from October, 1986 ; 

(b) if so, the reasons therefor; and 

(c) when the work will start again? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) Yes Sir. 

(b) The Haldia Fertilizer Project was 
approved in November. 1971 and was 
scheduled for commissioning in October, 
1976. However .. the plant was mechanically 
completed io November, 1979. Although, 
commissioning activities in this plant started 
from January, 1982, there was a set-back 
due to design deficiencies and frequent 
equipment break·downs resulting in steep 
cost ovcr·runs. Commercial production has 
Dot .tarted. 

(c) No firm date can be indicated at 
present. 

Civic Services Haadect Over to MeD by 
DDA Int Paschim Vlbar 

3169. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of URBAN 
OEVELOPMENT be pleased to state: 

(a) the year wben the civic services were 
handed over to M CD in respect of A-4 
Block, Paschim Vihar, the amount taken 
from the D DA by the MCD for deficiencies 
and the details thereof, item-wise; 

(b) whether all roads, drains, culverts 
and. streets (cement concrete and brick work 
paths) were also entrusted to the Corpora-
tion ; and 

(c) if so, the amount spent by the Delhi 
Development Authority/Municipal Corpora ... 
tion of Delhi 00 these works for the Jast 
three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). 
There is no A-4 block in Paschim Vihar. 
However, Pocket A-4 is a sub-pocket of 
Block A, Paschim Vihar. This pocket com. 
prises mostly of cooperative societies areas 
in addition to some plotted development 
area. While the civic services of block 'A' 
were handed over to MCD in December, 
1980, services in pocket A-4 (Cooperative 
Societies area) were not handed over to MeD 
because these areas were not (ully developed. 
Similarly, all tbe roads, drains, culverts and 
streets, cement concrete aod brick work of 
the plotted areas of pocket) A-4 Block A 
(excluding the cooperative societies areas) 
were entrusted to MCD. The DDA has .. so 
far spent Rs. 50,000/" in the cooperative 
societies area of pocket A .. 4 for the main-
tenance of these services. 

Copper ore Reserves Detected in M.P. 

3170. SHRI KRISHNA SINGH: Will the' 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether presence of copper ore in 
considerable reserves has been detected in 
Madhya Pradesh; 

(b) if so, tbe details thereof; and 
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(c) the steps taken/proposed for com-
mercial purposes ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): 
(a) Yes, Sir. 

(b) The total copper reserves established 
so far at Malanjkhand Copper deposit of 
Balaghat district. M.P. including probable, 
possible and prosective reserves in 292.21 
million tonnes with 1.39% average copper 
content. 

(c) The Malanj1chand Copper deposit 
is now being exploited for commercial 
purposes by Hindusthan Copper Limited 
(HCL). 

Workshop on AGROVOC & BIOTECH 

3171. SHRIMATI D.K. BHANDARI: 
Will the Minisrer of AGRICULTURE be 
pleased to State : 

(a) whether a workshop on Agrovoc in India 
was held In New Delhi; 

(b) If so, the agency which sponsored 
the workshop and the action taken by 
Government to implement the recom-
mendations ; 

(c) whether an International symposium 
on biotechnological strategies to improve 
the alricultural productivity was held during 
November, 1985 ; 

(d) if so, the agencies which sponsored 
the symposium and the recommendations 
made and Government's reaction thereto' , 

(e) whether USDA and leAR sponsored 
a workshop on biological control of helio 
this; and 

(f) if so, the sponsoring agency, the 
recommendations made and the action taken 
to implement the re~ommeDdations? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOOENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) At the time of the 4th Technical 
Consultation of AGRIS (International 
'Information System for Agricultural Sciences 
& Technology) participating Centres held at 
Rome (Italy) during May, 1984, it was 
decided that the Indexing and Classification 
of bibliographical records should be changed 
into a better retrieval system by using a 
standard thesauruf.; called AGROVOC which 
has about 8,500 terminology. For this 
purpose, the F AO was to import trainin. to 
the Indexers in different countries/group of 
countries to use the newly evolved method 
of subject classification and indexing. 
According1y. the F AO organized this 
Workshop at New Delhi from 29.7.85 to 
2.8.85, for imparting training to Indian 
participants in addition to a few foreign 
participants. It was mainly in the nature of 
training for familiarisation with the 
sysetm and the purpose was served by 
organiz;ng this Workshop. 

(c) Yes, Sir. 

(d) The Govind Ballabh Pant Uoiverslty 
of Agriculture and Technology, Pantnaaar, 
sponsored this Symposium together with 
the,r 54th Annual Meeting of Society of 
Biological Chenlists (India) as an integral 
part of the programme for the UniverSity's 
Silver Jubilee Celebrations. The University 
only wanted Governmental clearance for 
holding this Symposium and the same was 
granted in consultation with Ministries 
concerned, 

(e) aDd (f). The workshop was jointly 
sponsored by the USDA and the I.C.A R. 
The draft recommendations consist of 23 
items which are still under consideration of 
the participating agencies. They wiJJ be 
cQnsidered for implementation after the 
proceedings are finalised by the USDA 
Coordinator. 

Drought Conditions in K onkan Region 

3172. PROF. MADHU DANDAVATE: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether due to severe drought condi-
tions in the backward konkan region of 
Maharasbtra the water resources have dried 
up at many places : and 
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(b) if 80, whether earmarked financial 
assistance will be given to the Mabarashtra 
Government to dig tube-wells on a large 
scale? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPBRATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOOENDRA 
MAKWANA) : (a) and (b). Tho State 
Government have submitted a memorandum 
OD the situation created by drought and 
reported that many villages in the Konkan 
region or Maharashtra are racing drinking 
water problem. The memorandum has been 
received on 12th of November, 1986, and 
a Central Team bas not yet visited the State 
to make an assessment of the situation. 

New System to Meet Delhi's Tranlport 
Problem 

3173. SHRI AKHTAR HASAN: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether-the Delhi', transport problem 
is alarming day by day; 

(b) whether there is any proposal under 
consideration of Government to introduce 
any new system to meet this problem; 

(c) if so, the details thereof; and 

(d) when the new system is likely to be 
introduced? 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). The 
Government of India is aware of the 
trowing problems of transport in Delhi. 
Several possible alternatives are being 
explored and no proposal for introduction 
of a specific new system of transport is 
under consideration. 

(c) and (d). Do not arise. 

Consumer Price Index 

3174. SHRI MOOL CHAND DAGA' 
Will the Minister of LABOUR be pleased 
to state: 

(a) the cODlumer price index as at the 
end of September, 1986 and that at corrc$~ 
ponding period on 1~84 and 1985 ; 
, .. . ~ ~ . . 

(b) whether it is rising and if so, the 
reasons therefor ; 

(c) what items are beiDI taken into 
account to determine the price index and 
since when; 

(d) whether Government propose to 
consider more items including controlled 
rate of rent for housing which are also 
essential for social life for determining the 
consumer price index ; andl 

(e) if not, reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANOMA) : (a) Consumer price index 
numbers for the month of September, for 
the years 1984.1986 on base: 1960= 100 are 
given below:-

Year 

1984 

1985 

1986 

Index for Septlmber 

589 

619 

676 

(b) A rising trend has been observed in 
the index. It is mainly due to increase in 
prices of different items, seasonal f]uctua-
tions, varying supply or ration items etc. 

(c) to (e). A list of items included in 
the index basket is laid on the table of the 
House [Placed in library See No LT 3308/86] 
It is based on the results of 1958-S9 survey 
conducted among Working Class Families 
of SO industrial centres. In the proposed new 
series on base 1982, a number of new items 
are being included as a result of change in 
consumption pattern revealed by 1981.82 
survey. 

National Watershed Development Programme 

3175. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

<a) whether Government have a proposal 
to launch national watershed development 
proeramme for rainfed agricultural land ; 

(b) if so, in how many distdcts of 
different States such a programme is proposed 
to be implemented ; 

(c) the names of those districts (St~t~T 
wise) ~ , . 
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(d) tbe amount earmarked for imple .. 
mentina the above programme ; and 

(c) the details thereof ? 

THE MINISTER OF STATB IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THB MINIS .. 
TRY OF AGRICULTURE (SHRI YOGEN-
DRA MAKWANA) : (a) Yes, Sir. 

(b) The proJl'amme tentatively covers 
99 districts in 16 States. 

(c) A Statement I is given below. 

(d) and (e). The State.wise physical 
targets and requirement of funds for tbe 
works programme at Rs. 2500/ .. per hectare, 
inclusive of staff cost, is given in the state-
ment II given below. 

STATEMENT 

DISTRICTS TBNTATIVELY SELECTED UNDER NATIONAL WATERSHBD 
DEVELOPMENT PROGRAMME-(1986-87 to 1989-90) 

SI. State 

No. 

1 2 

1. Andlua 

Pradesh 

2. Assam 

3. Bihar 

4. GuJarat 

Rainfall Ranle 
------.__.----_ .......... -----------...-. ........ --

500 mm-750 mm 750 mm-112S mm 

3 4 

1. Aoantapur 1. Adilabad 

2. Ku[oool 2. Hyderabad 

3. Mehboobnalar 3. Karimoaaar 

4. Nalgonda 4. Khammam 

5. Medak 

6. Prakasam 

7. Waraola) 

1. Nawada 

2. Gopalganj 

1. Amereli 1. Ahmedabad 

2. Banaskaotha 2. Breach 

3. Bhavnagar 3. Junagarh 

4. Mebsan8 4. Kaira 

S. Rajkot 5. Panchamahal 

6. Surindernagar 6. Sabarkantha 

7. Vadodra. 

Above 1125 mm 

s 

Nowgong 

Ranebi 

5. Haryana 1. Mobindergarh 

6. Himachal 1. Bilaspur 1. Kula 

Pradesh 2. Mandi 

3. Una 
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1 2 3 4 5 

7. Karnataka 1. BeUary 1. Bangalore 

2. Bijapur 2. Bidar 

3. Chitradurga 3. Dharwar 

4. Gulbarga 4. Hasan 

s. Kolar 5. Mysore 
6, Raichur 6. Tumkur 

7. Belaaum 

8. Kerala Palgbat 

9. Madhya 1. Bhind 1. Betul 

Pradesh 2. Datia 2. Chat ter pur 

3, Dewas 

4. Dbat 
S. Khargaon 

6. Khandwa 

7. Guna 
8. Gwalior 

9. Indore 

9. Madbya pradesh 10. 'Jhabua 

11. Mandsaw: 

12. Rajgarh 

13. Ratlam 

14, Sbajapur 

15. Shivpuri 

16. Ujjain 

10. Maharashtra 1. Ahmcdnagar 1. Akola 

2, Aurangabad 2. Amravati 

3. Bhir 1. Buldana 

4. Dhule 4. Nanded 

5, Jalgaon S. Nasik 

6. Sangli 6. Osmanabad 

7. Sholapur 7. Parbbani 

8. Satara 

9. Wardha 
10. Yeotmal 

11. Orissa 1. K.orapu!: 

12. Punjab 1. Hoshiarpur 
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1 2 3 4 5 
13. Rajasthan 1. Ajmer 1. Banswara 

2. Alwar 2. Dunlarpur 
3. Bharatpur 3. lhalawar 
4. Sawaimadhopur 4. Kota 
5. Sirobi 
6. Tonk 

140- Tamil Nadu 1. Dharmapuri 

15. Uttar Pradesh 1. Banda 
2. Hamirpur 
3. Jbansi 

16. West Bengal 1. Bankura 

STATEMENT II 

STATE-WISE PHYSICAL TARGETS AND ANNUAL REQUIRBMENT 
OF FUNDS FOR THB WORKS PROGRAMME 

Sl. State Annual Annual Contral Stat. 
No. Physical Outlay on share share 

taraets Works (Rs. in Crores) 
(1000 ha.) componoot@ 

RI. 2500/·ha. 
1 2 3 4 S tS 

---.---.~--.----.- -" " ----
I. Andhra Pradesh 32.0 8.00 4.00 4.00 

2. Gujarat 32.0 8.00 4.00 4.00 

3. Haryana 2.0 0.50 0.25 0.25 

4. Karnataka 36.0 9.00 4.50 4.50 

5. Madbya Pradesh 28.0 7.00 3.50 3.50 

6. Mabarashtra 40.0 10.00 5.00 5.00 

7. Himachal Pradesh 2.0 O.SO 0.25 O.2S 

8. Rajasthan 24.0 6.00 3.0n 3.00 

9. Uttar Pradesb 16.0 4.00 2.00 2.00 

10. Tamil Nadu 8.0 2.00 1.00 1.00 

11. Bihar 4.0 1.00 0.50 0.,s0 

12. West Bengal 1.6 0.40 0.20 0.20 

13. Orissa 4.0 1.00 0.50 O.SO 

14. Kerala 0.8 0.20 0.10 0.10 

15. Punjab 0.8 0.20 0.10 0.10 

16. Assam 0.8 0.20 0.10 0.10 

TOTAL 232.0 58.01 29.00 29.00 
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STATEMENT CORRECTING REPLY TO 
USQ. NO. 877 DATED 10th NOVEM-

BER 1986 RE' DECISION TO 
op. N WHOLESALE CENTRES 

OF STEEL AUTHORITY OF 
INDIA LTD. 

[English] 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : In answer to 
this question a typographical commission bad 
taken place in the last lino of English 
Version. The word 'not' was inadvertently 
left out. The last sentence should have 
read and may be corrected to read as 
under :-

"Approval has not 10 far beon 8iven to 
the Scheme. I' 

12.00 brs. 

[English] 

PROF. MADHU DANDAVATE (Raja. 
pur) : Sir, my Privilege Motion against Shri 
Sathe is peDdlng .•. (lnterruption.) 

mtJ!lSlatlon) 

MR. SPBAKER : I shall look into it. 

[English] 

PROF. MADHU DANDAVATE : You 
have told me ... (lnterruptions). 

[Translation] 

MR. SPEAKER : I have allowed him, 
why are you interrupting? 

[English} 

PROF. MADHU DANDAVATE : Lot 
me first complete my submission. 

MR. SPEAKER : What is your point of 
order, Sir? 

PROF. MADHU DANDAVATE : My 
point is you can go through the record ... 
(Inle"uptlol'lS). 

MR. SPEAKER : I will let you know, 
Sir. 

PROP. MADHU DANDAVATB: When I 
enquired what had happened to my motion 
or privilege against Shri Sathe you told me, 
"I have sent you the reply from him" •.. 
(lnt.rruptions). 

[TrtuUiation} 

MR. SPEAKBR 
and let you know. 

[Eng/Ish] 

I .han look into it 

PROP. MADHU DANDAVATE: You 
gave me tho reply. I have given further 
documents to show that what he has laid 
is not tbe policy of the Government ... 
(Int.rruptI01l8) • 

MR. SPEAKER : I will look into it. 

PROF. MADHU DANDAVATE : So, 
that i. a breach of privilOlo. 

MR. SPEAKER : I will again loot it 
up ••• (lnt,rruptlolU). 

['l'rQll,flatlo"J 

MR. SPEAKER : Until I call you, how 
can you apeak , 

[&willA] 

PROF. MADHU DANDAVATB : My 
request is before tbe session il over. you 
should clear it. 

[Trdllliatlon] 

MR. SPEAKER : How many times 
should I repeat that I shall look into it. 

[Ellgllsh] 

PROF. MADHU DANDAVATB: I do 
not want to disturb you ... (Int,""ptions). I 
only say that before the scallon is over, 
kindly clear it. 

[7ran.rlatloll ] 

MR.. SPBAKER : I sball do it at the 
earliest. Yea, now you may apeak. 

[English] 

SHRI SANTARA.. NAIIC : Sir. p003 
Orion IPY planes are beiDI used by United 
States Ulinl Pakistan u a base ••• (lntmup-
ti~,,,). 

[TrfJIUlatlonJ 

MR.. SPBAKBR I P1euo live tt in 
wr~tiDI. 
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[English) 

SHRI SANTARAM NArK (Panaji) : 
Our entire border is in daDlcr ••• (Int.rrup-
lions). 

[Translation} 

MR. SPEAKBR : I have listened to you. 
(Interruptions). 

[English] · 

MR. SPBAKER : Now notbing wiU go 
DO record ... 

(Intn'ruplio1ls)*-

SHRI T. BASHEBR (Chirayinkil): We 
have given a CalliDg Attention notice .. o ••• 

( Interruptions). 

[Trans/atlon] 

MR. SPEAKER: JUlt listen, you have 
made your point, now pleaso listen to me. 

[EngUlh] 

MR. SPEAKER : If you can lilten 
properly, I have taken a note of what you 
have said. This thiDg has to be ascertained 
whether such facts are tbere or not. You 
cannot just take it for granted that anythina 
which come, in the Press is right. I will 
look into it. 

SHRI SAIFUDDIN CHQWDHARY 
(Katwa) : Everybody should know that it 
will come up in the Hous.. Wby the Govern· 
ment is not ready? It is a very serious 
matter. 

MR. SPEAKER : Mr. Sairuddint I have 
to ascertain the facts ... 

(I ftI6"uptlons) 

SHRI SAIFUDDIN CHOWDHARY: 
We have been told that ... (Int,"uptions). 

MR. SPEAKER : That is why I said 
unneccslarily. 

SHRJ SAIFUDDIN CliOWDHARY : 
What uDnece5.uUy ? 

MR. SPEAKER: I am aayina that I am 
ascertaining tbe facti. J have taken Dote of 
it and I am lOina to aacertain tbo ractl ... 

( Int."",tI.u) 
• ~,._ - I ~ I 

SHRI SAIFUDDIN CHOWDHARY : 
It is a very serious matter ... (Interruptions). 

SHRI BHAGWAT JHA AZAD (Bhagat .. 
pur): Sir, Pakistan's base IS being used. 
These facts are known, Sir. The AWACS are 
comiog ... ( lnterruptions). 

MR. SPEAKER : Bhagwat Jha Ji, I 
bave to ascertaio the facts from the Govern .. 
ment wbether they are right or not, and if 
it is there, then there is no problem. 

SHRI BHAOWAT JHA AZAD: What 
we want is an opportunity to speak about it. 

MR. SPEAKER : I will never deny that 
opportunity. 

SHRI BHAGWAT JHA AZAD: Yes, 
Sir. That is all riSh t. 

SURI BASUDEB ACHARIA (Bankura}: 
Sir, thousands of State Governments emp. 
loyees are assembling at Boat Club ..... . 
(lntlrruptions). 

MR. SPEAKER : That is no point of 
Order at all. That has been discu5sed in 
a Private Membi!r's Bill and others also. 
There is no problem and yOU can take it up 
again if you like. But there is no Point of 
Order. 

SHRI BASUDEB ACHARIA : We want 
a discussion. 

MR. SPEAKER: We have already dis .. 
cussed it in. the Pri "ate Member's Bill on 
the (loor of the House. 

AN HON. MEMBER : That is only a 
Private Member's Bill. 

MR. SPEAKER : That is all right. 
Discussion is a discussion. 

SHRI THAMPAN THOMAS (Maveli-
kara) : Sir, there is a Constitutional crisis in 
Kerala •.. (Intlrruptions) 

MR. SPEAKER : Mr. Tbampan 
Thomas. will you please listen? That is a 
subjudfce case and cannot be discussed ...... 

(l"t~rruptions) 

MR. SPEAKER : And that is a State 
.ubJect ..... . 
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MR. SPEAKER : Nothing goes on 
record. I have not allowed these gentle~ 
men ... 

(Interruptions)·· 

12.05 brs. 
[English] 

PAPERS L~ID ON THE TABLE 

Review on and Annua) R~port etc. of Metal 
Scrap Trade Corporation Ltd., Calcutta 
for 1985.86 and National MinerB) Deve-

lopment Corporation Ltd., Hydera· 
bad for 1985 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): I beg to lay 
OD the Table a copy each of the following 
Papers (Hindi and English versions) under 
sub-section (1) of section 619A of Companies 
Act, 1956 :-

(a) 0) Review by the Government on 
the working of the Metal Scrap 
Trade Corporation Limited, 
Calcutta. for the year 1985-86. 

(ii) Annual Report of the Metal 
Scrap Trade Corporation Limit-
ed, Calcutta, for the year 1985-86 
along with A udited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon. [PJaced in Library. See 
No. LT -3258/86] 

(b) (j) Review by the Government on 
tbe . workina of the National 
Mineral Developmcnt Corpora-
tion Limited, Hyderabad, for 
the year 1985-86. 

(ii) Annual Report of the National 
Mineral Development Corpora-
tion Limited, Hyderabad, for the 
year 1985·86 along with the 
A udited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library, Se~ No. LT. 
~2S9/86] 

*·Not recorded. 

Review on and Annual Report etc. of 
National Aluminium Company Ltd. 

Bbubaneswar for 1985-86 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): I 
beg to lay on the Table a copy each of the 
following papers (Hindi and English versions) 
under sub .. section (1) of section (;19A of 
the Companies Act, 1956 :-

(0 Review by the Government on the 
working of the National Aluminium 
Company Limited, Bhubaneswar, for 
the year 1985-86. 

(ii) Annual Report of the National 
Aliminium Company Limited, 
Bhubaneswar, for the year 1985-86 
along with the Audited Accounts 
and the comments of tbe Comptrol-
ler and Auditor General tbereoD. 
[Placed in Library. See No. LT. 
3260/86J 

Notification under Essential Commodities Act 
and Review on and Annual Report etc. of 
Karnataka Agro·lndustries CorporatiGD 
Ltd., Bangalore for 1983-84 aod Andhra 

Pradesh Agro-Indultrios Corporation 
Ltd., for period ending 30.9.198 ~ 

etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AtJRICULTURB AND 
COOPERATION IN THE MINISTRY OF 
AGRICULl VRE (SHRI YOGENDRA 
MAKWANA) : I beg to lay on the Table :-

(l) A copy of the Fertilizer (Control) 
(Third Amendment) Order, 1986 
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 
1160(E) 80 Gazettee of India dated 
the 21st October. 1986, under sub-
section (6) of section 3 of tbe 
Essential Commodities Act, 1955. 
[Placed in library. St~ No. LT-
3261/86] .. 

(2) A copy each of tbe following papers 
(Hindi and English versions) under 
section 619A of tbe Companies Act, 
1956 :-
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(a) (i) Revie. by the Government on 
the wC)rking of the Karnataka 
Agro-I~dustries Corporation 
Limited, BaDgalore, for the year 
1983 .. 84. 

(ii) Annua1 Report of the Karnataka 
Agro-Industries Corporation 
Limited, Bangalore, for the 
year 1983·84 along with Audited 
Accounts and the comments of 
the ComptroHer and Auditor 
General thereon. [Placed in 
Jibrary. See No. LT .. 3262/86J. 

(b) (ii) Review by the Government on 
the working of the Andhra 
Pradesh Agro Industries Develop-
ment Corporation Limited 
Hyderabad. for the year ended 
30th September, 1984. 

(iii) Annual Report of the Andhra 
Pradesh State Agro Industries 
Development Corporation Limi-
ted, Hyderabad, for the year 
ended 30th September, 1984 

II 

along with Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereoD. 

(3) Two statements (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(2) above. [PJaced in Library. See 
No. L T-3263/86]. 

12.06 hrs. 

MESSAGE FROM RAJY A SABHA 

[Eng/ish] 

SECRETARY-GENERAL: Sir, I have 
to report the following massage received 
from the Secretary-General of Rajya 
Sabha :-

'I am directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting held 
on Wednosday ~ the 19th November, 
1986, passed the enclosed motion con-
curring in the recommendation of the 
Lok Sabha that tbe Rajya Sabba do 
join jn tbe joint committee of the 
Houses on the Railways Bill, 1986. The 
names of the members nominated by 
tbe Rajya Sabha tQ serve on the said 
Joint Committee are set out in the 
motion. 

State during SAARC Submit 
MOTJON 

"That this House concurs in the 
commendation of the Lok Sabba that 
tbe Rajya Sabha do join in the Joint 
Committee of the Houses on the Bill to 
consolidate and amend the Law relating 
to Railways and resolves that the 
following fifteen members of the Rajya 
Sabba be nominated to serve on the 
said Joint Committee :-

]. Sbrj Pawan Kumar Bansal 

2. Shri Kamalendu Bhattacbarjee 

3. Shri V. Ramanathan 

4. Shri Mirza Irshadbaig 

5. Shri MurJidhar Chandrakant Bhan-
dare 

6. Shri Suresh Pachouri 

7. Shrimati Pratibha Singh 

8. Shri S.B. Ramesh Babu 

9. Shri Deba Prasad Ray 

10. Shri P.N. Sukul 

11. Shri Sukam al Sen 

12. Dr. Bapu Kaldato 

13. Shri Parvathaneni Upendra 

14. Shri Atal Bihari Vajpayee 

15. Shri Satya Prakash Malaviya." 

12.07 hrs. 

STATEMENT RE: BILATERAL TALKS 
WITH HEADS OF GOVERNMENT/ 

HEADS OF STATE DURING 
~ECOND SAARC ')UMMIT 

HELD AT BANGALORB 

[E.ng/ish] 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI NARAYAN DATT 
TIW ARI) : Hon'ble Members will recall the 
statement by PM on 19 November regarding 
the outcome of the Second SAARC Summit 
held in Bang:llore. In addition to the meet-
ings which were held in the context of 
SAARC, Prime Minister also exchanged 
views witb other Heads of St~te/Oovernmeot 
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[Sh. Narayan Datt Tiwari] 

in Bangalore as well as during the retreat at 
Nandi Hills. I had separate bilateral dis-
cussion with Foreign Ministers from the 
other SAA RC countries. 

2. In discussions with the Prime Minis-
ter of Pakistan. a serious concern on their 
nuclear weapon programme. assistance to 
terrorists and their arms build-up was con-
veyed. Consequent to the meeting between 
Prime Minister and the Prime ~1inister of 
Pakistan. it was agreed that the two count-
ries would work out detailed measures of 
cooperation in controlling illicit crossing, 
drug trafficking, smuggling and terrorism 
along the bord~r. A meeting of the cnncerncd 
officials of the two Governments at the level 
of Secretary to Government would be held 
at Lahore in the fir~t week of December, 
1986 for this purpose. It was also agreed 
that the Foreign Secretary would visit 
Islamabad before the elld of the year to 
continue discussions with his Pakistani 
counterpart on vari ous aspects of the 
normalisation process. Thic;; uJtreement, 
notwithstanding the series of negative steps 
tateen by Pakistan. r!.:fleets India·s earnest-
ness in promoting the normalisation of 
relations between our two countries. Prime 
Minister Junejo assured Our Prime Minister 
that the trial of hijackers woulJ be expedited. 
We look forward to concrete manifestations 
of Pakistan's recognition of our vital cOn-
cernerns. This would facilitate the proce~s of 
normalisation of relations. 

Prime Minister also held extensive 
discussions with the President of Sri Lanka, 
Mr. J.R. Jayewardene. The Chief Minister 
of Tamil Nadu was present in Bangalore 
and had consultations with our Prime 
Minister. During the discu~sions, it was 
reaffirmed once again that the resolution of 
the ethnic problt:m in Sri Lanka must be 
found on the basis of a negot iatcd political 
settlement without compromising the unity 
and territorial integrity of Sri Lanka. It was 
also agrt:.ed that every effort will be made, 
within the limits of the Sri Lankan Constitu ... 
tion to improve/modify the latest set of 

t • •• 
proposals to try and meet Tam1l aSpirations 
to the maximum extent pOCisible. These refer 
especially to the q'Je.tion of link-age, the 
powers of the Governors, the qu~stion of 
law and order etc. Discu~sions were 
pootinued in Bangalore on Nov~mber 18 

Stat, during SAARC Submit 
between the Sri Lankan Foreign Minister 
Mr. A. C.S. Hameed, and tho Indian delega-
tion consisting of Minister of State Shri K. 
Natwar Singh and tbe Minister of State for 
Internal Security Shri P. Chidambaram. The 
package of proposals was discussed further 
on November 19 when Mr. Hameed visited , . 
Delhi for a day. The response of the SrI 
Lankan Government in this regard is now 
expected to be conveyed shortly. 

Since this draft was finalised day before 
yesterday. it had been decided that my 
colleagues Shri K. Natwar Singh and Shri 
P Chidambaram should visit Colomba. 
They have gone to Colombo to-day for 
further discussion with President Jayewar-
dene. They are expected back to·night. We 
hope that they will being with them the 
latest response of the Srilankan Govern-
ment. 

In Prime Minister's discussions with the 
President of Banglade!\h, there was a general 
review of developments in the bilateral 
relationship between the two countries since 
President Ershad's visit to India in July, 
1986. It was decided 10 extend the mandate 
of the IndO-Bangladesh Joint Committee 
on River Waters by another six months, 
namely, upto 21st May, 1987. It was 
recognised that the work of tbe Joint 
Committee of EXperts had been carried <lut 
at much too slow a Pace and this should be 
completed in a time bound programme. 

The Prime Minister had a warm and 
friendly meeting with the King oC Bhutan 
during tbe course of which there was an 
exchange of views on bilateral and inter-
national issues of mutual concern. Prime 
Minister's tete-a.tete with the King of 
Nepal was held in a cordial atmosphere and 
contributed to closer understanding and 
friendship between the two countries. Prime 
Minister's talks with the President of 
Maladives gave the opportunity of reviewing 
progress in our bilateral cooperation since 
j rime Minister's visit to Male in February 
and also on matters relatini to SAARC. 
The discussions with the Heads of State of 
Bhutan. Nepal and Maldives helped to 
enlarge the areas of mutual understanding 
and to further strengthen the traditional 
friendly ties that exist betwt en lodia and 
these count.ries. 
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12.10 brl. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

[English] 

Situation arising out of reported acute power 
shortage in various parts of tbe country 

MR. SPEAKER : Shri V.S. Krishna 
Iytr. Calling Attention. 

SHRI V.S. KRISHNA IYER (Bangalo~e 
South) : I call the attention of the Minister 
of Energy to the following matter of urgent 
public important and request that he may 
make a statemeDt thereon :-

"Situation arising out of the reported 
acute power sIiortage in various parts of 
the country and the steps taken by the 
Government in regard thereto." 

12.12 hrs. 

[SHRI SHARAO DIGHE in th~ Chair] 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : Sir, I share the concern 
of the Hon'ble Members about the power 
shortage in the country. The present power 
shortage is mainly on account of the 
demand for power outstripping the genera. 
tion and reduced hyde! generation due to 
low "reservoir levels. 

In the Southern region, the shortage in 
States such as Karnataka and Kerala mainly 
due to lowhydel generation. In the North-
ern and Eastern regions, the shortage in 
States such as Haryana, Uttar Pradesh, Bihar 
and Orissa was largely on account of the 
unsatisfactory performance of their thermal 
stations. 

The power shortage has to be viewed jn 
tbe context or our economic growth since 
independence. The installed capacity in the 
country in 1950 was only about 1700 M W. 
The total generating capacity in utilities is 
now over 47,000 MW. We have achieved a 
growth of about 5% in each successive :five 
Year Plan in the installed capacity and our 
objective is to achieve an instaned capacity 
of over 1.2S lakh MW by the end of the 
century i.e. nearly 3 times tbe present 
capacity. The present per capita consump-
tion of electrity in one country still is about 
170 ualts and a massiVe investment effort 

would be required to reach the level of per 
capita consumption of enerlY in some of 
tbe developed countries which is over 10,010 
units. 

The Working Group on Power had 
recommended a capacity addition of about 
30,000 MW during the Seventh Five Year 
Plan to meet the power demand. The 
capacity addition approved for the Seventh 
Plan wa'\, howevC!f, 22,245 MW, primarily 
because of the constraint of resources. The 
gap between demand and supply by the end 
of Seventh Plan bas been assessed at about 
]0,000 MW. To meet this gap. short 
gestation gas based power stations with a 
total capacity of over 2000 MW are being 
set UP. In addition it is proposed to avail 
bilateral offers of assistance for setting up 
thermal and hydel projects. Private partici-
pation in the power generation is also 
welcome if such proposals bring additionality 
of funds. Captive power plants are also 
being. allowed to be set up to augment 
power availa biJity. 

Hon'ble MeInbers are aware that at 
present about 84% of the total power in the 
country is being generated in the State 
sector and about 16~o is genecdlcd in the 
Central sector. The Power stations in the 
Central sector have continued to perform at 
a hjgh level of efikiency. The plant load 
factor achieved by tbe Super Thermal 
Stations of NTPC and the Stations of NLC 
during April-October ]986 was about 75% 
and 73% respectively. In the State sector 
during April-October 1986 some of tbe 
States such as Andhra Pradesh, Tamil Nadu, 
Rajasthan, Delhi had a plant Load factor of 
over 60~). Ho\\ever, States such as 
Haryana, Uttar Pradesh, Orissa, Bihar and 
Assam continued to have a plant load factor 
below 40%. 

Out of the total power generated in the 
country about 18<y'o is supplied to the agri-
cultural sector. In view of its vital import .. 
ance, the StateR. are according a high priority 
to the agricultural sector in the supply of 
power so lh .. t the minimum requirements of 
farmers can be met. St3tes sucb as Punjab. 
Madhya Pradesh, Maharashtra, Andhra 
PradeSh, Kerala and Karnataka have 
imposed no restrictions in power consump-
tion by the agricultural sector. The supply 
to tbe agricultural ,ectol in other States 
varied from Si brs. to 22 brl. per day. 
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About 57% of the power generated in the 
country is consumed by industries and the 
States have been meeting the requirement of 
tbe industrial sector to the extent possible, 
depending upon the availability of power. 
A higher priority is accorded to tbe core 
sector industries such as aluminium, coal 
steel and fertiliser. 

In 1980-81 the genaration was 110 
billion units which has increased to 170 
billion units in 1985-86 registering an aggre-
late increase of about 53%. In 1985.86 the 
increase was 8.6% over the previous year, 
In 1986 .. 87 we intend to achieve an increase 
of about 120/0 0 

A Dumber of measures are being taken 
to improve the availability of power. We 
have so far added over 5000 MW of new 
aenerating capacity in the Seventh Plan 
period. For optimum utilisation of existing 
thermal capacity.. 8 Centrally sponsored 
renovation and modernisation programme 
has been initiated with a Central component 
of Rs. SOO crores. The States have also 
been asked to take strioge."Jt measures to 
reduce their transmission and distribution 
losses. Hon'bIc Members are aware that 
the Indian Electricity Act bas been amended 
to make the theft of energy a cognizable 
offence. For reducing technical losses~ 
capacitors arc being installed and extra high 
voltage lines being constructed which will 
ultimately lead to the formation of the 
National Grid. Power conserved is power 
produced, and energy conservation and 
demand management measures are also 
being accorded a high priority. Simultane-
ously, the development of micro, mini and 
small hydel power stations is being encou-
raged and States can now implement on 
their own, schemes costing upto Rs. 5 
crores. 

For the vast majority of our people who 
live in villages in rural areas the biggest 
immediate need for energy is for domestjc 
purposes, primarily for cooking, where 
energy is required in the form of heat. 
Supply of electricity for cooking purposes 
would be prohibitive both for the individuals 
in the rural areas and for the natioD. 
Locally available nOD-conventional energy 
"urce could provide tbe best solution. 

Major programme have therefore been 
mounted in respect of biogas, improved 
smokeless chuIhas and energy plantations. 
These are already beainning to make an 
impact in providing clean fuel, saving wood 
and reduci ng the destruction of our forests 
and improving the environment. Within a 
short space of 2, to 3 years the biolas 
plants and improved chulhaa have spread to 
an parts of the country and are already 
savini 4 miJ]ioQ tonDes of wood equivalent 
per year valued at over Rs. 140 crores per 
year and production of fertilizer worth 
Rs. 8S crores per year. This takes into 
account the actual percentage of success in 
these plants, which has now reached high 
overall value for the nation, even thougb 
there are differences in performances froDi 
area to area. Non-conventional energy source 
have also started supplying the small power 
needs of viHaRes as well as the heat energy 
requirements through solar, biomass and 
wind sources. The concept of Urjagrams 
i.e. energy sufficient villages where all the 
energy requirements or the village could be 
supplied from locally available renewable 
sources, has been initiated. Solar energy 
systems are already producing heat ener,y 
of about 200 million units per year t which 
is also beginning to save power. The non-
conventional energy sources have potential 
for increasingly meeting energy requirements, 
particularly in the rural areas in a way 
which preserves the environment and 
improves tbe quality of life. Developments 
in these technOlogies have now also made it 
possible to consider supplying increasing 
amounts of electric power from biomass, 
wind. solar and small hydro energy sources. 
A perspective plan bas been dra wn up 
according to which, by the turn of the 
century 15,000 MW of power could be 
suppJied from these sources, jf adequate 
investments are made in this area. Decentra-
lised smaller size power generation from 
such sources would also help to reduce 
transmission losses, and to bring up 
capacity quickly since the gestation period 
for power from non-conventional energy 
sources is relatively very small. 

Hon 'ble Members would appreciate that 
within the overall constraint of resources, a 
n umber of measures are being taken to 
improve the availability of power. How-
ever, some States are still facinl power 
shortages and concerted offort. are boioa 
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made to reduce there shortages. I may assure 
tbe House that no effort will be spared to 
assist tbe States in all possible ways to meet 
their power requirements to the maximum 
extent possi hie. 

SHRI V.S. KRISHNA lYER: Mr. 
Chairman, Sir, during ever)' session we 
discuss about the power crisis in our 
country, particularly in some States. When 
we read the statement of the hon. Minister 
not only now but even previously, even his 
reply to tbe demands for grants for the 
Energy Ministry, he gives us a lot of hope. 
But unfortunately. J would like to mention 
here that the position in some of the States 
is going from bad to worse. The hon. 
Minister assured us during th~ last Session 
that be would call for a meeting of the 
Energy Ministers and take steps to s(:e that 
the Plant Load Factor is improved. At the 
same time he stated then-- if 1 remember 
correct - that if one per cent of PLF is 
increased. the coontry is saving Rs. 500 
crores. I think the figure is here. But now 
I See that the PLF in the case of Central 
Sector-whether it is thermal plant or other .. 
wise-is 73 to 75 per cent. But in the case 
of State sector it is very uisrnal, It is less 
than 40 per cent and not mOre than that. 
What steps has the hon. Minister taken to 
see that the power plant load factor is 
improved in the State sector al~o. It is a 
better investment here than ha\iing fresh 
plants. I would like to know from the hOll. 

Minister about this, because ] see fr01n the 
statement that there has been absolutely no 
tmprovement as far as the PLF is concerned. 
He also promised at that time that he will 
take steps to re-organise or re-structure the 
Electricity Boards. Our State Electricity Boards 
are in a very bad shape. There is inefficiency 
and corruption. If I am correct, the hon. 
Minister himself stated that the accumulated 
loss in tbe Sixth Plan Period by the various 
Electricity Boards is of the order of more 
tban Rs. 4000 crort~s. I want to know from 
the hon. Minister as to what steps the 
Government of India has taken to see that 
the State Electricity Boards function 
etfect·ively. 

The hon. Minister has now stated that 
he has added 5000 mw during the'Seventh 
Plan Period, so far. But I would like to 
know from the Hon. Minister one clarifica-
tion because he should not be merely making 

a jugglery of figures. The demand for tbe 
Energy Ministry- if I am correct-was 
Rs. 67000 crores. But tbey have been Biven 
only Rs. 34000 crores. How is be goin, to 
fill up the gap? He has said tbat he is 
able to generate power to the extent of 
15000 mw by way of non-conventional 
energy. I welcome it. It is very important. 
Our roral people in India who are living in 
viIJages should also have the same comforts 
as that of the urban people. But tbeD, what 
is the amount you have provided for tbat ? 
You have not stated that in your reply here. 
You have stated that 15000 MW electricity 
could be generated. What is the amount 
you have provided for 1 If J remember, 
hardly Rs. 150-200 crOTes have beeD 
provided for non-conventional energy. What 
is the money provided for non-conventional 
energy? What amount you are going to 
spend? 

I want a categorical answer from the 
Hon. Minister as to how is he going to 
improve tbe state sector. We know very 
welJ that the centre produces only 16% of 
the energy that is produced jn the country 
and the rest is comIng fcom the states. 
Every year it is going 00, but the position 
has not improved. I want to know categori-
cally from the Hon. Minister as to what steps 
be is going to take to see that the PLF is 
improved in the state sector and also to see 
that the restructuring of the State Electricity 
Boards in the country is effected. 

wilJ now come to my own State-
Karnataka. You know that we have to 
depend upon the hydel power, i.e., we bave 
to depend uPon the vagaries of the monsoon. 
In Karnataka. as the HOD. Minister is very 
well aware, power-cut has been there to tbe 
extent of HO to 850/0 even during this year. 
For the past four years there were no rains. 
This year. fortunately there were rains; but 
the catchment area of the hydel projects did 
not have rains and the position remains tbe 
same as it was last year. We arc depending 
pureJy On the hyde! projects. Therefore, 
the Karnataka Government decided to 
approach the Centre to take up some projects 
which have short gestation periods. 

I would like to mention the projects 
which are pending for the last two or three 
years in the Ministry of Energy and other 
Ministries in the Government of India. 
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First of all, I come to the 120 M W Gal 
Turbine Plant to be installed in BaDgalore. 
Banplore is a prestigious city which has 
DOW become internationally famoul also. 
The Central Government bas lot so mucb 
interest in Bangalore. Bangalore problem is 
a national problem in so far as power is 
concerned because most of the sophisticated 
industries and the strategic industries like 
Defence, Railways, HAL, BEL. HMT, ITI, 
all big industries are located ia Bangalore. 

For the past two years our Cbief 
Minister bas written fnot less than 50 or 60 
letters to the Energy Minister and an equal 
number of letters to the Prime Minister. 
Generally, wben he writes a letter, he sends 
a copy to all the MPs of Karnataka. Un-
fortunately, Government of India bas not 
cleared anything. The Hon. Minister says in 
his statement that he is prepared to encour-
age tbe private sector. : He says that upto 25 
M W they can go ahead. But when tbe State 
Government which isifacing power crisis 
approaches the Centre, what is the treat-
ment given to them? I know what you 
have cleared. The Ministry of Energy has 
cleared that, but the Ministry of Petroleum 
says that they are prepared to clear it 
provided the Finance Ministry gives the 
foreign exchange. One Ministry is passing 
on tbe buck to another Ministry. Tbe 
Government bas a joint reEponsibility, they 
should take actioD. For two years it is 

r bogged down and not given clearance. By 
i this time this plant could have been installed. 
f Who is funding the plant? lt is tbe 

industry that will provide tbe funds. The r same public sector industries like HAL, 
: HMT are providiDI funds. The planned 

funds will not be utilised for this. Even 
then, till this moment that is not cleared. 
So, I want to have a categorical reply from 
the HOD. Minister for thiS, You must see 
that the clearance is given to the 120 MW 
Gas Turbine Plant to be installcd in Banga-
lore. I would, at the same time. like to teU 
tbe Hon. Minister tbat if he gives permis-
aion for the plant, the foreign exchange 
earned will be more than the foreign 
exchange speot for the oil that he is going 
to "upp1y. Industrial production will 
Increase by Rs. 500 crores. You have to 
spend Rs. 80 crores only 00 for.ign 

exchange. It is all export oriented industriel. 
Most of the Defence industries are also 
there. So, I would request the Hon. 
Minister to come out with a statement today 
to see that cJearance Is liven to the 120 
MW GTP. 

Karnataka Government bas also sent 
proposals for installation of 33 MW Diesel 
Generating Stations in four rural areal. We 
have spoken so much on rural areas. You 
have devoted most of your speech for tbe 
rural arc as. We welcome it because we 
know that it is Ollf duty to see tbat rural 
agriculturaJ power ~bould be given. The 
Kamataka Government a od so many othef 
State Government. have given full quota or 
agriculturaJ demand. We want to improve 
tbe power supply there and also to bavr a 
cOl'trol over the voltage drop. We have 
asked for four diesel generating stations in 
four rural parts i.e" KoJar, Bidar, Indi and 
Jamkhandi. Even that is hanging fire for 
the last two years. Sir, the Karnataka 
Government ha~ proposed to import from 
Japan four generators because they are 50 
per cent cheaper over there. No doubt we 
want to encourage indigenous industry but 
Japan is prepared to supply it immediately 
and at less cost. So I request the Central 
Government to give permission for import 
of 4 generators from Japan and also ensure 
supply of oil required for the purpose. 

Sir. it was announced on the Floor of 
the HoUSe by tbe tben Energy Minister that 
during the Sixth Plan period a 250 MW 
multi-fue) power plant wil) be set-up at . 
Mangalore. I am told the Planning Com-
mission has not given its clearance as yet. 
So necessary steps shOUld be takeD because 
in Karnataka deficiency of power is to the 
extent of 25-30 per ceDt. I request tbe hone 
Minister to get it cleared soon. 

There are two-three more proposals sent 
by the Karnataka Government which are 
sti]] pending. They are : Third and Fourth 
units of Raichur tberma) plant. It should 
also be cleared earJy. Then 2 X 16 MW 
gcneratinl units for Ghataprabha by del 
project ; Sbravati Race hydro-electric 
project and finally Katla and Palna diver 
sion scheme to Kalindi basin. These arc th-
projects which are pendiDg in your Ministre 
for tbe last two years. I requeet thy 
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Government to clear these projects. Further. 
Sir, Karnataka Power Corporation bas been 
approachio, the Central Government for 
permission to issue bonds but unfortunately 
you have not so rar given that permission. 
When you have given permission to NTC 
and ITI to issue bonds then Karnataka 
Power Corporation should also be given 
clearance on that account. I request the 
Minister to use bis good offices in tbis 
regard. 

Sir, tbe hone Minister had said by the 
end of the Seventh Plan they will be inerta-
ings the per capita consumption of energy. I 
am sOlry to say that per capita consumption 
of power in the most progressive State of 
Karnataka is tbe lowest. It is about 150 
units. At one time K 'uoataka was tbe pioneer 
in this field. The first hydro-electric project 
was set .. up there. So. 1 request the hone 
Minister to see that the proposals sent by 
Karnataka Government are given clearance. 
They are short-gestation proposals and, 
therefore, must be cleared immediately. 

We are happy that we are getting a 
nuclear plant. That is the first Central 
investme nt in Karnataka. But what is its 
gestation period? It will take five to six 
years and in the meantime we will be losing 
crores of rupees. We request the hoo. 
Minister to clear these projects. I hope the 
hon. Minister win do something, so that 
there is no need of having such a 
discussion in the next Scssion. 

[Translation] 

SHRI HARISH RAWAT (Almora): 
Mr. Chairman, Sir. I would like to thank 
the bon. Minister for his long and sermon-
like speech. I used the word csermon·1ike '. 
because bis reply clearly reflects the help .. 
lossness of his Ministry. It does Dot tell 
us as to what concrete steps are being taken 
to fill the ,resent power generation gap. 
You have talked or setting up some capthe 
power plants in tbe country but it does' not 
clearly indicate what prol'osais you have to 
remove tbe shortfall of power generation 
during tbe Se\lenth Five Year Plan aDd as 
to what type of cooperation you expect from 
the private sector ? It also does not make it 
clear as to wbat concrete steps you are 
loinl to take to remove the power shorta,., 
tor tbe rarmon aad Iadul",_ established iD 

priority sector? A first I would like to 
draw the attention of the bon. Minister 
towards his statement. He bas repeated 
those very things in his present statemeQt 
which he had mentioned in the statemeDt 
he had given on this subject in the Jast 
session. It appears that the duty of the 
Members is to draw your attention towards, 
the power shortage and your duty is. merely 
to repeat whatever you had said in your 
statement given in the last session. Actually 
you should have laid the progress report of 
the different projects on the table of the 
House so that we might have been in a 
position to tell the country about them. 
You should have ioformed us about steps 
your Ministry is taking to remove the 
shortfall in power generation. There is 
power 'shortage in all parts or the country, 
somewhere less, somewhere more. There is 
shortage of power in Andhra but it is more 
acute in Karnatska. We always ask you a 
question as to what action you have taken 
to set up the National Grid and Regional 
Grid and what is the progress in this direc-
tion and the hon. Minister always says that 
a conference or the Ministers of Energy of 
all the States is being convened and it will 
be discussed there so that effective steps 
may be taken to remove the power shortage 
in the country. The hone Minister bas 
repeated the same thing today also. I 
request you to state clearly when a policy 
decision to create Regional Grid and 
National Grid wiJ1 be taken and in how 
much time it will be implemented? The 
Thermal Power Plants in tbe Central Sector 
are working satisfactorily and tbey have 
considerably improved their working but the 
condition of the Thermal Power Plants or 
the States is a Quite deplorable. Many States, 
such as Uttar Pradesh, have demanded 
Central assistance to improve the working 
of their Thrrmal Power Plants and to 
strengthen their infra!)tructvre. Some other 
States also might have asked for assistance. 
Therefore, I request you to provide 
adequate assistance to the States to 
strengthen the infrastructure of the 
Thermal Power Plants. The Stato • 
ElectricitY Boards have been running at a 
Joss (or quite a long time and corruption 
and mismanagement have be.ome known 
phenomena there. The loan granted by the 
Centre to the States under REC is utilised 
by the State Electricity Boards on the 
.. laries of thoir .taff or to cover their 
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losses. That is why the rural electrification 
work is lagging behind and progressing 
very slowly. I know tbe examples of Uttar 
Pradesh, Bibar and Bengal where the rural 
electrification work has been Jagging 
far behind as compared to other States. 
The State Electricity Boards are totally 
responsible for it. You should try to 
improve the functioning of these Electricity 
Boards in consultation with the Energy 
Ministers of the States. You should for-
mulate a long term scheme so that an overa) I 
improveml.!nt is brought in the deteriorating 
functioning of the Electricity Boards. I think 
the work that tran~mjssj()n losses has become 
a civilised name for power pilferage. Under 
your very nose, the transmission losses in 
DESU are as high as 21 or 22 perc~nt. If 
we succeed in reducing these losses even by 
one per cent, it will benefit the country to 
the tune of crore~ of ruppees. Similar 
conditions prevail in other States also. In 
lome States tbis transmission 105S is even 
upto 25 to 30 per cent which is causing 
10SI of billions of rupees every year. I 
request you to formulate a definite plan to 
reduce this transmission Joss. If you have 
outline of such a plan in your mind, please 
tell us about it. There is much talk about 
the alternative sOurces of energy but in this 
direction work is not being done in a plan-
ned manner to the desired extent. You are 
not letting cooperation from the State 
Governments. You should. therefore. for-
mulate a clear cut policy in this regard also. 
I would request the hon. Minister that his 
future statement must reflect some improve-
ment over the earlier or the present state-
ments. The industries and farmers should 
Dot face any difficulty in getting pOWer. 
Now-a.days the power is supplied to the 
farmcr during night which causes them 
heavy losses and wastage of time as well. 
You should tell us as to what steps you are 
taking to ensure 24 hour power supply to 
the farmers, specially during sowing season. 

SHRJ RAJ KUMAR RAT (Ghosi) : 
Mr. Chairman, Sir, at present we are dis-
cussing power here. Tbe prosperity of any 
country can be assessed from its power 
generation and the investment made thereon. 
All the industries run with electricity and it 
is very necessary for agriculture also. It is 
a very important matter. I would like to 

make it cJear that the position of electricity 
supply in Uttar Pradesh, Bihar and West 
Bengal is really deplorable. I would like to 
draw your attention towards those districts 
of Uttar Pradesh which have becn declared 
as drought affected areas by the State 
Government. There are so many districts 
such as BaHia, Jauopur. Varanasi, Azam-
garh, Gazipur, Mainpuri etc. where there is 
shortage of electricity. It is the sowing 
season these days and the farmers are 
Jooking to their tubewcl1s and canals for 
water to irrigate their fields in order to make 
Your green revolution a success. On the one 
hand, there is strike in the State and OD the 
other hand. there is power cut. How then can 
they work? E"cn jf the farmeri go to their 
fields at 11 or J 2 at nigbt there is no 
guarantee ~hat they will be getttng tbe power 
supply. Therefore. special attention should 
be paid towards it. I got an opportunity 
to visit Ranchi in Bihar. The Government 
has opened an Rand D. Centre there, it is 
equipped with computers on which Crores of 
rupees have been invested. It is designed to 
indicate the availability ~f power. But all 
the equipment! are lying idle .. here as they 
fail to provide this information. I went to 
another distflC( of Bihar; namely, Buxar. 
There also no electricity was available. 

The State Electricity Board of Uttar 
Pradesh is so u'ieless that the loss said the 
better. It a!'>ks the farmers to make advance 
deposit with this it and promises to supply 
electricity on subsidised rates. Being a 
student of Law. J would like to ask the hon. 
Minister of Energy under what law they are 
supplying electricity on contract basis.. That 
too they are not supplying properly. It is all 
due to the inefficiency of the Elecricity 
Board. The officials are corrupt and the 
farmers have to grease their palms. The 
fault is yours and the farmers are penalised 
for that. Have you ever seen or beard of 
such a contract in this world? Is there any 
one sided contract? The hon. Minister 
should give a proper reply to it as to 
whether it is legally correct '1 

Secondly 9 I would like to say that in 
]978 I had written a letter, which was 
replied is as follows. 

[English] 

"Regarding the installation of 2 X 210 
MW Dobrighat Thermal Power Station in 
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distt. Azamgarh, it is to mention. as 
below:-

The project repol t of 2 X .::.10 M W Doh-
righat TPS in distt. Azamgarh was sub .. 
mitted to Central Electricity Authority, New 
Delhi, in May, 1978, for techno .. economic 
clearance. The project report was, howtver, 
returned by CEA, as the coal could not be 
available for the Project before 1989-90." 

[Translation] 

Among the Thermal Power ~tations 

undertaken by the State Electricity Board, I 
am mentioning Unchahar to which Jaipur 
and Agra are being linked. Here coal is 
avaiiabJe upto 19K9. In such a situation 
clearance should have heen given to this 
project. Here I would like to refer specifi-
cally to Dohrighat Thermal Power Station 
besides other projects of Uttar Pradesh. 
!n case coal is made available for it by 1990, 
will it be included in next Five Year Plan. 
Shri Vasant Satb(' had stated in his reply in 
this House that he would write to the Uttar 
Pradesh Government tbat Dohrighat Ther-
mal Power Station was a very important 
project and ~hould be undertaken for the 
uphftment of the backward area. We had 
approached Shri Arif Mohammad Khan also, 
when he was a Minister. He had told us 
that he had already wtitten a letter in this 
connection but he was helpless as no action 
was being taken thereon. I think it is a 
matter of great concern if the Central 
Government expresses its helpless and the 
Uttar Pradesh Electricity Board acts in an 
arbitrary. The hon. Minister should pay 
attention towards it. 

So far as the question of power genera-
tion is concerned, major part of it has to 
be generated by the States. The Centre has 
also its involvement in it. There is steep 
raIl in the power generation in the public 
sector. I would like to draw your attention 
towards Uttar Pradesh. In Mirzapur, Birla 
has his own Hydro Electric Station in which 
more power than its target is generated but 
in the public sectorthe percentage is quite 
Jow. We have been drawing the attention 
of the Uttar Pradesh Government and the 
Central Government towards it for decades. 
What have you done for this during the 
last 10 to 20 years? The hone Minist~f 
sbould pay attention towards it. 

The hone Minister has made a st.teqa~u~t 
on the captive power plants. I \\!ould like 
to know what is the special plan ? The 
issue of setting up a National Grid bas come 
up several times in this House. When a 
learned person like our hon. Minister is the 
head of the Department. what is the diffi-
culty then? Immediate arrangements 
should be made to provide electricity to 
those States where there is shortaae or 
power. 

At present the position of electricity in Uttar 
Pradesh is critical. Eastern and Northern 
parts of tbe State are affected by drought and 
the State Government Employees are on 
strike. People are not getting any electricity 
supply. Therefore, I would like to ask the 
hon. Minister what alternative arrangement 
is being made for the farmers so tbat they 
may complete the sowing operation. I think 
it is nece%ary for the Government to give 
maximum priority of tbis work. 

So far as the question of power supply 
is concerned, it is important for the rural 
areas as well as for the urban areas. You 
have agreed in principle to provide electricity 
to the rural areas and electric poles have 
been erected but the work is lying incom-
plete somewhere for want of wire and 
somewhere for want of transformers or 
staff. As a result, either there bas been no 
progress in the rural electrification or it is 
quite less. The electric poles there arc of 
no use to the villagers. Domestic connec .. 
lions too are negligible. Efectricity is not 
3uppUed even during Diwali, HoB or 
Du!sebra festivals. Such carelessness is 
prevailing in Uttar Pradesh. I would like 
the hon. Minister to give precise reply and 
assure the House that the Government is 
going to take effective steps in this direc-
tion. 

[English} 

SHRI VASANT SATHE: I am thankful 
to the hon. Members. To the hon. Member 
from Karnataka, I would hke to say that I 
have mY8clf been having a series of meetings 
with the Chief MInister, I1nd the Ener" 
Minister of Katnataka. I am aware of tbe 
problem of shortages in Karnataka. About 
what is natural, i.e. due to shortage of 
monsoon and the hyde} reservoir plant 
being filled. we ~annot do much, but we ,,"0 
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trying to assist in commissioning some 
tbermCiI projects, . so that Karnataka is 
helped. 

The projects which have been already 
commissioned in 1985-86 have been: Kalinadi 
SO MW, Kalinadi II SO MW and Raicbur 
Unit II 21 MW. I may inform the hon. 
Member that Raichur Unit·III of 210 MW 
hal also been sanctioned by Planning Com-
mission. However, the Karnataka Power 
Corporation has not been able to place 
orders for the main plant and equipment so 
Car, probably due to shortage of funds. So, 
funds are a constraint, whether it is the 
State or the Centre. This is a well known 
fact ; but as far as we are concerned, we do 
not delay clearing of the projects at least, 
80 that as soon as resources are available 
from any quarter, you can go ahead with 
the project. 

As far as the programme for on going 
projech in Karnataka is concerned" there is 
a list of projects-J will pass it on to my 
hone friend-but Ghataprabha, Gangawali, 
Raichur III, Kalinadi Extension, Shivpur, 
Malappur, Sirwar - all these projects are 
already included ; and we have also cleared 
from CEA, the Sharavathi 4 X 60, Maddur 
gas turbines 4 X 30 i,e. the gas turbines 
which you were talking about, we have 
cleared from CEA. (Interruptions). But 
again, it is a question not only of finance. 
You need this help. It is the Ministry of 
Petroleum which has to find the diesel for 
the diesel generating set; and it is natural 
because whatever diesel is produced is 
already tied up. If additionality is desired, 
then they are willing to import; but they 
say : 'Please make foreign exchange 
available.' 

About Karnataka's proposal, I may 
inform the hon. Member that we have 
prepared a note, and decided to take the 
matter to tbe Cabinet for approval, of not 
only these four projects, but also the gas 
turbine project of 120 M W. 

As far as my Ministry is concerned, we 
arc very keen, and we will do our best to 
belp settin, up of projects in Karnataka, 

AI far as the Mansalore thermal power 
station is concerned, the main problem is 
linkage of coal~ because tbere is no nearby 
region, Crom which you can get coal ; and 
it has to be brought all the way via sea or 
be imported. These are the matters which 
require to be considered from the economic 
feasibility point of view. Again, the question 
of resources also will come up. But in 
principle, we have accepted the idea. We 
have to see whether all the things required, 
will be available. 

As far as the rural areas arc concerned. 
in spite of the shortages, I am glad to say 
that Karnataka is one of the States which is 
supp1ying full electricity to rural areas-
twenty four hours. 

It does hurt the industrial sector; but for 
industrial sector, as I said, we have to have 
a plan of setting UP capita) power stations 
and other short gestation period stations. 
So, this is about the specific question raised 
about Karnataka. To general questions, I 
will come later. First, may I take up the 
specific points raised by members in the 
House. 

Shri Harish Rawat, apart from perfacing 
his remarks, which normally he does by 
saying that government is not performing 
properly and repeat his replies, etc. to that 
all also I will corne later, but] would like 
to say that we do not do that. In my state-
ment itself I h:lve mentioned the improve-
ment we have made in the last year, not 
only tast year but in the last four years also. 
I have given details to which I will come 
later. As far as Uttar Pradesh is concerned, 
the hon. members Shri Rai and Shri Harish 
Rawat were anxious to ask something. I 
may say t lat even in Uttar Pradesh, from 
the central sector, apart from what he him-
self said how the power generation in Uttar 
Prade~h is, with all the efforts that are being 
made and with all the agitations which are 
there. which We hear rrom time to time, 
stopping the power produc~iont which bas 
stagnated virtually, although there is some 
small increase, if that satisfies him, in 
Uttar Pradesh-if J may take the lean 
period -in 1984-85, PLF bas gone down to 
31,6 per cent. Now in 1985-86, they 
increased it to 37.3 per cent; and upto 
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October, this year, it bas been 37.6 per cent. 
But my coUeague who also comes from UP 
is very keen in its development; he bad a 
special meeting of Uttar Pradesh Energy 
Minister, Power Minister and also an our 
officials sat with him and the Chief M jnister 
to see how plant by plant in Uttar Pradesh, 
plant load factor can be improved. What-
ever assistance, we can give, we are willing 
to do ; and in this m~eting, they bad assur-
ed us that they will try to improve plant 
load factor this year and bring it at least to 
average of the north region 45 PLF. 

SHRI HARISH RAWAT: Whatever we 
have asked for. you at least give that. 

SHRI V ASANT SATHE: That assist-
ance we arc giving. 

SHRI RAJ KUMAR RAI: We want 
you to be more specific. 

AN HON. MEMBER: Penalise them. 

SHRI VASANT SATHE : And we 
. know it, because, it Singrauli is based in 
U.~., and U.p. has a shortage we keep 
qUIet And let us be honest and straightt 

that it is ultimately at the cost of the others 
in the Northern region. Let us not make 
this a Uegation that the Centre is not giving 
the due, or the proper share of the U.P. 
This will not be correct. 

[Translation] 

SHRI RAJ KUMAR RAJ: They are 
supPlying in a way that we are not being 
benefited. 

[English] 

Justice should not only be done but it 
should seen to be done. 

SHRI VASANT SATHE: How will it 
seem to be so? After an, it is for U.P. 
legislative Board to ensure that the agricul-
turists get a proper time and proper power. 
If, Karn taka where also there is shortage 
can assure the agriculturist adequate, I do 
not see why U.P. should not be able to do 
so. But, for that you will have to plan and 
at least stop the thefts. Now, we have 
passed a Jaw, a very stringent law. The 
U.P. Government also has a law. But 
unless you implement them it will be uf 00 
use. They will only remain on paper. 

So, we are now trying to persuade the 
U.P. Government and the other State 
Oovernments- the Chief Ministers _, to take 
steps to prevent thefts or at least collusion 
in thefts, because without collusion no theft 

SHRI VASANT SATHE : An allegation 
was made that we are not being fair to 
Uttar Pradesh, but that is not fair to say so. 
I would like the hon. member to see tbat 
tbe share from Singrauli - this is the main 
station aod it is wrong to say as roy hon. 
friend and colleague, Shri Rai said, that the 
NTPC stations are Dot performing well ; 
private stations are doing well; it is not 
true; NTPC stations are performing 
extremely well; and the record ,l'Yerage 
comes to about 75 per cent, this takes into 
account the outages and tbe maintenance 
and other things: it means there is a good 
performance by any standard. The share of 
Uttar Pradesh from central power station, 
as you are well aware, the States have their 
shares; the State in which tbe project is and 
other regional States also have their shares. 
is 35 per cent. Bu· that means in terms of 
units it will come to 1004.3 Mu; but they 
are drawing to the extent of 1,791.3 Mu, 
about S3 % more. Uttar Pradesh is getting 
not only this in 1983-84. in t 984·85, their 
share was 1,643 and they drew 3,365 MW. 

~can be committed. 

SHRI NARAYAN CHOUBEY (Midna-
pore) : Double t 

SHRI VASANT SATHE : Then in 
1985.86 their share was 2.044 and they drew 
3,54' Mu ! 

. Now I want to come to a specific thing 
whlch Hon. Member Sbri Rawat bad about 
a preject, capacity of which is 2 X 210 MW. 

[Translation] 

SHRI BAPULAL MALVIYA (Shaja-
pur): Mr. Chairman, Sir, the hoo. 
Minister is giving information about Uttac 
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Pradesh atJd Karnataka, I would request 
him to let us know the position in Madhya 
Pradesh also. 

SHRI VASANT SATHE: During the 
next Calling Attention. 

[English] 

MR. CHAIRMAN: What ever points 
~::e raised, he wil1 reply to them. 

SHRI VASANT SATHE: This 2 X 2[0 
MW plant is at Dorghat in Azamgarh 
district, in U.P. 

[Translation] 

ActuaJly linkage of the coal in this 
project is involved. We have aareed to this 
project in principle but there is no likelihood 
of &Ctting coal by 1990. But we are agree-
able to include this project in the Eighth Five 
Year Plan. I have said in the House that 
we are agreeable to it. There is a gap of ten 
thousand megawatt and in order to narrow 
the Sap it would be better to undertake as 
many projects as possible. We have the 
objection to the location of the projects as 
all the places are in the country. We shall 
be happy and it is our effort th;,t all the 
projects may be completed as and when 
resources are available. I have already said 
about Dobrighat. Now I would take up the 
general questions, 

SHRI HARISH RAW AT : There are a 
number of projects of Uttar Pradesh lying 
with you, like Dhauli Ganga in Sharda 
Valley, Tehri Ganga and Vishnu Prayag 
etc. 

SHRI RAJ KUMAR RAJ: You are 
loing to take up the Tehri Ganga Project 
with Mr. Gorbachev. I would like to submit 
that there is a smaH project, namely, Dohri-
ghat Project which concerns five to Seven 
districts of Bihar and Uttar Pradesh. Why 
do you not take up this project with him ? 

SHRI V AS ANT SATHE ; From where 
Mr. Gorbacbev will supply coal? The 
problem is of" coal. 

SHRI RAJ KUMAR RAJ: You may 
supply the coal. Get it completed by 1990 
or 1991. This is not a big thing ... (In/~rrup. 
tiOI1S) 

SHRI VASANT SATHE: I do not want 
to give a false as~urance. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHIELA 
DIKSHIT) : In order to accommodate 
Members who want to speak on the Supple. 
mentary Demands, I propose that the lunch 
hour today may be dispensed with. 

MR. CH AIRMAN; Is it tbe pleasure or 
the Members to dispense with lunch hour 
today? 

SOM HO N. M_EMBERS : Yes. 

SHRI VASANT SATHE: As far as 
these projects ale concerned which we are 
posing for bilateral assistance either with the 
Soviet Union or with any other country-
many projects which are ready on the shelf, 
where coal is available like in l'aJchar-one 
thiog is there that the coal production also 
has to gruw. It is planned tbat it will grow 
to 260 million tonnes by the end of the 
Seventh Five Year Plan and will grow to 400 
million tonnes by the end of the century. So, 
when coal production grows and it becomes 
available, these projects like Dhorghat, 
which are principaHy agreed, will definitely 
be taken up. I can assure the hone Membor 
that this project win be taken up as soon as 
that linkage is found. 

SHRJ MOQL CHAND DAGA (Pali): 
What about Rajasthan ? 

SHRI VASANT SATHE : We are 
takins up the lignite plant at PalaDa. 

I have stated that 10,000 MW is the gap. 
But as far as power is concerned, the more 
you aive, the morc you want. Even the 
developed countries which are having 
10,000 kwh per capita, feel that they do not 
have enough power. What is our per capita 
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It is 170 kwh after a miraculous rise from 
1700 mw, within 30 years of planning to 
47.000 mw. Any nation can be proud of 
that achievement. But in spite of that, 
because of doubling of our population and 
all that, the fact remains that our per capita 
is 170 kwh and in Iural area~ it comesto 
about 30 kwh. That is what we must under-
stand. What is the need 1 If we have to 
meet tBis need, then what is the best way of 
doing it? We have to find resources. When 
we begnn planning, the cost of setting up 
one MW was about Rs 101akhs. Today it 
is Rs. 1 crOIe. Transrnissian is another 
Rs. SO lakhs. If we have to spend Rs. 1 
crore for 1 mw of power, then we must find 
resources. Setting up of power plant is 
something which nobody can steal away. 
What can you do with that? So, we have 
been saying that within the framework of 
our industrial policy, in national interest, ir 
anyone wants to set up a power plant, 
whosoever he may be, if this brings addi. 
tionality, we will saY' welcome'. Set it up 
whether it is thermal, hydel or any project. 
Otherwises although we are undertaking 
2000 MW of additionality with gas plant, 
but 8000 remains. We are making proposals 
for bilateral. Suppose a couple of thousand 
MW may come from that, still the gap will 
be there. In fact 1 would like to appe~ J to 
aU those in the country who have money, 
whatever money they have gol, to COme and 
set up power generation unit in the country. 
Even if they do it for their own industries 
collectively as a captive power unit, even that 
will be most welcome, There can be no 
magic as far as power is concerned. 

SHRI NARAYAN CHOUBEY : You 
want it to be given to the private sector. 

(Interruptions) 

SHRI VASANT SATHE: I have heared 

made by anybody is mischievous, not only 
false but mischievous allegation. Thereforc, 
we are all in favour of public sector. 'f/v'e 
want public sectors to have commanding 
height. That can be done only ",hen they 
become efficient sector. But as I said it is 
a misnomer. Please disabuse the minds of 
those who talk of populist slogans. lnt his 
connc::ction wha t you can private they also 
use more than 80% fund~ of public money. 

StiRI NARAYAN CHOU BEY : That is 
the beauty. It is the public money. They. 
therefore, pocket the money in their own 
pocket. (interruptions) 

SHRI VASANT SATHE: What is tbe 
solution? 

{Translation] 

SHRI MURL} DEORA : Are you aware 
that the Government of Maharashtra has 
permitted private sector ? 

[English] 

You have given to Private Sector in 
Bombay. 

SH RI VASA NT SA THE : Therefore 
bring even the private sector in the discipline 
of national need. That is what you want to 
do and that is the philosophy that we are 
trying to accept as far as our general policy 
is concerned. 

As far as non-conventional source of 
energy is concerned, I want to say word 
about that. (Interruptions) 

tbat remark. This is a very populist WaY SHRI V ASANT SATHE Yos, to 
of approach (interruptions). BSBS we have already given. 

SHRI NARAYAN CHQUBBY : He has 
also said. 

SHRI V ASANT SA THE : No one has 
ever said that Public Sector should be hand-
ed over to tbe private sector. No one. I 
want to repeat this. Such an allegation if 

[Translation] 

SHRI MURLI DEORA : Do you know 
tbat you have granted permission to Bombay 
Suburban Electric Supply Company. In 
Bombay, the Maharashtra Government has 
given extension for two years. 
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[English] 

You want 500 MW power plant to be given 
to somebody with permi~5ion of two years 
extension. 

SHRI VASANT S~THE : Two years 
extension is a provision for them to make. 

MR. CHAlRMAN: Do not bring all 
this detailed discussion. It is not a discus-
sion on the whole Department. It is only a 
Calling Attention Notice. 

{Translation] 

SHRI RAJ KUMAR RAI: Will you 
guarantee power supply to the poor and the 
farmers after taking advance money from 
them '1 Will you issue such a direction? 

SURI VASANT SATHE: Regarding the 
matters relating to Uttar Pradesh, at the 
most I can talk to the concerned Chief 
Minister and I will discuss these with him. 

[English] 

I would like to conclude with some 
remarks on the non-conventional energy. I 
think one of the quicker and a better 
solution particularly for our rural areas is 
the non-conventional energy source. That is 
wby we have this Integrated Energy Village 
scheme-the urja gram. 

[English] 

This will become-within a short period 
of three years biogas movement. There will 
be more than 25 lakh improved chulas, 
more than 6 lakh biogas plant in a short 
period. It is definitely a bigger thing. 

As I said. whatever investment we have 
made or Rs. 240 croces, in one year the 
whole thing is made good both in terms of 
fertilizers and as a fuel substitute. 

India has a very big coastline. 
We can have winj mill farms. We can 

have 101ar complexes in rural areas and also 
in urban areas. Wo have found that tbey 

have an excellent beat substitute. Even in 
hotels and hostels we have seen that they 
are useful and therefore, Sir, I feel that we 
would Ii ke to take up tbis project, and one 
thIng I can assure the House - we will try 
to improve as much plant load factor as we 
can because as I said, power conserved is 
power produced without additional cost. 
Therefore, Sir, we wiJI try to do that and 
already during the last four years the PLF 
in the country bas grown by nearly 8 per 
cent. Therefore, we cannot say that there is 
no improvement, much more needs to be 
done and I hope tbe House wiJJ appreciate 
the efforts made and also will try to support 
the effort that have been made to generate 
more power in the country. Thank you. 

13.15 brs. 

ELECTION TO COMMITTEE 

C~mmittee 00 the welfare of Scheduled 
Castes and Scheduled Tribes 

[English] 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Sir, I beg to move: 

"That this House do recommend to 
Rajya Sabha do agree to nominate 
a member from Rajya Sabha to 
associate with the Committee on the 
Welfare of Scheduled Castes and 
Scheduled Tribes of this House for the 
unexpired portion of the term of the 
Committee vice Shri Shantimoy Ghosh 
died and do communicate to this House 
the name of the member so nominated 
by Rajya Sabha." 

MR. CHAIRMAN: Tbe question is : 
"That this House do recommend to 
Rajya Sabha that Rajya Sabha do agree 
to nominate a member from Rajya 
Sabba to associate with the Committee 
on the Welfare of Scheduled Castes and 
Scheduled Tribes of this House for the 
unexpired portion of the term of the 
Committee vice Shri Shantimoy Ghosh 
died and to communicate to this House 
the name of the member so nominated 
by Rajya Sabha." 

T"- motion was adopted. 
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CUSTOMS TARIFF (AMENDMENT) 
BILL,1986* 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : Sir I beg to move for 
leave to introduce a Bill further to amend 
the Customs Tariff Act. 1975. 

MR. CHAIRMAN: The question is : 

"That leave be granted to introduce a 
Bil1 further to amend the Customs 
Tariff Act, 1975." 

Th~ motion was adopted 

SHRI JANARDHANA POOJARY : Sir. 
I introduce-r the Bill. 

13.18 hrs 

BUREAU OF INDIAN STANDARDS 
BILL. 1986* 

[English] 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : Sir, J beg to move for 
leave to introduce a Bill to provide for the 
establishment of a Bureau for the harmonious 
development of the activities of standardisa~ 

tion, marking and quality certification of 
goods and for matters connected therewith or 
incidental thereto. 

MR. CHAIRMAN: The question is: 
"That leave be granted to introduce a 
Bi1l to provide for the establishment of 
a Bureau for the harmonious develop-
ment of the activities of standardisa-
tion, marking and quality cortification 
of goods and for matters connected 
therewith or incidental thereto." 

The motion was adopted 

13.19 hrs. 

MATTERS UNDER RULE 377 

[English] 

(i) Need for clearance of draft Bill 00 
Land ceiling sent by Goa Govern-
ment to Central Government. 

SHRI SHANT ARAM NAIK (Panaji): 
Under the Goa, Daman & Diu Agriculture 
Tenancy (A'11cndmcnt) Act. \ 976, agricultural 
tenants in Goa were made deemed owners of 
the lands under their cultivation as tenants. 
Subsequently the said Act was struck down by 
the then Judical Commissioner's Court of Goa. 
The Goa Government then filed an appeal 
against the decision of the Judicia) Commissi-
oner's Court, in the Supreme Court of India. 
Now the matter is pending in the Supreme 
Court for the last mOre than six years as a 
result of which the tenants of agricultural lands 
have still remained tenants when all over the 
country agricultural tenants have beconle 
owners of their lands. A draft hill on (3nd. 
ceiling sent by the Goa Government is still 
pending with Central Government for 
clearance as a result of which Goa Govern-
t:nent has not been able to introduce legisla-
tion 00 land ceiling in the Goa Assembly. 

In the circumstances, J request the Central 
Government should approach the Supreme 
Court for the early hearing of the petition 
and that. it shou\d also clear Goa Govern-
ment's draft Bill On land ceilings. 

[Translation] 

(ii) Need to make military education com-
pulsory for all young stud(~nts. 

SHRI MOOL CHAND DAGA (Pari) : 
Mr. Chairman, Sir. if there is something 
lacking in the country today. it is the 
national charact,er and strict discipline. Due 
to this., the secessionist forces, at the behest 
of other countries, are openly been upon 
disintegrating the co,mtry in the name of 
communalism. casteism and religions. As a 
result', we have to spend huge sums of money 
on the security of the country and for 
maintaining law and order in the different 
areas. particular1y the border areas of the 
country. There was a time when the count ry 

SHRI H.K.L. BHAGAT: Sir, I intro- used to spend Rs. 24 billion on the defence 
ducet the Bill. of the country and DOW this expenditure is 

increasing steeply. Not only this, the cxpen_ 
---------------------------------------------------------- _. *Puuhshed in Gazzette of Extraordinary Part II Section 2 dated 24-1 J -86 .. 

tIntroduced with the recommendation of tbe President. 
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diture On other para-military force~ is also 
increasing continuously. Keeping in view the 
above position as well as the geographical 
situation of the country, I woul d like to 
suggest to the Government that compulsory 
military education should be introduced for 
the students. This will not only inculcate dis-
cipline and moderation among the students, 
but will also imbibe in them a senSe of duty 
towards the nation. The forces of casteism, 
communalism and secessionism will be 
weakened and the country will become self-
reliant. This is an effective step through 
which the youths wiU give up consumption 
of narcotics and will be able to free them-
selves from all types of evils to make them-
selves stron!!. 1, therefore, strongly urge the 
Government to introduce military education 
urgently in the entire country for the 
students. 

(iii) Demand for declaring certain develop-
ment blocks of Pithoragarh, Chamoli 
and Uttarkashi districts of U.P. as 
tribal areas. 

SHRI HARISH RAWAT (Alrnora) : 
Mr. Chairman, Sir, in some Development 
Blocks like MUQsiari, Dharchula, Joshimath, 
Kalsi and Yamuoapar of the three border 
districts of Pithorgarh, Chamoli and Uttar 
Kashi in Uttar Pradesh, the tribals, Harijans 
and non-triba)s have a conlmon social, cultural 
and economic words. 1 here has been inter-
dependence among the tribals and non-tribals 
and their customs etc, are almost common. In 
these areas the tribals are enjoying the 
facility of reservation but the non-tribals 
have been deprived of this facility. There is 
a widespread resentment in the border areas 
on this count which can take a serious turn 
any time. 

I have drawn the attention ()f the Home 
Minister in this respect a number of times 
but in these Development Blocks the density 
of population of the tribals Jess than 51 
percent. As a result. these Blocks are not 
being declared tribal areas whereas the 
Ladakh area having the same conditions has 
already declared a tribal area, 

I WOUld, therefore, request that the Home 
Ministry should take steps to amend the 
Presidential Order for declaring these areas 
also as tribal areas as bas been done in the 
case of Ladakh, 

[English] 

(iv) Need to open Chief Regional Manager'. 
office at Berbampur (GanJam) and also 
open evening branches at Ask. Junction 
and Bhanjanagar Bazar in Orissa. 

SHRI SOMNATH RATH (Aska): Sir, 
it is a long-felt desire of people of Ganjam, 
Koraput. Kalahandi and Phulbani districts to 
have a Chief Regional Manager's office at 
Berbampur (Ganjam) to get immediate credit 
decisions in respect of industrial, agricultural 
and trade finance. Though they contribute 
sufficient deposits, they are deprived of 
lending facilities. There is, therefore, no 
remarkable improvement in their financial 
status. A Chief Regional MD.nager's Office 
at Berhampur (Ganjam District) is most 
essential to tap the ground water potency, to 
solve unemp10yment problem. and for the 
upliftment of poor by extending immediate 
credit facilities and taping the deposits from 
viable parties. Bhanjanagar and Aska, in 
Ganjam District, Orissa are two important 
towns. The traders and industrialists are 
facing innumerable difficulties to put through 
their activities. Hence the need for opening 
evening braoches at Aska Junction and 
Bhanjanagar Bazar, are most essential. Imme-
diate necessary steps may please be taken in 
the above rna tters. 

[Translation] 

(v) Need to increase rate of compensation 
to farmers whose lands are acquired by 
the DDA in Delhi. 

SHRI BHARAT SINGH (Outer Delhi) : 
The population of Delhi has be~n increasing 
and the Delhi Administration and the D.D.A. 
are acquiring the fertile land of the farmers 
in Delhi. But the farmers get compensation at 
a very low rate. The rate of land in Delhi 
is higher than the rates in U.p. aDd Haryana 
but the farmers are getting compensation 
which is less than Haryana and U.P. The 
farmer whose land is acquired' should be 
given compensation at the rate of at least 
ks. 50 per sq, yard along with a commercial 
plot. Now the size of the plots has also 
been reduced. The farmers are being given 
plots of 80 sq. yards for land upto S bighas, 
J 50 sq. yards from 5 to 10 bighas and 250 
yds for mor~ than 10 bighas, 
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I wOllld suggest that this may be increased 
to 250 sq. yards for the land between 10 to 
20 bighas and 400 sq. yards rot more than 
20 biSbas. In 1975, when Jand used to be 
acquired, employment was given to one 
member of each family according to his 
qualifications. The same thing should be 
revived now. While acquiring land, care 
should be taken not acquire the land near 
the houses, in order to meet the requirement 
of the increasing population of the village. 
School. park, 'panchayatghar'. dispensary 
and playground are necessary for the welfare 
of the people of the village. Facilities of 
sewer, water electricity etc., avaiJable in the 
D.D.A. colonies, should be provided to 
those villagts also whIch are situated near 
these colonies. The construction of DDA 
colony may be taken up later on so tbat 
the villagers may get clean air, clean water 
and electricity. The rate of a DDA plots was 
increased to Rs. 794 from Rs. 41 in 1986. 
Now this is being further increased from 
Rs. 794 per yard in 1986 itself which is 
against the policy The rates of plots should 
not be increased. 

[English] 

(vi) Demand for allocation of more fundi to 
Orissa Government for construction of 
bridges and roads in Dhenkanal district. 

SHKI K.P. SINGH DBO (Dhenkanal): 
Kamakhyanagar Sub-division is the largest 
sub .. division of Dhenkanal district in Orissa 
which is richly endowed with Sal forest and 
mineral wealth like cromite, mica, silver and 
other important ores. The major parts of 
the Sub· Division is cut off both from the 
District Headquarters an d the Sub-Divisional 
Headquarters from June to December every 
yeal' due to infrastructural inadequacies of 
communications in the absence of aH·we~ther 
road apd bridges, cau~ing acute hardship 
and distress to the people, mostly tribals, 
Scheduled Castes, other backward and weaker 
sections of society wh ich comprise more than 
75% of the population. 

This has also adversely affected the 
development of the Sub· Divis ion born by the 
fact that not even a single industry could be 
sct up due to absence of transport and 
communication facilities. 

The Sub-Divisional Headquarters, Kama .. 
byanapr. s't\lJte~ onl! 22 mil~ aW8f fro~ 

the District Headquarters town of Dhenkanal 
on NH·42 is not even connected by a direct 
aU-weather road even till today. 

To make matters worse, the 103 years old 
bridge over Lingarajor on NH-42 near 
Mehramandali, collapsed due to beavy 
vohicular traffic. Consequently, these vehicles 
have had to lise the only road available i e .• 
the Panikoili .. SantbparajPitri Road, further 
damaging and decommissioning the road as 
weU as damaging the Bhuban. Talcher and 
Angul Notified Area Councils roads, which 
are of inferior specifications. 

Therefore, I urge upon the Government 
to provide adequate financial allocations to : 

(i) Make NH-42 aU-whether and NH 
specification by replacing the baile 
of brit1ge over Lingara Jor. 

(ii) Complete the Brahmani Bridge aDd 
Ram ial Bridge between Kamakhya-
naear and Dhenkanal by 1987 as 
scheduled and as per the Jatest 
revised estimate~; and 

(iii) Making the PltrijSanthpara-Panikoili 
Road all-weather and of NH speci-
fication by taking it up as Maximum 
Needs Programme as well as Central 
Road Fund Project. 

(vii) Need for construction of a mini uoder-
bridge near Vijaya Mahal Cioema 
House in Nellore (Andhra Pradesh). 

SHRI P. PENCHALLIAH (Nellore) : 
Sir, Nellore town is one of the important 
district headquarters in Andhra Pradesh. It 
is popularly known as Paddy .. growers district 
of the State, It is a thickly populated 
town. Its present population is mqre than 
3 i lakhs. It is a popular business centre. 
The Madras .. Waltair railway line is bysecting 
the town into two parts. There is inter-
locked manned level.crossing gate 20 yards 
South from the Ncllore North Railway 
Station near Vijaya Mahal Cinema theatre. 
20 minutes before arrival of tbe Superfast 
trains, the gates are closed and the heavy 
traffic on the spot is jammed causing a lot 
of inconvenience. The people of the NeUore 
!own whil~ cros.in~ the line fro~ one .i~ 
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to other side also face unnumerable acci-
dents. The Nellore Municipality has agreed 
to share its amount for the construction of 
mini under-bridge. The State Government 
is also ready to give assidance in this 
regard. 

Hence I request tbe hon. Railway Minis-
ter to construct the mini under-bridge near 
Vijaya Mahll cinema theatre in Nellore 
town to allow free flow of traffic. 

(viii) Need to delete Articles 310 aod 311 (2) 
(8), (b) and (c) of the Constitution and 
al80 bring about parity between the pay 
scales of Central and State Government 
Employees. 

SHRI AJOY BISW AS (Tripura West): 
Sir, thousands of State Government Em-
ployees from all over the country have 
assembled at Delhi in a massive March to 
Parliament on the 14th November, 1986 at 
the call of the All India State Government 
Employees' Federation demanding deletion 
of Articles 310 and 311 (2) (a), (b) and (c) 
of the Con~titution which vest the Govern-
ment with powers to d;smiss any Gvvern-
ment employee without giving him any scope 
for self-defence. 

The State Government employees have 
been fighting since long for deleting those 
Articles from the Constitution. 

The judgement of the Supreme Court 
appeared to the Government employees of 
the country as a dangerous weapon in the 
hands of the Government and widespread 
protest actiOD'i followed. Ahno')t all trade 
unions and many legal luminaries have also 
expressed tbeir deep concern and have de-
manded deletion of these Articles. 

The State Government employees hav-e 
been demanding with public sector 
employees pay pending need·based minimum 
wages. Meanwhile, the Fourth Central Pay 
Commission has rejected the Central em-
ployee's demand for parity with the public 
sector employees pay. Toe employed de-
manded that the Fourth Central Pay Commi-
ssion should a\80 keep tbe State employees 
wage structure in view and the recommenda-
tions should be applicable to the State em. 
ployees also and for this the Central Govern-

meot should 'provide adequate funds to the" 
State . Government. But that ha9 not been 
done. As n result, a big difference bas been' 
created between tbe Central employees' and 
the State employees' pay. 

The State employees therefore demand 
immediate parity to the State employees 
wi th Central employees pay as an ad 
interim measure pending parity with 
public sector pay and need based wagrs and 
for that purpose adequate devolution of 
funds by the Central Government to the 
State Government be immediately made to 
enable them to upgrade the pay-scales and 
allowances of the State Government em· 
ployees. 

13.33 brs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1936·87 (CONTD.) 

[Translation] 

SHRIMATI PRABH~WATI GUPTA 
(Motihari): Mr. Chairman, Sir, I rise to 
support the Supplementary Demands for 
Grants presented by the bon. Finance 
Mmister in this House. I am of the view 
that the' Fmance Minister should present 
these Demands in the House only when these 
are absolutely necessary or there is a con-
tingency or a natural calamity and the 
Government is in need of money for that. 
I have gone through these Supplementary 
Demands for Grants and have carefully 
studied all the items. A total of R~. 3038,57 
crores have been sought under tbese De-
mands J out of which a sum of Rs. 1228 
crores has been earmarked for Go verr,men t 
Undertakings. Today, the condition of our 
Government Undertakings is not hidden 
from anybody. The bureaucrats sitting at 
the helm of affairs in these Undertakings are 
misappropriating Government funds with 
impunity. I would like to know from the 
hon. Finance Minister the justification for 
these Dem:lnd~. He should clarify it. 
Secondly, he has allocated Rs. 128 crores to 
different States under the poverty alleviation 
scheme but I want to ask him whether any 
arrangement was made to monitor this 
scheme duriog the last two years and &0 
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ascertajn how a mockery of this poverty 
alleviation programmes is beiDg made there. 

The main thrust oC your rural programmes 
is to create permanent assets and to provjde 
employment to the people but I would like 
to say. especially about Bihar, where houses 
and colonies have been built for the Harijans. 
Even the full payment for construction of 

I buildings has not yet been made and the 
roofs have already collapsed. This is how 
poverty aIJeviation programme is being run. 
I have, otherwise, been to Karnataka and 
SOllle other States also and some work has 
been done there but I am pOinting towards 
BIhar in particular. 

Our respected Prime Minister Jate Shri-
mati Indira (Jandhi bad nationalised the 
Banks in 1969 so that the rural people and 
the unemployed could get loans from the 
banks easily) but I know how much harass-
ment the people have to suffer at the hands 
of the bank. officials while getting loan under 
J.R.D.P. These officials wiJl line their 
pockets out of these 228 crores rupees wh!ch 
)Ou are allocating now. The rich y ill become 
richer and the poor, poorer. Therefore, 
I want that there should be monitoring of 
the scheme. 

I welcome the allocation made by the 
hon. Finance Minister for the rural areas 
and the conces~ions given by him in taxes. 
As a result of these concessions, the people 
who were not paying taxes in spite of their 
income have come forwaro to disclose their 
income and are paying taxes. Yesterday 
only, a businessman from Delhi met me and 
told me that earlier he used to earn one 
paisa as profit and tried to evade income 
tax but now after the Government has given 
concession in taxes, he earns 50 paise as 
profit and pays another 50 paise as tax. 

Mr. Chairman, Sir, today prices have 
gone sky-high. The position today is that 
a person earning Rs. 2000 per month cannot 

Duty should be realised at a single' point. 
If lbjs is not done. these Inspectors will 
misappropriate your entire revenue. Today-
we find Inspectors in evelY field. Market-
ing Inspectors and God knows, how many 
types of Inspectors. What is this Agricul-
tural Marketing Board which you have set 
up? This is nothing but a den uf corruption. 
Wind it uP. I will express my views further 
on simplification of tax procedure when the 
hon. Minister brings forward the proposed 
BiU on the subject in the House later. 

Mr. Chairman, Sir, there is a case where 
a person has taken Rs. 500 crores out of the 
country a nd deposited them in a swiss Bank 
and got the citizenship of that country. I 
would like to know how such a thing ,has 
happened,? How has that money found 
its way to that country? I want to ask this 
question on behalf of millions of people 
of this country. W ill the hon. Minister 
arrange to get that money back from the 
Swiss Bank and will that money be used to 
pay the debts of tbe country which run into 
crores of rupees and thereby make India free 
of debts '1 

Mr, Chairman, Sir, I would like to raise 
the same point which I had raised in the 
beginning. Had you ccme forward with a 
contingency, it would have been all right; 
but it is not so. You are going to live 
Rs. 1228 c.:rores to the public undertakings. 
I am in favour of nationalisation but you 
will observe that there arc 60 to 65 public 
sector undertakings in BIhar and al1 of them 
are sustaining losses. The Bihar Electricity , 
Department and the State Electricity Board 
have become white elephants. Today a dis-
cussion was held on power shor tage through 
a Calling Attention M Jtion. The Central 
as well as the State Government are pumping 
crores of rupees for generat ion of electricity 
in Bihar but sti)l it is incusring losses. 
'What is the use of running such Under. 
takings? Heavy Engineering Corporation 
in Ranchi, Bihar is also receiving financial 
assistance but its condition is also deplorable. 
Bxpenditure is more and production i, loss. 
Was this the object of nationalisation ? 

,mako both ends meet properly. Due to 
black money. even that section of society 
which earns this much is struggling for its 
subsistence. Therefore, I would request, 
particularly about the metropolitan city of 
Delhi that you should find out the amount of 
black money which is in circulation bere. 
'Unless you simplify the tax procedLlil'e. the 
,situation will 10 on deteriorating further. 
Therefore, my suagestion is that the Excise 

Mr. Chairman, Sir, natural calamity in 
"he form of floods, hit my constituoncy 

( Motihari, B.axaul, Nackatiaganj, B~ttiah etc. 
but you have not provided for any relief for 
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that area in these Supplementary Demands. 
There were d~vastatjng floods in August this 
year. It happened twice. The entire Raxaul .. 
Motihari Town remained in undated for days 
together. Whatever funds were provided 
went into the pockets of the officials of the 
Irrigation Department. Why was that area 
1iooded? It was due to a gap left in the 
embankment on Sikrovaba river which ha5 
been under con"ttruction for years. The 
people were left to their fate and the area 
was totally submerged. The flood occurred 
twice in Motihari. Who is responsible for 
that? 

Champaran dam was built in 1900 which 
is breached every year at one place or the 
other. Just one month before the floods 
came, suddenly your engineers went there 
for Inspection and said that the embankment 
was weak. They do not make any effort to 
strengthen it. The level of the embankment 
and the riuer is the same. The Bihar 
Government and the Flood Control Depart-
ment of the Irrigation Department are sleep-
ing. Ood knows when will they woke up? 
They were roused only when standing crops 
OD lakhs or hectares of land was submerged, 
the greenery was destroyed, the people 
started drowning and the palaces and the 
huts were razed to the ground. There is a 
lot of bungling ling in public funds in the 
name of repair of the Dam. 

The road from Chakia to Kesaria Satar-
gbat which passes through my constituency 
has remained intact for the last 40 years. 
This toad was damaged th is time due to 
loods and water of Gandak river formed a 
whirlpool on the road. Mr. Chairman, Sir, 
I belong to north Bihar. Even otherwise, 
the conditions in eastern Uttar Pradesb and 
Bihar are horrible and same is true of eas-
tern resion also. There is extreme poverty 
and the poople are severely hit by scarcity 
of essential commodities. The positi on in 
north Bihar is still worse. The fertile land of 
tbat area is rich in minerals and is endowed 
with mouctains and rivers; but still it is the 
poorest in the country. Per capita income is 
the lowest there. Who is responsible for it? 
The Government. 

has been done during the last two years in 
each Parliamentary constituency so that we 
could tell tbe people that this is the work 
done by our Government? This poverty 
alleviation programme~ which you are runn-
iag, is not going to bear any fruit. The 
entire funds which you are spending are 
being pocketed by the concerned officials. 
There is misappropriation oC funds in Bihar. 
The tree plantation programme has made no 
head w a.y and the funds or the Forest 
Department have been pocketed by its 
officials. 

In North Bihar condition in every field 
is pitiable, whether it is the broad gauge 
]jne, microwave link or T.V. statioa. I 
represent Motihari constituency of North 
Bihar from where Mahatma Gandhi had 
sounded the bugle of independence but not 
a single welfare measure has been accompli. 
shed bere. I demand that a University 
named after Mahatma Gandhi should be 
set up there. It appears tbat tbe Education 
Department is j nactive. Does the Govern-
ment not know that Mahatma Gandhi had 
launched Salt Satyagraha from there and 
had raised the slogan for independence. Ho 
had given a clarion caB to the country for 
independence but, alas that place is bereft 
of even a model school and a Central 
School. 

I demand that the Government should 
effect cu t in their expenditure and set up a 
Model School and a Central University in 
Motihari. 

With these words, I conclude and support 
the Dc!mands for supplementary Grants 
by saying that in future these demands 
should be presented after a close scrutiny 
and only for meeting the contingencies. 

[English] 

SHRI MURLI DBORA (Bombay 
South) : Mr. Chairman Sir: I rise to support 
the additional demands presented by tbo 
Hon. Finance Minister to this August 
House. 

The Finance Minister Shri V.P. Singh 
I would like to know from the hone has rightly deputed the Minister in charge Of 

Pinance Minister what Significant work he exponditure because I think the time b .. 
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now came for the Government of India to 
realise how the Don .. plan ex.penditure for 
non.development purposes is going up day 
by day. I would like to read out some 
figures. 

In 1977.78 tbe non-development expendi-
ture was to tbe tune of Rs 5954 crores and 
today, in 1986-87 .. revised budget estimates 
will be more -it is Rs. 25,';9&. c'rores. In 
nine years five times more expend iture of 
the Government has increased and it is 
increasing day by day. So, I would request 
the Hon. Minister for Expenditure that the 
time ha.s come to see that his department 
works more efficiently" wherever the amount 
is to be cut, it should be cllt; but whatever 
amount is needed to be spent, it should be 
spent in an efficient manner. 

In the orjainal budget estimate the 
deficit was Rs. 3650 crores. The first 
supplementart demands which was presented 
to this House in July wa.s to tbe tune of 
Rs. 1318 crores. Thanks to the good work 
done by the Revenue Department, they 
mopped up an extra amount of R~. 654 
crores. So, the additional burden to the 
exchequer was only Rs. 663 crores, bringing 
the deficit to Rs. 4 H3 crores. With this 
new demand of Rs. 3038 crores the 
total defiet wilJ go to Rs. 700,) crores. 
This will be the highest in the history 
or our country. This is inspite of tbe 
fact tha.t the Revenue Department will 
contribute extra Rs. 2000 to Rs. 2500 crOres. 
The Finance Minister has said to mop up 
extra revenue for the Plan more than R§. 
10,000 crores extra revenue will be collected 
during the course of the Seventh Plan. 
I would only see how the Government 
is going to mop up this extra revenue. 

Sir, tbe most important reason which the 
Government has given for escalation in the 
expenditure or deficit is less contribution 
from the public sector enterprises. More 
than Rs. 40,000 crores have been spent on 
public sector enterprises. In 1984-85 the total 
amount spent on public sector enterprises 
was Rs. 31.000 crores and the net profit 
generated by public sector enterprises was 
Rs. 956.12 crores. This profit was only 
from two-three units iske ONGC and Oil 

India otherwise there is Joss practically in 
every public sector enterprise, Even if they 
were giving a net return of 1 per cent there 
would not have been any deficit left in 
our budget. Ten per cent on 40.000 crores 
comes to 4OJO crores If we get 4000 crores 
the state of e-.conomy would have been very 
very good. 

The Finance Minister bas said several times 
that the working of the public sector units 
has to be improved. We agree to that. But 
that does not mean that Government should 
keep on increasing the prices of the concer-
ned commodities and services. I will give 
one example. The prices of steel in India 
were 10 per cent cheaper as compard to 
internati\.)nal prices t()ll to twelve years ago. 
Today the steel prices in India are 150-200 
per cent higher than the international prices. 
Now one solitary effect of increase in steel 
pri~es is that the engineering goods export 
targ~t whlch was 6Ked at Rs, 20)0 crores 
will came down down to R'.). 950 crores. 
This is bec,iuse the prices of steel have gone 
up very very high. 

Sir. the other day I WAS talking to the 
Minister of Steel and he told me that steel 
exporters can g~t steel at international prices. 
I would like to know Wh0 can get steel at 
international prices? It is only big industri-
alists in Delhi, SOlUblY and Calcutta. It is 
only they who call get. N()w wha.t about the 
small units which are spread all over the 
country and who are the real exporters? 
They are not in a position to get steel at 
international prices. 

Similar is the position with services. For 
a public caU office the Telephone Depart .. 
menl is increasing the deposit from Rs. 200 I_ 
to Rs. 400/-. There is nobody to compete 
with them. We are increasing their prices 
and service charges. So what is needed is 
correct working of the Department. 

Now this bas a cascad iog effect on tho 
entire economy as a whole. Just as I expl. 
ained about the steel prices and fUrther 
price rise on the services this will have a very 
vcry bad effect on the economy as a whole. 

Now, Sir, one thing which bothers mo is 
the balance of traJe payment. 1 was readin, 
in today's newspapers that the Commerce 
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last Friday that tbe export deficit of Rs. 
8500 crores is only 3.6 pel' cent of GNP. 
It is manago.ble. I do not know bow much 
tbe Commerce Ministe~ understands .about 
the export deficit. I am IOCry to use that 
word. When the crude prices in the inter-
national market went down from thirty 
dollars to twelve dollars, and today also. 

, the crude is available at a cheap price we . ' were given to understand that the trade 
balance deficit would come down considera. 
bJy. When the IMP loan was received, Shri 
Venkataraman, the lben Finance Minister, 
made a statement in the House that our debt-
service ratio is only 11 per cent. It was 
aood. Today, the debt service ratio against 
the foreign borrowinls is 19 per cent, wbic~l 
is very very high. We have al most reached 
the limit of Brazi 1 and other countries , 
where the debt .. service ratio is 21-22 per 
cent. This does not speak good of our 
economy. Therefo) e, more efforts should be 
made to reduce the impoJ"ts and increase 
our exports. I am Dot against, like my 
leftist f, iends, for allowing imports of 
equipment, That is needed. But why do 
do we allow the import of items which are 
just not necessary? I would like to give you 
one example. While there is so much of 
glut of rei tilizers in the country at present, 
there is so much of discoordination amoDI 
the agencies which are importing fertilizers. 
I was told that not one. but four different 
agencies, M M Te, Potash India, ReF and 
Department of Agriculture, are importing 
different types of fertilizers; they do Dot 
have enough coordination among themselves, 
and what is happening is that While we have 
spent Rs. 200 crores of foreign exchange on 
tbe import of fertilizers, our own fertilizers, 
which are manufactured by our local units, 
are lying unsold. What I sl)ggest is that 
what we need to import, we should import, 
but what is not necessary to import, we 
should not import. What we can produce in 
our own industries, we must give protection 
to such industries, so that tbis problem docs 
not arise. 

When the Finance Minister presented 
bis Budget, he increased the alloaation from 
Rs. 1200 cr~res, to Rs. 1850 croces on the 
anti-poverty pcosrammes. on schemes like 
IRDP. RLEPG etc. 'Eyery report which ~s 

" \ , 4 U. \,~. ' , ' , 

come about ~he impJem~n tation of· ,these 
proJrammes has revealed til at the money 
spent is ,not properJy spent. MOl1ey spent 
for the rural poor does not reach the rUral 
poor. It reaches a handful of rich farmers; it 
reaches a handful of middlemen in the 
rural areas, and the other side is that we 
are totally ignoring our urban poor people. 

Today. one-fourth of our total popula-
tion lives in the urban areas. By the end of 
the century. one-third of the total popula-
tion will live in the urban areas, and India 
wjl1 have the highest urban population in 
the world. Time has come when we should 
pay more emph1sis on the problems of 
urban poor, rather than rural rich. Mrs 
Kidwani Behn is in.;harge of Urban Develop-
ment Department. I would request her that 
she should pay more and pay emphasis 00 
the a Uocation to thi'i Depart meot and there 
should be a comprehensive urban develop .. 
ment scheme. 

SHRI SO vi" ~ rl-l CH \TfBRJ EE 
(Bolpur): By the tjm~ ,he stuJi~s this ques-
tion, she will becom~ Petroleum Minister. 

SHRI MURLI '')30l{~: fh.!re also 
there is a big scope. 

The only programme that the Govern-
ment of India bas made for the urban poor. 
and which was announced in tile Budget, is 
that a sum of Rs. 200 crorcs was earmarked 
for five Jakh beneficiaries in the urba.n areas 
for giving loan to them. There again, they 
have put a clause tbat it can only be applica-
ble to families whose annual income is not 
more than Rs. 7100. It is just not possible 
for an urban poor person to prove to the 
banks etc. The other day, when Shri Pooj-
ary was replying to a question in the 
House, be said that in Bombay and other 
big cities, people were not taking advantage 
of this scheme, How can they'! They 
cannot produce a bogus certificate. We are 
asking them to produce a bogus certifiQate 
. so that they can take advantage of this 
s,cherne. 

My three small sug~estions to improve 
the state of affairs will be~ firstly, five per 
cent cut in the non-Plan exp~nditure. I aave 
some figures to show that we are .pending 
five times on ,the . Don-~~an schc~e in ... ,~e 



nine last :years. There should be a' big redue· ' 
tion in the non-plan expenditure. Secondly, 
the public sector should fe.lIly work efficie-
ntly and not by increasing the prices of 
postal services, telephone services, stee1,' etc. 
Thirdly t no more addi tional or new items 
should be incorporated in the Iis~ of public 
sector industries. Whatever tbey are manu-
facturmg now, that is enough for them. If 
private sector can produce tbose items, 
there is nothing wrong in it. 

My friend was taJkjng about the power 
sector. I want to tell that in BomblY per-
mission has b~en given to a so ca))cd private 
sector unit called the B, S.E.C. I would 
like to tell my friend that 80 per cent of the 
shares of that company are owned by the 
financial institutions. So, they are aJc;o 
nothing but punlic s\!ctor units. Ihey are 
no more in the private sector. A joiot S~cre· 
t~uy, who is nominated as the Chairman of 
the Steel Authority of India, 4,;dn as weJl be 
nominnted as the Chairman of B.S,B C. 

I have two more suggestions. Firstly. 
there shou!d be effective implementation of 
the anti-poverty programmes. Today Govern-
ment is spending about Rs. 1800 cror~s to 
implement thc~e programmes. As fJr as the 
programmes such as IRDP, NREP. etc are 
concerned, acc()cding to the C()rnillittee~s 

reports. the amount is not spent properly. 
Government must see to it that they do not 
spend any further amount, unless and 
until they are ~ure that the money whicb is 
given to the local areas, to the block deve-
lopment officers in the rural areas is spent 
correctly. 

Another most important point is tbat 
more emphasis should be given to the pro-
grammes on ur ban poor. 

SHRI V.S. KRISHNA IYER (Bangalore 
South): Sir, I rise to oppose the Supple .. 
mentary Demands. This is the second batch 
of Supplementary Demands for Grants in 
the current year, involving an additional 
amount of Rs. 3 038 crores. I would like 
to know from 'the bon. Minister how he 
is going to ra ise this money. They already 
have a deficit of nearJy Rs. 6,000 crores,-
about R~. 3000 crores in the General Budget 
and another Rs. 3000 crores in the Supple .. 
mental')' Grants. So, I would like to know 

from the hOD. Finance Mlnistet bow he is 
going to mobilise this amount. Does bo 
propose to have a bigger deficit' Let him 
at least give a break"up of some of the 
items as to how they are going to adjust it 
within the budget allocation. Or, are they 
going to ba ve a deficit budget? This point 
has not been cleared. 

We are already having inflation and this 
wnJ further add to the inflationary trend. I 
rea)Jy wonder if Government of India under-
stands the practical difficulties of the polor 
people are their sufferings. If you are not 
going to remove their problems and diffi-
culties, what is the remedy for these poor 
people? I am surprised to find that 
the expenditure in Delhi is SO per cent 
more than what it was in the Budget Session. 
You may go and ask any housewife about 
the cost of per capita expenditure and you 
will get a reply that it is 50 per cent more 
tban what it was before. Vegetables which 
were being sold at Rs. 5 per kg. are now 
costing more than Rs. 10 per kg. You need 
not carry a bag to bring Vegetables any 
more. You can brin g them in the pockets! 
So, Sir, this is the position. 

The Railway Minister has added another 
burden of a thousand crores of rupees from 
this year, in the name of rationali'iation of 
freight expenditure. 

How are you going to do it? Are you 
going to levy additional taxes? You say 
that people are happy because you have got 
plenty of surplus foodtCrain stock. But, how 
many people are baving a square meal a 
daY? Your report itself says that 40 per 
cent of our peop1e are below the poverty 
line, th'at means 40 per cent of our people 
are not in a position to get even a square 
meal a day. That is the position. I would 
request the Government of India to ponder 
over these matters seriously. The Finance 
Ministry is having an exercise in 01 der to 
economise non-plan expenditure. It is re-
ported in tbe papers tbat every Ministry has 
been asked to make at least S per cent saving 
in their budget. Now, on the one hand you 
ask the Ministries to cut tbeir expenditure 
and you corne here with a demand of 
Rs. 2.000 and odd crores for nOD-pIan ex-
penditure. This is your demand! On the 
other hand, ),ou will say that you have 
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sumcient Budget allocations and here you 
have come again with a demand of Rs. 3250 
crores. It is a contradiction. There is 1'10 
definite policy for the Government and that 
is what I would like to say. So, this deficit 
is realty going to hit the common man. It 
will definitely give rise to inflation. 

Another point, which I would like to 
know from the hon. Minister is regarding 
subsidies. I think, the Government of India 
is paying more than Rs. '2000 crores for 
subsid ies. In this connection, I would like 
to make one. suggestion to the Government 
of India. They are telling that they are 
reviewing the whole position. One thing is 
very definite and that is, unles~ you come to 
the rescue of the weaker ~ections, it is very 
difficult for them to pull on. You have 
been giving subsidits for food stuffs to t.he 
peopJe and in some of the States like 
Karnataka, Andhra Pradesh and Tamil Nadu, 
the State Governments are supplying food-
stuffs at ~ubsidised rates. So~ it is very 
necessary that you should find time to see 
that the foodstuff.') are supplkd to the weaker 
sections of the society at the subsidised 
rate otherwise it will not be possible for t 

them to purchase anything at all and their 
life will be miserable. 

I am sure toe Government of India will 
have to seriously think about it. 

Out of Rs. 3000 crores. Rs. 1100 crores 
in meant for non-plan expenditure, i.e. for 
implementing the Fourth Pay Commission's 
recommendations. Of course, we welcome 
the recommendations of the Fourth Pay 
Commission, we have no grudge about it. 
But, at the same time, I would like to know 
from the hon. Minister the impact of it on 
the State Government employees. We have 
been Urging on the floor of the House that 
whenever there has been an increase in the 
pay scales of the Central Government em .. 
ployees by means of DA or HRA or what-
ever it is, the State Governments must be 
taken into confidence. I am suggesting this, 
because, it has already affected several States. 
There are inde8nite strikes going on in the 
big States like Uttar .t>radesh and Andhra 
Pradesh and also Karnalaka. Karnataka 
Government servants also have put forth 
~hcir detnands, Tbef want parity in t~t.? 

salary with the Central Government em· 
ployees' for which the Kamataka Govern-
ment have already committed. 

So rar as State finances are concerned, 
they are very much-limited, whereas the 
Central Government finances are very 
elastic. So, in this matter a]so, whenever 
there is an increase, it is necessary that we 
should have a dialogue with the State 
Government and then take a decision; other-
wise it will have an adverse effect on the 
State Government finances. 

Coming to Supplementary Demands. out 
of a sum of Rs. t 268 crores provided for the 
public sector. Rs. 467 crores is earmarked 
for investment on the Gas Au!hority of 
India's pipeline. In this connection, I would 
like to ask the hon. Mini~ter, while I have 
no objection for making a provision for the 
Gas Authority of India, that it was assured 
on the floor of this House that the Govern-
ment of India is going to set up the Manga .. 
Jore Oil Refinery in the current year. You 
have not made any provision for that. Of 
course, it is a joint sector project. Then, 
what is the meaning of it? It was assured 
on the floor of the House, when the De. 
mands for Grants of this Ministry were 
discussed. But still no provision has been 
made. 

Another assurance given on the floor of 
the House is that, the second Digitable 
Electronic Telephone Exchange will be set 
up in Bangalore and even for that, you have 
not provided any money. Although. you 
have provided Rs. 1200 crores for public 
sector and I have no objection to it. I 
would request the Government of India to 
state categorically whether you will do it or 
not. If you do not do that, then nearly 
4000 to 500'.) workers wilt be on the street. 

I would like to make one point which I 
have already made in the Ca1ling Attention 
Motion that the Mysore Power Corporation 
have applied for permission to raise the 
loan for Rs. 100 crores, but you have Dot 
sanctioned it although you have sanctioned 
it for other public sector undertakings. 
I would request tho Minister of Finance to 
give thern permission to Karnataka POwer 
Corporation to raise the 19an for i~st~UatiQq 
pf a I<:Qer~t~on plant~ 
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I am sure the hone Minister will see that 
there is no additional levy. We are going 
to resist and oppose, if rates are increased 
with regard to postal and telephone charges 
to which even the ruling party M~mbers 
arc also opposed. I am sure, there will be 
no additional levies on the public. 

With these words. I thank you. 

[Translation] 

SHRI ANADI CHARAN nAS (Jaipur): 
Mr. Chairman, Sir, while supporting the 
Supplementary Demands for Grants. 1986.87, 
I want to submit certain points before the 
House. I want to say something about the 
economic policy of the country which is 
linked with economic development. Our 
Constitution refers to Democracy and 
Socialism We ha.ve a succ~ssful Demo-
cracy but Socialism is not succeeding here 
for which we should do something. 

There has been no change in the ,lot of 
the most backward peopJe in our country. 
We shoulJ think abl,.lUt their progress and 
development. We have not been able to do 
much in this regard. 

We bave already given permission to 
every State to run their lotteries. Every 
State is running its lottery but lotteries make 
the people fatalists, Lottery system is con-
nected with fatalism. Lotteries are not 
going to solve the economic problems of 
our country. It will only encourage fatali!m. 
The people will become more materialistic 
and the increase in this tendency will open 
more ways of exploitation. The people will 
be e~ploited more and more which will 
result in lesser availability of the facilities 
to the backward people. Therefore, I 
Suggest that the IOUeries should be totally 
banned. 

SecondJy, our late Prime Minister, Shri-
mad Indira Gandhi had launched R.L.E.G.P., 
NREP, and I. R. D. programmes in the 
country. It was stated that at least one 
person from every poor family in every 
village would get job for 100 da~'s in a year. 
But I know that no where have we succeeded 
in achieving it. Not even 2 per cent families 
have lot thi, facilitiy. It should be discus-

sed in tbe House. Which is not being donc. 
At least, you should implenlcnt this pro-
gramme on your own so that the poor 
clluJd get jobs for 100 days which would 
not only increase the per capita income or 
the village people, but will also improve their 
condition. 

It has been stated in the Special Compo-
nent Plan and Tribal Sub-Plan that every 
State should spend the Scheduled Castes 
and tribes proportionate to their population 
but this is not being done. The fu~ds are 
spent on other accounts and are not spent 
on Harijans and tribals though these are 
shown to have been spent on them. As a 
result of that they do not get any benefit. 
You should also see to it. 

As regarding the condition of education 
in our country, we have 5 lakb Primary 
schools out of which two lakh schools do 
not have their buildings. 1.5 lakh schools do 
not have even blackboards. 2 1akh schools 
are single-tencher schoois. How then 
primary education in our country can rUD 
smoothly? You are spending a lot on adult 
education but primary education is in very 
bad condition. You go to a village and see 
the condition of the farmers. The day time 
Non.Formal Education is beneficial. We 
watch it a'ld we have knowledge about it. 
We know the reality because we live in tbe 
village. 

One more point which I want to men-
tion is that there is disparity in the salaries 
of the Government employees and Corpora-
tion employees, This is not good. Similarly, 
there is disparity in the salaries of the 
employees of the State Governments and 
the Central GovernmCllt also, That is also 
not good. The rates of wheat and rice and 
all the other items are same everywhere. 
Why then this disparity in the pay scales? 
This should not be so and you should look 
into it. 

14.11 hrs. 

[SHRI SOMNATH RATH in the Chair] 

One more thing. Something should be 
done regarding giving pension to the culti. 
vators, They are not Settio8 facilities and 
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are becoming poor. Just now an hone 
Member was teUing that tbe urban popu-
lation has grown to 15 percent and it would 
further increase gradually because tbe rural 
economy is failing. What facilities have 
you provided to the people who really work 
and are engaged in production, and to their 
children, They neither get sufficient to eat 
Dor have a house to live. Therefore, you 
must provide for payment of pension to 
them. Likewise, the crop insurance scheme 
has not 10 far been implemented in all the 
States. It should be implemented in every 
State an d it should be further extended. 

With these words, I conclude. 

[English] 

SHRI CHINTAMANI JENA (Balasore): 
I rise to support the Demands for Grants for 
the year 1986-81 which are being brought 
before the House by our Finance Minister. 
Many opposition members have objected to 
these demands for grants. But I totally 
contradict their comments because most 0 f 
the demands for grants are made to pay 
excess salary, etc. to the government 
employees, according to the recommendations 
of the Fourth Pay Commission. Whenever 
the Pay Commission Report is considered, 
employees who are not given better facilities 
or chances, the hone members in the opposi. 
tion make demands to give them more. But 
when the Finance Minister comes before the 
House with the supplementary demands for 
grants, they object to them. I think they 
themselves are contradicting their own 
arguments. So, I funy support the demands. 

Out of 63 demands, you will see that 
most of the demands are made to meet 
additional cost, additional expenditure on 
salary, etc., of the government employees. 
Out of the total of Rs. ?OJ8.5 ~ crores of 
demands for grants, 24 per cent, that is 
about Rs. 8 t 7.73 crores are required for 
loans and advances to various States; that 
means 24 per cent of the total demands for 
grants will go th~ States as advances and 
loans. 

Some of the opposition members have 
raised their points about price rise and also 
inflation. 1 fully agree with them, but they 
should also .take into consideratio. our 

economy. Our economy is mostly dependent 
upon agriculture; our economy is agricultural 
based economy. But due to less irrigation 
facilities, etc., we are depending on Rain 
God, The Lord Indira for timely rain and 
adequate rain. So, in our country, in' one 
part or the other. we are facing Datural 
calamities every year for which our crops 
loss is going to be to a great extent due to 
which definitely our national economy would 
be affected. 

Also, price rise would be there agricul. 
tural production is not there, because that 
naturally lends to pri.ce rise. 

I congratulate the Finance Ministry for 
their sincere efferts for resource mobilisa. 
tion. Out of Rs. 1 ~,OOO crores they had 
estimated to be the deficit, they have now 
succeeded to mobilise about Rs. 1,000 crores 
for which the Finance Ministry must be 
congratulated. 

Regarding block money, it is known. that 
block money plays a vital role in our national 
economy and I am grateful to the present 
Finance Minister and our Prime Minister 
that they are taking keen interest to cut down 
and curb this black money flow and for the 
efforts that are being made which are being 
announced inside the House and also outside. 

Further more, providing subsidy to the 
agriculturist-I am just bringing it to the 
notice of the finance Ministry -is most 
important and I request that he may see 
that the subsidy on fertilizer and· others 
which are given to the agriculturist are given 
to them properly and it should also be 
ensured that the middlemen do not take 
ad,,- ntage of it. 

About national calamities also, ] wou1d 
like to give one or two suggestions before the 
hone Minister for his consideration. The 
Famine Code which was introduced by the 
Britishers long ago is still in force and it 
needs to be revised to suit our pr ",sent condi ~ 
tions. It is ambiguous which needs to be 
replaced. It is not applicable to us at this 
moment. I can only cite one example just 
to let you know how unsuitable it is. It 
says that sOJll~ amount will be given to t\ 
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district if a certain number of people go in 
for employment from that district for test 
relief works executed in one part of the 
district. If only a certain number of people 
go, for employment, they get the assistance. 
So also, about natural calamities abo I want 
to say one thing. Whenever aoy St. Ie; is 
affected by natural calamities. they request 
the Central Government to send a central 
team. By the time the Central team goes and 
visits that area and submits its report, and 
tben the Agriculture Ministry considers that 
report and by the time the money is allotted, 
the effects of the calamity would be over 
and the miseries of the people would be 
over. SOt that should not be the procedure. 
Thjs should be taken into consideration so 
that proper assistance is given in time and 
procedure is simplified or curtailed to give 
help when it is needed. 

Some of the hon. Members have raised 
objection to the expenditure on Defence. 
Defence is of paramount importance for t 
independence of our country as weJl as t.,g 
security of our -country. I do not agree with 
them. 

Some others have suggested that we 
should have good relations with our neigh .. 
bours and fOleign countrh~s. Those hone 
friends may - be knowing that our Prime 
Minister is do ing and our country is also 
doi ng a lot, in the Non-Alignment Move-
ment and we arc trying to have the , 
support of the other countries but the other 
coun tries are not heeding our advice. There 
is tberefore no alternative but to think of 
our defence and be prepared to face any 
challenge to our integrity, our independence 
and we must provide for our defence expen-
diture whatever it may mean, even if we have 
to fast, we should provide more funds for 
Defence expenditure. With these words I 
cQllclude. 

SHRI B.B. RAMAIAH (Bluru): It has 
become a practice for the Finance Mini~ter 
to come before Parliament at every sessIon 
and seek sanction for large sums of money. 
In tbis respect, every session has become a 
Budget session, although not enough time is 
devoted to the examination of demands for 
grants in an exercise of this nature. -For 
instance. this Supplementary Budget accounts 
for so m any thousands crores and of rupees 

the House will spend bard!, a few hours 
voting this vast sum. It is, therefore, an 
unheaJthy practice to come before Parlia-
ment for demands for supplementary grantS 
session after session. It shows that the 
Budget Section does Dot work di1iaent1y. It 
also shows an attitude of adhocism on the 
part of the Finance Minister. 

In this Supplementary Budget, the 
Defence Ministry has been given a )ion's 
share of about Rs. 800 crores revenue ex-
penditure and another Rs. 12 J crores as 
capital outlay. It is, no doubt, true that the 
situation in the South Asian Region is dis. 
turbing. Because of the continued presence 
of Soviet troops in Afghanistan, Pakistan 
feels threatened and the United States has 
a vested interest in supplying sophisticated 
arms to Pakistan. This in turn poses security 
problems for us and we have to increase our 
defence expenditure. At this rate the vicious 
circle will continue and the burden of the 
defence expenditure will become unbearable 
for us. Other priorities Hke rural water 
supply scheme, education, health, housing a 
suffering on account of this defence burden. 
A fter all, the security does not consist only 
of military preparedness. We are all keeping 
our defence forces well equipped· and in 
fighting trim, but we should also see that the 
peo. ]e are properly fed, have enough clothing 
housing and other necessities. Otherwisc, 
discontended people can be a security threat. 

.-- . 
Secondly. the root cause of American 

supply of arms to Pakistan and the threat was 
on account of Soviet occupation of Afghani .. 
stan. We should take interest in resolving 
the problem in Afghanistan so that it helps 
our country's defence expenditure. 

In case of defence, we are spending quite 
a lot of money. But for floods in Andhra 
Pradesh we could not get good supply of 
boats and helicopters for droping food 
packets. The boats that they supplied could 
not operate well. I hope, tbe defence forces, 
in emergent situations, would come to the 
people more effectively. 

Rs. 900 crores have been allocated to the 
M ioistry of Food and Civil Supplies. This is 
quite a big sum on this account. We have 

. also requested durins t~e floods in Andhr& 
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Pradesh, which bas caused a big havoc, for 
flood relief of more than Rs. 1600 crores, 
but the Central Government has granted 
only Rs. 132 crores. This shows how they 
are neglecting public purposes and spending 
mOre money for other expenditure. 

The communication system also becomes 
a very big problem during floods. The 
wireless system should be improved. There 
lhould be motc facilities for wireless com-
munication during emergent situations. 

The important aspect which 1 would like 
to stress is the introduction of MODVAT 
scbome in the main Budget. Now, it has 
become a regular affair. Today some of the 
excise people are not able to understand it 
nor explain it properly. ! feel that they 
should have started with this scheme with a 
few items instead of starting with aU the 
items in a single year. 

The production of foodgrains during 
1983.84 was ]46 million tonnes, in 1985.86 
ISO million tonnes and in 1986-87 all of a 
sudden· it jumped to 160 million tOllnes. I 
do not know how we will achieve this figure. 
On the oilseeds front, we were able to 
produce 13.1 miJlion tonnes in 1')84-85 and it 
bas gone down to 1).2 million tonnes in 
19I5-86. 

There is a great need for fisheries deve-
lopment for agricultural purposes and also 
for assistance to the agriculturists. In Andhra 
Pradesh, Kolleru area is one of the biggest 
areas where we need lot of fisheries de, elop-
ment, their storage, and transport by rail-
ways. 

Rural electrification for farmers is another 
item for which we are not having enough 
funds. So, electrification should be improved 
more for agricultural purposes so that food 
production can also improve. 

The Tourism Department which can do 
tremeDdou~ly in this country is not able to do 
enough. This should also be improved so 
that we can earn lot of foreign exchange and 
revenue for the country. 

Power generation is another sector for 
which we are not able to utilise the existina 
in&taUed capacity. If you increase the utilisa-

tit'D, the revenue for the Government and 
also production for the ~ country will improve. 

Another sector is the pu{"\lic sector indus-
tries whcre they need lot of improvement in 
order to earn more revenue so that the 
deficit that we are planning can be reduced. 

Railways' inefficiency should be cut down 
by proper utilisation. 

Telephone system also requires more 
utilisation. 

Thank you very much for giving me the 
opportunity. 

[Tran~'Iation] 

SHRI BAPULAL MALVIY A tShajapur): 
Mr Chairman, Sir, I support the Supple-
mentary Demands for Grants for the year 
1 ~86-87 presented in the House. One very 
strango thing tbat I have observed here is 
that whether it is Budget or any Demand, 
our friends from the opposition oppose each 
and everything. It means that they do not 
want any development and progress in their 
areas and States and for this reason they 
oppose everything. If you do not sanction 
any grant here, then how the developmental 
works can be undertaken in the country? 
So far as I understand, our colleagues from 
the opposition have adopted the policy of 
"No but Yes". It is good if you say a 
direct yes. What is right should not be 
opposed. 

In tbese demands, the money bas been 
de~anded under various heads, regarding 
whIch I want to raise a few points. Two 
schemes have been running for the last 10 
years; one is a bio-gas scheme and the other 
is A.F.W. water supply scheme. Most of the 
works relating to these schemes have been 
lying incomplete. A.F. W. water supply 
scheme is meant for the big viJlages having 
a population of 5,000 or 10,000 or more. But 
I have observed that progress under this 
scheme has been quite tardy for the last ten 
years. Most of tbe work is Jying incomplete 
and at certain places it seems that it has not 
even been started. I would like to request the 
bon. Minister that in order to beneftit the 
maximum people, effective measures should be 
taken to implement the A.F. W. water supply 
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scheme immediately so that people in the 
villages may get pure drinking water. To my 
knowledge the same condition prevails in 
the case of the bio-gas scheme. It bas also 
beeD funning for the last ten years. Act .. 
ually, I did Dot want to interrupt the hon, 
Minister when he was replying to a question 
here. I want to submit that whatever 
scheme we make, all out efforts should be 
made to complete that scheme within the 
fixed period, bncause if a scheme is not 
completed within the schedule then various 
impediments and difficulties come in the way 
and the cost of the scheme also escalates. 
The two schemes, which have been running 
for the last ten years should be completed 
immediately and an enquiry should also be 
made for the delay, Whatever steps we take 
every effort should be nlade to see that these 
are taken in the right direction. 

Mr. Chairman, Sir, a section of our agri-
culture is linked with revenue also and it is a 
matter of regret that the land which should 
have been given to the poor is in tile posses-
sion of the big farmers. The Government 
has formulated a policy that eight types of 
land namely, 'Gaya', 'Kakar', the pasture , 
land, resting place for cattle. water-drinking 
place for tbem. cremation ground, graveyard 
and tbe land of the Forest Departm,'!nt will 
be treated as reserved land. 1 he Govern·· 
ment's intention bchmd it is very good bu~ 

this intention should be given practicar 
shape also. Today, we find that the bia 
farmers who have already 100 or 200 acres 
of land ,have illegally taken possession of 
these lands also and they are depri ving th. 
poor of their rights. Therefore, I request that 
if the land, which is illegally in the possessio)) 
of the big farmers, is distributed among th~ 

poor, then at least they will be able to de 
something. 

Mr. Chairman, Sir, so far as tbe: 
'TRYSEM' scheme is concerned, a number of 
people approach me, for an inconle certi-
ficate or a caste certificate. because they 
want some loan. When I ask them as to what 
type of busine~s they want to do, they do not 
know even about that but they insist on 
taking loans. There is an engineering section 
in every factory. Similarly. I want that 
Advisory Boards should be formed for sett-
ing up factories in the villages and tbe village 

people who want to start a business should 
he given a loan of Rs. 10 or 15 thousand by 
the Government instead of Rs. soon whicb 
is being given at present so tbat tbey are 
able to set up factories and may get employ-
ment in this way. They are already engaged 
in their traditional trades as blacksmiths, 
goldsmiths and cobbler~. In addition, 
factories should be set up for them so that 
they may start other trades also. Today, 
Japan has made such rapid progress that its 
pr\'duction is of the top quality in the 
world and even the developed countrit.:S like 
U,S.A. There is demand for Japanese goods. 
Therefore, it is the duty of the Indian 
industries to give consultancy service and 
training to the villagers who are taking 
loans fOf setting up industries in their 
villages. If it is not possible then you should 
form units on the lines of 'Mother Unit'. 
Also, more jobs should be created through 
these industries which will remove unemploy-
ment among the vi1Jagers. 

Mr. Chairman, Sir, I thank you for 
providing me an opportunity to speak. 

[English] 

SHRI T. BASHEER (Cbirayinki}): I 
risc to welcol;ne the Supplementary Demands 
for Grants presented by the hoo. Minister. 
This is the second batch of supplementary 
demands presented by the Minister after the 
Budgd which in volves gross additional 
expenditure of Rs. 3038 corers. 

Before I go into the various aspects of 
the Demands put forward I would like to 
express happiness on certain steps takdn by 
the Government to ~trengthen the economy 
of the country. First. as a result of these 
steps I would like to say the Revenue Re-
ceipts have inceased considerably. The second 
point 1 would like to make is the stringent 
action against bJack money and unaccoun-
ted wealth has created a serious impact in 
this country, on the economy of the country. 
Tax raids and vigor in the tax adminstra-
tion have produced tangible results. Ait the 
same time I am happy to know that the 
small income group people are now free 
un-necessary harassment. Another timely 
step taken by tbe Government is in regard 
to the small scale sector un its. HOD. 
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Minister restore(\ the exemption from excise 
duty on produce of smull scale units which 
the Finance Minister had withdrawn in the 
last Budget. This will definitely help the 
small scale sector. This is only one side of 
the picture. 

But what is the picture of the other side 
we are looking at? Sir, I said, the revenue 
receipts have already increased during' these 
days, At the same time we cannot deny the 
fact that the expenditure is going UP. The 
non-plan expenditure projected for the 
current year j·n the budget was Rs. 31,867 
crores. Two Supplementary Demands to-
gether provide a non-plan expenditure of 
Rs. 2,750 crores. So. the present non-plan 
expenditure would be around Rs. 34,500 
crores. This h bound to go up further. So, 
this would be a serious concern for the 
Government. I know some exercise is goi og 
on inside tne Government and I should like 
to say, Government must apply its mind 
and formulate certain concrete measures to 
control public expenditure. In the same way 
in the budget the deficit was Rs. 3000 crores. 
Now, with these additional Demands this 
amount also has definitely gone uP. I am 
making these points because in this state of 
affairs, we have two implications. One is the 
plan schemes will suffer and secondly, this 
will tend to inflation and consequent to that, 
it will create price rise. Who are going to 
be affected? The common man is going to 
be hit by thi~. So, the Government should 
be conscious about that. 

Sir. I now con'e to the Supplementary 
Demands. Out of about Rs. 3000 crofes, 
Rs. 6: 0 crores are for implementation of 
Fourth Pay Commission's recommendations. 
We are happy that our Government servants 
are benefited and other organised sectors are 
benefited. But I would I would like to ask: 
What about ·the unorganised sector, especi-
ally our farmerb? Our Agriculture Minister 
is bere- he is going out I think. Today 
also in tbe Question Hour we have all 
discussed lbe problem. The poor farmers are 
in distress, the cost of productioD is going 
up, especially the price of fertilisers has gone 
up. (Interruptions). So, I would like 10 
know what steps the Government is going to 
take in regard to the problems of farmers. 
During the last Session the hOD. Minister of 

State for Agriculture assured us thzlt the 
Government is going to formulate a compre. 
hensive long-term price policy: I would like 
to khow what steps the Government taken 
in this direction. 

MR. CHAIRMAN: Please conclude. 

SHRI T. BASHEER: I am just conclud 
. ing, Sir. Only one point I want to make. 

A nother Demand is for tourism. J t is 
stated that it is for meeting the expenditure 
of the new Ministry of Tourism for under-
taking an aggressive campaign in the overseas 
tourist markets in the context of increasing 
trend in tourist arrivals noticed recently. 
That is good. I appreciate the approach and 
the thrlJ~t on tourist dcvelopmenl. Under-
taking an aggressive calnpaign in the over-
seas is necessary. but in this context J would 
like to say about my State. You know, 
Kerala is a beautiful State. The re are 
abundant potentials for tourism develop. 
JTlent in Kerala. With all humility, I submit 
that there is no proper attention given on 
the part of the Central Government fOf 

developing tourism in Kerala. You know, 
Kathakali, State boar race and everything is 
so attractive. ~ understand that the State 
Government has submitted some proposals 
to the Government of India f'lf development 
of tourism in the State. I request through 
you, the Central Government to provide 
adequate funds for tourism development in 
Kerala. 

Wiih these words, I thank you and 
support the Supplementary Demands for 
Grants. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Chairman, Sir, the second 
instalment of supplementary demands for 
grants shows that the entire budgetary exer-
cise in this country bas gone away. As you 
are aware, article 115 of the Constitution 
provides this type of grants. The hone M inis-
ter for "wasteful" Expenditure must be 
knowing it.· It says that if the amount 
originally provided in the Appropriation 
Act or in the budget is found to be deficient 
for the purpose of meeting a particular 
project, then you can have a supplementary 
grant or you can have a supplementary 
grants for new projects. If you kindly spend 
or.e minute to go tbrouab tbe summary of 
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the supplementary demands for· grants, it 
shows for new projects, which are the new 
projects are not indica ~ed here. If there has 
been a financial deficiencY in the quantum 
so far as initial allotment was concerned, 
why is there deficiency? Why was not the 
calculation made properly? Is it due to 
inflation ? . 

Sir, we find that the previous system of 
giving explanation as to the demands in-
cluded in the supplementary demands for 
grants. so far as the new projects are con-
cerned. that procedure, bas been given up; 
that policy has been given up. 

Kindly see the very significant item.. this 
item of Rs. 467 crores investment in loans to 
Gas Authority of Indla Ltd., mainly for HBJ 
pipeline. HBJ ripehnc, as you know. is a 
prime example of wasteful expenditure. When 
the fertilisers factories arc closing down in 
the rest of India, or are being closed down, 
crores and crores of rupees are being spent 
for the purpose of transporting gas through 
the pipes for the purpose of utilisation in 
fertilizer factories at locations which have 
only got political importance and nothing 
else. It is because you want to start ferti-
lizer factories in the constituency of the 
Prime Minister and that of the other 
gentleman who has lost the grace-probably, 
Rae Bareli project may be given up because 
the hon. Member from Rfie BareH has 
come to this side from tbe Treasury Bench. 

Another item is very interesting. An 
amount of Rs. 80 crores is provided very 
significantly. This item is here for the pur· 
pose of acquiring building. An amount of 
Rs. 80.85 crores on non.PIan expenditure 
is for, Mrs. Dikshit, we were not informed 
about it, acquisition of Asiad property from 
DDA. Previously, it was adumberated to 

the people of this country. "No, no. we are 
not spending a lot of money on Asiad". 
We are all for sports. We are all for our 
cultural activities. But only for the pur· 
pose of showing that the Government Was 
not spending a lot of money, you tried to 
put it for the time being on ODA as it 
would go to the .DDA budget fund. You 
are nOW obligin.?: them with Rs. 80,85 Crores 
for the purpose of acquidn& it. 

Only one item bere is for the common 
people, the oppressed Government em· 
ployees, for whom Rs. 600 croreS have been 
provided, as a result or the Fourth Pay 
Commission's recommendations. Why has 
it been necessary to constitute a Pay 
Commission? Why is it necessary to con-
ced increases in the salary 1 It is because 
of the inflation. The economic policy that 
is being followed in this country has re-
sulted in steady diminution of the real 
income of tbe ordinary people of this 
country. Specially; the fixed wage income 
people are suffering more. They ard an not 
Ministers who are J ooked after by many 
methods and not eminent lawyers who have 
to earn on their merit, unlike Ministers. 
Today this country is in a vortex of ecO-
nOlnic quagmire. Conces~ion after con-
cession is being given to the affluent. Greater 
and greater burden is thrown on the common 
people. Today the doors of, this country 
are thrown wide open in the nome of 
technology. quality and productivity. You 
have all to dance to the tune, whether you 
believe in that or not. Every hon. Mcm.ber 
from the trcasu ry benches, Congres~ side. 
are criticising the economic policies and 
emphasising on the pr~sent difficult economic 
situation, including Mr. Basheer who very 
rightly cried in agony for the common 
people and for the development of his State. 
But he has naturally to support, and he has 
to find dynamism in the Prime Minister"s 
policies, whether it finishes the country or 
not. Import liberalisation, denigration of 
the public sector and privitisation of the 
public sector undertakings. Today you are 
eulogising the private seClor. A Cabinet 
Minister is gl)ing about saying that 
socialism is bad, socialism has finished this 
country. public sector has finished this 
country. This is· being stated by a Cabinet 
Minister o'f this country. (Interruptions) 
Mr. Vasant Sathe"s socialism is wi~h the 
smallest "S". Greater and greater burden 
is being put on the people. The other day 
we had one dose of Supplementary Grants 
of nearly Rs. 3,000 croreS. This is amount-
ing to another over Rs. 3,000 crores. The 
Budget deficit is apprebended now to be 
Rs. 9.000 crores. 1 would like the hOD. 
Minister to take the country into confidence 
and tell us what is the Budget deficit as it 
s~ands DOW, 
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With a balance of payment deficit of 

nearly Rs. 9,000 crores, where is the source 
of your income ? 

Hon. Members from the Congress side 
have to plead for cutting down exponditure, 
even if they are meant for the common 
people of this country. Rs. 250 crores of 
railway freight has been increased. Now 
pOltal charges are being increased. They 
are clearly giving another Rs. 3-4 crores. 
One Jetter from your Constituency will now 
cost you 75 paise. If you put in a telephone 
calJ, you are finished. Telegrams do not 
reach. You will have to pay through your 
noses. 

For whom this country is being run? 
Who are the beGeficiaries of the economic 
policies of tbis country? Who are going to 
be the benefi£iaries of these Rs. 3,038 crores 
which you are asking this Parliament to 
sanction for expenditure? 

What has been yo ur performance in the 
export sector? The hone Minister for 
Commerce, who is now minus External 
Affairs has admitted that the deficit would • be at lea!)t Rs. 7,000 crores and is gloating 
over it. Why? Because it was Rs. 8,500 
crores last year. In the balance of payments 
position trade gap may be Rs. 7,000 crores. 
He is gloating over it. But you have to have 
technology importation; you have to have 
computerisation. It does not matter whether 
people lose their jobs or not. It does not 
matter whether the Private Sector becomes 
more and more powerful. It does not matter 
whether economic power gets concentrated 
into fewer and fewer hands. Prof. Rangaji, 
I do not know why you are there ? 

(Interruptions) 

In a country like tbis, the Private Sector 
is being patted. Over 92000 industries are 
sick in this country. They are all in the 
private sector. Even those monopoly houses, 
they are running business, are closing down. 
Not a single provision has been made (or 
opening the sick industry and the sickness is 
Dot due to tbe employees. Prof. Rangaji, 
the sickness is due to mismanagement r 

misappropriation of funds and di version of 
fWlds. As Mr. Murli Deora correctly said, 

in this country the private sector who are 
being put into the position of commanding 
heights in pJace of the public sector, as 
visualised by Pandit lawaharlal Nehru, as 
has been accepted as the industrial policy 
of this country) contained in the second 
plan documents-Prof. Rangaji~ you are aware 
of it-in the name of that today what is 
happening? 

(Interruptions) 

On that basis today, the commanding 
heights is now being occupied by the Private 
Sector. Retrenchment is the order of the 
day for the employers. Would you find 
anything in this proposal? Has a single 
proposal been included in this for the pur-
pose of common people; for the purpose of 
the retrenched employees of this country; for 
the purpose of the people hving below the 
poverty.line ? 

PROF. N.O. RANOA (Ountur): Are 
you not saying about Defence ? 

SHRI SOMNATH CHATTERJEB: 
Prof. Rangaji did not get time to go through 
these things. I am saying that this is a 
shameless surrender. What is taking place 
as far as this Government is concerned? A 
handfull of people, ar~ really changing the 
entire approach and policy. But atleast on 
paper it was being followed by the Govern-
ment. 

There is the amnesty-because it con-
cern'! expenditure - scheme. Can you really 
think of any offence in this country which 
it not punishable? It is contradiction in 
terms? Somebody commits an office. He 
is bound to suffer the punishment except 
blackmarketeers, except PBRA vioIaters. 
those people who avoid taxation by breaking 
The law. they are being in this country 
approached on bended knees by the Govern-
ment. You are cringing cowards. You 
cannot take any action against them. You 
cannot set up a proper recovery machinery. 
proper assessment machinery. Today these 
people are being pampered. You are 
saying to them, 'you haye committed an 
offence, I admit it. But your offence is Dot 
punishable. because in the name of going 
to 21st century' ••• 
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PROF. N.O. RANOA: He is at the 
height of his oratory. 

SHRI SOMNATH CHATTERJBE : 'In 
the name of going to 21st century. aU your 
sins, aU yoUr offences are wlshed away'. 
This ia the position in this country. Such 
a shameful attitude, nobody can think of 
and only the Government which has no 
self. respect can adopt this policy. 

Sir, this is the Government which is 
anti-people, particularly anti-poor. You 
have declared a war on the common people. 
You have declared a war on the public 
sector. You have declared a war on those 
who are trying to bring justice in this 
country with equity-Progress with equity. 
You are waging a battJe against them. The 
people of this country will never surrender 
They will continue to fight. You may hav~ 
a temporary majority on the basis of a 
funeral pyre ... 

(Interruptions) 

On the basis of your temporary majority, 
derived on taking advantage of the funeral 
pyre, you cannot plJY havoc in this country. 
People will give their proper reply at the 
proper time. 

[Translation] 

OR. PRABHAT KUMAR MISHRA 
(Janjgir): Mr. Chairman, Sir. I rise to 
6upport the SuppJementary Demands for 
Grants. Neither do J want to go into the 
statistics, nor I want to give a political lecture. 
However, I would definitely like to draw the 
attention of the Government to certain 
issues. If the prOvisions made in the Bud-
get originally are spent properly and utilised 
for the purpose thege are allotted. there 
will be no need for Supplementary Demands. 
If the funds earmarked for the programmes 
for tbe removal of poverty, which include 
schemes like proviSion of roads and medical 
facilities for the poor, are properly utilised, 
theo tbere will perhaps be no need for these 
Supplementary Demands for Grants. I 
would like to give an example in this COODec-
tion. The banks live certain facilities or 
loan to the farmers but the procedure 
adopted for giving such facilities Is quite 
complicated. If a farmer wants a loan for 

sinking cl tUbewcll, ilis coml)"sory for him 
to act tho work dono tbr()uab a Government 
AICDCY. 

[Engli,"J 

saRI SURBSH ICURUP (Kottayam): 
Sir, on a point of order. There is no quorUlD 
in the House. 

MR. CHAIR MAN: Tho bell is beinl 
rllDg ... Now tbere is quorum. The hoo. 
Member may continue. 

[Translation 1 

DR. PRABHAT KUMAR MISHRA: I 
was talking about the facilities given to the 
farmers by the banks. A subsidy of Rs. JO 
thousand is given for a TubeweH. If this 
work is got done through a GOvernment 
agency, it would cost Rs. 10 thousand m()re 
than what at, would cost if tbe same work 
is got done through a private agency. In 
this way, the farmers are unable to take 
advantage of the subsidy. I would also like 
to draw your a(tentioD to the irrigation 
schemes. We face a lot of difficultiea in 
constructing largo dams. Due to resource 
constraints, these projects are not completed 
in time. Hence tbe Government should en-
courage small dams so that tbe problems of 
environment, forestry and maintaining water 
table could be solved. Again, the subsidy 
given to the farmers is not credited to tbeir 
accounts in time do to which they have to 
pay more interest. Information regarding 
various progragmmes meant to benefit tbe 
farmers does not reach th'em. The Govern .. 
ment should lot up an agency to apprise 
the farmers about the rules and the pro" 
grammes which the Government has made 
so th'it they are able to benefit from them. 
India is predominantly an a,ricultural 
country. Wrong establishment of industries 
certainly harms agriculture. I would liko 
to draw the atteotion of the Government 
towards it. For setting up industries. very 
,fortile agricultural land is aUotted. There... 
fore, proper survey should be conducted 
before allotting the land and before issuinl 
the licence. Tbe Government should en .. 
coura.e establishment of industries in tbe 
rural so. that tbe people in viJlages are able 
to get employment. Small agro-based and 
cottage industries must be encouraged ia 
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these areas to belp the farmers who are 
dependent on aaricultUl'C only. Again, sales 
tax levied on cottase industries, specially on 
those which produce bronze and brass 
utensils, affect. them adversely. Hence, they 
should be exempted from it. 

15.00 hn. 

PfDal)Y, I would Jike to draw your atten-
tion to anotber point. Laap scale allocatiODl 
have been made in the Budlet for big 
fertilizer plant •• communication facilities and 
for non-conventional sources of energy but 
these fundex are not adequate. A, an 
illustration, I would quote tbe case of Korba, 
which falls fn' my constituency. Here crOtes' 
of rupees have been spent in setting up a 
Fertilizer Plant. However, it is Iyiol at a 
stage where it cannot be put to any use. 
Separate funds should be made available to 
run tbe aforesaid plaot. 

Facilities Uke veterinary hospitals should 
be encouraged in rural areas and more 
funds should be provided for the samo. 
Relief works during floods and drought 
should be taken up on large scalo so that 
some results may be achieved. Allocation of 
funds for minor schemes causes erosion in 
the Budget. Work mUlt be initiated in the 
fields of Railways and dam conltruction. 
The plans formulated by the Government 
should be job oriented so that the problem 
of unemployment could be solved. Whatever 
Government undertakings are there, incloding 
those which are in the Public Sector, get the 
works done on contract balis, be they 
roads, bridges or dams. Estimates are 
prepared when contracts are awarded to the 
contractors, but there is so much escalation 
in the Cost That it i~ likely to be misused. 
When we plan something we must do it 
properly. Bscalatioo in cost must not be 
allowed to the contractors. The Govorn-
ment can lessen the misuse of public money 
in the Public Sector UndertakioBs. Por 
example, tbe officials of the Coal India and 
N.T.P.C. keep two or three cars for which 
the Government bas to bear all the expeosos. 
With these words I conclude and request tbe 
Government to take solid meuures in 
regard to the above mentioned issues. 

•• Bxpunsed as ordered by tbe Chair. 

[&.rIll!] 
KUMAR! MAMATA BANERJEE 

(Jadavpur): Sir, I raile to support the 
supplementary demands for grants. It is 
customary for tbe Central Government and 
State Governments to come forward ':Iith 
the supplementary demand. and get them 
passed in the Parliament and the State 
Leaislatures. 'So, I support it. 

I heard the voice of the opposition 
party members. But I did not bear any 
constructive suggestions or any, constructive 
voice (rom them. One Hon. Member bas 
just now stated that the Congress Govern-
ment is only working for the rich people, 
tbey are not workiog in favour of poor 
people. tbey are Dot working for the eradica-
tion of poverty, they are only helping the 
capitalists and the rjch people of the 
country. But I categorically and emphati-
caJJy state that it is not a totally true allega-
tion. This Member has just now stated that 
the Government is Dot working in favour of 
the poor people. I ask the Minister to 
please ask that Member whether he is earn· 
ing Rs. 10 lakhs per month. liow is he 
earning Rs. J 0 lakhs per month? *, 

We know so many things, It is a fact, 
it is very easy to criticize the Central 
Government like anything. 

(Interruptions). 

SHRI SATYAOOPAL MISRA: Sir, 
these remarks should be expunged. 

MR. CHAIRMAN: These remarks will 
not form part of tbe record. 

KUMARI MAMATA BANERJEE: Sir, 
we would like to raile our voice for the 
upliftment of the poor people. It is the 
CODgresl party which can protect the inter-
ests of the poor people. Since Independence 
and prior to Independence under the leader-
ship of Mahatma Gandhi, Jawahar La) 
Nehru, Smt. Indira Gandhi and our present 
Prime Minister. Shri R jiv Gandhi India is 
improving day by way. I am sorry to say 
that OpPOIition members are not interested 
In the Improvement of our country. Tbey 
are oDly iDterested to criticise the govern-



mente We want constructive sUllestiona 
from them for the development or our 
country .. 

Sir, tomorrow or day after they will let 
embarrasSfd. Mr. Gorbachov is comin,. 
Mr .. Gorbachow i. tbell' leader.. He will 
appreciate our Prime Minister, Shri Bajiv . 
Gandhi and his Government for the 
development work and then we will- tee 
what will be their reaction. You will be 
surprised to know that on Mrs. Gandhi's 
birth anniversary on tbe 19th November 
the Chief Minister of West Bengal Itate4 
that Indira Gandhi was a great leader. We 
are really lucky enough to hear it but when 
Mrs. Indira Gandhi was alive sbe was 
termed as a· dictator. They writing on 
the wall that she was a ghost and they 
were criticising her but now when she 
is not alive tbe Chief Minister of 
West Bengal has stated that she was a 
great leader. 

Sir, it is a fact that we are having some 
problems. Ours is a democratic country. We 
can raise our voice. We can criticise our 
government through our constructive 
voice and our Ministers are willing to listen 
to our voice. We have seen in 'Rajya.Se. 
Swaraj case when 1 raised my voice in Parlia-
ment the Information and Broadcasting 
Ministerg ave priority to the publie voice and 
he said if there was anyting he was sorry 
for that. So, this is the Conaress party 
which gives respect to the poor people. 

Sir, Government has spent a lot of 
money for agricultural benefit. Government 
has provided so much money for irriaa-
Hon, - fertilisers, self-employment pro-
grammes, etc. Government is trying to 
bring about improvement day by day. 
The Finance Minister is doing his best for 
economy. When the inflationary rale is 
rising in the world it is coming down in 
India. Our revenue is increasina day by day. 
We have to appreciate it. There may be some 
lacunae. There are some bureaucrats who 
are corrupt, dishonest and not willing to do 
their work. 

Sir. I would request to the Government 
to look after those children who are not 
capable to do work, who cannot. walk 
properly and who cannot di,est properly. 

They are phy.ica1ly handicapped. They mutt 
be looked after well. The West Benpl· 
GOYOfnmeut could Dot utilise Ra. 1200 
croros in the Sixth Five Year Plan. Likewiso 
Tripura Government could not utilise R.I. 
14 crores in tho Sixth Plan. It is easy to 
criticise but difficult to work. I would also 
request tho Government to allocate money 
for tbe industry - Dot only new industry but 
also to revive the sick industry. In oar 
State especially there are so many industries 
which are 80lng to be closed or have already 
been closed. Everyday a number of 
workers are put on the road. They are 
starviDS for food. They are not getting thoir 
salaries. Even the Statc Government is not 
willing to solve their problem. Sir, when 
Central Government is not giving funds 
tbcy criticise the Central Government and 
say they are being liven step.motherly 
treatmcnt but when tho Prime Minister 
visited tho State and pvc RS I 1,(lOO crores 
for the upJirt~cnt of tho economy of West 
Bengal they say it is very embarrassing for 
them. Bven in my constituency so many 
indUitriea have -been closed Cor the last five-
seven years. The workers are on the road. 
Who win protect them? We know that they 
will not set juatice at thc hands of the State 
Government. 

Day before yesterday ~ I went to my 
constituency and I found that one Panebayat 
Member, Shri Barjhan Laskar who was an 
elected representative or the people bad been 
murdered. What had he done? But there is 
no justice there. 

r requcst the Central Government to do 
something in Cavour of the West Bensal and 
Tripura States. I visited Tripura State allo. 
No industrial belt is there. There is no 
communication aDd no railways. It Is so 
poor and noglected. Please do something 
for thc devolopment of Tripura. 

In Blrrack Valley in Assam, the Govern-
ment must sot UP one University, .bocause 
it has been the 10.Dg-staodina demands of 
the local people. You must allot some 
fuods for that purpose. 

In tbe General Budlct, )'ou have already 
allocated a sum of Rs. 900 for tbe popr 
people, there aro a number of schemee li". 
IRDP, RLBOP etc .. But tbe GOVClntDODt 
mut t see the implementation of tboN 
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schemes; there must be a proper monitorinB 
of them. 

Wo arc grateful to our' Finance Minister, 
who has, accordioa to the Prime Minister's 
decision, already organized two-three credit 
camps for the poor people. The poor 
people who wero not getting justice at the 
hands ot the State Government were bellc-
fited by tbese Centrally-sponsored schemes 
directly. 

In the States of Assam, West Bengal 
'and Tripura, due to flood situation, the 
condition of the people is horrible. Thous-
ands and thousands' of people have been 
affected by it. They have lost everything. 
At the time of relief, what type of food do 
they let1 If you permit me, ( can lay it on 
the Table of the House. YOll will notice 
that nobody can eat it. What to talk of 
humaD beings, even no animal would eat it. 

I would a180 request you to do something 
for the unemployed youth. The unemploy-
ment is increasing day by day. Central 
recruitment is banned; the State Govern-
ment are flllins their posts only througb 
their party cadres. The situation is so bad 
that the unemployed youths do not have 
money for purchasing postal orders, which 
are required to be submitted along with 
their applications for certain posts. These 
people will be Irateful to you if you do 
lomething for them. 

Then. there is the problem of scarcity of 
water in RajaMhan. You must look into 
this problem and aUot sufficient funds for 
making provision of drinking water there. 

Lastly, Government should pay sufficient 
attention to the proper implementation and 
monitoring of these schemes. Only then the 
real boDcftts will flow to tbe poor people. 

PROF. N.G. RANOA (Ountur): Mr 
Chairman, Sir, my hOD. friend Shri 
Somnath Chatterjee, was asking me, why I 
remained on tbe side of the Congress and 
not OD their side. I must give him an 
answer. I am with tbe Congress for the 
same reasons for which Mr Gorbachov, one 
of tho leaders for whom he swears, I think, 
i •• t~dlnl by his own country and his own 

party there in Russia. He said and it is 
quoted in the Times of India today: 

"Our policy has been gcc..I.tly supported 
by the pe~ple. It will reflect tho senti· 
menta of tbe people. A policy that does 
not take the sentiments and interests of 
the people into account i!t doomed." 

That is just tbe position with myself as 
well as the other hon. Members who are on 
my side, supporting the Congress and the 
present policy being followed by our Prime 
Minister, Shri Rajiv Gandhi. 

He also took great objection to our 
efforts to make the State-managed or State. 
owned enterprises more effective more . ' economIcal, more productive than what they 
have been till now. According to their 
standards and their theories, all these 
industries should be controlled and owned 
and managed by tbe Government alone. We 
believed in that also for a lona time. We 
made our experiments and spent thousands 
of crores of rupees on these indultries. And 
now we have come to the position as was 
confessed by my friend Shri Sathe who is in 
charge of coal minos and other Ministers in 
charge of various industries, that these state 
managed or state-owned industries today 
are lending us in heavy losses.' We are bard 
put to find ways and means in order to see 
tbat they have their own way. 

One of the means that bas been disco-
vered and popularised by Shri Sathe and 
others is to invite those [ndlans, patriotic 
Indians, who have prove" themselves by 
their successful management of industry 
with their expertise to improve the situation. 
We have invited their cooperation without 
handing over these industries to them 
without buckling or bending before them'; 
witbout even giving them an opportunity of 
making profits as they have been doing in 
their industries, but nevertheless asking 
them to give the benefit of their experience. 
Is there anything wrong in it? This is what 
we consider to be a progressive method. 
That method is being made . boldly by our 
Prime Minister and we support it. 

My complaint with the Government is 
not that they aro asking for sO many 
hundreds of crore! of rupees. I have inter-



ruptod an bon. member when he said as to 
whose benefit all these bttndreds if crores of 
rupees expenditure. is incurred. Wben the 
security of our country is -ensured. are not 
tho workers benefited; arc not the farmers 
protected; are not tbe homes an d hearth. of 
our masses here in our country protected? 
That is why we want our defence forces to 
be strengthened and that is why we are plac. 
iDa at their disposal many more hUDdreds of 
crores of rupees so that the security of the 
country would be strengthe ~ed and we 
could be sure of our own protection in our 
country. 

My complaint is that the Government is 
Dot spending enough on the development of 
communications, roads, bridges and rail-
way. in the North Bast frontier. I have 
spoken twice to the Prime Minister, I have 
written to him also and I have also spoken 
to our Defence Minister. They aU agree 
that more money has let to be spared. But 
where from are we to get it? 

Therefore, I wish to make an appeal to 
the members of our Parliament and to the 
people of our country also to be prepared, if 
necessary, to bear a higher rate of taxation 
in every sphere in order to mobilise aumcient 
funds for the stren8thening of our defence 
forces. In tbe meanwhile I make a special 
appeal to our own Defence Forces also to 
bave better management. I am glad that. 
for the first time OUf Prime Minister bas 
initiated the practice of calJinc{ the Chiefs of 
our three wings of the Defence Forces to 
have consultations with him and then take 
concerted action~ I suggest that he may call 
them once again and appeal to them to spare 
as much as possibly as they can by better 
management in the ordnance factories. 
They should have better management with 
reaaed to army expenditure in such a way 
that it might be possibJe for them to econo-
mil" and save hundreds of croces of rupees 
easily. And these hundreds of crores of 
rupees can again be placed at their disposal 
for the development of our defence prepara-
tions in the North East Frontier. Railways 
need more money there. Indeed, th ere are 
no railways worth speaking about in that 
area. Many of tbeir State capitals are not 
connected with tbe railways at all. In many 
places there are not even dependable bridges 
,troDa enouah to catry our' defence equip-

meot over tbem, Their roads are allo not 
properly developed or maintained in the 
Nortli Eastern frontier. Already we have 
had warnings from the North aloDa tho 
Himalayan frontier. Therefore, I ·make this 
appeal once again through the Finance 
Minister, througb the Railway Minister, 
throuah the Prime Minister to the leaders 
of our Defence Forces as well as to our 
people to supply as much funds as possible 
and as quickly as possible in order to 
strengthen our Defence Forces and tbeir 
communications. Thank you, 

[Tranl/allon] 

SHRI NARENDRA BUDANIA 
(Churu) : Mr. Chairman, Sir, I rise to 
support the Supplementary Deman~s. I do 
not want to raise any political issue. I would 
like to say something about my constituency. 

I have been elected from tbe desert 
areas of Rajasthan. The situation in Rajas-
than is very serious due to famine. These 
desert areas which fall in my constituency 
have been in the grip of famine for the last 
four years due to which the people of those 
areas are in a very pitiable condition, For 
want of foodgrains. peoplo in rural areas arc 
miarating to urban areas. This is a 
matter of serious concern. Because of this 
famine there haa been acute shortase of , 
water and as such you can very well guess 
their condition. The Slate Government has 
not started any relief w Jck there so rar. As 
a result, the people are not gettina any 
employment opportunities. Through you, I 
want to request the hon. Minister that the 
Rajastban Government should be provided 
with maximum funds to enable it to start 
relief operations and also enable people to 
find employment. Due to the famine condi. 
tions, water table has dropped substantially_ 
All the schemes started by Government to 
deal with such natural calamities havo come 
to griadinl halt. Poople have to covel a 
distance olIO to IS kms. in order to Cetcb 
water. When I visit my constituency, tbe 
womon belonaing to these areas deaw Ill)' 
attention to tbeir difficulties. Therefore, I 
request the hone Minister or Finance to pay 
maximum attention to these backward 
areas. 

So rar as the question of resolviq the 
water problem of my Constituency is 
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concerned, it can be solved if water from 
Indira Gandbi Canal is provided. The 
people of my constituency are also hopeful of settinl water from the Indira Gandhi 
Canal as it is ftow;ol nearby. This will 
provi de areat roUef to the people of our 
area. I can tell you that if water rrom 
Indira Gandhi Canal is provided to our 
areas t we can produce more foodp"ains than 
Punjab and Gauganalar. 

Sir, the ti me is limited, yet I would like 
to point out one thing more about mY 
constituency. I would like to request the 
bon. Minister of Financo that the Govern-
ment should draw schemes for rural areas to 
provide employment opportunities so that 
people from these areu may not migrate 
to urban areas. If small and cottage indust-
ries are set up there, people will let employ. 
ment and the villaaes will develop. Today, 
facilities like roads and schools are not 
available in the villages. You should, there-
fore. see to it that such facilities are made 
avaiJabJe to them. 

Finally, I would like to submit one more 
thing. l\'ly constituency is predominantly an 
agricult ural area. Hence. an Agriculture 
University should be opened there. If such 
a University is opeD~d there, good agri-
culturists will come out of it and we can 
produce more foodgrains. Witb these words, 
I would request once again to pay special 
attention to the backward areas and sanc-
tion funds for my constituency to derive 
benefit from the Indira Gandhi Canal 
project sO that drinking water is made 
available to thc people of my constituency. 

SRRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Chairman Sir, the 
Demands for Supplementary Grants are 
being "resented for the IeQODd time in the 
House and it is indicative of the failure of 
our development plans. Throuah you. I 
want to request tbe bon. Minister tbat 
though our Constitution provides for the 
socialistic pattern or society. our country is 
foUowiDI the path of -capitalism and it is 
the lift of capitalism that Supplementary 
Budlet Is broupt fn the Parliament repeat 
edly. I have seen some locialist couatries 
where the Budget is presented once and the 
plans are completed u per the scheduJe. 
More funds are required oaly when fresh 
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plana are to be undertaken. But in our 
country, demands. for additional SlaDts 
are made for tbe same project agajn 
and again. We have been follOWing 
capitalistic policies for 37 years, with the 
consequence tbat every State is burniDe. In 
BenaaJ. asitation for the Oorkhaland is 
aoing on; in Mizoram, Assam and tribal 
aroas of SiDghbhum and Manbhum in Bihar 
alao people have been agitating on different 
issues. It is due to the imbalance in 
development that such events are happening 
in the country. I want to submit that 
mockery should not be made of the constitu-
tion. India should be develop¢d OD the 
socialistic pat~erD so that the unity and 
intearity of our country is maintained. 
There is no other way before the country 
eAcept to follow the path shown by the 
CODsti tution. 

The Hon. Prime Minister has conceded 
that under the 20· Point Programme hUle 
sums of money have been spent but tbe 
benefits are not reaching the poor. This is 
true. I am lubmitting a letter in this regard 
which may kindly be examined. Commodi-
ties worth Rs. 1 lakh were bought whereas 
voucher for Rs. 2 lakb was submitted. I 
also want to say that the labourers working 
in brick-kilns shouJd be paid at the rate of 
Rs. SO per 1000 bricks instead of Rs. 35 
being paid at present, and the difference of 
Rs. 15 is pocketed by the Government 
officials. The NREP was meant to bring the 
poor above the poverty line but in reality the 
poor are getting poorer. 

With these words I conclude. 

SHR.I GANGA RAM (Firozabad): Mr. 
Chairman, Sir, I support the Demands for 
Supplementary Grants made for the current 
of Financial year. These include 66 Grants 
and an Appropriation Bill. A total of 
RI. 3038.54 crores has been proposed as 
additional expenditure out of whicb Rs. 
787.S8 is for Plan expenditure and Rs. 2250.96 
crores is for Non-Plan expenditure. Out 
of this additional ex.penditufe, Ra. 600.07 
ClOret is required to implement the 
recommendations of the Fourth Pay Com-
mission and for the payment of bonus. Our 
General Budact for tbe year 1986-87 was 
presented on February 28, 1986 and the hOD. 
Minister of Finance in his Bud,ctery speech 
bad said that to achieve social and economic 
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objectives, our HOD. Prime Ministor Shri 
Rajiv Gandhi bad fow day. ago rem ioded us 
that the development work sbould be, basod 
Oil the prinoiple of oquality and aocial 
justice and we should remove . tbose hindra-
nces which oau,cd oppression of the weaker 
section or the society. It is the essence ~r 
our conception of socialism. Tbat Budsot 
was a socialistic Budget. Now tho Supple. 
mentary Demands have been presentod. Some 
of the Opposition Members have raised 
some extraneous issues. I have gone through 
the statement containing Supplementary 
Demands. These include Demands for the 
Ministry of Commerce, Ministry or Agri-
culture and Deplrtment of Rural Develop-
ment which they require for NREP and 
IRDP programmes and as such these are 
quite necessary. Similarly, the allocations 
made for the Ministry of Defence to me~t the 
req uirement of Army, Navy and Airforee 
are also very essential The funds demanded 
by the Ministry of Defence are necessary for 
national security. Similarly, the Demands 
made for the environment are also very 
essential. Moreover, these Demands are not 
on the high side. However, in this connec-
tion I would definitely say one thing that 
this ParI iament is the supreme legislative and 
law making body of the COllntry. Therefore, 
whatever funds are sanctioned by tbis body 
should be utilised properly because it has 
been ob!erved that the funds are not beina 
properly utilised in the field. It is, therefore, 
necessary to look into it. Our Government 
has good intentions and it is making utmost 
efforts to provide rei ief to the poor but the 
implementation is not being dIJne properly. 
A housing ,scheme for the sClleduled castes 
and weaker sections of the society is being 
run under Indira Awaas Y\ljana but the 
houses built under this ~ chenlc are of very 
inferior quality. It i! the height of corrup. 
tion and dishonesty. What caD tbe 
administration do from here because the 
implementation is being done in tho field. 
Therefore, the Government should PlY 
special attention towards the proper 
implementation of the plans. 

I would 1 ike to say about a problem of 
my constituency. It is a dacoit infested area 
of the Chambal Valley. A lift irrigation 
project has been under construction there 
for the last ten years and durina this period 
only one kilometre canal has bee~ construc-
ted so far. This project will cost crores of 

rupees and. there i, no short.., of fUllds for 
it. H!d.it beeA haplel2loated properly, 7S 
kmJ ot caDll could have been constructed 
to date aod tbo irrisation facility could have 
been provided to tbe farmers. 

I como from Alta rOlion. The industri-
alisation of Agra has bOOD stopped just to 
protect tbe Taj Yabal. Tho people there 
have started saying that either Agra should 
be removed rrom there or the Taj Mahal 
should be roml)ved. This is the situation 
there. The Central Administration and the 
State Administration should pay attention 
towards it and maximum efforts should be 
made for industrial development of Agra. 

Sir, I have just returned from my consti-
tuency. There is acute problem of drinking 
water. The condition will deteriorate by the 
Holi festival tbat the water level of the wens 
will fall considerably. During the summer 
season the conditions will further deteriorate. 
Keeping in view the acute paucity of drinking 
wa~er, it W15 essential that some provision 
~hould have been made in the Supple-
mentary Budget for this purpose also. 

So far as the question or industry is 
concerned, it is said that in our area 
smokloss industries should be set up. The 
experts have marked a trapezium around 
Taj Mabal on the map and as per the 
environment offioers, no industry can be set 
up in that area. Industries can be set up 
ooly outside the trapezium area. Under 
such circumstances, smokeles~ industries 
should be set up there on large scale and 
Agra district should be developed, parti-
cularly from tourism point of view. 10 these 
Supplementary Demands you bave deman-
ded Rs. 2.6\ crores under the head 
'Tourism'. I, therefore, want that maximum 
amount under this head should be spent on 
tourism facilities in Alra. 

Sir. no allocations have boca made for 
weaker sections in these Supplementary 
Demand •. Tbe hon. Minister should state 
in bit reply that if tbe allocation made in 
the Special Component Plan is Dot s.peot in 
the current fiaaDcial yoar, will it be conver-
ted ioto the ",neral funds for the General 
Budlet. I do not uadcrstaod how rar it i. 
proper to convert tbe allocation made by the 
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Parliament ror the welfare of the poor into 
the aeneral funds of the General Budget, if 
it is not spent in the same financial year. 
Sir, orders should be issued to all the State 
Governments to this effect tbat aU the funds 
allocated for the welfare of the poor must 
be spent for tbe upliftment of the poor. 

, .SHRI R. JBSVARATHINAM 
(Arakkonam): Mr. Chairman, Sir 'I I support 
the Supplementary Demands for Grants for 
1986-87 broulht forward by tbe hone 
Minister for Finance in the august House. 
I would like to place my views before this 
consideration of the Government. . 

Sir, the value of money is going down 
day by day. At present, the value of a rupee 
is only 14 naye paise. In order to see that 
thc counfry's economy is not further affected, 
I would request tbe Government to take 
necessary measures in this direction. The 
Government should take very stern measures 
to arrest concentration of money in a few 
hands and unearth black-money. They 
should appoint a Committee consisting of 
experts so that they can recommend the 
ways and means to remove thcse ills from 
the country's economy. It is because of 
black money and capitalism in the country, 
the success of the five year plans bas been 
retarded. The prices of various consumer 
goods and industrial goods are also increas-
ina day by day. Therefore, there is escala .. 
tion in the cost of tbe Plan projects. ! 
would request the Government to appoint an 
Expert Committee at the time of start of 
every Five Year Plan and see that the 
prices of goods do not 80 up till the comple ... 
tion of the Five Year PlaD. 

Sic, my next point is that at present 
there are mint in Hyderabad, Calcutta, 
Bombay and in Uttar Pradesh. The Govern-
ment bal imported small coins worth about 
Rs. 300 crores from the foreign countries. 
Therefore, to avoid import of coins as also 
to meet the coin re9uirements in the country, 
I would request the Government to esta-
bUsh a mint at Pallipct in my constituency, 
Arakkonam. Sir, Pallipet has got all the 
facilities for the establishment of tbi, factory a 

There is a broad-gauge railawy line and it 
is also a very safe place in tbe couotry. I 
would therefore request the bon. Fioancc 
Minister to consider this pOint. 

Sir, in North Aroot District, there are 
large number of leather tanneries. For the 
Development of leather products in a more 
scientific manner, I would request the 
Government to create a Research and 
Development Division in Ranipet so that 
there is an improvement in quality and 
quantity in leather products. Moreover, for 
runnina various industries in my consti. 
tueney, there is always power shortage. Tho 
Government may please consider establish-
ing one thermal power station in' may 
constitqency at Ranipet. 

One more point I would like to place 
before this august House. At . present, the 
sales tax is charged at di1Jer~nt rates in eacb 
State. This is one of the reasons for increase 
in the proce4i: of consumer goods. I would 
therefore plead with the Government to have 
a uniform rate of sales tax in all the States. 

Now, Sir, with the increase in the 
salaries and wages of the Central Govern. 
ment officers consequent on the implementa-
tion of the Fourth Pay Commission's 
recommendations, the present limit of 
Rs. 18,000 for the incometax purposes 
should be raised. I thank you, Mr. 
Chairman, for giving me thi~ opportunity 
for taking pai t in this Supplementary 
Demands for Grants. 

SHRI RAM NAOINA MISHRA 
(Salcmpur): Mr. Chairman. Sir, due to 
paucity of time it has becomc difficult ever 
to observe courter jes. Sir, I support the 
Supplemcntary Demands for Grants 
presented by 'he hOD. Minister of Finance. 
However, I would like to have some clari. 
fications from the hone Minister and would 
like to give some suuestions also. 

Sir, first of ,all I would like to say that 
the population of our country is 70 crore. 
The bon. Minister of Finance makes alloca .. 
tions every year. I would, therefore, like to 
know how much allocation bas been made 
for Uttar Pradesh because it has a popula-
tion of 11 crores and as such should be 
liven 1/7th of the total allocation. So far 
as I know, or the funds allocated to Uttar 
Pradesh are same as allocated to Andhra 

-~~ .. --.. _ ---------------------------------
-The apeech was ori,inally delivered in Tamil. 
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Pradelh, Punjab, Haryana and Karnataka 
or a to be more. I would like to say that it 
is a great injustice to Uttar Pradesh. If you 
aro distributiD:8 lils. 1000 crores, 1700 crores 
or .5000 crores, then you should give· our due 
,bare. We are not asking for any alms or 
donation. We have a population of 11 crores 
and as such you should giv~ us our share 
accordingly. You a re allocating us equival-
ent to Maharasbtra whicb has a population 
of 4 crores only. uttar Pradesh and Bihar 
are the most backward States with maximam 
population but when the funds are allocated, 
Uttar Pradesh is neglected. Therefore, I 
request the hone Minister of Finance that 
such lacunao should not be repeated in 
future and our State should be given its due 
share. 

There is paucity of time but I must 
submit one more point. The country is 
passing through a bad phase. Everyday it is 
appearing in the newspapers that the U.S.A. 
is supplying new types of weapons to Paki-
stan which is adversaly affecting our security 
arrangements. Pakistan is manufacturing 
atoIn bomb and other sophisticated weapons 
and we are saying that we shall not manu-
facture the atom bomb. If we do not go in 
fl)r atom bomb, how shall we defend 
ourselves? Even a single atom bomb is 
dropped on our country, it will destory 
us. The USA is suppJying various types 
of weapons to Pakistan. Our population 
is 70 crores whereas the population of 
Pakistan is merely 7 to 8 crores. Even 
then we are becoming helpless. I would 
like to say f hat the security of the country 
should be the foremost, even if we fail in 
other spheres and whatever amount is 
required for this purpose should be given. 
In addition to this, t be Government of 
India should not hesitate in manufacturing 
those weapons which are being manufactured 
by Pakistan. I would Uke to teU you that if 
we have to avoid conflicts, we shall have to 
become strong and if we are not strong 
enough, then others wi) I attack us. 

Sir, now I want to say something about 
sugar and sugarcane. There are two sectors-
North rndia and South India. The condition 
ot sugarcane growers in North India is very 
bad. The cost of prcduction of SUlarcane in 
north is higher whereas the yield in higher in 
Maharalhtra. The lccove,y from sugarcane 
iD North Jildi. is 10 pcrccn.~ ~. ~o~~lr~4 ~~ 

12 to 13 percent in Maharubtra. But tbe 
Central Government fixes uniform price lor 
sU8arcane for the entire country. This will 
ruin the sugarcane growers i4 N"rth India 
resulting in closure or mills because their 
condition will become piti. ble Therefore. 
with a view to removins this dispartity, I 
would SUl8est that subsidy should be liven 
to sugarcane growers in N ortb India. 

I beloqg to Deoria. to the nortb of which 
flows the river Budhi Gandak which is 
calJed a 'curse'. On its South flow Ohaahra 
and Tapti. There is hardly any year which 
does not witness floods. Uttar Pradesh h .. 
already constructed embankment on Pipatasi 
along its border With Bihar but Bihar 
Government' bas yet to do so. As a result of 
it, whon breach in tbe embankment takes 
place, the entire Deoria Is inundated. There-
fore, 1 want that the hon. Minister should 
get tbe money allocated after discussing the 
matter wi~h both the Chief Ministers and 
get the construction of embankment com-
pleted. 

Today. employees of a number of State 
Governments are on strike. The situation in 
our State has taken a serious turn and the 
entire administration has come to a stand-
still. The tendency is spreading to other 
parts of the country besides RajasthaD, 
Andhra Pradesh and Uttar Pradesh. Tho 
disparity fn the pay scales of the State 
and the Central employees is so wide tbat if 
our hone Minister of Finance does not 
mediate, the functioning of the State 
administration will become difficult. The 
matter is of national importance. Therefore. 
a uniform national policy should be framed 
under which disparity in tbe pay scales 
should be removed. If this is not done, then 
there is great danger in the future. With 
these words, I thank you and request the 
hone Minister to allocate sufficient fund. to 
Uttar Pradesh. 

[English] 

THB MINISTER. OP STATB IN THB 
DEPARTMBNT OF BXPENDITURE IN 
THB MINISTRY OF FINANCB (SHRI 
B.K. OADHVl) : Before I dwell upon the 
.analysis of requirements of thelO Demand .. 
I would like to answer a few acntraJ ~~~ 
'which h.v, beeD r~~~~ br M.m~ra. 
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In this House, tho Members beloDging to 

,the oppo.ition and particularly those pro-
"w$.iOI to be leftists, have shown a areat 
concern for tltc economy. 

1".'44 hra. 

[SHRI N. VENKATARATNAM In the Chair] 

But I am constrained to observe that 
when we try to link up wages with pro-
ductivity in public sector undertakings. then 
they themselves make a hue and cry about 
it. This is an approach which definitely 
exposes them as to whether they are sincere-
ly concerned about the improvements in the 
public sector where huge investments have 
been made and which has a great scope for 
affording employment opportunities to the 
people. 

Shri Somnatb Chatterjee asked as 
to against whom we are waging war. Let 
me tell bim-although he is not present in the 
House-that we are on war against poverty, 
we are on war against under-development 
and we want to make the country a develop. 
ed country. We are on war against black-

. marketeers, anti-socials and those who are 
evading taxes and those 'who are disturbing 
the ecoRomy. 

SHRI NARAYAN CHOUBHY Is it 
really so? 

SHRI B. K. GADHVI : Yes, really so. 

SHRI NARAYAN CHOUBEY : And 
. Swis Bank accounts ... '" (Interruption). 

SHRI B. K. GADHVl: It is really so, and 
that is why in this country our policies are 
basically .. primarBy, on priority, for comba.t-
iog the menace of poverty and for ameliorat-
ing the conditions of poor and masses. And 
that is the very reason why despite all these 
very eloquent speeches by the Opposition, 
they are not in a position to reach and touch 
the,hearts of the common man of this country 
excepting the Congress and its people ........ . 
(lnt,rrllptlon) 

SHRtMATI OBSTA MUK:HERJBE: 
That is why today you afC losing mO$~ of 
it!ie1tats. 

SHill B.I(.. GADRVI : You cab COUl'lt 
the Dumber here also. 

SaRI NARAYAN CHOUBEY : That 
is aU due to the blood of Sbrimati Indira 
Gandhi. 

SHRI B.K. G A DHVI: So far one appre-
hension that has been railed i~ this that wltb 
these demands the detlcit would grow. I 
assure the Members as well as this Honse 
and the country that deficit would be kept 
within the manageable limits and it would 
not be as alarming as has been tried to be 
projected by the Opposition Members. It is 
also said . that because of our I iberalised 
pOlicies, the trade balance has become 
adverse. They should appreciate that despite 
very many new sectors being opened for 
imports, the exports are on increase and the 
gap between the imports aDd the exports is 
being bribged to a very large extent. Some 
hon. Members ... ...... (Inlerrllptions) 

SHRI NARAYAN CHOUBEY; Only 
day before yosterday Shri Shiv Shanker said 
it is being bridged to a small extent and 
today he is claiming that it is being bridged 
to a very large extent. Will you kindly help 
us to know what is the fact? 

SHRI B. K. OADHVI : We are likely to 
bring it down by Rs. J ,000 crores to Rs. 
] ,500 crores. If it is a small extent, then you 
can judge it for yourself. 

PROF. MADHU DANDAVATE 
(Rajapur) : It is by and large. 

SHRI B. K. GADHVI : But some Mem-
bers have also expressed the fear about 
Pakistan being armed with sophisticated 
weapons and weaponries and equipments as 
well as the reported efforts to go in for nuclear 
development. On thiS count also let me 
assure the Men1bers that India is prepared 
"to meet any threatened environment with a 
befitting reply. But you would agree that in 
view of the security envjronment and threat 
perception, on defence, we have to spend, 
and I am very happy that in these grants for 
budget, not a single Member has raised his 
VOice. 

Various Members have raised various 
demands pertaining to their States and ~'hCir 
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cODltituencies.. So.me criticism. alao has been 
QJ8~ aaaiDlt eer.taiD existins f proje.cts in the 
area of their progress. I quite appreciate and 
Government is anxious to see that in the 
projects there is DO tJme~runniD8 and there 
should not be cost running over tho projects 
and tbey should be completed within the 
time frame and. perhaps, even for the pur-
pose of identifyin, the priorities all the pro-
jects we are aiming to go towards zero base 
budgeting That is precisely the most apt 
exercise that can bring out the results. 

Even in the case of existing projects and 
their expansions I would say that there is 
an improvement although there is still more 
·room for improvement and Government is 
keeping. a watch over it, monitoring cons-
tantly and trying tbat our public sector 
undertakings contribute upto their obliga-
tions and upto the expectations of the 
Government. 

Many Members, particularly, the Opposi-
tion I do not know why should they Dot 
read' properly. I do not knllw from which 
page they read in these grants there. is noth .. 
ing for the poor people and for antl-~over!y 
programmes. Some of the Membt:rs raIsed It. 
On reading the introductory remarks for 
these grants, you see that about Rs. 128 
crores we asking for NR;EP and RLEGP, for 
National PoogrammeJ for Various other 
Proarammes for the poor people. 

If NREP is not meant for tbe poor 
people then what proaramme is meant for 
the poor peole? This is t?e first item on ~he 
Plan side which they falled to see. I wish 
that the next time even for the purpose of 
criticism they would kindly go through 
the whole list and not partially, which suits 
thoir convenience. 

SHRlMATI GEETA l\,fUKHERJEE : 
What about releasing 6OC. This could have 
been increased very much more. 

SHRI B. IC. GADHVI: In NRBP, as ro.u 
'nted out from 1.'4 million tannes, It IS 

pOl t • I' t e in the being increased to 2, mil 100 onn, . 
food grains. We are going" to pay fifty In 
cash and fifty in kind. That is why we a:,~ 
. . g su ..... jdy· element. Ie tbe case IDcreasln ~ . Ir", d • 
fClOdiraiDs .it i. _46 paise for rlSo por .... an lD 

the case of wheat it is 40 paise per kI",. T_e 
programme, are meant for more productiOD 
work under NRBP. You must be toowiDI 
there is wase component, material compo. 
nent and tbat i. why for Jayiol down tlle 
infrastructure in the vilJaae8 for d_eJop-
ment, apart trem . providing employment to tbe 
poor people, these arc pr01rammes where 
twin efforts arc made just to provide em. 
ployment as well as to Jay tbe infrastructure 
in the villages by way of construction of 
road" tanks, sma11 nallas. schools and so 
many other things. That is on analysis. 

The second thing which I was telling is 
about the non-plan side. Rs. 5 crores we 
are giving grant to the Government of 
Maharashtra. Shri Datta Samant made a 
point that Prime Minister promised Rs. 100 
crores and we are giving only Rs. S crores. 
Let me tell bim that this money ought to be 
given but for that schemes arc to be 
evolved, 

The State Government evo.}ved a' scheme 
which came to us lately, it is under examina-
tion and whenever tbey furnish these 
schemes whether Bombay could be beauti. 
fied or the slums could be removed, or the 
peoplo could be provided with better ameni .. 
ties, facilities for housinSf for accommoda-
tion, for traDsport etc., those schemes would 
be coming and we would be approving 
those schemes, and therefore, he should not 
feel disappointed about it. 

PROF. MADHU DANDAVATE: The 
Mabarashtra Government have already 
suppl ied the schemes. 

SHRI B.K. OADHVI: But very late, 
Sir. 

PROF. MADHU DANDAVATB: 
Every time tbey become Chief Minuters 
rather late. What to do? 

ssaI B.K. GADHVI: You were a Rail. 
way Minister. You know. sometimes even 
without our fault trains are coming late. 
We cannot heJp it. 

0.11 non-plan side Its. 2 crotes were 
given to Baegalore. the face-J iftioS was to 
be 'dono as SAARC was comins and 
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. aaturally tbe entire world was lookiDI for-· 
ward, So, I think nobody can raise a point 
about it aDd evorbody is very happy, even 
the Kamataka Chief Minister also il very 
bapp, a'bout this. Not only he had sent tbe 
poople of ICarnataka from BaDlalore. but 
be wu very happy that this face-Ufcina of 
..... 810ro, which is one of the beautiful 
dtiea of the country. is takina pJace. 

SHRl NAR.AYAN CHOUBEY: When 
wUl tbe face-life tor Calcutta be done? 

SHRI B.K. GADHVI: When the 
Marxist Government laCS out. 

(InterruptiolU) 

SHRI NARAYAN CHOUBEY: Sir. the 
Minister desires that we should leave 
and ,0. 

(1IIt,rruptloftl ) 

SHRI B.K. OADHVI: As a political 
maD I am certainly sorry for their wrong 
policies. You are all adopting wrong poli-
ci.. That i. the very reason wby ... 

SHRI NARAYAN CHOUBBY: The 
correct policies are adopted by the Govern-
ment of India! They never cleanse the black 
money. 1 do not know bow much. Is it 
Ra. 1 lath crores? 

SHRl B.K. GADHVI: Now. so far as 
investment in loans of tbe Gas Authority of 
IDdia is concerned, Mr. Somnath Chatterjee 
has criticiaod saying that it is Rs. 467 
croteS. I am lorry tbis is the very reason 
why tbe brilliant people like him do so 
because they do not have before their eyes 
tbe total picture of India. India belongs to 
qriculturists and for prOlpectinl of asri-
culture aDd for development or aariculture, 
fatiliaer is a must. Still. we have lot a lot 
of lap between tbe demand and supply, 
iDdiJenoua production is not enough to meet 
the total demand. and therefore, when we 
arc trYing to establish the fertiliser factories 
in varlons parts of the country. then on the 
contrary for this tcchnoloaical development 
of tatina las from one cornor to another 
QOrDOr 01 tho country should have been 
approciated and it should a110 have been 
appreciated from the point of livin, Blip to 

the aari cultural development of this country. 
But if they fail to visualise this basic 
elementary aspect. then nobody can belp 
them in understanding the situation and the 
progrCSI. I am sorry he has gone away. 

Then Rs. 79. to ccores-major itelDl 
only I am taking-is for investment and 
loan to Raahtriya Ispat Nigam for Visakha-
patnam Steel Plant. Bverybody would agree 
that this is tbe part of. the country where a 
steel plant woald go a long way in remov-
ina the regional imbalances about develop-
ment as well as in providing infrastructure 
as well as in providing infrastructure as well 
as in providing steel to the country 
for which various Members raised the point 
tbat the prices of the steel are still high. With 
more production and more efficiency only 
we can bring the prices at par with the inter-
national prices. Tbat is precisely, of course. 
what they are doinl here. We have earmar-
ked Rs. 600 crore. for loans to the Food 
CorporatIon of India for carrying buffer 
stock. Members would appreciate that tbe 
economy of the cotintry is still dependent 
on rain~ Members would also appraciate 
that the behaviour of the rain bas become by 
and large and traditionally also erratic. We 
do suffer from famine and floods and that is 
why to take care of this vast population of 
the country In any eventuality. tbe country 
must have at leaat 10 million tonnes of 
buffer stock and at the same time for 
carrying that buffer stock to be available 
at all times we have to give subsidy for 
storina, handling and everything because 
from this very buffer stock and the pro-
curement stock our previous system also 
runs, where at cenccssional rato we are 
providina food to the poor people, maybe 
rice maybe wheat. And, therefore. if we ask 
the Fel to take loans from the bank at 
higber rate of interost, then perhaps they 
cannot afford and we cannot afford to give 
these grains to poor people aDd the needed 
people. And, therefore, this is meant for 
carrying the buffer stock. 
16.00 hn. 

SHRIMATI OBBTA MUICHBRJBB: 
Excuse me. 28 million tonnes is the present 
slock of foodarains. 1.0 million tonnes is 
needed as the nation.l bufferstock. 

SHIll B.K. GADHVI: That is minimum. 
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SHRIMATI OBSTA MUKHBRJEE: 
Between 10 and 28. there is • buse. biS lap. 
Why do you not release a big part of it 
which would 80 to the NRBP, RLBGP etc? 

SHRI B.It. GADHVI: That is the point. 
Otherwise also, I have to reply because in 
your speech also. you have raised this point. 
That should be a point of appreciation for 
you. You would appreciate that we have 
promised tbe farmers of this country that if 
the prices are likely to go below the 
remunerative prices, then we will purchase 
it. That is why,' we are obliged to purchase 
whatever farmers come and sell to us. 

SHRIMATI GEETA MUKHERJEE: 
Yes, you do purchase. What is wrong in 
it? But why don't you release the stock? 

SHRI B.K. OADHVI: At least, I 
understand what is the pOint. Therefore, 
with a view to see that farmers should not 
sell the crops in distress, the over-procure-
ment has been done and the stock has 
accumulated. We are supposed to keep 10 
million tonnes as bufIerstock plus, for feed-
ing our PDS system, some excess stock, 
some more stock. That is the very 
reason which 1 initialJy told, from 1.54 
million tonnes, why we are ralsmg 
it to 2 million tonneS. And if the States are 
in need of any more stock, we are pre-
pared to give them. That is the reason why 
eDen some of the stocks have been disposed 
of to the other people at issue price, at 
RI. 205/-. Here we are issuing wheat at Rs. 
190. For others. also, we are releasing 
wheat in the market at Rs. 205 as issue 
price, just to bring down the inventory of 
food stock. 

[ Translation] 

SHRI GIRDHARI LAL VY AS (Bhil-
wara): The subsidy of Rs. 600 crores can be 
saved if transport companies and contractors, 
through wham tbe work is got done and 
who indulge in bungling, are set right. 

[BngILrb] 

SHRI B.K. GADHVl: I very well 
appreciato your point. Therefore, I would 
liko to tell you that even for losses includin. 
tho transport and other expenditure. if you 

compare the fiaures, then you would And 
that the Government Is totally and CODst-
antly watching over it. I will just live you 
the figures. 

SHRI OIRDHARI LAL VYAS: Only 
watching and doing nothing. 

SHRI B.K. GADHVI: No, no. That is 
not the case. 

SHRIMATI OBSTA MUKHBRlBB: 
H'ls the Government kindly calculated tho 
losses and whether it can tell us how mucb 
does it come to? 

saRI B.K. GADHVI: The overall 
percen rage of FCI-I wHl give you the 
figures to show whether the Government is 
doing somethina or nothing. The overall 
percentage of losses in stores and in tranist 
in FCI was. 

1982.83-2.73% 

1983-84-2.11 % 
1984-85-1.94% 

1985-86--1.620/0 

This is tbe downward trend in losses, 
including the losses in transit. 

[Translation] 

SHRI OIRDHARI L A.L VY AS: If it is 
handed over to private sector, the loss will 
not be two per cent; it may be less than even 
One per cent. Private dealers can not carry 
oUt the work if the loss is that much. Since 
the management gets the work done throush 
contractors there is so much loss. 

[EnglJ&hl 

SHRI B.K. GADHVI: What I mean to 
say is, from these figures.. you would be 
convinced to some extent, not wholly.as a 
man like you, you cannot be convinced 
wholly. But to some extent, you would be 
convinced that the Government is de1fioitely 
keeping a watch to briDl down the osses. 
Within 4 years, (com 1.73%, it bas been 
brought down to 1.62%' Still the 
effortl are on. I don't say that there 
is DO further ICOpe for improvemODt. 
But 80 tar as tho FCI functioDiDl is 
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concerned, losses even in transit and other 
things ·are concerned, they are being taken 
care of, and we are constantly watching and 
tryiDI to improve upon them. 

Then another area was RI. 43.5 crores 
which was for space programme and you 
would all know that oor space programme is 
10iDg on excellently well and when we have 
to compete with the developed countries, 
then at least space programme must be 
given proper funding. 

Rs. 20 crores is for special equipment 
for Bombay offshore project. We are all 
tied over the Bombay High Oil exploration 
and, therefore, nobody h~s raised a point 
about it. 

Rs. 425 crores we have asked for addi-
tional requirement of Defence Services for 
acquisition of land, purchase of stores etc. 
As I stated, we are expanding certain activi-
ties. Therefore, we need some land at 
various places, We would need further.more 
land to e~tablish our military stations and 
allo other sources etc and, therefore, we 
need it. 

Rs. 250 crores we are giving to the 
Food Corporation of India again losses and 
other things sustained. It is huge amount, 
still much more may be needed. But we are 
making partial payment to them. 

These are the broad figures. One point 
was raised about Asiad and the purchase of 
property from the DDA. (Int~rrupt{ons). 

Bui'ldings were built for Asiad by DDA and 
DOW Government wants to purchase them 
for useful and productive purposes. It 
would DOt be a real outflow of money bot it 
would be merely something, a sort or book 
adjustment bere and tbere, although techni-
cally lome of the items we have to bring, 
because they need Parliament· sanction. But 
tbere misfit not be real outflow of the money 
from the Government Treasury but adjust-
ment win be made here and there. 

SHRJ SATYBNDRA ,NARAYAN 
SINHA (Aut'&D8abad): We have asked 
what the Govemment has done for many ,of 
the items . which could have been· foresee •• 

Many Members baNO raised. points. You 
have not touche4 those points at all. 

SHRI B K. GADHVI: No. We have 
DOt asked just, for example, Pay Commi .. 
ssion. That is also in the Supplementary 
Grants, Rs. 600, crores. 

SHRI SATYENDRA NARAYAN 
SINHA: Regarding ]and acquisition for 
defence, it could have been put. 

SHRI B.K. OADHVI: We have put 
it in both Defence and Stores and I would 
not like to spell out what the stores and 
what are the lands. 

SHRI 
SINHA: 

SATYENDRA NARAYAN 
What about other items? 

SHRI B.K. GADHVI: Other items 
are very minor items, subsidy and other 
things only are there. Supplementary is also 
a part, but Members raised an alarm whether 
it would widen the deficit and all those 
things. I have already stated what "We 
will try and it is quite possible for us to 
keep the deficit within the manageable 
limits." Still the year is not over. In some 
of the areas, there might be savings, reappro-
priation and all those things are yet to come. 
Therefore) presently what the Opposition 
Members made, is not a well-founded' pro-
jection and they should not fee) veryappre-
hensive about it. 

Many Members stated about the Pay 
Commission and the parity of pay with the 
State Government employees. Tho other day 
I replied, out of every Rs. 100 collected by 
the Centre, we are paying Rs. 51 to the 
State. The Central Government's Pay 
Commission set up in 1983 after 13 years 

• J 
save 1ts report. The earlier one was set 
up in 1973. In between. in the States, 2 
or 3 Commissions have Bone into the re-
vised pay scaJes. It in a country like 
India where we have got a federal structure, 
and States have got their own powers to 
appoint their Commissions and their own 
resources, in view of that, it is not possible 
that Oovernment of India can always take 
into account and find out hoW to bring aeout 
the parity between various pay scale. or" the 
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,Contral Govornment enlptoyoes and State 
Government employees. 

PROF. N.G. RANOA (Ountur): We 
should not raise thinas ourselves and make j t 
very difficult for them ••.. 

[Translation] 

SHRI RAM NAGINA MISHRA : Keep-
ing in view the prescnt situation, will you 
endeavour to ensure that a uniform policy 
for the entire country is formed so that 
there is not much disparity in the salaries of 
the employees. 

[English] 

SHRI B.K. GADHVI: We are all 
trying that there should not b: much dis-
parity between the salarjes of one Govern-
ment servant and the another Government 
servant -whether he belongs to the State 
service or belongs to the Central Service 
etc. But I am telling you that within the 
constrajnts of various kinds including mone-
tary constraints it is not possible to have a 
parity right now. Therefore, whatever help 
the States are entitled to by way of the 
mechanism of the Eighth Finance Commi-
ssion, we are giving; in the Plans also we 
are gIVIng. But they have to utilise the 
resources and mop up their own resources 
within their jurisdiction also and it becomes 
their duty. Therefore, I wouLd say tbat on 
that account, presently because of the 
monetary constraints and other considera-
tions, perhaps the Oovernment of India 
may not be in a position to go over and 
above the recommendations made by the 
Eigbth Finance Commission. 

Another point was made about the Anti-
. Poverty Programnle and the leakages at the 
grass-root levels. I appreciate that. There 
are nlany complaints a bout it also. I do 
appreciate and share tbe concern of the hon • 

. Members. We have got an independent 
evaluation maChinery also. There are reports 
even by the Prime Minister's office, they 
are independentlY getting evaluation througb 
independent agencies on these programmes 
like tbe IRDP, LREOP and tbe Anti·Poverty 
prolrammes; and th~ picture is not as dull, 
as disappointing as bas been stated. But still 
there is SOll\e scope but for that I wish ·aud 

I would urge all the State Government-be-
cause they are the implementing agencies-to 
strengthen their machinery and to be more 
vigilant over the leakages. It also becomes 
pSlrt of everybody's duty including that of 
the MPs, MLAs and the people belonging 
to Pancbayats, because otherwise these 
complaints cannot be totally eliminated. It 
needs our own constant, strong vigilance 
including persons who belong to the poli-
tical parities or other people-the social 
workers. But certainly whenever complaints 
have been received, even with regard to the 
Banks, the actions are initiated and Govern-
ment would not let off anybody. if he is 
really a delinquent who deals with the 
matter. If the members reel in a particular 
area if there is any complaint, they can 
certainly address us. We would try to see 
that corrective measures are taken. 

Various demands have been raised per .. 
taining to various Ministries. I may not be 
in a position to touch all those demands. I 
cannot but assure the House that pertaining 
to the specific indi\' iduaI demands concerning 
other Ministries, the Finance Ministry itself 
would address those Ministries and we 
would see that all the points raised by the 
bon. Members would be replied. with inti-
mation to us so that we can also know 
whether the hon. Members" queries have 
been properly attended to or not. With these 
words ..• 

SHRI NARAYAN CHOUBEY: Sir, 
regarding the recent announcement of Rs. 684 
crores-I think that was raised by Shri 
Somnath Chatterjee-you have not men-
tioned anything. 

SHRI B.K. GADHVI :For what? Is it 
for the BJP Pipe-line? 

SHRI NARAYAN CHOUBEY; Rs. 684 
crores for West Bengal which was recently 
announced by the Prime Minister ... 

SMT. GBETA MUKHERJEE: 
is speaking about Shri Rajiv 
announcement of Rs. 684 crOles .. 

Sir, he 
Gandhi's 

SHRI B.K. GADHVI: He has not 
raised that. He has raised it in tbe past. 
Today he has forgoUen, I think, hopefuJJy •. 
He -did not· touch tbat because, I think, b~ 
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[SII. B.X. Gadhvi] 
must have, been by now, convinced tbat it is 
Dot appoint worth touching .•• 

SATYAGOPAL MISHRA SHRI 
(Tamluk) : It is your interpretation ... 

SMT. OEBTA MUKHERJEE: Are you 
yoursolf clear abou t Rs. 648 ccores? or 
Rs. 1007 crores? If he is not berc, please 
tell us. 

SHRI B.K. GADHVI: I am sorry a 
lot of members have participated in the 
discussion. I think it is more than 45, to be 
precise. But some Members 1ike Shri H.M. 
Pate), Shri Panigrahi, Shri Gajapathi Raju 
and other have raised the question about 
the balance of payment, inflationary 
pressurc, as well as the curtailment of 
non-Plan expenditure. Government do 
appreciate that there should be curtailment 
of expenditure, that the expenditure 
should be minimised, but not at the cost 
of development. 

Some Members have raised the point 
that non-Plan expenditure bas increased. 
Sometimes there is initial expenditure meant 
for PJan t and when the project is completed 
and wben it comes in a regular course, then 
it becomes a non-Plan expend iture. There-
fore, non·Plan expenditure should not always 
be viewed with alarming apprehension. 

J would like to tell Shrimati Geeta 
Mukherjee that ber information that food-
grains are being taken from Siliguri to 
Andhra Pradesh is not correct; on verifica. 
tion I have not found that it- is a correct 
statement .• 

SHRIMATI GEETA MUKHERJEE: 
How could you verify ? 

SHRI B.K. GADHVl: We have got 
tbe machinery. Why do you forget it '1 

SHRJMATI OBBTA MUKHBRJEE 
Arc there records kept about movement of 
traders? (InlerrupUons) 

SHRI B.K. OADHVI Regarding 
Ifant of assistance to States like Andhra 
Pradesh. Rajasthan, U.P. and Assamt for 
8004s ,,04 faQlio!" wh~ever W~ rfC~lv~ !be 

memorandum for Central assistance, imme-
diately teams are sent; a blah level Committeo 
is also looking into it and as quickly as 
possible we try to finalise giving assistance 
to the States to meet the Camine require-
ments or flood reqUirements. On that count, 
I do not think, there can be any marc 
delay. Andhra Pradesh, last time, could not 
spend the amount which was given to them 
within the time limit of March and I think 
they have come for an extension of the time. 
It would also be examined and justified 
orders will be passed on that. 

Hon. Members from Rajasthan raised 
the point that they had demand Rs. 40.11 
crores for floods. The ceiling approved by 
the Central Government was Rs. 8.76 crores 
which wiIJ be released shortly. For drought 
also, we know. the States are making 
delnands. On proper scrutiny and verifica-
tion, after visiting the site itself, ceilings have 
been approved ... 

SHRI V. SOBHANADREESWARA RAO 
(Vjjayawada): Sir, I am on a point of 
clarification. The Government of Andhra 
Pradesh is spending all the money that has 
been advanced by the Centre as well as the 
amount that has been allocated by the State 
Government, and the relief operations are 
done perfectly. Previously our experience 
was that, in the few months immediately 
after the calanlity, the money was spent and 
the standard of the work was very poor 
and the work did not last long-it did not 
last even for a few years. That should not 
be repeated. That is the intention of the 
Government and it has to take aU the pre-
cautions to spend every rupee purposefully 
and on a permanent nature. 

SHRI B.K. OADHVI: I did not ask 
why they were askiDg for extension. I 
appreciate. They have asked for extension 
from 31st March. 1986 to 30th September, 
1986 and we gave it. 

SHRI V. SOBHANADREESWARA 
RAO: That is because only in May aod JUDe 
we can execute tbose works. Because of 
floods, several lakhs of acres of pac;1dy crop 
were damaged in the Godavari District, and 
in Bast Godavari and We.at Godavari. theso 
works can be taken up pnly in Mayaod 
June and not in any other period. That is 
why wo as~ fo~ e~t~~i<~[\, 
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saRI B.K. GADHVI. We did not ques-
tion tbe justification (or extension of the 
time . That is why we are sanctionins it. Why 
should you worry about it? 

SHRIMATI GBETA MUKHERJEE: 
Through you, Sir, may I know what is the 
position about Rs. 35 crores wanted by the 
Government of West' Bengal as release of 
ad hoc grant by November and how about 
Rs. 272 crores wanted for flood relief? Is 
there a provision here? What is the present 
position with regard to that? The Agri-
cultural Minister had assured us ... 

SHRI B.K. GADHVI: I would tell you 
that this point which you are now raising 
was Dot raised in your speech. I assure you 
that I will get it examined and reply you on 
tbis specific point. 

KUMARI MA~ATA BANERJEE: 1 
wouJd like to know whether the Government 
has received any previous accounts. 

[Translation] 

SHRI GIRDHARI LAL VYAS: You 
were talking about Rajasthan. How much 
money has been allocated? 

SHRI B.K. GADHVI: When we receive 
representation in res&: ect of famine in Raj 18-
than, we shall let it examined and allocate 
the funds as much as can be given. 

SURI NARAYAN CHOUBEY: The 
Central Team has already visited the area 
but when will the funds be provided? 

( InterruptiolU) 

[English] . 

SHRIMATI GBETA MUKHERJEE: 
Are we to understand that the Hon, Mem-
bers from the Ruling Party do not want 
money to 10 to West Bengal? 

( Interruptions) 

.*Not r~efded, 

SHU NARAYAN CHOUBEY: All the 
accounts have been submitted. 

( Interruptions) 

MR. CHAIRMAN: Nothing goes on 
record without my permission 

(Interruptions) •• 

MR. CHAIRMAN: Order, order, Hon. 
Members may that nothing is going on 
record. please sit down. Please take your 
seat. 

(lnterruptions)** 

SHRI B.K. GADHVI: Government of 
India do not discriminate between State and 
State. Government of India do not wish to 
discriminate between States. An legitimate 
demands which could be granted to the 
VJrious States arc being given. 

(lnt~rruptjons)** 

MR. CHAIRMAN: That has not come 
on record, Sir. 

SHRI B.K. GADHVI: One point which 
was made by Mr. Amar Roypradhan waa 
about the Jute Corporation of India. I 
would tell you that f,)f procurement of jute 
also we have given facilities to the extent of 
Rs. 165 crores for Jute Corporation of 
India for their operation and a modernisa-
tion scheme has also been approved. For 
modernisation. the Bengal Government was 
insisting that there should be modernisation 
of these mills. For that a special scheme 
has already been made. 

MR. CHAIRMAN: I also request the 
Hon. Minister not to yield the ioterrputions. 

SHRI B.K. G~DHVI : There i~ no 
question of yielding to the interruptions. I 
am onlY.yielding to the queries. Interrup ... 
tions can never be yielded. 

MR. CHAIRMAN: Please don't yield 
to that. 

._------_._-_ ... _ .. _------

\ 



387 Supplementary, D.G~ . NOVBMBBR. 24. t986 (Gen.) 1986-87 3$8 

SHRr B.K. OADHVI: Mr.. Saifaddin 
Soz spoke something about the· Dal Lake 
pollution. Government of India. Tourism 
Department as well as the J&K Government 
both are anxious about it and a scheme is 
under formulating process, We al1, includ-
iog the Prime Minister, feel that there 
should be no pollution in the Dal Lake, it 
should attract tourists as it is one of the 
beautiful lakes in the country. A bout that 
also we are very anxious. Now, I have 
alreadY answered the poin t raised by Dr. 
Datta Samant. Mr. Chatterjee raised a 
constitutional point. Sir, these Supplementa .. 
rifls are brought on the efficient utilisation. 
of the funds which were sanctioned in the 
budget and we need further fund for new 
projects and fulfilling the other schemes 
which are already there and~ therefore, they 
are qui te in order. 

MR. CHAIRMAN: The question is: 

hThat the respectivo Supplementary sums 
not exceedinl tbe amounts on Revenue 
Account and Capital Account shown in 
the third column of the Order Paper be 
granted to the President out of the 
Consolidated Fu~d of India to defray 
the charges that will come in course of 
payment during the year ending 31st day 
of March, 1987 in respect of the follow-
iog demands eotered· in the second 
column thereof:-

Demand NOl. 2,8,9,10.11 /12,16,17,19,20, 
21,22,26,2 7,28,29.30,3 J. 
32 •. 33.34,36,40,42,43,44,45, 
48,56A,57,59,ol,62,63.64,. 
66,(-.769,73,74,76,78,79,80, 
81,~ 2,83,84.85,86,87.88, 
89,90,92,93,95,96,97, 100, 
104 and 107." 

The motion WQS adopted. 

Supplementary Demands for Grants (General), 1986.87 Voted by £Ok Sabha 

No. of Name of Demand 
Demand 

MINISTRY OF AGRICULTURE 
2. Agriculture 
8. Department of Rural Development 
9. Department of Fertilizers 

~nNISTRY OF COMMERCE 
10. Ministry of Commerce 
11. Foreign Trade and Export Production 
12. Supplies and Disposals 

MINISTRY OF COMMUNICATIONS 

16. Telecommunication Services 

MINTSTRY OF DEFENCE 
17. Ministry of Defence 
19. Defence Services. Army 
20. Defence ServiceS-Navy 
21. Defence Services-Air Force 
22. Capital Outlay on Defence Se~vjce~ 

Amount of Demand for Grant 
Voted by the House 

Revenue 
Rs. 

1,000 
128.00,01,000 
36,00,00,000 

4,00,0.0 
125,00,00,000 

86,00,000 

',40,00,000 
642,98,00,000 
25.00,00,000 

J36,OO,OO,OOO 

Capital 
Rs. 

1,01,00,000 

3,,000 

l21,O(),OO.00Q 
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No. of Name of Demand 
Demand 

MINISTRY OF ENVIRONMENT 
AND FORESTS 
26. Ministry or Bnvironment and Forests 
27. Environment 
28. Forest and Wild Life . 

MINISTRY OF EXTERNAL AFFAIRS 
29. Ministry of External Affairs 

MINISTRY OF FINANCE 
. 30. Ministry of Finance 

31. CU$toms 
32. Union Excise Duties 
33. Taxes on Income, Estate Duty. 

Wealth Tax and Gift Tax 
34. Stamps 
36. Currency, Coinage and Mint 
40. Other Expenditure of the Ministry 

of Finance 

MINISTRY OF FOOD AND CIVIL 
SUPPLIES 
42. Department of Food 
43. Department of Civil Supplies 

MINISTRY OF HEALTH AND 
FAMILY WELFARE 
44. Ministry of Health and Family Welfare 
45. Medical and Public Health 

MINISTRY OF HOMB AFFAIRS 
48. Cabinet 
56-A. Chandigarh 

MINISTRY OF HUMAN·RESOURCB 
DEVELOPMENT 
57. Ministry of Human-Resource Developtnent 
'9. Youth Affairs and Sports 
61. Art aDd Culture 
62. Archaeology 

.' MINISTR.Y OF INDUSTRY 
63. Ministry or Industry. 
64. Industries 

Amount of Demand for Grant 
Noted by the House 

Revenue' 
Rs. 

13,5(1,000 
79.62,000 
40,80,OlO 

16,00,00,000 

1,15,00,000 
3,30.00.000 

II,Ofl,OO,OOO 

J 3,56.00,000 
3,72,15,100 

11,65,86,000 

4,000 

258,80,00,000 
86,00,000 

17,00,000 
10,00,02,000 

1,0\),00,000 
54,18,0, ,000 

49,76,000 

6,80,OG,OOO 
J ,22,56,000 

72,00,000 
1,12,000 

Capital 
Rs. 

1.06,000 

18,30,00,000 

600,00,00,000 

19,2(),34,OOO 

62,05,00,000 
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No. of Name of Demand 
Demand 

MINISTRY OF INFORMATION AND 
BROADCASTING 
66. Ministry of Information and Broadcasting 
67. information and Publicity 

MINISTRY OF LABOUR 
69. Ministry of Labour 

MINISTRY OF MRLIAMBNT AFFAIRS 
AND TOURISM 
73. Department of Parliamentry Affairs 
74. Department of Tourism 

MINISTRY OF PETROLEUM 
AND NATURAL GAS 
76. Ministry of Petro1eum and Natural Gas 

MINISTRY OF PLANNING 
78. Statistics 

MINISTRY OF PROGRAMME 
IMPLEMENTATION 
79. Ministry of Programme Implementation 

MINISTRY OF SCIENCE AND 
TECHNOLOGY 
: o. Department of Science and Technology 
81- Survey of India 
82. Meteorology 
83. Department of Scientific and 

Industrial Research 

MINISTRY OF STEEL AND MINES 
@4. Department of Steel 
85. Department of Mines 

MINISTRY OF TEXTILES 
86. Ministry of Textiles 

MINISTRY OF TRANSPORT 
17. Ministry of Transport (excludiog Railways) 
88. Roads 
89. Ports, Liahthouaes and Shipping 
90. Road and Inland Water Transport 

Amount of. Demand for Grant 
Voted by the House 

Revenue 
Rs. 

23,66,000 

J 8,00,OiO 

3,80,lOO 
2,68,00,000 

20,75.00,000 

l,S6,OO,OOO 

15,00,000 

46,28,OOG 
7,98.45,000 

46,00,000 

2,00,000 

5,47.'0,000 

12,32,00,000 

1,66,00,000 

70,00,000-
2,00,000 

Capital 
Rs. 

8,60,00,000 

467,00,00.000 

I •• 

79,10,00,000 
2.000 

. .. 
8,05.33,000 

22.00,000 
23,4S,OO,GOO 
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No. of NaGle of Demand 
Demand 

Amount of Demand for Grant 
VOted by the House ----------------------------------------------- ------------

MINISTRY OF URBAN DEVELOPMENT 
92. Ministry of Urban Devolopment 
93. Public Works 
95. Housing and Urban Development 
96. Stationary aDd Printing '. 

MINISTRY OF WATER RESOURCES 
97. Ministry of Water Resources 

DEPARTMENT OF ATOMIC ENERGY 
100. Atomic Energy Rtsearch, Development 

and Industrial Projects 

DEPARTMENT OF SPACE 
104. Department of Space 

PARLIAMENT, SECRETARIATS OF THE 
PRESIDENT AND VICE-PRESIDENT 

',AND UPSC 
107. Secretariat of tbe Vice.President 

16.25 bra. 

APPROPRIATION (NO. S) BILL, 1986* 

[English) 

THE MINISTBR OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVn: On behalf of Shri 
Vishwanath Pratap Singh, I beg to move for 
loave to introduce a Bill to authorise pay-
ment and appropriation of certain further 
sums from and out of the Consolidated Fund 
of India for the services of the financial year 
1986-87. 

MR. CHAIRMAN: The question i. : 

• 'The leave be granted to introduce 
Bill to authorise payment and appropria. 
tion of certain further sums from and 
out of the Consoli dated Fund of India 
for tb~ services of the financial year 
1986-87. 

37,00,000 
6.88,43.000 
5,5J ,90,000 • 
5.08,96.0UO 

2,79,00,000 

15,77.6(\,000 

1,00,000 

1.000 
10,20,03,000 

1,000 

27,72,19,000 

SHRI B.K. GADHVI: Sir, I inttoducet 
the Bm. 

MR. CHAIRMAN: The Minister may 
now move ror consideration of the Bill. 

SHRI B.K. GADHVI : Sir, I beg to 
movet: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the services of tbe fillancial 
year 1986-87, bo taken into considera-
tion. " 

MR. CHAIRMAN: The question is : 

"That the Bill to authorise payment and 
, appropriation of certain fUrther sums 
from and out of the Consolidated Fund 
of India Cor tbe services of the financial 

,--~-.. --,.--,-------..------------------
.. Published in Gazzette of India Extraordinary Part II, Section 2 dated 24-11.86 

tlntroducedjmoved with the recommendation of tbe President, 
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year 1 ~/86-87, be taken into considera. 
tion. " 

The motion was adopted. 

MR. CHAIRMAN: Now. we will take 
up clause by clause consideration of tbe Bill. 
The question is : 

"That Clauses 2) and Schedule stand 
part of the Bill." 

The motion was adopted. 

Claustls 2 .3 and Schedule were added to , 
the Bill. 

Clause 1. Enacting Formula alld Title 
were adtkd to the Bill. 

MR" CHAIRMAN: The Minister may 
now move that the Bill ~e passed. 

SHRI B.K. OADHVI: Sir. I beg to 
move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is : 

"That the Bill be passed. tt 

The motion was adopted. 

16.30 hrs. 

STATUTORY RESOLUTION RE DIS-
APPROV AL OF COAL MINES 

NATIONALISATION LAWS (AMEND-
MENT) ORDINANCB, 1986 

AND 

COAL MINES NATIONALISATION 
LAWS (AMENDMENT) BILL. 1986 

[EngUsh] 

MR. CHAIR MAN: The House will 
now take up items 14 and 15 together. 

SHRIMATI GBBTA ~dUKHBRJBB 
(Panskura): I beg to move : 

"That this House disapproves of the Coal 
Mines Nationalisation Laws (Amend-

ment) Ordinance, 1986 (Ordinance No.7 
of 1986) promulgated by the President 
on the 7th October, 1986." 

Sir, we have given this statutory resolu-
tion Qot because we are opposed to the 
nationalization -- in fact, that goes without 
saying-. but it is just our form or protest 
against the oft· repeated and mostly 'unnece-
ssary promulgation of ordinances. 

The coal sector was natiooalised long 
100g ago, about thirteen years ago. How is 
it tbat in this loog period, this anomaly was 
not discovered and it was not corrected 
through a normal Bill and why was an 
ordinance required to be promulgated for 
this? This is the reason why we are all 
opposing this ordinance. That is the ground. 

As rar as remaining parts of the Bill are 
concerned, we are not opposed to it, thrQugh 
we may have certain points to criticise, 
something. which have been going on. My 
friend, Shri Narayan Choubey will be 
speaking OD that. But whatever explanation, 
Shri Sathe would be giving, I do not think, 
would cover the negligence of thirteen years 
aftor which this ordinance has been pro-
mulgated. 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): Sir, I bel to move : 

"That the Bill further to amend the 
Coking Coal Mines (Nationalisation) 
Act, 1972 and tbe Coal Mines (Nationali-
sation) Act, 1973 be taken into conside-
ration." 

While moving this Bill, I would like to 
take the point that has been made by the 
hone Member, Shrimati Geeta Mukherjee 
first, Actually, this ordinance was brought 
purely to meet the contingency of tbe 
Supreme Court·s decision becoming effective 
from 17.10.1986. As the Parliament was 
not in session at that time. we had to brina 
this ordinance to be followed by this Bilt. 

It is not a question of thirteen years or 
twelve years since the nationaUsation. After 
nationalisation, litigation has been goin. OD 
on certain points. The cases were filed in the 
Hish Court and then they went to the 
Supreme Court. WheD tbe decision WIS 
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giVeD by the Supreme Co~t, we found that 
it was purely on technical grounds. The 
intention was very clear ri8ht from the 
begmning what we wanted to do. For the 
technical reason, the decision in the 
Bhuvneshwar Singh's ci.ac was - I wil1 ex-
plain this point, because I am going tQ make 
a statement about this whole thing-that 
separately the amount paid for the coking 
coal stock should be calculated and given to 
tbe owner. Obviously, jf you give an 
amount to an owner, now-but unfortunately, 
they interpreted the wording in such a 
manner that it would have meant double 
payment to the owner. That is why 'I we 
bad to bring in the correction. As I said, 
at that time the Parliament was not in 
session and they said that ,_ it will come 
into operation on 17.10.1986, that is why. 
the ordinance was brought. There was no ' 
ma/ajide intention to anything that we could 
come only after the decision and not ber orc 
that. For 12 or 13 years, we coulu not 
anticipate what the Supreme Court will 
decide. The law is as interpreted by the 
Supreme Court, so we had to wait. Every 
law is ultimately as is interpreted by the 
Supremo Court. 

I will read out brief not about the 
purpose of this Bin. Actually I feel that if 
tbere were a rare case of a BiU on which 
there could be DO controversy from any side, 
this is one of those B ills. But I notice tbat 
there is one tendency. I have seen it in 
earlier cases also. What happens is, the 
moment something relating to coal-whatever 
be tbe subject of the Bill·-comes before the 
House, we tend the discuss the entire coal 
industry, and rake up issues or subjects t~at 
arc not directly connected with tho Bill. 
We rather treat it as a genera) debate on 
demands for grants. Of course, I do not 
mind any discussion on coal. If they ~an 
spare the time, they can discuss any thmg 
and I ftJ willing to speak as often as the 
hon, members want to discuss it. 

This Bill is only for the purpose of 
correctin. certain measures. 

2. Hon'ble Members may recall that the 
coal iaduatty was nationalised in two ph~ses­
CokinJ coal mines were first natl~nah~ed 
under the Coking Coal Mines (Natlonaltsa .. 
tiOD) Act, 1972. Similarly, all other coal 
JUio. w .. ~ Jla*iQ~.li8e4 Q,n4er tAc CQal 

Mines (Nationalisation) Act, 197;. A few 
amendments were made to the Nationalisa .. 
tion Acts in September, 1973, 1 ~76 and in 
1978 to remove certain difficuldes in imple. 
menting the provisions of the Acts and to 
prevent illegal coal mining. 

3. Further amendments to the Nationali· 
sation Acts have been necessitated on 
account of certain' judicial pronouncements 
in regard to interpretation of the provisions 
of the Acts. I t has become necessary to 
clarify the intention of Parliament in making 
certain provisions and also to remove certain 
ambiguities as well as certain practical 
difficulties in the implementation of the 
provisions of the two Act;. The present Bill 
seeks to achieve these objectives. The main 
amendments are as follows 

(a) The definition of "mine" and "Coke 
Oven Planf' in the Coking Coal Mines 
(Nationalisation) Act, 1972 and the Coal 
Mines (Nationalisation) Act, 1973 included, 
al1 coal belong{ng to the owner of the mine 
whether in stock or in transit and all coal 
under production in a mine or plant on the 
date immediately prior to the appointed day. 
Accordingly, the amounts specified in the 
schedules to th~ two Nationalisation Acts. 
included the value of all coal/coke stocks 
lying at the mines/plants at the time of 
nationalisation which formed the part of the 
corpus of the mine to the same extent as 
other machinery equipment stores etc. 
Certain parties went to the courts claiming 
that the value of the coal/coke stocks lying 
at the colliery at the time of nationalisation 
was not credited to their accc)uots and such 
amounts should be credited to their accounts 
and paid to them, Certain judicial pro-
nouncements have been made according to 
which the accounts are to be reopened and 
suitable credit for the stock of coal is to be 
made. This would involve double payment 
inasmuch as the value oC the coal,'coke had 
already been included in the amount men· 
tioned in the schedules to the Acts against 
each colliery/coke even plants. In order to 
make tbo intention of the Parliament 
abundantly clear, it is proposed to amend 
sections 10 and 11 of the Coking Coal Act 
and section 8 doubts and clarify the intention 
of the Parliament that the of Coal Mives Act 
to remove the/amounts specified;o the 
sCll~d~I~8 to the relevant Acts shall be 
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deemed to include and to have included 
always the amounts required to be paid to 
tho owners in respect of the stock of coal/ 
coke or other alsets referred to in the 
definition of "mine"I' coke ovenplanC' in 
the relevant Acts. 

(b) As a corollary, it is also proposed to 
make suitable amendments in section 22 of 
tbe Coking Coal Act and section 19 of Coal 
Minel Act by way of explanation of the pur-
pose and content of the statement of accounts 
in the af.:>resaid· sections. It il also proposed 
to introduce the validation provision in the 
two Acts. 

(c) After the passing of the Coal Mines 
(Nationalis8tion) Amendment Act, 1976, coal 
mining or holding coal leases by private party 
was totally banned. Thereafter, any private 
coal mining surviving in the country does not 
arise. Thus section 4 (2) of the Coking Coal 
Act, and Section 3 (2) of Coal Mines Act 
have become redundant and are proposed to 
be repealed, with a saving clause to protect 
action, if any, taken und er the exilting pro-
visions. 

(d) A provision is proposed to be made 
to rectify any error, omission or description 
in the entries in the schedule to the Coal 
Mines Nationalisation Act by means of a 
Gazette notification on the basis of a similar 
provision in Cok.ing Coal Act. 

(e) Section 21 (5) of the Coking Coal 
Act and 18 (5) of Coal Mines Act is proposed 
to be amended to ensure that the interest on 
the "amount" mentioned in the schedule to 
the two Acts is also utilised to settle the 
claims in accordance with the provisions of 
the Acts. 

(f) It is proposed to clarify by amending 
section 2S of both the Acts that any amount 
in excess of payment over receipts in the 
statements of accouDts prepared by the coal 
companies shall be deemed to be the amount 
advanced by the Central Government or the 
Custodian, as the case may be • . 

(g) It is now proposed to amend Section 
26 of both tbe Acts suitably to empower the 
Commissioner of Payments to make apporti-
onment of the amount wherever it is clubbed 
among the various owners, OP ~be basis 

of the highest annual production i.a tbe 
relevant coal mines during the last three 
years immediately preceding tbe appointed 
day. 

(h) It is proposp.d to make proviSion for 
the payment of simpJe interest @ 4 per ceDt 
per annum on the management Period surplus 
on the ground of equity and justice. 

Here, I may say that the Supreme Court 
in the case has declared that we should give 
12 per cent. 

(i) So, certain sections of both the Acts 
have become redundant. It is proposed to 
repeat these sections as the purpose of incor-
porating them had since been achieved and 
their continuance is no longer required. 

. These amendments will be given retrospe-
ctive effect from the date not earlier than the 
date of commencement of the two Acts. 

With these words, I commend the Bill for 
the consideration of the House, 

I beg to move : 

"That the Bill further to amend the 
Coking Coal Mines (Nationalisation) Act, 
1972 and Coal Mines (Nationatisati,on) 
Act, 1973 be taken into consideration. 

MR. CHAIRMAN: Motions moved: 

"This House disapproves of the Coal 
Mines Nationalisation Laws (Amend-
ment) Ordinance, 198ti (Ordinance 
No.7 of 1986) promulgated by the 
President on the 7th October, 19~6." 

"That the BiU further to amend the 
Coking Coal Mines (Nationalisatlon) Act, 
1972 and the Coal Mines (N8fionalisa-
tion) Act, 1973, be taken into considera-
tion." 

Now, Shri Sobhanadreeshwara R.ao to 
speak. 

SHRI V. SOBHANADREBSWARA RAO 
(Vijayawada) : Mr. Chairman, Sir, just now, 
the hone Minister bas stated the objectives 
with which he has brought forward this 
Amcndmcn, Mt roplaclnJ the ordiIWlCC 
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which was issued earlier. After his detailed 
explanation of the reasons for bringing diffe. 
rent Amendments to the different provisions, 
I wUI not repeat what all he has said in 
respect of aU these Amendments. But, Sir, I 
have to state that 1 am not convinced with 
the arauments he has put forward mainly in 
respect of the Amendment to this definition 
of mine. 

First of all, Sir, I should say the function-
ing of Coal India Limited as well as wen as 
its subsidiaries have compe.lled the Govern-
ment to come up with these Amendments. 
Earlier also, the definition of 'mine' in the 
above Ac(s inc) uded all coal or coke belong-
ing to the owner of the mine, whether in 
stock or in transit, and all coal under 
production in a mine, on a day immediately 
immediate1y prior to the date on which the 
mines were nationaliztd. Accordingly, com-
penation was arrived at. It was mentioned in 
the Schedule. and the amount was paid. That 
was the legal position, earHer to bringing the 
ordinance and the plesent amending Bill. 

But the problem is that the concerned 
authorities have failed to convince Supreme 
Court, that the amount which was mentioned 
in the Schedule, which was the amount paid 
or payable to the owner of the company or 
mine, included the coal which is lying with 
the mine. After alJ, Supreme Court gave the 
judgement after hearing the arguments. of 
the particular nline-owner who went before 
the Court. and the side of the Coal authori-
ties, and gave the judgement that the coalmine 
owner was not given a compensation which 
should have included the coal stocks that 
were lying in the mines before nationaliza. 
tion. It is mainly tbe failure of the authorities 
in putting forward a convincing proof . and 
evidence that that compensation included the 
aspect, on which the Supreme Court has clearly 
given a verdict; and because of this, Govern-
meat has brought forward this amendment to 

,-Sections 10 and 22 of the Coking Coal Act, 
\ and Sections 8 and 10 of the Coal Mines 
a"Act. The main reason for all this 'trouble is 
e_'that the financial management and the budge-
t.; tary system practised in Coal India Ltd. as . 
~ well as its subsidiaries are far from satisfa-
(ctory, because of several reasons. Several 

thousand crores were invested in this sector. 
Thil bu rosultod in a cumulative lQ$~ 9.f 1\8. 

1200 crores, as things stand today. Mainly" 
the cost accounts and financial accouots 
were b?t properly integrated and reconciled. 
There IS no effective cost control meehanllm. 

The Report of Comptroller &. Auditor 
General of India, 1984 gives the followinl 
examples, with regard to Bharat CokiDI Coal 
Ltd. : 

(1) Total figures of land varued at Rs. 2.50 
crores could not be verified, as tho 
Company was unable to identify the break-
up of this figure. nor could it produce any 
documentary seevidence to its title. 

(2) No records were available for fixed assets 
acquired on nationalization. 

(3) Documentary evidence a,nd details as to 
the recoverabiJity or RI. 5.54 crores 
representing debt balances of customers 
which w-,re being carried forward 'or 
several years, were Dot available. 

(4) Reconciliation of books was not satis-
factory. 

(5) The inter-unit accounts were not reCOD-
ciJed, as the same left a debt balance or 
Rs. 45 lakbs. 

(6) Asset records for the assets acquired OD 
nationalization were not maintained-
though the assets register for the asset; 
purchased after nationalization was kept, 
they had not been made up to date with 
complete information. 

The company paid penalty of Rs. 2.20 
crores for delay in deposit ina P.p. Crores or 
rupees demurrages were paid by the several 
coal organisations. This is only tip of ice-
berg of the malfunctioning maladministration 
going on in the Bharat Coking coal Ltd. Tbe 
report says very interesting things about Coal 
India Ltd. Title deeds for immovable pro-
petUe! acquired after nationalisation were 
not available. (9th July 1985) Records for 
the sale and disposal of scrap arising out of 
scrap of assets or stores were not maintained. 
This is the sorry state of affairs. That is why 
the authorities failed to produce the correct 
picture before the Supreme Court. ADd to 
c;ovcr u.p t\1e failure~ qoW, ~1 llav, a4v~ 
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the lovernment to come forward with this 
amendment. That is what I feel and submit 
to you. Anyway let the government take 
serious Dote of these facts and take drastic 
llleasures to set the bouse in order. It should 
eQcourage har d working persons with integrity 
land take stu ~ action against corrupt and 
netllcient Per'ons. 1 feel, lovernmcnt should 
take decision to divide the subsidjaries into 
convenient administrative divisions as Per 
the Public Undertakings Colmmittee recom-
mendations for better contro and to achieve 
better results. At the time of nationalisation 
of the coal industry in 1972.73, the coal pro· 
duction in tbe country was 77 million tonnes. 
Cost of production per ton was Rs. 47. of 
course, tho hOD. Minister has said that the 
hOD. members may Dot express their views 
about the fUDctioning of Coal India, but, at 
tbe lamo time, when we are considering an 
important amendment in regard to the Act 
pertaining to these organisations. So, slightly, 
we have to touch all aspects concerning 
those organisations. lhe woge per worker 
was about Rs. 16 per day at that time. The 
total investment in coal sector prior to 
nationalisation was only Rs. SO crores and 
the number of workers employed was 5,51 ',000. 
In the 13 years since nationalisation Rs. 6000 
crores or public funds arc involved in coal 
lector. Production only doubled going up 
from 77 to 147 million tonnes in 1984.85. 
The wage rate increased nearly per worker to 
R.I. 98 per day or about Rs. 2400 per month 
on an average. Output per man shift has not 
considerably increased. This is a very sorry 
matter which concerns the country, because 
it is upon the coal production our entire 
energy programme is dependent, and the 
Minister is trying his brst to improve the 
situation. Even in China, with less sophistic-
ated cquipments, OMS is 2 tonnes whereas 
jp our country it is around. 87, according to 
the latest figure. In other countries, to 
produce oue coal of 145 million tonnage, in 
Australia, they require only 30,000 persons. 
In our Siuaarini they are producini 14 mill .. 
ion tonnes. and J ,80,000 Persons ane work-
ing there.. So. the government should think 
and make amendment to the rules so that 

,persons, the who contribute vigorously for 
lmproviDI the situation in tbe organisation 
ittould' . be aiven all possible incentives and 
adouraaement, I would ute to bring it to 
,~. aetlo. of tft' ~OQ. Minilt,( ~ .. ~t ti),e,e i~ 

a slight discrimination towards our Sinsareni 
Collieries. In respect of all other collieries 
when the project cost involved is more tban 
Rs. 10 crores only the matter has to come to 
the notice of the Union Government and the 
Union Government takes a decision. But in 
respect of Singareni collieries if the cost of a 
project exceeds Rs. 1 crore it has to come to 
the Union Government. As a result. lot of 
delay is occurring and precious time is lost 
in takiDJ very importaut decisions. Singareni 
colJieries is the onsanisation which is supply-
jng coal not only to Andhra Pradesh but 
also to the entire South. So, I would request 
the hon. Minister to kindly consider and 
take the necessary steps and ensure that in 
respect of Singarenj Collieries also decisions 
are taken very fast and the situation there 
improves. 

Lastly, I would say that the Government 
should come forward withvery severe penal 
provisions against people who are taking Jaw 
into their own bands and intimidating tbe 
coal company officials and resort to illega I 
mining. You are also aware of the stories 
regarding the dados who are ruling in some 
areas. I need not go into the details, but it 
is very essential to restore the confidence of 
the officials wbo are working there, and 
eliminate the dadas and other anti-social 
elements who are trying to exploit the situa-
tion and make money. 

SHRI SATYENDRA NARAYAN 
SINHA (Aurangabad) : Mr. Chairman, I 
rise to oppose the Resolution and to support 
the amending Bill. The hon. Member from 
Telugu Desam bas referred to shortcomings 
in the accounting procedures which relate to 
the Auditors offering adverse comments. 1 
am not in a position to rebut what be has 
said because, on another occasion I have 
found tbat there bas been tampering with 
figures also and the Auditors also found that 
whereas the Coal mines and Coal India 
suffered a loss of Rs. 70 crores, the accouDts 
showed a profit of Rs. 14 crores. This kind 
of tampering has taken place and taken place 
definitely, and I am sure that the hon. 
Minister will take note of this position. 

So far as this Ordinance is concerned. a 
point was made, why it should it have been 
brought in now after so many years. The 
hoo. Minister has already explained, it. the 
dep~,,ipJJ rOf the Supteme Court acCotdina to 



40$ St. Ru. 1'6. DIsllJ)proval 0/ AORAHAYANA 3. 1908 (SAKA, MiMI NatlonaJllIli/on 406 
. O,dlntlltc. and Coal Low, .(Amt!t.) JIll! 

which the price of the coal in stock, coal in 
transit or coal in production bas to be taken 
into consideration. The Supreme Court stated 
that if the coal in some mines/had been soJd 
prior to or immediately prior to the appoin-
ted day the price would have been given to 
the owners. Therefore, the owner was 
entitled to the value of coal in atock minus tbe 
expenses of management which had been 
taken over by an ordinance. It is a situation 
where the Government had to intervene. 

17.00 brs. 

When Government nationalised the 
coalmines, they fixed certain value as com-
pensation. A difference has to be made 
between compensation and sale. We were 
Dot purchasinl the coal mines as such. We 
were nationalising them and we were to pay 
prevalent amount of compensation. We had 
taken into account tbe value of coal stocks, 
in transit, coal under production and all that. 
But it had been forgotten that many of the 
colliery owners had indulged in ma1practices, 
slaughter mining etc. And, therefore, while 
determining the amount of compensation, it 
bad necessarily to be Jower tban the sale 
price. Tberefore, the decision of the Supr-
eme Court created a kind of difficulty for the 
Government. And the amending Bill is 
intended, as the hon. Minister bas said, 
to clarify the doubt, if any, which bas been 
created by the Supreme Court judgment. 

The hone Minister has said that when-
ever any matter about coal comes, we start 
discussing the entire gamut of coal mining. 
1 beg him to bear with us that whenever 
such an amendment comes, it pr()vides us an 
opportunity to make some submissions for 
the consideratt8n of the Government. I am 
quite aware that the Goverllment is cognl .. 
sant of tbe problems facing the coal indus.try. 
As the hon. Minister has said, at the tIme 
of nationalisationlJ the investment in the coal 
industry was Rs. 50 crores and now it has 
lone upto RI. 5000 crores. Still the cost of 
production has been going. up and the c~al 
industry has suffered a buge loss despIte 
hefty rise in prices of coal.. Why is this so? 
It is because of low productivity and large 
work force. At the time of nationalisatioo, 
the inftated figures of work force were 
submitted to the Government and thero was 

no time to sorutinise those figures. ~ 
Government bad no option' at that Cftlrfi .. ~ 
cular point and theJ took the coal miael 
lock, stock and barrel along with the cndre 
work force submitted to the Government. 
Now, it has been found that this work for~ 
has inflated figures. You must have heard 
about absenteeism. ghost workers and mafia, .. 
about whom the hon. Member has rofened.' 
They take the money of these ghost workers. 
Mr. Oujral, who was the Chairman of Coal 
India, tr jed to bring about certain discipliDo •. 
Wherever he found that' somebody was 
absent, his pay was cut and if he was absont 
for seven da' s, he would be dismissed. Th. 
work rorce at the time of natio'naUsa-
tiOD was 5 lakhs and today it is 7 laths. But 
the productivity has not gone up. Tbc 
productivity is very low. The hon. Member 
has said that Australia has work force of 
30,000 the investment is the same and ·tho 
productivity is higher. The hone Minister is 
very much concerned about the low producti. 
vity of the workers and the large work force 
and how to get rid of them. The Chairman 
of Coal India, while inaugurating a seminar) 
spoke in a complacent manner that with a 
growth rate of 5.3 per cent the production hal 
bren doubled Within a sP8:n of 1 S years. But 
he has not spoken about the Jow producti. 
vity. He has only said that despite the fact 
that we have a large work force. we do 
not have technicians and skilled workers who 
can handle large machinery and sophisticated 
equipment. This is what he said. I would 
like to submit before the hon. Minister to 
take note of tbis position and assure tbe 
House as to what steps the Government is 
going to take with regard to traininl those 
people because We ca01l"Ot further employ tbe 
technical hands. We have already lot a I.rae 
Dumber of peoplo there. We have to provide 
in·service training facilities for these worker. 
so that they may be able to handJe .the 
sophi~ticated machines. A high-level techni-
cal committee has been appointed which will 
80 into the whole question of coal industry 
from every aspect bow far the absenteeism 
prevail a there, how far malpractices preY.&i1 
there and also to promote cost consciousDOSI 
and to evolve measures for (raiom, ,sad 
improving the skills of the worken 10 
that they may be able to baadle •• 
sophisticate d equipment!. 
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All hOD. Member has already spoken 
about tbe low productivity. He has said that 
the output per man-shift is very low. The 
Minilter has said that even if we arc able to 
to iocreasc this output per man·shift only 
two-fold, the cost of production will come 
down from Rs. 210 per tonne to Rs. ) 00 per 
toaDO. What is that which is standing in the 
way of improving tbis? The Hoose will be 
anxious to know from the hone Minister 
•• to what are the 0 bstaeles io his way in 
improvinl the situtation. Why is our 
productivity not improving? We are depend-
iOI 00 open-cast mines? The share of the 
open-cast minos in the total production is 
55 per cent and is likely to go up to 6S per 
cent by the turn of the century. That is why 
we are pUiDg all kinds of complaints about 
the quality. So long as we are depending 
only OD open-c&St mines, we will not have that 
quality and that is why the Steel Authority 
of India is depending on import of coking 
coal from outside-from Australia and 
Cabada. The Government had allowed tbem 
a limited input of half a mill ion tonnes but 
DOW tbey have raised it to 3.S million 
tonDeS at a cost of Rs. 350 crores. 
That will be the outgo of foreign exchange. 
Today, the steel mines have a target of nine 
million tonncs of production, tomorrow it 
will 10 up to 25 million tonnes. Are we 
,oinl to deponed on imports only or are we 
loina to improve our quality? Therefore, 
my suggestion will be that we should depend 
upoo underaround mines-also.~ We have got 
the sophisticated equipments and, therefore 
we should encourage the underaround mines 
and not depend on open-cast mines only 
because otherwise we will not get the requi .. 
site quality. Even in Australia and other 
places, tbey are depending on underground 
miMI and that is why they have good 

. quality. So, we have to set up washeries at 
the pitheacls 80 that the high ash content 
of 45 per cont to SO per cent may be washed 
aDd the quality may be improved. There 
may be bleodiDa of coal also. We have aot 
to do aoQlOthiDl to cut down the imports. 
We cannot 80 on dopeodinl on imports of 
eoldDa coal for Ion.. This 18 one aspect of 
the industrY to which J bea to draw the 

attention of our hon. Minister. It is a 
cballenging job for bim. I know that he ia 
concerned about the malaise in the coal 
industry-the losses that the industry has 
suffered-and he is also conscious of the 
fact that our cost of production or 0 MS is 
very low. The Chairman has said that with 
this growth·rate of S. \ per cent, we will go 
ah~ad of Poland and we will compet e for 
fourth position with Australia. But be forgot 
to telt the audience about the quality. What 
iq our quality? More production simply will 
not do. We have got to go into the quality 
aspect of it . 

We have not to depend upon imports. 
How have we to cut imoorts? This is the 
aspect to which I wish to invite the attention 
of the hon. Minister. 

As bas already been said, there' has been 
bunglina-manipulatioD in the production 
figures. This needs to be looked into. I 
understand a person responsible-one of 
them - has been punished. Some effective 
steps have to be taken to check manipulation 
or eheck inflated figures of production and 
profit to be given. This has to be discouraged 
and puni tive measures should be taken 
against those who are indulging in this sort 
of practice. 

With these words I support the Coal 
Mines Nationalisation Laws (Amendment) 
Bill which has been brought to the House. 

[Translation] 

SHRI BANWARI LAL PUROHIT (Nag-
pur) : Mr. Chairman, Sir, I ,.se to support 
the Coal Mines Nationalisation Laws 
(Amendment) Bill, 1986 presented in the 
House by the hon. Minister. Mr. Chairman, 
Sir, even after havina \~,\)'[oughly gone 
through the Bill, I could not understand the 
need to bring forward this Bill. The pro-
Visions made at the time of nationalisation 
were quite proper. Then what could be the 
cause for the Supreme Court to 10 against 
the Government? I think, tbe only reaSOD 
is that your legal oxpetts did not properly 
plead the case for the Government; they 
did not prepare it properly. The han. 
Minister himseif is an eminent lawYer ; who 
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did such a thing escape his notice? But 
when tbis judgement went against the 
Government. they had no way out. There-
fore, Sir, while supporting this Bill I would 
like to tell the hon. MiDi~ter that there is 
much scope for improvement in it. 

Mr. Chairman, Sir, we have also read 
the speech of the Chairman. Product jon is 
increasing, there are no two opinions about 
that. They have fixed the target of 240 to 
241 miJlion tonnes by 1989-90 and 375 to 
400 miUion tonnes by the turn of the cen· 
tury. Though this is a heartening feature 
but there is need to improve the present 
working system. Going by the present wor .. 
king system, you are sure to sustain losses 
and to make u these losses, you wi11 in-
crease the prices by Rs. 50 or Rs. 100. 
Therefore, you must assure the countrymen 
of bringing about improvement in your 
working and also that there will be no 
further increase in the prices. 

Mr. Chairman Sir, our experience with 
the officers is not aJl tha t good because we 
have not been able to understand to date 
as to what is your distribution policy. Sir, 
a Sarpanch from our village came to nle 
and complained that there is large scale 
illegal felling of trees in their forest. . He 
further told that if Government could pro-
vide them facility, tbey would get the illegal 
felling of trees stopped and would form a 
cooperative of ten villages to sell that .wood. 
Mr. Chairman, Sir, I wrote five letters. Ten 
Panches of my area were demanding a coal 
depot for 50 villages. In this connection 
I wrote even to the hOIl. Minister. First, I 
wrote to the Chairman and thereafter to 
another officer. When their recommendation 
canle, I wrote to a third officer but those 
peopJe have not been able to get 20 to .lS 
tones of coal. The result is that they are 
feUnng trees even today. But others are 
being allotted hundreds of tonnes of coal. 
In this regard, I would like . to know from 
the bon. Minister as to who have got the 
discretionary powers for this purpose and 
how they us. these powers 1 I apprehend 
that corruption is practised in it. Those 

. who bribe the lower level officials get tbeir 
work done whereas the genuine customers 
never set it. Therefore, I would request the 

hone Minister to evolve some foolproof 
system sO that there is no scope for any 
corru plion. 

In regard to increasing the production 
of coal, I suggest that steps be taken to 
exploit small deposits of coal in Vidarbha 
region. I have talked to a number of 
officers in tbis connection but no attention 
bas so far been paid to it. If work for 
mining of coal is started there, the people 
of the neighbouring villages would set em-
ployment. 

Today, we find that indiscipline is in-
creasing in the labour force. I have obser-
ved that the officers in your offices seem to 
be in a state of terror. The officers working 
in the field dare not charge-sheet or remove 
from service the workers indulging in rowd. 
yism and goondaism. The condition bas 
deteriorated to such ao extent tbat attempts 
have been made on tbe lives of officers and 
they have been insulted and humiliated. In 
spite of this, the Government has not been 
able to provide protection to its officers 
This is sheer weakness. The Government 
should pay attention to it immediately so as 
to check recurrence of such bappen ings In 
future. Such happenings have taken r lace 
in my constituency which have appeared in 
the newspapers also. Government must pay 
attention to' it so that the morale of the 
officers could be boosted. 

In the previous meeting also, I had 
suggested that a force on the lines of Rail. 
way Protection Force should be formed with 
a view to check illegal mining. Today. if 
aven a nut or bolt is stolen from tbe Rail-
ways, this Force manages to recover it even· 
if it ba s to search houses and ensures that 
the culprit is punished. You will be able 
to check these mafia activities only if a 
protection force on these lines is formed ; 
there seems to be no other way out. By 
doing so, officers will also aet pIotection. 
This is my special suggestion to you and I 
request that action in this direction must be 
taken. 

Now, I would like to draw your atten-
tion to the Purchase Department. All is 
-not well there. Though I do not have any 
proof but I do have some information 
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which you can utilize jf you so desire. 
Corruption is rampr.nt in the P&lrchase 
Committee. The components are purchased 
at will and never without commission. For 
tbat too. you will bave to evolve a foolproof 
system. 

With regard to participation of labour 
in the management, which is hon. Minister's 
own suggestion, I would submit that only 
the real labour, who earns by tbe sweat 
of its brand, should be involved in participa-
tion. Otherwise, if the persons belonging 
to mafia, gangs who are enjoying at the 
cost of the workers manipulate their entry 
into the management, the very purpose of 
participation will be defeated and the entire 
system will collapse. You should evolve 
lome such method that only real workers 
are inolved in management participation. 
Then vonly production wi) I increase. The 
production will increase if the workers 
actually worki ng in mines and - earning 
livelihood by the sweat of their brand, 
participate in the management. 

In the end, I want to make a submission 
. for increasing productioD. You do give 
minimum wages but besides that if you give 
incentives to the worker in proportion to 
the -increased output, the production will be 
doubled.. If such incentives are given, the 
worker will have the will to increase pro-
duction and it will increase. That is all 
I have to say. 

*SHRI R. ANNANAMBI (Pollachi); 
Chairman, Sir, on behalf of the A.I.A.D. 
M.K. .• 1 support the Bill further to amend 
the Coking Coal Mines (Nationalisation) 
Act, 1972. I welcome this Bill. 

Sir, I allo welcome the Government's 
action on nationalising the coal industry. 
At tbe same time, I appreciate the Govern-
ment's action on appointing Shri Tandon 
as the Chairman of this Company. He is 
aD able and good administrator. When be 
was the head of Neyveli Lignite Corporation 
in Tamil Nadu, he did many aood thiDSS 
and the Corporation has been working very 
well. Moreover, he also understood the 
difficulties faced by the thousands of wor-

ker. in the Corporation and he has helped 
them in providioS house dwellings, hospital 
facilities, school, sport-grounds and other 
facilities and the workers are very happy. 
There have been very good understanding 
and cordial relations between the workers 
and the Corporation in NeyveH and both 
of them are happy over this Situation and 
I wish this to conti~ue for ever. Sir, the 
Government had appointed such a person 
as Mr. Tandon as the head of the Corpora-
tion in NeyveJi and now I appreciate the 
action of tbe Government in appointing Mr. 
Tandon as tbe head of the whole com 'any. 
In tbe same way, Government should find 
out persons as Shri Tandon who is most 
intelligent and able administrator, so that 
they are put in charge of other public sector 
undertakings which are work ng in loss. By 
doing so, the production and productivity 
will greatly improve and the country will 
have economic advancement in every field. 
Moreover, the~e should invariably be peace-
ful and cordial atmosphere between the 
workers and the industries. 

Then, Sir, the unnecessary expenditure 
on various reasol)s and also corruption at 
many levels should be completely eliminated. 
Shri Tandon has been able to save to the 
extent of Rs. 78 crores. One of the steps 
taken was temporarily withdrawing the 
post of Financial Adviser. I welcome the 
action of the Government. Now, that tbe 
loss in the coal industry has reached the 
mark of Rs. 1000 crores, I hope everyone 
in this House will appreciate the appoint-
ment of Sbri TaDdon as the head of this 
Department. There are about 6.3 lakh 
people working in this industry. I am sure 
Shri Tandon witi take care of these -workers. 
I also appreciate his decision for retaining 
the services of about)4 officials who were 
advisers in various coal companjes which 
were under the private sector. 

Coming to the price structure, I would 
like to point out that the present rise in the 
price of coal bas lone up by 14.7.)%. This 
high rise in the rate of coal will affect the 
agricul turiats and other poor people in the 
rural areas. I would therefore Iequest the 
Government that they should 6ee to it that 

• The speech was orilinally delivered in Tamil. 
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the price of coal is brough down so tbat the 
poor people and the small agricu Iturists are 
not affected. The rate of rise in the cost of 
coal in Sinaereni Colleiry is 14.0"% and 
the rise in the price of steel in the steel 
industry is J 7,S% and these rates of rise 
have led to increase in the rate of power 
cost. In this connection, the Tamil Nadu 
Government has forwarded 3 proposals for 
the establishment of Thermal power stations 
at different places in Tamil Nadu. In this 
context, the Chief Minister of Tamil Nadu, 
Dr. M.G. Ramachandran, had already 
spoken to the hon. Prime Minister. I would 
request the hon. Prime Minister, Shrj Rajiv 
Gandhi, kindly to make a mention about 
these thermal power stations in Tamil Nadu 
to His Excellency Mr. Mikhail Gorbachev, 
the leader of the USSR who will be visiting 
our country tomorrow. If these three ther-
mal power stations with a capacity of 210 
megawatt each are established in Tamil 
Nadu, with the help of the USSR the 
people of Tamil Nadu would be very grate-
ful to the Centre. 

Now, Sir, in Tuticorin thermal power 
station, the coal used there has got about 
400/0 ash content and, therefore, there is 
difficulty in producing power without break-
down in the plant and in sufficient quantity. 
In this context, I would like to remind the 
hon. Minister, Shri Vasant Sathe. that the 
Australian coal has got a very low ash 
content and, therefore, the Centre should 
anow import of more Australian coal for 
this purpose. Moreover, Government should 
plug the Joss of coal that is taking place at 
various points. 

Sir, in the C(. al Mines which are under 
public sector, the workers are placed in 
dangerous position because of lack of suffici·· 
ent safety arrangements. It is because of 
lack ot this facility, very often incidents 
take place. I would request the Government 
to take immediate action for safeguarding 
these workers working in the various mines. 
I hope, the hon. Minister. Shri Vasant 
Sathe. will take necessary steps to do every-
thing at his command so that the working 
community is benefited and in this way the 
country's economic development is advanced. 

SHRI GIRDHARI LAL VY AS (BhU-
",ara): Mr. Chairm~n, Sir. J rjs~ to 

support the Coal Mines NationalisatioD 
Laws (Amendment) Bill, 1986. 

The hon. Minister has mentioned two 
points in the Statement or Objects and 
Reasons and on the basis of these two points 
this Bill has been brought forward:-

[English] 

't Accordingly I the amoun ts specified in 
the schedules to the two Acts inc1uded the 
value of the coke and coal in stock lying 
at the mines at the time of nationalisation. 
The Supreme Court, however. in a receot 
ca~e, while agreeing with the contention 
that the coke and coal stocks lying at 
the mine vested in the Government as a 
result of naHonaIis8tion, took the view 
that the value of coke and COlI stocks 
had to be taken into account for balanc-
ing the position of accounts as on the 
date iInmediately preceding the date of 
nationalisation. " 

[Trans/ation] 

This is one point for which this Bill has 
been brought forward. I want to know that 
when you had brought forward the Bill 
earlier-whether it was in 1972, 1973 or in 
1976-did you not have knowledge about 
this provision due to which you did not 
include it at that time and as a result of 
which the coal mine owners got the opportu-
nity to go to the Supreme Court and got the 
judgement according to their view point? 
You and your officers should have thought 
about it beforhand that this issue was sure 
to crop up and some decision on that should 
have been taken. 

Mr. Chairman, Sir, the Jaws in our 
country are enacted like this. Every law has 
ooe or the other lacuna which the big 
capitalists exploit, and tbis is done deJiber-
ately by the bureaucracy. Our bureaucratic ' 
set-up is such that it is in league with tbe 
big capitalists. You will see that after retire-
ment the big bureaucrats get employment in 
the private sector. First they oblige them, 
then they get lucrative jobs in return. Such 
lacunae in the Bill are deliberately kept for 
the benefit of big capitalists and they, in 
fact, are exploiting these lacunae. The 
Ooverpmcnt has to ~ay cror~. of rupees to 
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the private industries due to these lacunae. 
The hone Minister has brought forward 
this Bill and has said that the meas Jre will 
have retrospective effect. As our system 
stands now, it wUI take a Jong time to fight 
on Jegal points. Have you ever thought how 
much expenditure this legal battle will require 
and how much loss the Government will 
have to suffer on this account? These are the 
points, which need to be considered 
seriously. 

[Engll1h] 

MR. CHAIRMAN: The hone Member 
may continue his speech the next day, 

[English] 
HALF·AN·HOUR DISCUSSION 

Trial Production by NALCO. 

MR. CHAIRMAN: Now, Half-an-Hour 
discussion starts. Shri K.P. Singh Deo. 

SHRI K.P. SINGH DEO (DhenkanaJ): 
Mr. Chairman, Sir, this HaJf·an.Hour 
discussion arises out of Unstarred Question 
No. 8;2 and the answer given by the hone 
Minister that the NALCO will be going into 
trial production in early 1981 and the 
targets for Alumina and Aluminium has been 
fixed at 7000 tonnes and 800.) tonnes respec-
tively. Sir, this is a project which has been 
called by NALCO as a FLAG Project here I 
would like to pay tributes to the far-sighted-
ness of our late Prime Minister Smt. Indira 
Gandhi, wbo in the early 7ns took the deci-
sion that on e biUion tonne proven bauxite 
deposit which was lying idle must be exploi-
ted and harnessed for the ecoaom ic develop-
ment and the regional development of back-
ward areas of Andhra Pradesh and Orissa. 
for expJrtability as well as increasing the 
consumption of Alumina. In 1980, when the 
idea was mooted, then the per capita utilisa· 
dOJ of Aluminium in our country for 
consumption was 3 kgs per head at a time 
where it was 12 to 18 kgs per he:ld in 
developed nations. And Aluminium being a 
strategic material, its application in today's 
modern technology and modern soft-ware and 
~ard .. w~re where it ~as been a ~ub~titut~ for 

iron, steel, wood and other alloys because of 
its various chemical and physical properties, 
is important. Going in for Auluminium and 
the export of Alumina was decided upon by 
the Government, after full consideration. 
This is a pioneering Indo-Freneh Project 
and it is one of the largest of its kind in 
Asia. It is not only multi~imensional, but 
an integrated one, it is multi-Ioeational. One 
is the mine one is AlumiQia plant; one is 
tbe Aluminium plant and the port. The 
Aluminium plant has the captive power 
station. Apart from ore i. e. bauxite, power 
is also a major raw-material as far as the 
Aluminium is concerned. About 15000 to 

. 18000 kilowatts is necessary for the produc-
tion of one tonne of Aluminium. So, the 
Alumina has to go through what has 
been described as the pot technology and 
the smeJter which is in AnguJ will be baving 
480 pots. I am sure the hon. Minic;ter'. 
reply does not give a clear answer whether 
all the 480 pots will be utilised for trial 
production in March or early 1987 or 
whether (\nly a few of them will be utilised. 
Because, from the hone Minister's answer the 
entire pro · uction will be only in 1988. I am 
not also sure whether the 72000 tonnes of 
Aluminium will be coming from Damanjori or 
from the Aluminium refractory or whether 
it is going to be from the open market As 
far as I see. BALeo which is an another 
Government Project has gone into rough weat-
her because of 50 per power-cut imposed by 
the Madhya Pradesh Electricity Board. 

Sir, the three private sector projects-
INDALCO, HINDALCO and MALCO. 
due to price revision. have been showing 
tremendous amount of profits at a time 
when our public sector undertakings are 
showing cumulative loss of more than Rs. 
331 crores. Only last year, it was Rs. 77 
crores for BALeO. I would not like ~o go 
into BALCO. But the reason why I mentio-
ned was, I would like to draw the 
Government's attention SO that we may 
learn from the le~sons of the past and take 
corrective action because of the importance 
of not on1y this strategic material but be-
cau~e of the role of the public sector under-
takings in our planning process and especi-
ally in the Seventh Plan where it has been 
siven a huge alJocatiQn, Therefore •. jt~ 
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accountability t profitability and the respond .. 
bUity ror aellerating its own revenuos and 
contributing to the national economic 
development plan as wen as to the national 
C2;chequer canDot be lost sight of. 

To an installed capacity of aluminium 
production in the country of 3.4 lakh tonnes 
we are seeking to add another 2.2 lakb 
tonnes, that is, when NALCO goes into 
stream. So, from 425,000 tonnes of alumina 
we will be producing this, and th.e rest of 
375.000 tonnes which. if value is added will , 
come to about 75 million dollars at 200 
dollars per tonne we arc seeking to export. 

I would Uke to know this from the hon. 
Minister. From the original time schedule 
of NALCO i.e when it was set up-it star .. 
ted functioning from 1st February 1981-
there has been a cost escalation of more 
than Rs. 1,000 crores from Rs. ~ 242 erores 
at 1980 price to Rs. 2,408 crt'res at 1985 
price. I do not know by 1988.89 when it 
goes ioto full stream, what is the ultimate 
cost going to be. I would also like to know, 
when the international cost of production is 
about Rs. 14,500 per tonne of aluminium 
and in our country it is Rs. 23,000 per tonne 
of aluminium. what will be the eost of 
production aluminium when it is produced 
by NALCO and how it would compare with 
the domestic cost of production as well 
as the international cost of produc-
tion because there are - conflicting 
reports and paradoxical reports in 
the press and I would like the hon. 
Minister to take us into confidence, 
that is, at the end of the Eighth Plan we will 
be 135,000 tounes surplus and some one 
says that in the middJe of the Seventh Plan 
we will be short of aluminium and, therefore, 
tbr import of at umini um has been going up 
over the last seven years from 9,000 tonnes 
costing more than Rs. 10 crores in 1977.78 
to 120,000 tonnes in 1980-81 at Rs. 180 
crores. 25,000 tonnes in 1985-86 at Rs. 35 
croros and in the current year it is going to 
be SO,O 00 tonnes at Rs. 70 crores. I would 
like the bon. Minister to take us into confi· 
dence and . tell us how. in case We have 
surplus of aluminium, we intend exporting 
it because that would also mean that we 
will be exportiDl energy. and if there i. a 
shortfall and we have to impOrt it what 

would be the bUJ which the' country will 
have to pay because of the delay in NALCO 
project being commissioned by more than 
one year as of today. We do not know 
whether it will be c,ommissione<i by 1988-89 
seeing the trend of completion as 'WeU as 
tbe slippages in the various plants, whether 
it is in the smelter or in the captive power 
plant, whether it is in the alumina plant. 
There have been alippages by various 
public sector undertakings which have been 
associated with this, namely. BPMEL. BHBL 
and other have been breakages" chimneys 
breaking down and also pilferages about 
which the hon. Minister has very 

kindly replied to me that it is under 
investigation both by police and other 
agencies and how effective monitoring and 
tightening up of both the time as well as the 
cost esca1ation. 

Sir, time and tide wait for none and I 
don't think that in this modern age of scien-
tific technology and with the fast rate of 
obsolescence anyone will wait for us to 
produce aluminium at a very exorbitant rate. 
There is delay; I would like her to tell e; ~.loW' 
will it cost us both in terms of quantum as 
well as money. 

In the BPE guidelines which has been 
accepted by the N ALCO-in fact, today the 
Hon. Minister has laid the 5th Working 
Report of this---in 1984) the BPE guidelines 
bad a certain role for the public sector UDder 
takings to play. Therefore, NALCO has 
adopted the BPE guideline and has also taken 
all the guidelines of the BPE as far as 
ancillarisation is concerned I am referring to 
ancillarisation because this being a highly 
technical project which is very capital inten· 
sive) investment of Rs. 2468 crores or Rs. 
2408 crores is ultimately. going to generate an 
employment of 6300. 

Both in Damanjaon where more than S80 
families have been displaced or uprooted and 
in Angul area where more than 1300 families 
have been uprooted, although various assura· 
nces have been given by the Hon. distinguis-
hed predecessors of the present Ministry as 
well as the Hon. Minister of State who is bore 
to reply-she had been to that area twice at 
least-the picture is rather dismal because 
after ,oing through tbe Review WOlkin, 
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Report today, I find that only about 16 
people in Angul area, out of 1300 people 
who have been uprooted, have been provided 
with jobs or training whereas in Damanjaon 
out of S81, only 439 people are supposed to 
have been given rehabilitation. less than tOO 
people have been given water to their houses 
and less than 94 people have been given 
either training or given regular employment. 
This is a negation of the poliCY of the late 
Prime Minister as well as the present Prime 
Minister where this sort of mother industry 
or nucleus industry is set up in backward 
areas with a view to developing the rura, 
economy bringing in regional development, 
removing regional disparities as we]] as 

, improving the quality of Hfe. 

In such a highly technical and capital it'ten. 
sive project like NALCO it is not possible-
I agree with the Government as weB as with 
NALCO-that everyone will get a job in the 
factory. Therefore, the development of 
ancillarisation of the downstream products 
takes on a very important function because 
it is by this downstream prod uets and 
ancillarisation that large sca1e employment 
can be generated. It is the duty of the 
mother industry or the public sector 
undertakings according to the BPE guidelines 
of 1984 to promote --the exact words are 
"identification. promotion and fostering of 
the ancillary units". It should be a dynamic 
reagent for fostering these activities rather 
than be a passive catalyst as bas been sought 
to be done. It is by bringing in these 
downstream prodUcts and by bringing in a 
gamut of application of aluminium and by 
dispersal of industries that the rural employ-
ment can be generated. From the reco!ds 
available and from experience in Orissa 
excepting that some 17 projects have been 
identified no concerted action has been 
taken so far. This is a very serious thing 
because if in 1988 NALCO is gOing 
into full stream and there are no down-
stream projects or ancillary units there will 
be a problem. The report given by MECON 
has lamented the fact that over the next 2.3 
years the aluminium thus produced will have 
10 find a market elsewhere. That means 
that much of employment generation will be 
lost to the State and to the country jf we do 
not utilise the aluminium. Therefore, I would 
Uke to know wh~t is tile coordfnatio~ 

between the Ministry of Mines, NALCO and 
the State Government to see that it is in-time 
that these industries are developed. It is no 
use passin. on the buck, namely. NALCO 
telling the State Government and the State 
Government telling the Central Government 
to do something. There is lack of coordina-
tion in this. Therefore, for faster production 
and utilisation Government will have to think 
seriously on this aspect. 

Sir. I have mentioned about the trial 
production and cost escalation which has 
tak~n place and also profit and loss. I would 
like to mention only two more aspects. I 
would urge upon the hone Minister through 
you to share with the House the steps that 
are being taken for the rehabilitation of the 
people who are uprooted. As far as Daman .. 
jodi is concerned National Institute of Rural 
Development has been given the task of 
undertaking a survey report and a socio-
economic rehabilitation report. Now it has 
submitted its report but even then. as I 
mentioned~ the picture ir bleak and dismal. 
The NIRD report has not been fully 
implemented altbough it has been accepted 
by the Board of NALCO. 

As far as the smelter and captive power 
plant at Kolard Angul is concerned although 
more than 1300 families have been uprooted 
and handsome compensation paid yet there 
is no rehabilitation plan. There is no 
recruitment plan of taking these uprooted 
people. There may be recruitment plan for 
taking in the technically qualified people.! 
am not arguing on that because of the fact 
that it is a highly competitive world and we 
must have the best technology and expertise 
in our undertakings so that we can deliver 
the goods but at the same time human 
aspect and the rehabilitation aspect of the 
people uprooted cannot be lost aiaht ,!i3C. 
As far as I am concerned I am positive that 
there is no rehabilitation plan. There is DO 
plan for upgrading the skill or training the 
young people, Damely. one representative 
from each family which has been uprooted. 

Now we do not wish to create a situation 
like what is happening in Baliapal where 
National Testing Range is coming and where 
Government perforce had to make this 
rehabilitation plan a part of the project cost. 
OoverDmont ~QS ,iven a cate.oriQal .ssQr~o, 
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BALeO, HINDALCO, INDALCO, etc. As 
these questions do not relate to NALCO, I 
caDn~t reply .those and would only reply to 
questIons whIch relate to N ALCO . 

on the Floor of the House to this end as it 
will aave human misery to the people who 
have lost their home, hearth and livelihood. 
In this case also people have lost their home 
hearth and livelihood. They have been give~ 
compensation for the land but not for the 
UveIihood. There is no effort which I know 
of. I will be too happy to be contradicted or 
corrected on the fact as to whether Govern-
ment or NALCO are taking any steps to 
train these young people who have been 
uprooted to uPlrade their skill. They would 
by that either be able to get employmeQt in 
t~e origina1 NA LCO plant or they would be 
suffiCiently equipped to get employment in 
ancillary and down-stream industries. when 
they come up. That is what is going to 
multiply the employment generation. 

Third Iy and finally I would like to 
8Qbmit to the House as' well as urge upon 
the hOD. Minister about the setting up of 
the Aluminium Research Centre. When the 
National Chemical Laboratoty was located 
in Pune, the entire chemical industry came 
up in Pune and today, Pune is the home of 
the chemical industries in India. When the 
smelter is in Angu1, where it is going to 
produce aluminium. when the alumina plant 
is in Damanjodi, I somehow cannot appre-
ciate the fact that the Aluminium Research 
Centre should be in Nagpur, in your State, 
Sir. It is this centre which is going to be the 
hub or the industrial activity and it is going 
to give rise to downstream production and 
ancillarizatioD. Therefore, the Government 
must review the decision and see that j t is 
located either in Damajodi or in Angul so 
that the objectives of the 1981 Industrial 
Policy Resolution of dispersal of industries, 
carrying industries to the backward areas, 
declared backward areas, to bring rucal pro-
sperity, to remove regional imbalances, as 
well as making optimum utilization of the 
hot metal and produce aluminium at a more 
economical and optimum manner can be 
:hieved. These objectives can be achieved, if 

these things are adopted. 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA) : The 
discussion raised by the hone Member, Shri 
K..P Singh Oeo. relates to only NALCO, but 
while speaking, he has raised questions about 

. 'NALCO is one of the largest aluminium 
IOtegrated projects with a captive power 
plant. This project involves the latest state-
of .. th.e.art techno!ogy in aluminium making. 
The Implementation of this project involves 
problems of multi-site location. The hon. 
Member has cited the example also and he 
knows because he comes from that area 
Government and the NA'LC maDagemen~ 
have been constantly reviewing and monitor-
ing th~ progress of this project and taking 
remedlal measures or making alternative 
arrangements, wherever called for. in order 
to ensure that the approved schedules of 
start.up, are adhered to. During implemen-
tation. there have been problems of landslides 
on account of unprecedented heavy rains 
acquisition of 1and. law and order, and 
power interruptions etc. We have been 
successfully tackling these problems. Out of 
441 milc:stones from 1985 January to 1986 
October, I am happy to report. that 406 
milestones have been achieved. Of the remain-
ing milestones. there are only a few which 
are causing us anxiety, but with alternative 
arrangements havjng been made, we do not 
anticipate any serious delay in the scheduled 
start.up~ Original estimated cost of NALCO 
was Rs. 1242 croces at firt>t quarter of 
1980 prices. The approved revised cost 
estimates are Rs. 2408 croces. The increase 
in the cost estimates by n bout Rs. 1166 
crores has been largely on aceo unt of the 
inflationary factor and marginally due to 
other factors like scope changes. 

NALCO has already spent about Rs. 1995 
crores and commitments have been made for 
Rs. 22~8 crores. With strict control over 
costs, there is little chance for any further 
escalation. 

As regards monitoring, the Minister of 
Steels and Mines Shri K.C. Pantji and I have 
taken detailed review meetings with the 
various defaulting agencies on 30 April1986 
and on 8th October 1986. The pace oC pro .. 
gress of Engineering Projects (India) Limited 
for the coal handling plant and the alumina 
bandling system by Bharat Steel Tubes is 
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ta1.&sing us concern, Due to heavy and unpre-
cedented ra ins in the last monsoons, the rail 
comrnunications were disrupted bet ween 
VlzaS and Damanjodi for more than two 
months, which bas affected the movement of 
caustic soda, and this has delayed the liquor 
preparation for production of alumina. But 
we have made alternative arrangement for 
purchase of some quantity of alumina in the 
intervening period from INDAL. 

In the Captive Power Plant, Unit-I of 
120 MW has started generating power, but 
is still in the process of stabilisation. BHEL 
has assured us that Unit II will also' be 
synchronised by the end of December 1986 
which is an uphill task for them, and they 
arc also trying their best, as this activity is 
crucial to the start-up of the aluminium 
smelter. 

It js creditable that a project of this 
. magnitude and complexity, is by and large, 
00 schedule by constant mid .. course corrective 
measures. The bauxite mine was started on 
echodule in November 1985. The trial runs 
of various soaments of al umina refinery were 
commenced on schedule in September 1986 
and the first unit of Captive Power Plant 
was also synchronised on schedule in Septem-
ber 1986. We still hope that BHEL will be 
able to adhere to the commissioning of the 
second unit of the Captive Power Plant on 
Scbedule, which will enable N ALCO to start 
up aluminium smelter on schedule in Decem-
ber 1986. 

Phase I of Aluminium Smelter will be 
the start-up of the first pots for making 
aluminium at the rate of one pot per day. 
By 1988, we hope to energise all the 4PO pots 
when NALCO will go into full production. 

With the pace of progress, we are reaso-
nably sure, unless tbere are unforeseen cir-
cumstances .. that NALCO will be able to 
achieve full capacity utilisation by 1988-89. 

As for the aluminium research contre at 
Angul and Damanjodi. as has been referred 
to by the hon. member, I can say tbat 
NALCO is already setting up R&D labo-
ratories at Damaajodi for developmental 
research in bauxite and alumina, and 
another one at Angul, for developmental 
research in aluminium process, products and 
alloys. The approved cost estimates also 

provide for Its. 10 crores for R '" D facili~ 
ties, so that the latest technoloiY obtained. 
from Pecbiney and their continued techno-
logical assistance will enable NALCO to 
absorb the technology. 

As for the downstream facilities, 
NALCO will be producing 2 lakh 18 thou-
sand tonnes per annum of aluminium out 
of which one lakh tonnes per annum will 
be converted into wire rods. These racilities 
are already under instaHation. In addition. 
NALCO is also colJaborating with USSR 
through UNIDO for exploring the possi. 
bility of production of 30,000 tonnes of 
aluminium silicon-alloys. Another proposal 
for production of cold rolled sheets js also 
under examination. 

18.00 brs. 

Regarding rehabilitation of displaced 
families at Damanjodi, NALCO .has provi-
ded pucca houses as and when the families 
were displaced in the tribal areas. In addi-
tion, NALCO is trying its best to employ 
at least one person from each displaced 
fami ly. They have already employed 189 
such persons out of 375 persons displaced 
at Damanjodi, and 18 persons out of 33 
families displaced at Angul. Even among 
those who were not sub~tantially affected 
by land acquisition. N ALCO has been 
trying to give employment or stipendiary 
training, in order to enable them for gainful 
employment in NA,LCO or elsewhere. 

Besides direct employment in NALCO, 
a large multi .. disciplinary complex of this 
nature generates great potential for employ .. 
ment in ancillary or subsidiary industries 
and in other facilities. NALCO has brought 
out a booklet on ancmary and downstream 
development programme, and has started 
plant level advisory committees in order to 
encourage entrepreneurs to set up ancillary 
units in the ~rea. Damanjodi is a new I 

tOWD, which bas come up because of 
NALCO, and this in itself generates large 
employment for various services. Thank you. 

SHRI CHINTAMANI JENA (Balasore) : 
Sir : I am grateful to you for giving me this 
opportunity to seek some clarifications. I 
also convey my gratitude to our hone 
Speaker, through you, for allowing this 
discussion on the floor of the Houae. For 
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letting clarifications, I am asking some 
questions. 'May I know' from the hone 
Minister what was the schedule for the 
commissioning of this project, and when 
was it started? The hone Minister now 
says that by 1988-89 it will be fit for pro-
duction. When should production bave 
started, accordina to the decision first 
taken? For the information of this august 
House and the hon. Minister I must say 
that it was decided that the plant would be 
fit for production in 1986-87. It has already 
been delayed by one year. 

The hone Minister bas very kindly 
visited the area. She might have noticed 
that none of the constructions under this 
project, either at Damanjodi or at Talcher 
is getting completed 'on time, as per sche-
dule, as a result of which production in 
this project has been delayed. 

Secondly, my friend Mr. Singh Deo 
enquired about the rehabilitation scheme. 
During her reply, the hon. Minister has 
not given details about it. Many people 
who were uprooted, have not been rehabili. 
tated now. 

I must congratulate our Government, 
and particularly our Prime rwtinisier for 
having taken the decision to set up a re-
search laboratory at Talcher and Damanjod;; 
but I would like to know whether the 
research laboratory which was scheduled 
to be set up at Nagpur wiIJ be set up at 
Talcher or somewhere else. If so, details 
may also be given. 

Even after NALCQ plant comes into, 
production, but our surplus of aluminium 
for indigenous consumption will not be 
much more in the 8th Plan period. If we 
take 9 per cent annually growth demands, 
in considering at present the annual growth 
demand at 8,5 per cent, then we will be 
baving deficit of up to 1.35 lakh tonnes. of 
aluminium for our indigenous consumptlon 
even after NALCO comes intro production. 
So, what is the planning before the govern-
ment for 8th Plan so that our indigeaous 
demand can be met by the indigen::>us 
production ? 

SHRI SOMNATH RATH (Aska): In 
answer to a question No. 529 in Rajya 

Sabha on the 26th July, 1984 the hon. 
Minister replied as follows: 

"The original sanctioned cost of the 
NALCO Project was Rs. 1242 crores at 
first quarter. 1980 price level, and it was 
then estimated that the cost would be 
about Rs. 1712 crores taking into 
account 5 per cent per annum com-
pounded cost escalation during the 
period of construction." 

In the answer he said that there will be 
5 per cent per annum compounded cost 
escalation. 

Kindly keep in mind this thing while 
answering my question. 

In answer to Q. No. 330 in Rajya 
Sabha on 8th August, 1986, the bon. Minis. 
ter replied as follows : 

'·The Project was sanctioned in Novem-
ber, 1980 at a cost of Rs. 1242.4 crores 
at first quarter of 1980 price level. The 
estimated revised cost of the project is 
Rs. 2408.14 crores at, first quarter 1985 
prioe level." 

In answer to Q. No. 2 in Lok Sabha 
on 18th July, 1985~ the hOD. Minister 
replied as follows : 

"The total cumulative expenditure on 
the Project upto December, 1984 is Rs. 
905.76 crores. 

The revised cost estimates of the Pro-
ject, giving the requirement of funds 
for the completion of the Project, are 
under consideration. ,. 

Permit me to repeat the words ,. revised 
cost estimate of the project. n Since it is 
answered that there win be price escalation 
of 5 per cent per annum, the project was 
stated to be in full production in 1987 or 
early !983. Now it has gone one year more. 
So certainly, there will be price escalation 
as 'per the reply given by the Minister. 
#' 

In answer to Q. No. 135 in Rajya 
Sabha on 26.11.1985, the hon. Minister 
replied as follows: It is stated towards the 
end the same thing about price from Rs. 
1 242.4 crores to &s. 2,408.14 croteS per , 
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tonne. This is important. He further replies 
as follows: 

"NALCO is due to go into full produc-
tion by 1988. As per present assessment, 
the Project is expected to be economi .. 
cally viable. til 

The word 'expected' is there. 

I want to know from the hOD. Minister 
about these facts and the answers liven at 
different times. When will there be full 
production? By that time. as per the answer 
given by the hon. Minister. what wiU be 
tbe cost and I want to know further from 
tbe hone Minister. the answer was it is 
expected to be economically viable. whether 
it is certainly going to be econmicaJly viable. 
if so what is the break-up? There must be 
some break-up to know its economic viabi. 
lity and I hope the hone Minister will 
mention it. 

About the transport of finished product, 
even DOW the road·link bas not been establ-
ished to transport the finished product. We 
do not know when the road link will be 
completed and when tho production will 
start coming out from the plant, how docs 
the Minister think that it will be trans-
ported or exported? 

SHRI K.P. SINGH DUO: Neither the 
rail link is ready. 

SHRI SOMNATH RATH: Yes, the rail 
link is not ready. Construction bas to be 
immediately taken up. By the time full 
production star,ts in 1988 or 1989 if 
the rail link is not tbere bow will the 
alumina be exported? From the plant itself'? 
What is the time schedule for the plant and 
for the rail link and the time by which pro-
duction will start? win the road .. rail link 
win also be complete? 

And, though the plant wiJl be 
constructed as scheduled, I want to know 
whether prod· ... ;tion will be as per the 
schedule. I want the hon. Minister to reply 
on this. What is the schedule time for 
production, whether the production will also 
be as mentioned by the hOD. Minister 
earlier? The ancillary products will be 
there, as stated but no attompt bas been 
made for the construction of ancillary pro-
ducts plant or other C\)Qllected industries 

also start from DOW so that by the time the 
production starts these industries can func .. 
tiOD. 

SHRI K.P. SINGH DEO: Already tbe 
Government is exporting aluminium and 
alumina out of the State. 

SHRIMATI RAM DULARI SINHA: 
I can give the reply, by starting from b!)ow. 
that is, the last point. 

As regards the ancillary industries to 
generate employment for develOpment of 
ancillary industries from the NALCO area .. 
a Plant Level Advisory Committee has been 
constituted by the State Government for 
the promotion of the ancillary industries. 
NALCO·s role is of a catalYst in dissemina-
tion of information and technical assistance. 
A booklet on anci1lary industries and 
downstream programme of NALCO has been 
published for the use of the concerned 
people. Further, the State Government has 
taken steps to develop the places where 
the ancillary industries are to be set up, 
like Angul and Damanjodi. 

As regards the cost estimates. the cost 
estimates keep on changiog as I have already 
stated in my previous reply, as the construc-
tion picks up. We have now finalised the 
revised cost estimates at Ra. 2408 crores. 
Our estimate is that the project will be 
economicalJy viable in the long run. This 
was a far sighted investment decision. 

The hone Member, Sbri K.P. Singh Deo, 
bas said and I have also said, a question 
came in this House as well as the other 
HOUle and ever body knows who is concerned 
with NALCO's development. It is coming 
up in full stream. I can very well say again 
that the original schedules wore revised in 
t 984 taking into account various factors like 
increase in Cost inputs, material, inflationary 
factors, etc. So, the schedules that I have 
now quoted are the scbedules approved by 
the Government. 

SHRI K.P. SINGH DBO: I wanted to 
know! what would be price of aJuminium 
which 'wlll be produced from NALCO, be. 
cause it is ,oins to be much hiaber than 
even Rs. 23.000 per ton no which is beinl 
indepQoualy produced.? What Mr. Chinta .. 
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roam Jena had asked was: Is this aluminium 
research centre going to be something 
separate Crom the one which is going to be 
set up at Damanjodi? 

SHRIMATI RAM DULARI SINHA: 
As I have already stated, Rs. 10 crores have 
been provided for R&D in the approved 
cost estimates of NALCO. R&D laboratories 
are already being set up at a cost of Rs. 2.5 
crores at Damanjodi for developmental 
research in bauxite and alumina. and at 
Angul for developmental research in Alumi-
nium process, product and alloys. NALCO 
has obtained the latest technology from 
Pechiney who will give them continued 
technical assistance. 

But for the other question, I can confirm 
that the aluminium research development 
and design centre is a separate centre. This 
aluminium research and de,ign centre is 
being set up in Nagpur for absorption of 
basic design technology for alumina refinery 
and aluminium smelting so that India should 
be able to set up an alumina/aluminium 
plant with their own efforts. The Jocation at 
Nagpur was decided after a detailed study 
by MECON. 

Both the hone Members, Shri K.P. 
Singh Deo and Shri Jena. are Jj ke my youn-
ger brothers. They come from the same 
area. It is natural for them to agitate for 

that. As Minister of Mines. I too would 
like that this centre should have beeD 
near Angul or Damanjodi or at least in 
Orissa. Before I joined this Ministry, every-
thing was done. So, DOW, it has become 
impossible for me to satisfy both the Mem-
bers, by shiftiol it from Nagpur to Bhub .. 
neswar. Of course, very recently, a letter from 
Mr. Patnaik, the. Chief Minister of Orissa, 
came to me requesting me to do my best to 
shift the site Crom Nagpur to Bhubneswar. 
Now I feel myself in an awkward position. 

MR. CHAIRMAN: Let Nagpur have it. 

SHRIMATI RAM DULARI SINHA: 
As regards the price of aluminium of 
NALCO, it will be quite competitive 
compared with tbe price of aluminium pro-
duced by other aluminium companies like 
BALCO and MALCO. 

I am very grateful to Shri K.P. Singh 
Deo and hoth the other hOIl. Members .. 
They have given so many suggestions. 
Whatever I can do I have done, And I 
am ready to do whatever is possi ble not only 
to satisfy the Members but the people of the 
area and that State also. 

18.19 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Tuesday, November 25, 1986/ 
Agrahayana 4, 1908 (Saka) 




